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LOK SABHA DEBATES

LOK SABHA

Wednesday, April 29, 1992A/aisakha9, 
1914 (Saka)

The Lok Sabha met at 
Eleven ofthe Clock

[MR. SPEAKER in the*Chair] 

[Translation]

SHRI SURYA NARAYAN YADAV 
(Saharasa): Mr. Speaker, Sir, again there is 
a news about Bofors in today’s newspa-
per....

[English ]

MR. SPEAKER: This is not going on 
record.

(Interruptions y

MR. SPEAKER: This will not go on rec-
ord.

(Interruptions )*

MR. SPEAKER: Please take your seats. 
Now. this is the Question Hour. Everyday, if 
we disrupt the Question Hour, it is your right 
which is denied to you. Now you want to put 
the questions to the Government and you

want to extract the replies to your questions. 
This is your right. You should not give it away 
very easily.

Secondly, this matter has been discussed 
more than once. For your benefit, I would 
like to read just one paragraph and you will 
understand the gravity Involved in it.

"The Chair has on occasions impressed 
upon the Members that a Memberwho makes 
an allegation against any person should 
ensure about the correctness of the facts 
before hand and should realise his responsi-
bility as a Member of Parliament. Where a 
Member is alleged to have acted in a man-
ner, which is inconsistent with the dignity of 
the House or the standard expected of him 
as a Member of Parliament, a Motion on his 
conduct may be allowed to be discussed in 
the House.”

(Interruptions)

[Translation]

SHRI RAJNATH SONKAR SHASTRI 
(Saidpur): We accept whatever you-have 
read out, it is not only against the dignity of 
the House but against the dignity of the 
country as well, ft is repeated daily, and we 
are also disturbed.

MR. SPEAKER: Shri Sonkar, you are 
an hon. Member of this august House. Every 
word you utter is important. I want that you 
may not utter any such word, by which the 
people will say that you are speaking without 
throughly understanding it. Therefore, I re-
quest you, that since you are so great and 
respected.....

•Not requested.
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I English]

Please do not take anything very lightly. 

(Interruptions)

SHRI SRIKANTA JENA (Cuttack): With 
due respect to your observation, I would like 
to say that we expect that during Zero Hour 
or immediately alter the Question Hour, the 
Prime Ministerwillcome before this House....

MR. SPEAKER: I am not guaranteeing 
even that today.

(Interruptions)

SHRI SRIKANTA JENA: We will cer-
tainly expect that the Prime Minsiter comes 
to this House and clarifies the position.

MR. SPEAKER: We will see what hap-
pens at that time.

11.06 hre.

ORAL ANSWERS TO QUESTIONS 

{English I

| 'j Disinvestment of Public Sector Ujftlts

*801. SHRJ JgANAJ
SHRICHITTABASU: j,

Will the Minister of PRIME MINISTER 
be pleased to state:

(a) whether the Krishnamurthy panel on 
the disinvestment of public sector units has 
suggested immediate one-time disinvest-
ment of Government equity;

(b) If so, the other salient features of the 
Report submitted by the panel; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) to (c).Shfi Krishnamurthy 
Committee was appointed by the Ministry of 
Finance on Februaiy 26,1992 to make rec-
ommendations regarding disinvestment of 
public sector undertakings shares in the 
year 1992-93 and the modus operandi to do 
so. The report has not yet been finalised.

SHRI SANATKUMAR MANDAL: May I 
know from the hon. Minister how do the 
Government propose to use the money raised 
by one time disinvestment ol public sector 
unit equity-whatever it wifi be used for fresh 
investment and capital formation or tor 
meeting the interest liabilities for financing 
the fiscal deficits’  And when will the report of 
the Krishnamurthy Committee be finalised?

PROF P.J. KURlEN:Aboutthe1irst part 
of the question, the Finance Minister has 
already mentioned in his Budget speech as 
to howthe funds realisediromdisinvestment 
will be spent. First of all. It iis apart of meeting 
the requirement of financial revenue without 
resorting to inflationary methods. Secondly, 
a thousand crores of rupees will be used for 
National Renewal Fund tor restructunng the 
sick industries, for reemploymg and re-train- 
ing the affected workers and also Rs. 500 
crores will be used in the unorganised sector 

ffor generating new employment.

SHRI SANAT KUMAR MANDAL: Will 
the hon. Minister Kindly state the êstimated 
monoy which the Government propose to 
mop up by selling public sector unit equity 
and what are modalities!or disinvestment in 
1992-93 that have been worked out?

PROF P.J KURIEN.It has already been 
announced that Rs. 3,500crores is expected 
to be realised from disinvestment in the year 
1992-93.

And with regard to modalities, the Gov- 
err ont has already appointed a Commit-
tee, the Krishnamurthy Committee and the 
Committee is expected to submit the report 
by the end of this month. The Commlttee is 
expected to study the details as to how best 
we can disinvest and how to select public
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sector enterprises as also the modalities of 
disinvestment

SHRI CHITTA BASU I think, the hon 
Minister will agree that there has been 
practically distress sale of the issue shares 
last year earning only three thousand and 
odd crores of rupees whereas the actual 
value of shares already sold should have 
been about Rs 10,000 crores Having that 
fact in view, I presume that the Government 
of India would also sell certain shares in the 
current year 1992-93

In this context, may I knowf rom the hon 
Minister specifically whether the target for 
the year 1992-93 has so far been fixed? I 
would like to know whether any criteria for 
disinvestment has already been worked out, 
whether the percentage of equity to be 
offloaded has been fixed, whetherthe norms 
of evaluation of shares has been deter 
mined And finally, i would also like to know 
whether the modus operand/ of disinvest-
ment has been worked out particularly, in 
relation to how many shares of which indus-
try will be sold to whom, namely, to the 
banks, to the mutual funds, to the NRIs, to 
the Public, to the employees, or to the for-
eign companies

SHRI P J KURIEN I am sorry that I 
have to disagree with the hon Member with 
regard to his assumption, that there is a 
distress sale of public sector unit shares It is 
because, that contention is not borne by the 
facts I would like to say just for the informa-
tion of the hon Member, that the overall 
average value of realisation per unit share 
having a face value of Rs 10/- is Rs 27 65, 
in the first round of sale and Rs 45 25 during 
the second round of sale And coming to I he 
actuals, we have only sold eight per cent of 
the shares of 31 public sector undertakings 
that were Identified Whereas, the limit that 
we announced was for the sale of 20 percent 
of the shares We had said that we will go 
upto 20 percent sale and the target for 
mopping up was Rs 2,500crores By selling 
eight per cent shares, we realised Rs 3,038 
crores which clearly means that there was 
no distress sale Instead, we have realised

much more than what we have targeted And 
we had sold only eight per cent shares The 
actual face value of the shares sold is Rs 
872 crores, and whereas the realisation is 
Rs 3,038 crores, for eight per cent only

The second part of the question is about 
the modalities All these questions, they have 
been referred to Knshnamoorthy Committee 
and we are waiting for the report ot the 
Knshnamoorthy Committee

*  DR DEBt PRAOSAD PAL Sir.The dis-
investment of the public undertaking equity 
shares is one of the major sources of the 
realisation of funds for the Central Govern-
ment But I want to draw the attention of the 
hon Minister that disinvestment of the public 
equity shares, if these are done either through 
the intermediary of the bank or mutual funds, 
or other financial institutions these banks 
and mutual funds realise more than double 
the pnce at which these are being given to 
the banks or to the mutual funds The Gov-
ernment can easily harness these increased 
funds, if these shares are property evaluated 
either on the Stock Exchange or on some 
reasonable basis And there is no reason 
why. Instead of selling it to the public, this will 
have to be done throught the intermediary of 
the banks or to the mutual funds I want to 
draw the atte ntion of the Minister and ask the 
question what is the reason as to why this 
sort of intermediary steps through which the 
public investment of equity shares is being 
done, thereby the Government is deprived of 
the loss of huge funds’

PROF PJ KURIEN That is very perti-
nent and very good question also I hope the 
hon Member will at least try to imagine what 
will happen if all the shaes are offloaded m 
the share market at one time It is very simple 
to Imagine and for that no experience is 
required The whole market will be crashed, 
the market will collapse and the prices will go 
down and we will not realise the value So, it 
is in the interest of maintaining the capital 
market only at the same time ensunng that 
we get adequate amount that this should be 
off loaded to mutual funds and other finan-
cial institutions, who in turn will off-load these
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shares gradually to the public, to the capital 
market. Therefore, the impact of off-loading 
these shares will not be felt and therefore, 
the capital market will not crash. If all the 
shares had been directly sold to the public, it 
would not have been possible within the 
short span of time to realise this amount of 
Rs. 3000 crores. Also the price of each share 
would have fallen down. It is not in the 
interest of the public sector units or the 
Government to off-load these shares to the 
public at one time.

[ Translation]

" I  SHRI GEORGE FENANDES: Mr. 
Speaker, Sir, I do not find any solution in the 
reply given by the hon. Minister to both the 
questions. Hon. Minister said that in the first 
round, shares costing Rs. 10 each were sold 
at Rs. 27.65 and at the rate of Rs. 45.25 in the 
second round, whereas at present most of 
the shares in demand are sold from 10 times 
to 30 times of their cost. Does the hon. 
Minister know that the demand of shares in 
the market is 10 times to 30 times. Since 
most of the shares are with Mutual Fund and 
financial institutions, may I know from the 
hon. Minister whether the Government is 
ready to issue orders or suggest that they 
should not off-load these shares, and the 
maximum money that is expected from these 
shares will come to the Government treas-
ury and will not go into the pockets of specu-
lators through middlemen and sub-brokers.

[English]

PROF. P.J. KURIEN: As far as our 
information goes, these financial institutions 
have not off-loaded the shares of the market. 
So all this surmise that shares are sold at 
high price is only guesswork. Practically 
according to the information available, they 
have not sold it. Since the Member has 
specifically asked, if any more information is 
available, I will collect and send it to him.

SHRI GEORGE FERNANDES: My 
Question was whether in view of the fact that 
these shares are today asked for or valued at 
anywhere 10 to 30 times of their share value

as against 2.765 or 4.525 that he has been 
able to get, will he issue instructions to the 
financial institutions or to the mutual funds 
not to off-load these shares, so that as and 
when those shares are to be taken into the 
market, whatever additional amount of money 
accrues that money comes to the Govern-
ment and it does not go to the unscrupulous 
stock-brokers or any of these speculators.

PROF. P.J. KURIEN: The question it-
self is speculative because the mutual funds 
or the financial institutions have not off-
loaded the shares. Therefore, the question 
of pricing of the shares is speculative. It is 
only a guesswork. Unless you actually sell 
the shares, how do you know that the price 
is so much? You are not selling it.

SHRI GEORGE FERNANDES: Please 
protect me Sir.

PROF.P.J. KURIEN: lam comingtohis 
second point. However, the Member's sug-
gestion will be examined.

MR. SPEAKER: Member’s suggestion 
will be examined is an assurance!

SHRI GEORGE FERNANDES: Which 
point? Has he understood my point?

MR. SPEAKER: Mr. Minister, he-says 
that if the shares are going to be sold at a 
higher price, will you yourself sell it?

PROF. P.J. KURIEN: I hope the hon. 
Member will accept it. These financial insti-
tutions, the GIC, UTI-UTI has taken 80 per 
cent of the shares-GIC, LIC-1 have got a list, 
I can give it- are public institutions. If they 
gain profit, it is again public fund.

MR. SPEAKER: You answered that 
cpftpn.

SHRIPRITHVIRAJ D. CHAV AN: I need 
a clarification. I haveTeenTEe'Tfflerview by 
the Secretary of the Department of Public 
Enterprises dated 7th April where he has 
clearly said that: “I think the financial institu-
tions have no intention of holding on to these
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shares for long I am sure they wi!) go into the 
market very soon because one of the condi-
tions imposed was that they will list these 
shares immediately and I think listing is 
already taking place "

This is an interview in The Economic 
Times by the Secretary My specific ques-
tion is, after he gives clarification on this, why 
does the Government not directly list the 
shares on the stock exchange? Let themf ind 
their real

MR SPEAKER He has already an-
swered that question He says these institu-
tions are public institutions

SHRI PRITHVIRAJ D CHAVAN It is 
the question of profits not earned by the 
public enterprises, these profits are going 
into the hands ot the financial institutions 
who in turn transfer these profits to the 
private individuals

The shares of these mutual funds have 
been bought by a lot of private individuals

MR SPEAKER Again, he is repeating 
the question why don't you sell it’

PROF PJ KURIEN For that, I have 
clearly answered, Sir

SHRI RUPCHANP PAL May I know 
from the hon Minister whether stipulation 
made by the mutual funds, forward dealing 
had taken place’  Our apprehension has 
come true two American foreign banks are 
involved n the purchase and the SEBI has 
sent queries to all the mutual funds about 
their status of holding the PSUs I mean, 
eight per cent share has already been sold, 
realising more than Rs 3000 crores Cut of 
all the mutual up the basket, only three had 
responded and even after sending remind-
ers, the rest of the mutual funds had not 
responded to the query of SEBI

MR SPEAKER Please put your ques-
tion

SHRI RUPCHAND PAL Two American

foreign banks had already involved irr the 
forward deal and the retail will be more than 
eight crores of rupees than the money trans-
acted there Is it true or not’  May I know 
whether SEBI has enquired it or not’  May I 
know whether most of the mutual funds are 
involved in forward deal or not’  May I also 
know whether most of the mutual funds had 
responded to SEBI’s query or not’

PROF PJ KURIEN Sir, the Govern-
ment has no information of this kind of for-
ward marketing by mutual funds But, with 
regard to the question whether SEBI has 
instituted an inquiry, I will collect the facts 
and supply themto the Member concerned

[Translation]

Subsidy to Industries ;

*802 SUB1 BAJENDRA KUM&B- 
SH/^RMA Will the PRIME MINISTER be 
pleased to state

(a) the criteria being followed by the 
Governmentforprovidingsubsidyto various 
industries,

(b) the number of industries being given 
subsidy at present and the amount thereof, 
and

(c) the number of industries In Uttar 
Pradesh which are being given subsidy’

[English ]

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF PJ 
KURIEN) (a)to(c) A statement is laid on the 
table of the House

STATEMENT

(a) to (c) The Government are at pres-
ent opeatmg a Transport Subsidy Scheme 
under which subsidy is admissible on the 
transport costs for movement of raw-maten 
als and finished goods to and from selected 
points to the industrial units This scheme is 
applicable to the States of Himachal Pradesh,
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' t̂efnmu & Kashmir, North-Eastern States, 
Sikkim, eight hiil districts of Uttar Pradesh 
namely; Almora, Chamoli, Dehradun, Naini- 
tal, Pithorgarh, PauriGarhwal, TehriGarhwal, 
Uttar Kashi, Darjeeling District of West Bengal 
and the Union Territories of Andaman & 
Nicobar Islands and Lakshadweep. Subsidy 
is available to all units except plantations, 
refineries and power generating units. Dur-
ing the period 1976-77 to 1991 -92. a sum of 
Rs. 5.45 crores has been reimbursed to 
Uttar Pradesh under the scheme. Details 
regarding industrywise reimbursement of 
subsidy is not centrally maintained.

[Translation ]

SHRI RAJENDRA KUMAR SHARMA: 
Mr. Speaker, Sir, the Central Assistance 
Scheme was implemented in 1983. and it 
was withdrawn in 1988-89, Through you. I 
would like to ask the hon. Minister about the 
success we achieved under the new Central 
schemes for development launched by the 
Government, the time by which these 
schemes would be implemented for public 
and the number of development centres 
selected for the purpose? This is the first part 
of my question. Secondly, hon. Minister has 
given this information with reference to Uttar 
Pradesh, that only the hilly districts are being 
given the subsidy under the transport sub-
sidy scheme o' the State as financial help. 
Sir, since Uttar Pradesh is a backward area 
and there are such far-flung areas where the 
need of transport subsidy scheme is very 
vital. With the hon. Mmistertake some stops 
to join these areas also. Besides, will the 
subsidy be made available to other horticul-
ture and other production units where it is not 
available?

[English}

PROF. P.J. KURIEN; The Transport 
Subsidy Scheme was introduced in 1971. It 
was meant only for hilly districts; and in UP, 
eight hill districts have been identified. They 
are getting the subsidy. That is being contin-
ued and that will continue-as per the present 
schedule upto 1995. At present, the Govern-

ment has no programme or plan to~65ttend 
the scope of this subsidy to other areas. This 
is the present position.

As regards the hon. Members first 
question about the alternative scheme, if the 
hon. Member means by it growth centres, 
already eight growth centres have been 
identified for UP, out of which project reports 
have been received for six. We have made a 
provisional release for these six projects.

[Translation]

SHRI RANJENDRA KUMAR SHARMA: 
Mr. Speaker, Sir, will the Hon. Minister be 
pleased to state t^e industries which would 
be encouraged underthis new scheme, and 
whether priority would be given to agro-
based industries so that such industries may 
get maximum assistance and boost?

[English]

PROF. P.J. *KURIEN: Sir, tho-hon. 
Member is saying about some new scheme. 
I was presuming, it was growth centre 
scheme. I do not know what scheme he 
means by that.
a  -  '3

SHRI RAM NIHOR RAI: Your new 
scheme.

PROF. P.J. KURIEN: Please specify 
which scheme you mean.

MR. SPEAKER: He has not mentioned 
any new scheme as such.

SHRI K P. SINGH DEO: Sir. the hon. 
Minister in his reply has stated that the 
Government is operating atransportsubsidy 
scheme only. I would like to know what 
would be the fate of the districts which had 
been declared backward industry districts 
and no industry districts which were getting 
certain concessions and subsidies.

PROF. P.J. KURIEN: Sir. the Gijvern- 
ment of India had only subsidy scheme, that 
is, investment subsidy scheme which was 
withdrawn. Alternatively, a new scheme was
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devised, that is growth centre scheme, be-
cause we found that the investment subsidy 
Is given to start industries in the backward 
areas. Our experience over the last 40 years 
is that this scheme did not work properly. 
Besides, subsidy, we have the instruments 
of licencing to direct industries to backward 
areas, tn spite of these two instruments, 
backward areas mostly remained backward. 
Industry did not go. Industry preferred to go 
where there was infrastructure and not where 
there was subsidy. Therefore, wherever in-
frastructure was available, industry intended 
to go there. That is what has happened. That 
is one of the reasons for uneven develop-
ment.

In order to correct this anomly, we found 
that what was needed was to provide infra-
structure. We have identified the backward 
districts. In a phased manner, Government 
of India is thinking of providing infrastructural 
facilities in backward areas. But primarily the 
responsibility is that of State Government. 
Therefore, we have identified 70 districts for 
starting growth centres which are mainly 
infrastructural support schemes. These 70 
growth centres are being disturbed over 
various states. Most of them are only in the 
backward areas.

[ Translation ]

SHRI RAM NIHOR RAI: Mr. Speaker, 
Sir. through you, I would like to draw the 
attention of the hon. Minister to part "C” of 
this question and also want to know the total 
financial assistance given to Hindustan Alu-
minium Factory, HINDALCO and ‘High Tech 
-Carbon’, Kanodia Chemical Limited in dis-
trict Sonbhadra in Uttar Pradesh?

MR. SPEAKER: All this does not arise 
from the main question.

SHRI RAM NIHOR RAI: What is the 
amount recovered by the Central Govern-
ment and the Uttar Pradesh Government?

MR. SPEAKER: I have allowed you to 
ask a question. However, this question does 
mot arise from this. This is not forthe farmers’

industry viz agriculture but for some other 
industry.

[English ]

If you want to reply, you can.

PROF. P.J. KURIEN: This question does 
not come under this.

'  ̂ SHRI CHANDRA JEET YADAV: Sir, 
the idea oT1 subsidy,'In principle, was to he’o 
the backward districts and also the difficult 
regions of the country so that they may get 
certain facilities and also certain help.

Now the Minister has said that, at pres- 
ent, this relates only to transport subsidy. He 
says that the Government has identified 
about 70 districts who are backward but the 
major problem seems to be only infrastructu-
ral problem. It is not only the infrastructural 
problem. Earlier, the Government used to 
set up industries in public sector. That was a 
big help for the backward areas. It helped to 
develop the backward areas.

Will the Minister consider this question 
along with the Planning Commission that 
those districts who have no industries and 
who have been denied even the infrastruc-
ture during the last 45 years, special schemes 
will be for development of those districts with 
the help of the Planning Commission?

Forexample, I am talking about my own 
district which was divided into two districts. I 
find that Azamgarh does not find a place in 
the most backward districts. Will the Minister 
consider this question alongwith the Plan-
ning Commission?

PROF. P.J. KURIEN: As the hon. 
Member has already mentioned, there are 
other districts also like the district of the hon. 
Member. We have devised a scheme for the 
infrastructural development in other districts 
also and it is underthe consideration ofthe 
Planning Commission. But the main prob-
lem is to get funds. If funds are available, we 
can have the scheme for infrastructural 
duvelipment in other backward districts also.
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Then, with regard to the public sector units in 
backward areas, there again, this is the only 
problem. If the public sector units which want 
to expand, are able to generate a surplus, 
then certainly we will consider giving prefer-
ence to backward areas subject to techno 
economicconsiderations.

[Translation]

Cooperation of American Trading
jp f , t Companies -
l
>803.g,HRlMAILSBEEl.A.GALlIAM: 

SHRI RAJESH KUMAR:

Will the PRIME MINISTER be pleased 
to state:

(a) whether several American trading 
companies have offered to extend their 
cooperation to the Indian firms in the field of 
domestic items:

(b) If so, the details of such American 
companies, the names of the Indian Compa-
nies assisting them and the products for 
which cooperation is being offered; and

(c) the reaction of the Union Govern-
ment in this regard?

[English J

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) to (c). A statement is laid on the 
table of the House.

STATEMENT

(a) to (c). Policy initiatives liberalising 
the provisions and simplifying the proce-
dures for collaboration with foreign compa-
nies, including trading companies primarily 
engaged in export activities, as spelt out in 
the Statement on Industrial Policy tabled in 
both Houses of Parliament on 24th July, 
1991, have generated considerable interest 
amongst foreign companies of many coun-
tries Including those from the U.S.A.

Foreign collaboration agreements are 
negotiated and finalised by the parties con-
cerned. Government comes into the picture 
only when an application is submitted for 
approval of the collaboration. Since the 
announcement of the New Industrial Policy, 
220 proposals for foreign collaboration with 
American companies have been accorded 
approval till the end of March, 1992. Of 
these. 79 proposals envisaged foreign in-
vestment by American companies in the 
equity capital ot Indian companies amount-
ing to over Rs. 390 crores. One of these 
proposals is for investment in a trading 
company primarily engaged in export activi-
ties.

The details of approved foreign collabo-
ration proposals viz.. name of the Indian 
Company, name of the foreign collaborator, 
the nature of collaboration and items of 
manufacutre are published by the Indian 
Investment Centre, New Delhi, as a supple-
ment to its monthly Newsletter. Copies of 
these publications aresent to the Parliament 
Library regularly.

[Translation]

SHRIMATI SHEELA GAUTAM: Mr. 
Speaker, Sir, through you, I would like to 
knowfromthe hon. Ministerthe names ofthe 
American and Indian companies in whose 
favour 220 proposals for foreign collabora-
tion have been accorded approval by the 
Government alongwith the names of the 
consumer items for the production of which 
these proposals have been cleared? What 
will be their separate share in the total capital 
investment and in what proportion the profits 
and costs will be shared?

[English)

PROF. P.J. KURIEN: Sir, the hon. 
Member is asking about 220 proposals and 
their details. I have got them with me and I 
can supply it to the hon. Member. If I start 
reading them, it will take along time to com-
plete.

MR. SPEAKER: All right.
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[Translation]

SHRJMATI SHEELA GAUTAM: Mr. 
Speaker, Sir. what steps the Government 
proposes to take if the items manufactured in 
America are cheeper in the international 
market than those manufactured in India as 
it will affect the market of Indian goods? How 
the Government will determine the prices of 
goods manufactured in collaboration with 
American companies and how Government 
will put restrictions on them so that the Indian 
goods remain competitive in the interna-
tional market?

[English]

PROF. P.J. KURIEN: Sir, even if the 
items manufactured in America are cheaper 
than those manufactured in India, that will 
not affect us. It is because we have a nega-
tive list which includes most of the consumer 
goods which cannot be imported. So, they 
will not affect us. With regard to the propos-
als of joint collaboration with Amer.ca or any 
other country, whether manufacturing takes 
places in our country*or not, our intention is 
to reduce the cost of production. That is what 
we are aiming at and that is what we want to 
do. Unless we reduce the cost of productior., 
how can our goods be competitive in the 
world market? We want to export and we 
want to earn foreign exchange and the only 
way for that is to reduce the cost of produc-
tion by getting technology wherever it is 
possible and suitable for us. Therefore, our 
intention is to reduce the cost of production. 
The cost of production in the joint ventures of 
any other project is reduced. That is a good 
sign and that is what we want

SHRI MUMTAZ ANSAR I: As per the 
statement made by the hon "Minister, it is 
clear that 220 proposals have been accepted 
for foreign collaboration with American 
companies.

I would like to know from the hon. Min-
ister about the equity ratio of such compa-
nies. t want to know whether such foreign 
companies will be functioning as subsidiary 
or holding companies. If certain companies

will be declared as holding companies, will 
they be controlling the entire management 
and pricing system?

MR. SPEAKER: It is already there in the 
answer.

PROF. P.J. KURIEN: I can answer him 
with regard to equity ratio.

Out of the 220 proposals, some are 
cleared through RBI route. These proposals 
get automatic clearance if they are in An-
nexe III list. All of them carry upto 51 percent 
equity. Others are cleared by SIA and FIPB 
on merit. Some of them carry more than 51 
per cent of equity and some carry less. Out 
of these 220 proposals. 79 are financial 
investment proposals and the total foreign 
equity approved in these cases is just a little 
above Rs. 390 crore.

Demand and Supply of Essential 
Commodities

•806. SHRI RAM NARAIN BERWA: Will 
the PRIME MINISTER be pleased to state:

(a) whether the Government have made 
an assessment of the annual demand and 
supply of essential commodities under the 
new Public Distribution System;

(b) whether the essential commodities 
have been supplied as per the requirement 
of consumers; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
to (c). A statement is laid on the Table of the 
House.

STATEMENT

According to estimates worked out by 
this Ministry about 18 million tonnes of food 
grains (Rice & Wheat) would be required to 
sustain the Public Distribution System (PDS)
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throughout the country including the areas 
identified for revamped PDS. The additional 
requirement in the identified areas of 1700 
Block under the revamped PDS would be 
about 3 million MTs. Actual allocations of 
loodgrains would however, be made on a 
month to month basis taking into account the 
demand from the States/UTs., availability in 
the Central Pool, relative needs of the vari-
ous States and seasonal availability. The 
amount of levy sugar required would be on 
the basis425 gms. per capita monthly availa-
bility to the projected population as on 
1.10.1986. A 5% ad-hoc increase in levy 
sugar allocations is being given from Au-
gust, 1991. Supply of other essential com-
modities namely imported edible oil and 
kerosene are dependent on the availability 
and prices of these items in the international 
markets and the foreign exchange availabil-
ity for imports.

Allocation of PDS commodities is sup- 
pk ental in nature and is not intended to 
meet the entire requirements of States/UTs. 
Efforts are made to meet the genuine re-
quirements projected by the State Govern-
ments and UT Administrations.

[Translation]

SHRI RAM NARAIN BERWA: Mr. 
Speaker, Sir, it was quite a memorable day 
for Rajasthan when the Hon. Prime Minister 
inaugurated the revamped Public Distribu-
tion System, with much fan fare in district 
Barmer in the State. I would like to know from 
the hon. Mmisterthe total quantity of rice and 
wheat supplied to Rajasthan as against the 
demand of the State? Rajasthan's total re-
quirement of wheat and rice is 4 lakh tonnes 
and against it only 75,000 tonnes has been 
supplied i.e. 20 per cent of requirement. 
Therefore, I would like to know the total 
quantity of wheat and rice being supplied to 
Rajasthan as against its demand?

fact that revamped PDS has been launched 
in Barmer. We are making additional alloca-
tions to Rajasthan as per the details supplied

by the Rajasthan Government regarding the 
requirements of Blocks identified under the 
‘Desert Development Area’. However, gen-
erally the annual requirement of Rajasthan 
is of 9,57,000tonnes of wheat and 4,42,000 
tonnes of rice.

SHRI RAM NARAIN BERWA: Mr. 
Speaker, Sir, through you, I would also tike to 
know from the hon. Minister the total buffer 
stock available with the Government and the 
number of months for which It will be suffi-
cient in view of the demand of consumers in 
the country? And, if this stock is inadequate 
to meet the demand of consumers, steps 
being taken by the Government in this re-
gard?

SHRI KAMALUDDIN AHMED: I assure 
you that buff er stock position is very satisfac-
tory and there is no cause of any concern.

SHRI SURYA NARAYAN YADAV: Mr. 
Speaker, Sir, through you, I would like to 
know whether all the demands made by 
consumer Forums of all the states..j q  the 
meeting of which MPs also participate as 
their Members, will be met, as the hon. 
Minister has stated tha stock position is quite 
satisfactory?

[English]

MR. SPEAKER: That is exactly what he 
has said just one minute before.

[Translation J

SHRI KAMALUDDIN AHMED: If you 
are specifically asking about Bihar, then I am 
ready to give reply.

MR. SPEAKER: If you are prepared to 
give reply, say, yes.

SHRI KAMALUDDIN AHMED: Sup-
plies are being made as per the demands of 
the States and also in accordance with the 
formula prepared for making ihe'annual 
supplies.
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Demand of Coal

*808. SHRI MOHAMMAD ALIASHRAF 
F A T ^

S H R I, M T . I A H A L . ^ -  
OUDHARY:

Will the Minister of COAL be pleased to 
state:

(b) whether the demands of the con-
sumers have not been fulfilled;

(c) if so, the reasons therefor; and

(d) the steps proposed to be taken by 
the Government in this regard?.

[English ]

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA-

(a) the total demand of coal during the GOUDA): (a) to (d). A statement is laid on the
last three years and the quantity supplied; Table of the House.

STATEMENT

(a) to (d). Total demand of coal assessed by Planning Commission and off-take of coal 
during last three years, were as follows:-

(in million tonnes)

Year Demand Off-take

1989-90 222-00 199.79

(4.70) (2.12)

1990-91 229.80 210.07

(4.30) (2.07)

1991-92 235 20 222.85*

(5.20) (2.80)

1. Off-take figures for 1991-92 are provisional.
2. Figures in brackets indicate middlings.
3*. Off take for 1991 -92 excludes imported coal.

The demand for coal has been satisfied 
to the extent of 89%, 90% and 93% during 
1989-90,1990-91 and 1991-92.

In order to meet the increased demand 
of coal in coming years, steps aie being 
taken to open new mines, re-organise exist-
ing mines, improve efficiency and optimise 
coal production. Close coordination is being 
maintained with consumers and the trans-
port sector to ensure that the coal produced 
can be reached to consumers.

[Translation ]

SHRI RAM TAHAL CHOUDHARY: Mr. 
Speaker, Sir, my question was regarding the 
total demand of coal during the last 3 years 
and the supply made during this period? In 
the reply the hon. Minister has furnished 
year wise data and has promised to improve 
the supply position of coal. In the coal belt of 
Ranchi, Hazaribagh and Dhanbad, a few 
days back the price per ‘Mun’ (i.e. 40 kg*=1 
Mun) of Coal even touched Rs. 100 mark.
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Inferior quality coal was supplied there. I 
would like to know from the hon. Minister the 
steps being taken to improve the supply 
position and to check the adulteration in coal 
and the time by which Government will be 
able to meet the demand.

[English ]

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA): 
We are not in a position to meet the demand 
fully not because there is shortage of coal 
but to some extent it is because there is a 
problem of transportation. There has been 
an improvement in demand satisfaction. The 
demand for coal has been satisfied to the 
extent of 90 per cent, 91 percent and 95 per 
cent during 1989-90,1990-91 and 1991 -92.

As far as the quality of coal is con-
cerned, we must admit that we are receiving 
complaints and until and unless we are able 
to supply beneficiated coal, the complaints 
will continue to come. We will not be able to 
guarantee hundred percent quality control. 
During the Eighth Five Year Plan, we will be 
going in a big way to set up washeries and 
ultimately our intention is to supply washed 
vash coal to the consumers.

[Translation ]

SHRI RAM TAHAL CHOUDHARY: Mr. 
Speaker, Sir, the hon. Minister has said 
nothing about my question regarding the 
time by which the supply position of coal will 
be improved.

MR. SPEAKER: He has categorically 
stated that wagons are not available for 
transportation of coal.

SHRI RAM TAHAL CHOUDHARY: Mr. 
Speaker, Sir, this is an often repeated ex-
cuse. I would like to know how long this 
transportation problem will continue and 
secondly, what is the time frame set by the 
Government to remove this transportation 
battleneck so as to mitigate the problems of 
the common men.

[English)

SHRI P.A. SANGMA: As I said, until and 
unless our transportation system improves, 
it is very difficult for me to......

MR. SPEAKER: He is asking, how soon 
you are going to improve it.

SHRI P.A. SANGMA: Sir, as I said the 
problem is not of availability of coal. In 1989- 
90 we had a stock of 37 million tonnes; in 
1990*91 we had 42 million tonnes of stock 
and in 1991 -92 we have 48 million tonnes of 
stock. Bulk of our coal is transported by 
railways and to some extent it is transported 
by road. The Railways are doing their best. 
They have their own priorities with regard to 
movement of food stocks and other essen-
tial commodities but there is a marked 
improvement in the transportation. It would 
be very difficult for me to give an assurance 
that we will be able to achieve hundred per 
cent demand satisfaction because-some- 
times so many otherthings also happen. For 
example, this year there was a strike in 
Jharkhand which resulted in a lot of disloca-
tion of work, otherwise, we could have 
achieved hundred per cent demand satis-
faction this year. So, it is very difficult for me 
to give this assurance to this House.

[Tran s/af/on]

* SHRI SURAJ MANDAL: The Govern-
ment in its reply has sTartedthat the demand 
for 1989-90. 1990-91 and 1991-92 has al-
ready been fulfilled. I would like to know from 
the Government total expenditure incurred 
on importing 170.88 million tonnes of coal 
from abroad during the last three years and 
on importing 59.96 million tonnes each year? 
If coal is available in abundance to meet the 
demand of the country, what is the reason for 
importing coal? In the statement attached 
with the reply the hon. Minister has stated 
that 42.41 million tonnes of coal stocks are 
available in the country. The Government of 
Bihar has recommended handing over of 82 
coal mines, lying closed since the nationali-
sation of coal mines, to private sector be-
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cause Coal India Ltd. is unable to know from 
th^ hon. Minister whether the Government 
proposes to stop importing coal from abroad 
and also order an enquiry into the matter of 
importing coal?

[English ]

SHRI P. A. SANGMA: Sir, there are two 
types of coal, one is cooking coal and other 
is non-coking coal. Coking coal aim used for 
the steel plants and we do not produce 
enough. There is a gap of about 5 million 
tonnes, which we have to import and we are 
importing that.

As far as non-coking coal is concerned, 
we do not import non-coking coal, on the 
other hand we export more quantity of it.

As far as the satisfaction of the demand 
is concerned, I must clarify one thing. What 
I have stated is an overall satisfaction. But, 
we will have to give some priority to certain 
priority sectors as a result of which the non-
priority sector suffers. For example, power 
sector is regarded as the topmost one for us 
and therefore, our priority is to supply to the 
power sector and this year, 1991 -92,1 am 
glad to say that, our supply to the power 
sector has been 100 percent of the demand, 
fertilizer has been 105 per cent. So, as a 
result of that for, other sectors (ike non-core 
sector, small scale sector, we are not able to 
meet the demand fully.

fTranslation]

SHRI RAJNATH SONKAR SHASTRI: 
The honourable Minister has just now stated 
that the production of coal is satisfactory and 
that there is no scarcity. I also watched on 
television last night that there is no scarcity 
of coal, there is ample production and the 
trend of its production is on constant in- 
crease.The honourable Minister was stand-
ing and was explaining the position about 
coal. He has just-now stated that there is 
also no shortage of rakes....

MR. SPEAKER: He has not said that.

SHRI RAJNATH SONKAR SHASTRI: I 
would like to know as to why the men of brick 
kiln industry are suffering. A large number of 
other people are also suffering. Many small 
scale industries have been closed, hundreds 
of industries in the eastern Uttar Pradesh 
have been closed due to the scarcity of coal. 
When there is ample production of coal, and 
it is also being imported from abroad, why 
then inhere a constant shortage of coal?

[English ]

SHRI P.A. SANGMA: Sir, I have already 
admitted that because we have to fulfil the 
core sector ti) the tune of 100 percenUf it is 
possible. The hon-core sector does suffer 
and brick kiln industry comes underthe non-
core sector and therefore, they do suffer. I 
have already admitted that. And this year, 
there has been an improvement in supply to 
the brick industry also; and satisfaction has 
been to the tune of 95 per cent.

[Translation]

SHRI VILAS MUTTEMWAR: Mr. 
Speaker, Sir, in his reply, the honourable 
Minister has, besides many suggestions to 
meet the demand of coal, also suggested to 
open up new mines. I would like to know 
from the honourable Minister the number of 
proposals for setting up new mines which 
are pending before the Ministry of coal has 
sufficient funds available with it, it must out of 
several proposals before it, matiate and 
expedite the action to open up 7 or 8 coal 
mines in Chandrapur district under the 
western Coalfields’

[English ]

SHRI P.A. SANGMA: I have stated that 
availability of coal is not a problem; it is the 
transportation which is a problem: and we 
are in constant touch with the Railways; and 
we have been interacting and we are trying 
to improve it. However, we do have plans to 
open up new mines, because our target in 
the Eighth Five Year Plan has been set. And 
as far as the area of the hon. Member is
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concerned, I myself have gone along with 
him to open a new mine. I think he is very 
happy about that.

[Translation]

^HflliAKSHMlNARAJNMAMmPA- 
JHUJMr. Speaker, Sir, I would like to ask the 
honourable Minister of Coal through you, 
that so far as the transportation of coal 
through railways, is concerned, the jaroblem 
does exist; but why is the coal not supplied 
to V.R.K. Industries and small scale indus-
tries which have to get the coal by road and 
from whom money is taken even six months 
in advance and still they do not get coal? Will 
the honourable Minister kindly inform us as 
to how much money has thus been depos-
ited by road sale consumers and what is the 
reason they are denied the supply of coal? If 
there is no scarcity of coal, why is the supply 
not maintained while no arrangements for 
transportation are required to be made, 
because the consumers themselves carry 
their coal through trucks. What is the number 
of such cases in which money has been 
deposited and for how long money is lying 
deposited.

[English ]

SHRI P.A. SANGMA; I have stated in 
the other House what the hon. Member was 
saying yesterday that our consumers have , 
deposited the money, I think, to the tune of t 
Rs. 150 crores; and we have not been able j 
to supply coal to them. There has been a 
backlog. I have given a direction that all j  
those backlogs have to be cleared by the 
end of this month.

I have not got the letter with me. By 
tomorrow or day after tomorrow, I will cer-
tainly get the feedback; and I will inform the 
hon. Member about it.

IREP Programme

‘ 809. SiUaLDATIATBAXA BANDARg: 
VfiSH_RI CHETANP.S. CJH_AUHA£J:

Will the Minister of PLANNING AND

PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the States in which the Integrated 
Rural Energy Plannig Programme has since 
been implemented;

(b) the details of the work done under 
this programme in these States so far; and

/
(c) the States where such programme is 

proposed to be taken up during the Eighth 
Five Year Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND .PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) to (c). A statement is laid 
on the Table of the House.

STATEMENT

(a) The Integrated Rural Energy Plan-
ning Programme has been extended to al» 
States & UTs except Chandigarh upto 1991
92.

(b) Integrated Rural In ergy Planning 
i Programme has two components, namely, 
f̂ the Centrally Sponsored Scheme and the 
’ State Sector component. The Centrally 

Sponsored Scheme, includes sub-compo-
nents or setting up of IREP Cells at the State 
level and in selected districts/blocks; train-
ing; and technical back up units. Upto 1991 - 
92, 31 State/UT level IREP Cells and 252 
district/block IREP Cells have been approved 
in all the States/UTs except Chandigarh. 
Upto 1991-92, 36 national level training 
courses have been organised in national/ 1 

, regional level institutions in various states/
, UTs.Onetraining-cum-R&DCentrehasbeen 
' set up in Delhi and four more regional R&D 

Centres are being set up in Gujarat, Megha-
laya, Uttar Pradesh and Karnataka. The 
State sector component for IREP includes 
project implementation, demonstration, ex-
tension and promotion of various rural en*> 
ergy resources and technologies based on 
the targets f ixed by the State Government for 
their respective IREP blocks.
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(c) The Programme is proposed to be 
extended at the rate of 100 blocks per year 
in all the States and UTs. during the Eighth 
Five Year Plan. The details of the Programme 
in the Eighth Plan are being finalised.

SHRI CHETAN P.S. CHAUHAN: There 
is inadequate supply of electricity in the rural 
area. Also I have gone through the answer 
which has been given by the hon. Minister. 
Under the Public Distribution System, the 
Minister has stated that kerosene will be 
supplied as and when available.

I understand there will be three energy 
schemes for the rural area; they are solar 
energy, windmill energy and gobar gas plant. 
How much money is being allocated by the 
Government for development of these pro-
grammes?

SHRI H.R. BHARDWAJ: So far as the 
rural energy planning programme is con-
cerned. this programme was started on a 
pilot project basis in the Sixth Plan and 20 
selected blocks were taken up. After that, in 
the Seventh Plan, 252 blocks in various 
states were selected where this programme 
was undertaken. And I have the details of the 
performance in each State. And this pro-
gramme was-undertaken in which the en-
ergy and the bio-gas plant and improved 
chulha, all these were undertaken as a part 
of the centrally sponsored schemes as well 
as State Programme.

But so far as the money is concerned, I 
will just briefly submit that money is not very 
much there because under the Centrally 
Sponsored scheme, in five to six years-1 am 
giving year-wise figures or the CSSs in 
1986-87, the amount provided was Rs. 64.95 
lakhs; in 1987-88, it was Rs. 97.07 lakhs.

In 1988-89 it was Rs. 158 lakhs, in 
1989-90 it was Rs. 28.6 lakhs, in 1990-91 it 
was Rs. 248 lakhs and in 1991 -92 it was Rs. 
398.73 lakhs. So far as the centrally spon-
sored schemes were cocerned, this was the 
amount which is, I think, barely adequate for 
sOch a programme. But the State compo-
nent also has some money which is allotted.

But I think that also has been very inade-
quate because I have seen the performance 
of the States also. Considering the impor-
tance of this programme, the money allo-
cated has been inadequate.

SHRI CHETAN P.S. CHAUHAN: From 
the Minister’s reply it is quite clear that may 
be, the Central Government or the State-
ment Governments are not keen about this 
programme. Becuase from the answerwhich 
is given here, it is seen that only 252 district 
blocks, IREP cells have been approved. 
This does not state how many centres are 
functioning at the moment. I would like to ask 
the Minister if he could tell me how many 
centres are functioning in the states, and 
also the allocation which has been given. As 
it is, the State Governments are struggling 
for resouces and if the money which has 
been given is only a maximum of Rs. 2.5 
crores, or a programme like the one he has 
mentioned with 100 blocks per year to be 
taken up, for the Rural Energy Planning 
Programme, will this be enough? How will 
the Government meet this target of 100 
blocks per year?

SHRI H.R. BHARDWAJ: Around 250 
cells are functioning under both the schemes 
and the performances also, I have got but it 
is a very detailed document. If the hon. 
Member wants the details of each block and 
what work is being done, I can give the whole 
details to him. I have got them. About 250 
and odd cells which were set up, are func-
tioning. It is a different issue that they are not 
functioning entirely to the satisfaotion, to 
solve the problem.

In the Eighth Plan I think there is a 
programme by which they are going to take 
up around 100 blocks each year during the 
next five years as a minimum programme. It 
may go up. In the Seventh Plan it was initially 
not 252; it was less. But it went up to 252. The 
State Governments and the Central Govern-
ment, they are going to discuss about the 
performance and I think the programme now 
under the Eighth Plan proposals is for 100 
blocks each year.
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Coal Projects

' 3 *810. SHRI M.G REQDX^
'  --------- SHr T r AMA KRISHNA

koi^ T halaT

Will the Minister of COAL be pleased to 
state:

(a) the reasons for time and cost over- 
runs of the coal projects in Andhra Pradesh;

(b) whether the Government have pro-
posed to set up a committee to streamline 
the procedures to reduce time overrns 
therein; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) The main reasons for time 
overrun and consequent cost overrun of coal 
projects in the State of Andhra Pradesh are 
delay in acquisition of land, adverse geo-
mining conditions, law and order problem 
and delay in supply of equipment.

(b) and (c). With a view of streamlining 
the procedures for formulation, implementa-
tion and monitoring of projects in the coal 
sector, Ministry of Coal h ad set up a Commit-
tee to examine all related aspects of formu-
lation and implementation of coal projects. 
This committee has since submitted its re-
port. Based on the suggestions made by the 
Committee, guidelines have been issued to 
all the coal companies in regard to improve-
ment in the present practices of exploration, 
planning, appraisal, implementation and 
monitoring of coal projects.

31 Oralfinswers

SHRI M.G. REDDY: I want to know from 
the hon. Minister whether the Central Mines 
Planning and Design Institute Limited has 
collected any information recarding the 
availability of the coal reserves in the coun-
try, if so the estimated coal availability in 
each coalfield In the country and what are 
the steps going to be taken by the Govern-

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL(SHRI P.A. SANGMA): 
The question specifically relates to coal 
projects. I would not have all those figures 
readily with me now. I will supply themto him.

SHRI M.G. REDDY: I would like to know 
whether there hasbeen any improvement in 
the coal production in the Singareni Collier-
ies during Januaryand February of this year, 
if so the details thereof and if not the reasons 
therefor.

SHRI P. A. SANGMA: Sir, the Singareni 
Collieries hasperformedlhebestsofarin its 
history. This yearthey have not only achieved 
the target but also they have exceeded the 
target forthe first time.

WRITTEN ANSWERS TO QUESTIONS 

[English]

Land for Schools

* 800. SHB1BALBAJ-EASSL, 
SHRIMATI DIPIKA H. TOPIWALA

| Willthe Minister of URBAN DEVELOP-
MENT be pleased to state:

\  per acre being charged by
theVpelhi Development Authorityfrorthe land 
allotted for construction forconstruction of 
schools;

(b) the number of schools to which land 
was allotted by the Delhi Development Au-
thority during 1990 and 199;

(c) the area land allotted to each'school;
and

(d) the steps taken/proposed to be 
taken by the Government to ensur that the
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land alotted for a schoo is not utilised for any 
other purpose?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SEIA KAU): (a) Infor-
mation is given in the Statement-1 boo.

(b) and (c). Statement-ll indicating the 
area of land alotted to 27 numbers of schools

during 1990 and 1991 is given below.

(d) The allottment of land to schools is 
made on te sponsorship of Directorate of 
Education, Delhi Administration/Union Min-
istry of Human Resources Development. 
The terms and conditions of lease excuted 
for such aliottements prohibits utilisation of 
school sites for any other purpose.



La
nd

 
ra

tes
 

of 
pr

em
ium

 
an

d 
gr

ou
nd

 
re

nt
 f

or 
sc

ho
ols

 
fro

m 
14

 
91

 t
o 

31
3 

92

35 Written Answers APRIL 29,1992 Written Answers

I
1
I
lcc

e3
E
£a

8*in

E

I
i
0
1  
8

£

o(0

o  
o  

' o

2?ote a

in  a

o E 
■*“  to  _
® CC -g

X> «
C  “  

x- ^ Om </> —
Q . © ®

S PB w
°- -  S 8
® e S  8
«, © 5  ™
CC £  SS  o

cn

y o)
1  o2  -O
00 03_ OfO O
1 £
i  I
"2 «> ® c
o s 
5  3
re <2

I £
isII
s g
o B
?  8 
3  ?

(0
O
ifi 
o

a t
~  m

(AC
®
1
COJ=
o

5- 8to
-  v  
>* ■*= §

I .
H  o

O £  (B 

l i t La
nd

 
for

 c
ha

rit
ab

le 
ins

titu
tio

ns
 

se
rvi

ng
 

Rs 
3 

90 
lak

hs
 

pe
r 

ac
re 

for
 

5% 
of 

the
 

pr
em

iu
m

low
er 

str
ate

 
of 

So
cia

ty 
& 

cn
arc

 
ig 

to 
1 s

t 2 
ac

res
 

and
 

zo
na

l v
ar

ia
nt

the
 

ex
ten

t 
of 

run
ing

 
in

st
itu

tio
na

l r
ate

 
for

 a
rea

 
in 

ex
ce

ss
the

 
ins

titu
tio

ns
 

of 
2 

ac
re

s



Pu
rp

os
e 

Pr
em

ium
 

pe
r 

ac
re 

An
nu

al
 g

ro
un

d 
re

nt
Written Answers VAISAKHA 9,1914 (SAKA) Written Answers 38

c
8>
■o
c3
eo>

CC

o
o
o

CC

CD $ <u
O o o
nj (0 fO

8 . 8 . 1

£ o o
o o o
o o o
o ' o o
o CJ
o> r-T CO
CO CO CM
u> CO tn

CC CC CC

a>
§

o
§
s
o>

2

E3
E
£o.

CM

1K
5
p:

$

I
o

£
a
2
c0)O

N

i  *S a I
I

©
c

N

x :Co
Z

s

N

£
£
(8UJ

N

re
a>
(5
E «
o  CP

c f i
S 8| o ,
0 >
0 . 5  
>  2
1 j c
o °  N ofl

E
£
Q .
re
0
a> ■Sx: o

1 1
«  •§
®  1

x>
c3O
O)
w

I
CL

O
■o
C(0 £

I



Written Answers APRIL 29,1992

1
2c

i
i .

1

CO22

c
=3
Q>
<0

C\J
CD
CD

I CM

x zo
co

x>
c3s
05 .

J2K  S

©
5
(0a>
2

I

Written Answers 40 
«



STATEMENT-II

41 Written Answers VAISAKHA 9,1914 (SAKA) Written Answers 42

S. No. Name of the Society to 
whom school site allotted

Area (in acres)

1 2 3

During the Year 1990

EAST ZONE

1. M.CD 1.0

2. Delhi Administration 5.0

3. Shanti Janak Sachdeva Edu. Society 1.74

4. Sanatan Dharam Shiksha Sansthan 3.23

WESTZONE

5. Tulsi Memorial society 1.5

6. Sri Guru Singh Sabha 4.0

7. Shri S S Mota Singh Charitable Trust 4.75

8. Vikram Siksha* Edu. Society 2.0

NORTH ZONE

9. Guru Teg Bahadur Public School Society 4.0

10. Lawrences Road Modern Edu Society 0.25

11. VardhmanEdu. Society 1.54

12. Yava Shakti Edu. Society 3 46

SOUTHZONE

13. Delhi Public School 9.63

14. St. George Edu. Society. 2.19

15. Sundown Edu. Society 1.48

DURING THE VEAR1991

EASTZONE

16. Adarsh Vidya Saansthan 1.33

17. Nutan Vidya Mandir 1.5
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S No Name of the Society to 
whom school site allotted

Area (in acres)

1 2 3
—

18 Vaish Education Society 11

19 St Andrews Soots Edu Society 1 19

WESTZONE

20 Sachdeva Edu Society 1 0

21 BascoEdu Society 1 82

22 Kataria Edu Society 2 00

23 Hemkundedu Society (Addl land) 05

NORTHZONE

24 Sanatan Dharam Trust 1 10

25 Balshiksha Avam Bodhic Vikas Samiti 1 43

26 Crescent Public School Society 1 M

27 Diractorate of Education 1 0

Settlement Between DDA and Group of such a settlement’
Housing Societies

THE MINISTER OF URBAN DEVEL-
804 SHBiJCPRADHANI Will the OPMENT (SHRIMATI SHEILA KAUL) (a)

Minister ot URBAN DEVELOPMENT be «No, Sir
pleased to state !

(b) Question does not anse
(a) whether an out or court settlement

has been arrived at between the pelhi De- (c) No such commitment can be given
velopment AuthontvandCoooeratlve Group
Housing Societies, Graduate Diploma in Materials Man*

agement
(b) if so. the details thereof, and *805 SHRI BHUBANESHWAR

PRASAD MEHTA Will the PRIME MINIS-
(c) if not. whetherthere is any possibility TER be pleased to state
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(a)whetherthe Indian Institute of Mate-
rials Management (IIMM) Bombay is con-
ducting a Graduate Diploma in Materials 
Management (GDMM) which is recognised 
by the Union Government;

(b) whether any weightaage is given by 
the public sector Undertakings to such di-
ploma holders for posting in their material 
management departments;

(c) if so, the details ther of; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON):(a) The Graduate Diploma in 
Materials Management Course conducted 
by the Indian Institute of Materials Manage-
ment is recognised by the Government of 
India for purpose of recruitment to superior 
posts and services under the Central Gov-
ernment.

(b) to (d). Recruitments in the below 
board level posts of Central Government 
Public Enterprises are not done on central-
ised basis. The respective managements 
enjoy complete autonomy in framing Re-
cruitment Rules for different posts, and in 
awarding incentives and weightages to dif-
ferent qualifications at the time of recruit-
ment, promotions and postings. The guid-
ing factor is professionlisation for improving 
efficiency and productivity.

Cases in Central Labour Courts of 
Kerala

807. SHRI THAY1L JOHNANJALQSE: 
Will the PRIME MINISTER be pleased to 
state:

(a) the number of industrial disputes 
and other cases pending adjudication be-
fore Central Government Labour Courts

and Industrial Tribunals in the State’ of 
Kerala at present:

(b) the reasons fordelay in adjudication 
of cases; and

(c)the steps taken for speedy disposal 
of all the pending cases.

THE MINISTER OF STATE OF THE 
MINISTRy OF COAL (SHRI P. A. SANGMA.) 
: (a) The Central Government has not set up 
any Indusirial Tribunal or Labour Court in 
the State of Kerala. Industrial disputes 
pertaining to the Central sphere under the 
Industrial Disputes Act, 1947from the State 
of Kerala are referred to the Central 
Government Industrial Tribunal (CGIT) - 
cum- Labour Court at Bangalore and the 
Industrial Tribunals and Labour Courts 
constituted by the Governmentof Kerala. 
As per available information, only one indus-
trial dispute pertaining to Kerala is pending 
with the CGIT -cum -Labour Court at Ban-
galore . 86 industrial disputes 416 applica-
tions pertaining to the Central sphere were 
pending as on 31-12-1991 in various 
Industrial Tribunals and Labour Courts 
constituted by the Government of Kerala.

(b) The reasons identified generally for 
delay in disposal of cases are, inter alia, 
heavy work load, procedural impediments 
such as absence of advocates, adjourn-
ments takenfor furnishing Information, stay 
orders by superior Courts, or attempt to 
make an out of court settlement, etc.

(c) The steps for expediting adjudica-
tion of industrial disputes are inter alia the 
following:

(I) Improving and strengthening of 
conciliation machinery solfiat a 
larger number of cases are 
settled at the conciliation stage;

(ii) Expeditious filling up of vacan-
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cies in the posts of Presiding 
officers of the Labour Courts 
and the Industrial Tribunals;

(iii) Holding of Lok Adalts, where 
possible.

[Translation]

Availability of Coal 1

*811. SHRI .&UK1DEQ ..PASWAN: 
(SHRI NITISH KUMAR): Will the Minister 
of COAL be pleased to state:

(a) whetherthe Government are aware 
of the possible availability of coal of grades 
A to D ( high quality) in the country;

(b) if so, the scheme formulatod by the 
Government for increasing the production ot 
such types of coal;

(c) the total quantity of reserves of such 
coal found in the Country by December, 
1991;

(d) the target fixed for the year 1991—
92 for the production of this coal; and

(e) the total quantity of coal imported 
during the above period ?

THE MINISTER OF STATE OF THE 
MINISTERY OF COAL (SHRI P. A. 
SANGMA): (a) to (d). The Geological 
Survey of India have estimated a total 
reserve of 42.41 billion tonnes of high quality 
coals of ‘A’ to ‘D’ grades within a depth of 
1200 metres in different coal fields in the 
country. During the 8th plan period, in 
addition to steps being taken to encrease 
coal production in general, emphasis is also 
being laid to produce good quality coals 
from underground as well as open cast mines. 
Further, a dedicated programme to ensure 
supply of good quality washed coking coal to 
the steel plants has also take«r up besides

various steps being taken to improve quality 
of non-coking coal being supplied to power 
houses and other miscellaneous consum-
ers. The total production of superior grades 
of non- cofting coal (‘A’ to ‘D’) is expected to 
increase to about 111 million tonnes at the 
end of the 8th plan period as compared to 
the present level of 92 million tonnes.

(e). The total quantity of coal and coke 
imported during the period 1990-91 was 
5.996 million tonnes.

[English]

Import Duty on finished goods

‘813. PROF. K. V. THOMAS: Will the 
PRIME MINISTER be pleased to state:

(a) whether as a result of the steep 
reduction in the import duty of finished prod-
ucts the Indian industries find it difficult to 
compete in the domestic market against the 
imported finished goods;

(b) whetherthe Government propose 
to reduce the import duty of the raw materi-
als so that Indian Industries are able to 
compete both in the domestic and interna-
tional markets; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN) (a) In general, because of the 
adjustment in the exchange rate of the In-
dian rupee and the restrictions placed on 
import of certain goods in the Export and 
Import Policy, 1992-1997, there has been 
no adverse impact on the cooperativeness 
of Indian industry due to the reduction in 
import duties on finished products.

(b) and (c). It is a continuous exercise 
on the part of the Government to remove 
distortions, if any, in the customs tariff



49 Written Answers VAISAKHA 9,1914 (SAKA) Written Answers 50

structure applicable to raw materials and 
finished goods so as to enhance the com-
petitiveness of Indian industry in domestic 
and international markets.

HUDCO plans

*814 SHRi SARDIPAN BHAGWAN 
JHQBAI: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whether the attention of the Gov-
ernment has been drawn to the news report 
appeanng in the Indian Express dated April
5. 1992 under the caption HUDCO forced 
to Prune its plan;

(b) if so, the steps taken/envisaged to 
ensure that viable proposals of HUDCO are 
adequately extended financial support from 
the Government for the schemes intended 
to benefit urban poor and fixed income 
middle class society through cooperative 
ventures, and

(c) the details of HUDCO’s plans forthe 
next five years?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATl SHEILA KAUL): (a) 
and(b). Yes Sir. It is however clarified that 
as against Rs. 735 crores released by 
HUDCO during 1990-91, it released Rs. 
833.57 crores over 1991 -92, and hence the 
caption under the news report does not 
appear to be justified.

In order to enable HUDCO to finance 
schemas of State agencies, Cooperatives 
and other eligible organisations, predomi-
nantly to benefit poorer sections and vulner-
able groups in urban and rural areas, the 
Central Government is extending assis-
tance to HUDCO by way of budgetary 
support, through annual contribution to ils 
equity capital and access to funds from the 
Capital market and financial institutions, as 
well as loans and grants from multilateral 
and bilateral agencies.

(c). The details of 'HUDCO’s opera-
tional plan during the 8th Five Year Plan ( 
1992-93 to 1996-97), subject to availability 
of resources and Plan support, are envis-
aged as under:-

Name of Scheme Loan Sanction target

(Rs. in crores)

Loan release target

Housing 5800 4675

Urban Infrastructure 6075 4655

11875 9330

Master Plan For Delhi

*815 JSHRI MADAN LAL KHURANA : 
Will the Ministerof URBAN DEVELOPNENT 
be pleased to state:

(a) the action taken till date on th? 
‘Perspective 2001* NCR (Revised Master

Plan for Delhi);

(b) whetherthe Zonal plans have been 
formicated;

(c) if so, the broad details thereof; and

(d) the manner in which the Govern-
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ment propose to implement the Revised 
Master Plan to ensure necessary intra-
structure for the projected population of the 
Union Territory of Delhi by 2001 ?

THE MINISTER OF URBAN DEVEL-
OPMENT (SHRIMATI SHEILA KAUL): (a). 
The Master Plan for Delhi perspective 2001 
has been in force with effect from 1.8.90. 
Since then the new Development Code and 
Land Use Plan as provided in MPO-2001 
have been made effective.

(b) No, Sir.

(c) Does not arise.

(d). Exercises have already boen initi-
ated forthe the provision of infrastructure to 
meet the needs of the projected population 
in collaboration with the concerned local 
bodies and Delhi Administration.

Insurance Scheme and Growth Funds 
for Small Scale Units

*816 I SHRI M. V . CHAN-
’ 1IJRASEKHARA MUR^ 

JHY:
SHRI V. SREENIVASA 
PRASAD;. -

Will the PRIME MINISTER beploased 
to state:

(a) whether the PHD Chamber of 
Commerce and Industry has urged the 
Government to Introduce a comprehensive 
insurance scheme forthe small scale unite 
and create growth funds for their expan-
sion;

(b) if so, whether the said proposals 
have since been examined;

(c) if so, the details thereof; and

(d) the reaction of the Government

thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN: (a). Yes, Sir.

(b) to(d). The suggestions made in the 
Memorandum of the PHD Chamber of 
Commerce and Industry on problems ot 
small scale sector with particular reference 
to Insurance Scheme and Growth Funds 
are being looked into by the RBI Committee 
on Credit

i  "
Small Scale Units in Assam

*817 SHRI, KABIND0A _ PUP* 
r ' KAYASJHA: Willthe PRIME MINISTER be 

pleased to state:

(a) the numberof small scale industrial 
units in Assam at present;

(b) the number of porsons / families 
employed in these units;

(c) the arrangements made for market-
ing their produce;

(d) hether some of these units are 
gradually becoming sick; and

(e) if so, the remedial measures being 
adopted by the Governments'?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a). The cumulative numberof 
small scale industrial units registered with 
the State Directorate of Industries. Govern-
ment of Assam and falling under the pur-
view of Small Industries Development Or-
ganisation (SIDO) was about 14,500 as on 
31-12-1991.

(b) Employment in these units as esti-
mated by the Director of Industries, Assam 
is about 87,000.
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(c) The Government ot India is provid-
ing assistance to the States / UTs including 
Assam in marketing the products ot small 
scale industrial units through Central Gov-
ernment Stores Purchase Programme and 
by sales of SSI products through the State 
Marketing Agencies and their outlets.

Will the PRIME MINISTER be pleased to 
state:

(a) whether a decision to set up a 
Commission on Bonded Labour has since 
been taken;

(b) if so, the details thereof; and

(d) As per the latest RBI data, the 
number of sick small scale industrial units in 
Assam at the end of September, 1990 stood 
at 4,448.

(e) Government are helping revival of 
viable sick small scaler industrial units 
including those in Assam through:-

(i) issuance of detailed guidelines by
RBI to Scheduled Commercial 
banks from time to time;

(ii) setting up of State Level Inter- 
Institutional Committee (SLIIC) 
in all States under the Chair-
manship of Secretary, Indus-
tries Department;

(iii) National Equity Fund operated 
by Small Industries Develop-
ment Bank of India (SIDBI);and

(iv) The Centrally Sponsored Mar-
gin Money Scheme for revival of 
sick small scale units.

As a followup of the new policy meas-
ures for promoting and strengthening small 
, tiny and village enterprises laid in Parlia-
ment on 6-8-91, a Committee to review the 
arrangements for meeting the working 
capital requirements of small scale indus-
tries has also been appointed vide RBI 
Memorandum dated 9-12-91.

Commission on Bonded Labour

*818. SHRI K. V. THANGKABALU

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA)
(a) to (c). The proposal to constitute the 
National Commission on Bonded Trabour 
has been examined in detail. The Govern-
ment consider that setting up anotner 
Commission is not necessary at this stage. 
What is required is better implementation of 
the provisions of the Bonded Labour Sys-
tem (Abolition) Act, 1976. The implemen-
tation of the Act by the State Governments 
is being closely monitored.

Seminar by B. I. S.

*81Q RfHRIfiHRAVANKI IMAR R A IE l)  
: Will the PRIME MINISTER be pleased to 
state:

!
y  (a) whether a seminar on safety at 
(  workshop was organised by the Bureau p( 
V Indian Standards on the occasion of World 

Standards Day on October 15,1991;

(b) if so, the observations and sugges-
tions made at the seminar; and

(c) the steps taken and directions 
issued/being issued to improve the safety 
conditions in the Workshop especially where 
children are working?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLISE CON-
SUMER AFFAIRS AND DISTRIBUTION 
(SHRI KAMALUDDIjvl AHMED): (a) .Yes, 
Sir.
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(b) Following suggestions emanated 
from the proceedings of the Seminar -

(i)lndian Standards and legislations in 
the field of sfefety should be 
implemented by voluntary rather 
than mandatory means

(u) Safety measures in industrial 
units should be mcorporateo at 
planning stage rather then as 
an after—thought

(in) Training of workmen especially 
in small scale industries should 
be imparted through trade un 
ions and organisations engaged 
in social work

(iv The design of safer equipment 
should modified keeping in view 
the needs of tropical areas

(v) Awareness about satiety should 
be created in ruralareasthrough 
consumer bodies

(vi) Awareness about safety among 
common masses should be 
increased through publicity

(c) The Factones Act 1948 provides for 
safety, health and welfare of workers 
employed in factones Certain special 
provisions exist in this Act for Children 
While the responsibility for complying with 
the provisions of the Factories Act lies with 
the occupier of the factory, the State Gov-
ernments and Union territories are respon-
sible for enforcing compliance of these 
provisions by the factory The States/UTs 
are also empowered to rpakejnl^^nder 
the Act

P. F. in Amrit Bazar And Northern 
India Patrika, Allahabad

8337 SHRI VISHWANATH SHASTRI^

Will the PRIME MINISTER be pleased to 
state

(a) whether about Rs 65 lakhs col-
lected from July 19|8ZJbamQjgontributlon of 
worker toward ^Provident Fund) has not 
been depositeqby the management of 
“Amrit Bazar"y^nd' Northern India Patrika” 
Allahabad ( j /p ) ,

(b) if so, the details thereof,

(o) whether any action has been taken 
in the matter,

(d) if not, the reasons therfor and

(e) the immediate action being taken 
by the Government as provided under the 
Provident Fund Act’

DEPUTY MINISTER IN THE MINIS-
TRY OF LABOUR (SHRI PABAN SINGH 
Gl IATOWAR) (a) and (b) The Employees 
Provident Fund Authorities have reported 
that an amount of Rs 31 84,822,50 ( 
Rupees Thirty one lakh Eighty four thou-
sand eight hundred twenty two and fifty 
paise) is outstanding agamest the manage 
mentof Amrit Bazar and Northeriv-4ndia 
Patrika n account of workers contribution 
towards provident fund lor the period July, 
1987, to July, 1991

(c) to (e) Necessary legal action has 
been initiated against the management for 
recovery of the outstanding dues

Maitenance of Lawns in Bun> 
glows

' 8338 SHRISYJP SHAUABUDDirJ
Will the Minister of URBAN DEVELOP-
MENT be pleased to state <

(a) the annual budget during the^ast 
three years, year-wise for the main'enence 
of gardens and lawns attached to official
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bungalows in New Delhi;

(b) whether any standards have been 
prescribed for various categorises of houses;

(c) total recovery from the occupants 
for such sen/ice year-wise; and

(d) whether the Government have 
considered to provide such service at no 
profit no loss basis?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a). Year-wise 
expenditure on maintenance ot Garden and 
Lawns during last 3 years is as under:

1988-89 1989-90 1990-91

(Rs. in lakhs)

302.20 319.80 377.00

(b). Yardsticks have been laiddown by 
the CPWD for maintanace and upkeep of 
lawns attached to bung low, office com-
plexes, Supreme Court, Parliament House, 
ate.

(c). Gardens and lawns are maintaned 
by the CPWD as part of their normal 
functions.

(d). There is no such proposal under 
the consideration of the Government.

[Translation]

Journal of Rural Development

8339. J^RJLAXK/nj^ JRAN-
QEYA : Will the PRIME MINISTER be 
pleased to state:

(a) whether there is any scheme to 
patent the agricultural researches done by 
rural people;

(b) whether the Journal of Rural 
Development is published only in English 
and the rural people do not get the benefit 
of carrying out research work therefrom; and

(c) If so, the corrective measures 
proposed to be taken in this regard ?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G.VENKAT SWAMY): (a) No, Sir.

(b) The journal of rural Development 
is bi— monthly of NIRD published in 
English. In addition, the Institute publishes 
the bi-annual Hindi version "Gramme Vikas 
Sameeksha* in January and July each 
year, with original contributions on re-
searches in the area of rural development.

The Journal of Rural Development and 
the Gramme Vikas Sameeksha reach a 
large Section of the functionaries, non-
governmental organisations and indiviuals 
engaged in research work on ruraldevelop- 
ment and they are found to be quite useful. 
In addition to these two academic journals, 
the National Institute of Rural Development 
(NIRD) also brings out on annual basis 
’Research High-lights’ both in Englisliand 
Hindi Language. They are circulated free of 
cost.

(c) Does not arise.

< {̂ English]

Membership of Cooperative Group j  
Housing Societies

8340. .SHRI B. L. SHARMA PREM: 
Will the Minister of "URBAN DEVELOp- 
MENT be pleased to state:

(a) whetherthe Registrar of Coopera-
tive Societies asked the members of the 
Cooperative Housing Societies to produce 
documentary evidence to shoe that they
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were domicile of Delhi even prior to 1967; 
and

(b) If so, the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT ( 
SHRI M. ARUNACHALAM ):  (a) and (b). 
The Registrar of Cooperative Societies has 
reported that as per the bye- laws of the 
cooperative housing societies, a member 
should be a resident of Delhi at the time of 
enrolment. The members are requested to 
furnish necessary proof in this regard on 
receipt of specific complaints as to their 
membership so as to examine the com-
plaints as to the genuineness of the mem-
bership or otherwise.

[Translation]

Shortage of Coal In Gujara^

8341. SHRIN.J RATHVA • Vj/ill the 
Minister of COAL be pleased to stat .̂

(a) whether there is *an acute shortage 
of coal in Gujarat,

(b) if so, whether there is maximum 
shortage of coal in Rajkot area,

(c) the total quantity of coal provided to 
Gujarat during the last two years and the 
quantity of coal provided to Chhota Udaipur, 
a tribal ares out of this, and

(d) whether the Governnnent propose to 
provide more coal to Chhota Udaipur during 
the year 1992—93’

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. SANGMA) 
:(a)to (d). There have boen some shortfalls 
in movement of coal to consumers in non 
core sectors in the State of Gujarat due to 
priority movement of coal by rail to core 
sectors like power etc However, instruc-

tions have been issued to coal companies to 
ensure sapply of coal to the consumers in 
non-core sectors atleast to the extent of , 
50% of the linkages eigther by rail orby road.

Coal companies do not maintain 
separate date of despatches of coal for a 
particular district. Figures of state—wise 
despatches are only maintained by them. 
The total quantity of coal supplied to Gujarat 
from Coal India sources during the last two 
years is 14.602 million tonnesginn 1990-91 
and 12.098 million tonnes from April’ 91. to 
January ’92. The despatches in the current 
year to Gujarat are likely to increase 
further

[English]

Exemption from Paying Provident 
Fund

8342 §HRI TEJ NARAYAN S(N£H. 
Will the PRIME MINISTERbe pleapedto 
state: '

(a) whether some sick autonomous 
bodies are exempted to pay P. F arrears;

(b) if so, the details thereof;

(c) if not, the action taken by the 
concerned Departments to recover the P. F. 
arrears from such bodies like National 
Consumers Cooperative Federation of India 
Ltd.

(d) 'whether Government P. F. Com-
missioner has received any representation 
in this regard from the employees union; 
and

(e) if so, the reaction of the Union 
Government thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No, Sir.
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(b) Does not arise.

(c) Appropriate penal action is taken 
against defaulting establishment, including 
sick autonomous bodies to recover PF 
arrears. The NCCF have deposited PF 
deductions in respect of its imployees upto 
February, 1992.

(d)and(e). Yes Sir. The employees’ 
union has represented against non-pay-
ment of enhanced rate of PF contribution. 
Their representation has since been exam-
ined by the EPF authorities and it is found 
that the establishment is at present not 
required to pay contribution at the enhance 
rate as per the existing policy of the Govern-
ment. ,

Prinking Water to States

' 8344- SHRI PARASRAM BHARD- 
JjVAJ; Will the PRIME MINISTER be pleased 
to state:

(a) the States selected for digging wells 
for providing durmking water and water for 
irrigation under the cent percent Centrally 
sponsored scheme: and

(b) the targets fixed and achieved 
therefor In the State of Madhya Prakesh 
during the Seventh Five Year Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a). Under 
the Centrally sponsored Accelerated Rural 
Water Supply Programme, assistance is 
not given for digging of wells for drinking 
water. For irrigation, underthe cent percent 
Centrally sponsored Desert Development 
Programme which is implemened in hot 
desert States of Rajasthan, Gujarat and 
Haryana and cold desert States of Hima- 
cha' Pradesh and Jammu & Kashmir, 
construction of community irrigation welis 
for beneficiaries of Integrated Rural Devel-

opment programme is an eligible item. This 
is covered in the sectoral programme of 
Water Resources Development for which 
20 percent weightage is given in the total 
available funds.

Irrigation wells are provided free of 
cost to poor, small and marginal farmers 
belonging to Scheduled Castes and Sched-
uled Tribes and freed bonded labour under 
million Wells Scheme which is a sub 
scheme of Jawahar Rozgar Yojana. The 
Million Wells Scheme is implemented in all 
States except Punjab.

(b) The amount spent and wells con-
structed under Million Wells Scheme in 
Madhya Pradesh during Seventh Plan are 
Rs.1739.74 and 13,357 respectively. }j

Convention of Bublic Secto/ Officers' /  
Assoctlon /

8346. SHRI B.N. REDDSY: Will tl/e 
PRIME MINISTER be pleased to state:

(a) whether the first-ever convention of 
public Sector Officers’ Associations repre-
sentatives was held on March 9-10* at New 
Delhi;

(b) if so, the details of the issues 
discussed therein; and

(c)the reaction of the Government to 
the resolutions passed therein?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY ( SHRI P.K. 
THUNGON): (a) Yes Sir.

(b) and (c). The National Convention of 
public Sector Offices which met on 9th and 
10th March 1992 have inter alia suggested 
alternative policy initiatives such as optimal 
utilisation of already built up manufacturing 
and technological capability, import substi-
tution . being given priority over export
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earnings, employees’ participation in 
management , intensive mobilisation of 
taxes, restraint in wasteful expenditure, 
moratorium an internal and external bor-
rowings. etc. These suggestions would 
however be kept in view by the Government 
while considering different issues relating 
to public sector enterprises.

Production o1$u tomoblles

8347. JEBQE-- -SAVITHRI LAKSH  ̂
MANAN: Will the PRIME MlNISTETTbe^ 
pleaseb to state: \

(a) the production of automobiles dur-
ing 1990-91 vis-a-vis production in 1989- 
90;and

(b) the reasons for decline in the pro-
duction of automobiles during the period, if 
any?

THE MINISTER OF STATE IN THE 
MINISTERY OF INDSTRSY (PROF .P. J. 
KURIEN): (a) and (b) the production of 
automobiles, as reported by the Associa-
tion of Indian Automobile Manufacturers, 
has been asunder:

1989-90 1990-91

Passengercar

Med. & Heavy com. 
vehicles

178669

76572

181416

86831

Light Com. vehicles 47907

Jeep type vehicles 43196

Three wheelers 83752

56877

37369

89488

The production of various types of automobiles vehicles during 1990-91 isthusgenrally 
higher than that in 1989-90.

Contraj?* J ahonr System In Public 
Sector Undertakings

8348- SHRI MOHAN RAWALE: Will 
Jie PRIME MINISTER be pleased to state:

(a) whetherthe Government are aware 
of the existing of rampant contract labour 
system inspite of its prohibition in certain 
public sector undertaking such as Air India. 
Indian Airlines, Unit Trust of India and 
Bombay Airport;

(b) if so, the reasons and justification 
thereof;

(c) whether the Goverment have re-

ceived some represen- tations from the 
labour unions to intervene in the matterrand

(d) the action taken by the Government 
thereto?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR) : (a) to (d) : The 
Central Government became the appropri-
ate Government underthe Contract Labour 
(Regulation and Abolition ) Act, 1970 in 
respect of Air India, Indian Airlines, Unit 
Trust of India and International Airport 
Authority of India in 1986 when the Act was 
amender. The Central Government have 
not prohibitedthe engagement of contract
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labour in sweeping, cleaning and watching 
in any of these establishments after taking 
into account the relevant factors as con-
tained in Section (10)jof the Contract labour 
(Regulation & Abolition) Act, 1970.

Penalty to Government employees

8349. SHRI RAJANTH finKimd •’ 
SHASTRI: Will the PRIME MINISTER be 
pTeaSSd to state:

(a) the number of Government ser- • 
vants given the penalty of dismissal, re-
moval and compulsory retirement from 
service duing the last three years; and

(b) the main reasons for awarding such 
a major penalty?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSTONS (SHRI-
MATI MARGARET ALVA): (a) and (b). The 
information regarding themumberof Govt. 
Servants given the penalty of dismissal, 
remoal and compulsory retire*ment is not 
centrally available, since the power to 
impose such Penalties is exercised by 
disciplinary authorities in various Ministries/ 
Deptts. at different levels for different cate-
gories of employees as specified in the rele-
vant disciplinary rules, a penalty can be 
imposed for only good and sufficient rea-
sons. The quantum of penalty depends upon 
the gravity of misconduct and the facts and 
circumstances in each case. f  ■ *■

Using of Penal Powers Under DDA , 
Act, 1957

8350 ?HRI RAMCHANPRA-VEER- 
APPAM/p the Minister of URBAN DEVEL-
OPMENT be pleased to state the list of 
cases in which DDA has invoked its penal 
powers under the Development Act. 1957to 
punish unauthorised construction and 
misuser in the Lai Dora of villages falling in

its 'Developed Area’ in the Western Zone 
of Delhi during the last ther years?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): The informa-
tion is being collected and will be laid on the 

jlable of the Sabha. ,

Leather Finishing Units.

8351. DR. SHRIMATI K.S. SOUNDA-
RAM  ̂Will the PRIME MINISTER be pleaSe 
to state: '

i
(a) the number of public sector leather 

finishing centres, State-wise;

(b) whetherthe Government propose 
to take over all the leather finishing centers 
in Tamil Nadu; and

(c) if so, the details thereQf?
O

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRrP.K. 
THUNGON) : (a). There are two Central 
Public Sector Enterprises which are manu-
facturing and marketing leather & Leather 
products and having their registered Office 
in the State of Uttar Pradesh.

(b) At present there Is no such proposal 
under consideration of the Government.

(c) Does not arise.

[Translation]

Development works In public sector 
undertakings in Rajasthan.

8352. PROF RASA SINGH RAWAT: 
Will the PRIME MINISTER be plase to 
state:

(a) the major development worts 
undertaken in various public sectortmits in
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Rajasthan during the last three years;

' (b) whether there is any proposal to set 
up new public sector units in Rajasthan 
during the Eighth Five year plan;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K 
THUNGON): (a) to (d). There are six 
Central Public Sector Enterprises having 
their registered Offices in the State of Ra-
jasthan as on 31-3-1991. During the last 
threee years the fllwing major prjectes 
wertaken up by the enterprises in Rajast-
han:

(i) Ramura Agucha Mine

{<) Chanderiya Lead-Zmc Smelter

(iii) Sodium Sulphate Plant

(iv) Iron Fortified salt Plant

Setting up of new undertakings in the 
Central Public Sector are decide keeping 
into consideration the techno-economic 
feasibility of the project and balanced re-
gional development of the Country. The 
Eighth Plan has not been finalised.

[English]

Package for Tiny Sector
\

8353. SHRI R. SURENDER BEDDY: 
Will the PRIME MINISTER be pleased t i  
state:

(a) whether the Union Government are 
formulating a comprehensive policy for the 
tiny sector; if so, the details there of;

(b) whether the Government propose

to extend all concessions and incentives 
available to the small sector to the tiny 
sector also;

(c) if so, the letails thereof;

(d) whether the Government also 
propose to promote agro-base tiny indus-
tries to make the villages self-sufficient; and

(e) if so, the measures binge consid-
ered in this regard?

THE MINISTER OF STATE IN THE 
MINISTRSY OF INDUSTRY (PROF. P.J. 
KURIEN) * (a) Yes, Sir.

(b) to (e). Details of the package for the 
tiny sector ar being worked out in consul-
tation with the concerned Ministnes/ Depart-
ments.

1 Programme implementation Report of 
i ~ “ States

8354. % lBi ABslUN CHARAHSEIfcU 
Will the Minister of PLANNING AND 

PROGRAMME IMPLENTATION be pleased 
to state:

(a) whether the Government have set 
up any agency to verify the correctness of 
the reports submitted by the State Govern-
ments regarding implementation of pro-
grammes;

(b) if so, the details thereof; and

(c) the basis on which such agencies 
assess the success of the concerned proj-
ect?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) to (c). The information is 
being collected and will be placed on the 
Table of the House.
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Setting up of NCR

8355 SHRI BHAGWAN SHANKAf? 
J3AWAT Wili'the Minister of' URBAN "DE-
VELOPMENT be pleased to state:

(a) the reasons for not setting up of 
National Caiptai Region and develop 
nearest satellite tones around Delhi which 
are startegicaliy industrially and economi-
cally capable do- congest Delhi;

(b) whetherthe Government propose 
to include Mohan Nagar Sahibabad in the 
territorial an political Jurisdiction of Delhi 
for proper development; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT ( 
SHRI M. ARUNACHALAM): (a) The 
tional Capital Regiojffras beenspecified in 
thiSf National Capital Region Planning Board 
Act, 1985 itself. The Regional Plan-2001- 
NCR envisages moderate growth of Delhi 
Metropolitan Area towns in the vicinity of 
Delhi.

(b) No, Sir.

(c) Does not arise in view of answer to
(b) above.

Allotment of Plots to Cooperative 
Group Housing Societies

8356 DR. KARTIKESWAR PAJBA  ̂
Will the Mimsfer of URBAN DEVfELOP  ̂
MENT be pleasedto referto reply given to 
USQ. No. 1135 dated March 4,1992 and 
state:

(a) the list of Housing Ground Housing 
/House Building Cooperative Societies in 
Delhithat have made allotment of plots/tlats 
without prior verification of the list of mem-
bers in violation of directive issued under

Rule 77 dated May 31,1984;

(b) the names of such cooperative 
societies that allotted the plots /flats prior 
to verification but got the list of members 
cleared by the Registrar Cooperative 
Societies later; and

(c) the names of Cooperative Societies 
that have still a waiting list and demanding

‘ allotmant of land?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DDEVELOPMNT ( 
SHRI M. ARUNACHALAM) : (a) As per 
information available with the office of the 
Registrar of Cooperative Societies, ten 

 ̂ cooperative group housing societies as per
• an the statement given below held draw of 
1 lots for allotment of flats without varification 

of membership as required in the directive 
dated 31.5.84 issued under rule 77 of Delhi 
Cooperative Societies Rules, 1973. The 
directive is applicable only to group housing 
societies.

(b) Anand Lok Cooperative Group 
Houing Society Ltd.

(c) Information is being collected and 
will be laid on the table of the sabha.

STATEMENT

List of cooperetive group housing 
societies who have allotted flats without 
verification of membership as required in 

the directive dated 31. 5. 84.

Sr. No. Name of the group 
housing society

-1. Mafibuban

2. Anand Lok

3. Dr. Zakir Hussain Memorial
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Sr. No.Name of the group 
housing society

4. Shivalika

5. DTC Employees

6. TAB

7. Supreme

8. Gewa Sampada

9. Nav Rachna

10. Kadar.

[Translation]

Incentives tcy GovernmenHEmployees

8357. ( SHRI MRUTYUNJAVA
t  ' NAYAK:'

I SHRI MADNLAL KHUR-
ANA: - *

Will the pjRIME MINISTER be pleased 
to state:

(a) whether the Awards were given by 
the Board of Arbitration an encashment of 
earned leave and half -pay leave long back 
but no decision has been taken thereon so 
far;

(b) whether no decision has since been 
taken on the recommendations of the 4th 
Pay Commission regarding grant of non-
interest bearing advance equal to half a 
moths basic pay once a year and creation 
of pension fund, uniformity in definition of 
family' new plan for commutation of pen-
sion and a medicare scheme for pension-
ers; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNES,- PUBLIC 
GRIEVANCES AN D PENSIONS ( SHRI- 
MATI MARGARET ALVA) (a) The Awards 
given by the Board of Arbitration regarding 
the encashment of E.L. while in service and 
enchashment of HPL at the time of supran- 
nution are under examination as per proce-
dure laid down for the purpose.

(b) and (c). The Fourth Central Pay 
Commission’s recommendation regarding 
grant of non-interest bearing advance equal 
to half month’s basic pay was not accepted 
by the Government.

The Fourth Central pay Commission 
did not make specific recommendations, 
regarding the Pension Fund with contribu-
tion of the Government and the employees, 
which was already under consideration of 
the Government. It only made an observa-
tion that while evolving such a scheme, the 
Government have to consider_certain 
aspects mentioned in iheir Report and strive 
for uniformity. The Pay Commission sug-
gested that the feasibility of introducing a 
scheme under which commuted portion of 
pension will be restored after a period of 7 
years may be examined by the Govern-
ment.

Regarding provision of medical facil- 
ites to pensioners, the Pay Commission 
suggested that Govt, may examine the 
modality of introducing a special compre-
hensive medical scheme for pensioners. 
These observations/suggestions have ben 
taken note of by the Government. The Govt, 
have since decided that the present position 
relating to definition of‘Family’ in different 
rules and the Commutation Scheme need 
no change.

[English]

Glazing of Verandahs
' 8358. SHRI MUMTAZ ANSARI: Will



the Minister of URBAN DEVELOPMENT,)  
be pleased to refer to reply given to 
Unstarred Question No. 6144 on Septem-
ber 9, 1991 and state:

(a) whether the work relating to the 
remaining 193 cases has since been com-
pleted;

(b) if not, the reasons therefor; and

(c) the time by which it is likely to be 
completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM) :(a)to(c). The 
work of glazing has been completed in 173 
cases out of 193. In the remaining 20 cases 
, the work is in progress and is expected to be 
completed by July, 1992.

Works Undertaken by NBCC

8359 DR. Y. S. RAJASEKHAR 
ijEQPX- Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) Whether any complaint was re-
ceived regarding the cons truction work t 
under taken by the National Buildings J 
Construction Corporatiop^during the past 
five years in the Union Territory of Delhi;

(b) if so, the details thereof; and
(c) the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTERY OF URBAN DEVELOPMENT 
( SHRI M. ARUNACHALAM): (a) to (c). The 
information is being collected and will be laid 
on the Table of the Sabha.

[Translation]
'

Import of Modified Car for Disabled

8360. SHRI BHUWAM .CHANDRA *

73 Written Answers ^A IS ^H A  9.

KHANDURI: Will the PRIME MINISTER be 
pleased id state:

(a) whether the Government have 
accorded approval to import any modified 
tax-free car to the convenience and demand 
of the disabled persons of the country, 
especially war disabled military officers ( 
retired);

(b) if so, the details thereof;

(c) whetherthe Gvernment have started 
import and also indigenous manufacture of 
such tex-free modified cars;

(d) if so, the details thereof; and

(e) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN) : (a) Government have not 
accorded approval to import any modified 

! tax free car.

(b) Does not arise.

(c)and(d). passenger cars fitted with 
handicapped control gadgets are be’ng 
manufactured by M/s. Maruti Udyog Ltd. for 
disabled persons.

(e) Does not arise.

[English]

DDA Plots to Retiring Persons

8361. SHRI VI.IAYNAVAl PATlLTWill 
ttfe Ministerof URBAN EVELOPMENT be 
pleased to state:
I
! (a) whether the Delhi Dvelopment
{Authority invited applications upto Decem-
ber 1991 from retired persons registered 
with the DDA for allotment of plots ?t Rohim 
Residential Scheme;

\9U(SAKA) Written Answers 74
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(b) if so, the number of plots allotted to 
them;

(c) if not, the reasons thereof; and

(d) the time by which the allotment of 
plots is likely to be made?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a). Yes, Sir.

(b) to (d) Out of 182 applications 
received, 172 have been foundeligible, and 
will be given plots according to their priority 
number under the scheme. Plots will be 
hand over as and when the necessary trunk 
and peripheral services have been com-
pleted. DDA have reported that subject to 
infrastructure being available, all eligible 
persons will be covered by the end of the 8th 
Plan.

Central Investment Subsidy tof —-#
Assam

I 8362. SHRI PROBIN DEK& Will the 
PRIME MINISTER be please to state:

(a) whether the claims of Central 
Investment Subsidy to Assam are lying 
pending with the Union Government;

(b) if so, the details thereof; and

/  (c) the time by which these claims are 
likely to be settled’

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY ( PROF. P. J. 
KURlEN) : (a)to(c). During the year 1990- 
91, an amount of 5.36 crores was reim-
bursed to the Government of Assam to-
wards claims underthe Central Investment 
Subsidy Scheme. In respect of claims 
amounting to Rs. 19.29 lakhs, certain clari-
fications have been sought from the State 
Government. Eligible Claims out of these

will be reimbursed when funds become 
available.

[Translation]

.Allotment of Land to Petrol Pumps 
Gas Agencies

I  8363 SHRI SHIV SHARAN VERMA: 
Will the Minister of URBAN DEVELOP-
MENT be pleaseed to state:

(a) the land available at present with 
the Delhi Development Authority in Delhi 
for allotment of Pelrol Pumps, Gas agen-
cies and L. D. O . Kerosene agencies;

(b) the number of houses of different 
categories made available by the D. D.A. 
under 21/2% quoth of out of turn allotment 
during the years 1991-92 and 1992-93;

(c) the category -wise and location-wise 
details thereof ;

(d) whether some ot the houses of 
Janta category and LIG category are lying 
vacant in Santa Vihar and Vasant Kunj 
pending for allotment for one reason or the 
other; and

(e) whether the Government have 
received any complaint of corruption and 
irregularities against the housing Commis-
sioner working in D.D.A. ?

THE MINISTER OF STATE IN JTHE 
MINISTRY OF URBAN DEVELOPMENT ( 
SHRI M. ARUNACHALAM): (a) No site tor 
Gas agencies, L.D.O. or Kerosene agen-
cies are available for allotment with DDA at 
present. 4 Petrol Pumps sites are available 
in Dwarka Project area.

(b) 152 fiats/ allocations of different 
categories became available underthe out 
of turn quota in the year 1991-92 No flat 
under out of turn quota has become avail-



77 Written Answers VAISAKHA9,1914(S/4/CA) Written Answers 78

able for the year 199. -93. will be laid on the Table of the House.

(c) A statement giving categorywise (e) DDA have reported that no com*
and locationwise details is annexed. plaint against Housing Commissioner has

been received in the Vigilance Department
(d) Information is being collected and of DDA

STATEMENT

Self Financing Scheme

o t . II Cat III

1. Dwarka — 41

2. Dwarka 65 —

3. Jasola — 9

4 Jasola 11 —

5. Gazipur — 1

6. Gazipur 3 4

79 51

New Pattern Regisration Scheme

Janta

1 .Panchsheel 1

2. Pitam Pura 4
•

Lower Income Group.

1. Pitam Pura 5

2. Madan Pur 3
Khadar

8

Middle Income Group

1. PulPehladpur 7

2. Jhilmil 2
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[Engirt] fy /S  ' l / t / t f t e f ' f j ? 4

New Units of HMT

8364 SHRIMATI VASUNDHARA 
RAJE Will the PRIME MINISTERbe pleased 
to stated

(a) whether the Hindustan Machine 
Tools has any proposalto open its new Units 
during the Eight Five year Plan,

(b) if so, the places where the new 
unites are proposed to be set up,

(c) whether any new unit of HMT is 
proposed to be set up in Rajasthan, and

(d) if so, the place selected for the 
purpose in Rajasthan?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P K 
THUNGON)(a) No. Sir

(b) Does not arise

(c) no. Sir

(d) Does not arise

Allotment of Plots to JJ Duellers

I 8365 SHRI SURYA_NARAYAN
/ YADAV Will the Minister of ~URBAN 

DEVELOPMENT be pleased to state

(a) whether a number of demand 
letters were issued by the DDA to hugi 
jhompri dwellers of Sawan Park for allot-
ment of 32 sq meter plots,

(b)if so. the total number of demand 
letters issued and the amount to be paid to 
the DDA and the period for payment stipu- 
lated,

(c) the details of the allotteres who have

paid their total amount in instalments, and

(d) the date by which the possession 
letters are like ly to be issued to personswho 
have deposited total instalments?

THE MINISTER OF SI ATE IN THE 
MINISTRY OF URBAN DEVELOPMENT ( 
SHRI M ARUNACHALAM) (a) Yes. Sir

(b) As reported by Delhi Development 
Authority 92 demand letters were issued to 
J J dwellers in 1988 The terms of payment 
as stipulated in the demand letter are

Total premium per plot
— Rs 15.045 00

First instalment of
premium — Rs 3.045 00

The balance of Rs 12,000/—along with 
interest is to be paid in four quarterly 
instalments

(c) and (d) 482 persons were held eli-
gible for allotment after enquiry for whom 
draw of lots was held, but possession could 
not be given to them due to a stay order from 
the High4 Court

0  ? .  -  -  ~  —

Issue of Licences to Gram Dealers 
<? '  f

8366 SHBLJEEWAMSHABMA Will 
the PRIME MINISTER be pleased to state,

(a) whether Delhi Administration has 
issued licences to food gram dealers,

(b) if so. the details thereof andthe 
number of applications pending with Delhi 
administration, and

(c) if not, the reasons therefor andthe 
steps taken to expedite the issue of licences 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLLIES. CON*



81 Written Answers VA1SAKHA 9,1914 (SAKA) Written Answers 82

SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED):
(a). Yes, Sir.

(b) Delhi Administration has reported 
that as on 20.4.1992, a total of 1114 whole-
sale licences issued under the Delhi Food- 
Grains and Oilseeds Dealers Licensing 
Order 1988 were operative; and 187 appli-
cations were under process.

(c) Delhi Administration has indicated 
that issue licences is a continuing process, 
and that applications are disposed of expe-
ditiously.

[Translation]

Licence Fee Against Political 
Parties 

-------------- /
8367 £HFJL SANTOSH KUMAR 

G&MGWAR: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) the amount of rent or licence fee 
outstanding against various political parties 
till 1991 for the government buildings allot-
ted to them;

(b) the details of the amount of rent and 
the repair and other alteration dose out-
standing against them;

(c) whetherthe Government propose to 
write off these dose;and

(d) if not, the action being taken to 
recover this a mount?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Asperthe 
statement enclosed.

(b) No amount is outstanding asdues 
relating to repairs and alterations.

(c) and (d) In all these cases the parties 
have been asked to pay the dues. In some 
oases legal action under the provision of PP 
(E)Act, 1971 has also been initiated. The 
question of writing off” of any dose would 
arise and may be considered after all other 
efforts, including legal action, to realised 
after all other efforts, including legal action, 
to realise the dues fail.
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Commissions for Sick Public 
Sector undertakings

8368. SHRI RATILAL VARM A/ Will 
the PRIME MINISTER be pleased tqf state:

(a) the number of commissions consti-
tute so far to collect the details of the public 
sector undertakings running in losses;

(b)the composition and terms of refer-
ence of each Commission,

(c) the reasons for constituting each 
Commission;

(d) the action taken by the Government 
on the recomondation made by the each 
Commission,

(e)whetherthe Government propose 
lo constitute a new Commission in this 
regard, and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON) :(a) No Commission has been 
constituted so far to collect the details of the 
public sector undertakings running in losses.

(b) to (d) Do not arise

(e) and (f). The Government do not 
have a proposalto constitute any Commis-
sion in this regard. However, a Special 
Tripartite Committee has already been 
constituted by the Ministry of Labour to 
consider impact of the New industrial 
Policy on the problems affecting labour and 
other related matters and to make appro-
priate recommendations.

Supply of Coal

8369. SHRI SIMON MARANbl: Will 
the Minister of COAL be pleased to state:

(a) whether investigations were con-
ducted in Bastakla area No. 9 district 
Dhanbad, Bihar of Bharat Coking Coal 
Limited on the order of district adminstrative 
in regard to allocation of coal made recently 
in an irregular manner under free sale;

(b) if so, the details of the investigation 
report submitted;

(c) the number of such cases being 
investigated byCBI; and

(d) the details in regard thereto ?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P. A. 
SANGMA): (a) and (b). On theorders of 
Deputy Commissioner, Dhanbad, orders 
Police Station framed an R.l. R. case No. 
68 dated 5.2.92 implicating 13 firms alongwith
2 ex-Officials of BCCL, in irregular allot 
ment of coal under free sale. The F.I.R.was 
subsequently queshedby by the Ranchi 
Branch ofPatna High Court.

(c)and (d) The information is being 
collected and will be placed on the Table of 
the House.

[English]

Replacement of Spare 
Parts in NLC

^  ~  ' * I
' 8370. DR. P. VALIALPERUMA^N Wili
the Minister of COAL be pleased to state:

(a) whether complaints have been 
received alleging that many spare parts 
ĉlaimed to have been replaced in Mine-1 in 
Newell Lignite Corporation have not been 

Actually replaced at all and the spare parts 
worth Rs. one crore were sold back to the 
suppliers;
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(b) if so, the details thereof;

(c) whether all the old spare parts
replaced have been properly accounted for
and taken in stock for due disposal as per
procedure;

(d) if so, the details thereof;

(e)whethertheGovernrnentproposeto -
order inquiry into the whole matter; and

(f) the action proposed to be taken
against the officials found guilty?

THE MINISTER OF STATE OF THE
MINISTRY OF COAL (SHRI P.A. SANGMA)
: (a) In July, 90, a complaint was received
levelling allegations relating to serval
packages including the complaint referred
to in the question.

(b) It was, inter- alia, alleged that in the
Transport Dept!. of Mines I,

(a) purchase of spares for petrol/diesel
vehicles has been on higher side, (b) in
the crawler yard, new spares were drawn
from the Stores to replace spares for
caterpillars, pipelayers and dozers but
were not put on the vehicles and that
vehicles continue under break-downs.

A fact finding Committee was appoited
by NIC to probe into all the allegatious. The
Committee, however, could not substantiate
the above allegations.

(c) Yes, Sir.

(d) Olds . spare parts removed are
properly accounted for and taken back for re-
conditioning/ rectification of defects for reuse
or for disposal by sale as per procedureor
effective destruction where required, where
l~e..'are beyond reconditioning, Payments
rcr the replacement works are made only
::ftel ail the old spares are retained and

Written Answers

aocounted for and a certificate to this effect
is recorded.

(e) and (f). Do not arise,

[Tarnslationj

Fake Allotment of Houses and ShOps

8371_ SHRI RAM VILAS PASWAN:
Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) whether the documents related to
fake allotment of houses and shops have
been misplaced in the Delhi Development
Authority;

Contract for Maintenance of Govern-
ment Quarters in Oiz Area

(b) if so, the details in regard thereto
and the action taken so far against the guilty
officers and employees; and

(c) if no action taken, the reasons
therefore?

THE MINISTER OF STATE IN T~E
MINISTRY OF URBAN DEVELOPME'NT
(SHRI M. ARUNACHALAM): (a) to (c). No
case pertaining to misplacement of docu-
ments realting to fake allotment ot houses/
flats/ shops has come to the notice 0 the
DDA.

8372 SHRI RAJVEER SINGH:
OR. LAL BAHADUR RAWAL:

Will the Ministerof URBAN DEVELOP-
MENT be pleased to state:

(a) the numberand locations of CPWD
enquiries in DIZ area, New Delhi for the!
maintenance of the Government quarterst:

(b) the number of contractors to whom
contract was awarded;
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(f) W'ffheM'ir contracts forthesane 
work were given *wice and the work is cti'i 
Incomplete; and

(d) if so, the reasons therefor and the 
details in regard thereto?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There are 
7 under mentioned enquiry offices in DIZ 
area:-

1. Enquiry at Havlock Square.

2. Enquiry at 'J' Block, Mandir Marg.

3. Service Centre for 720 Type- I 
quarters at lunch Kuin Road in 56/665, 667 
Type I quarters.

4. Service Centre at Sector I, Peshwa 
Road.

5. Service Centre at Sector II Block No. 
19, Peshwa road.

6. Service Centre for Albert Square at 
34/399, Punch Kuin Road.

7. Service Centre behind Shivaji sta-
dium in front of Block 13, Type-B in Sector- 
IV.

,») whethe; »ses wiih regard to 
iss.janc& O lease papers to the lusidentsof 
Dfcihi especiallythe residents ot Panchkuian 
Rond in New delhi are lunge pending forthe 
last several years in the office of Deputy 
Director (Lands) and Director and Commis-
sioner Delhi development authority;

(b) if so, the number of such cases;

(c) whetherthe Members of Parliament 
have recommended such cases;

(d) if so, the details thereof;

(e)the reasons for not settling the 
above caases so far;

(f) whetherthe Government propose to 
settle the above cases; and

(g) if so, by when and if not, the reasons 
therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a); No. Sir.

(b): Does not arias.

(b) Total number of contractorstowhom 
contracts were awarded during 1991 -92 are
93.

(c) No, Sir.

(d) Does not arise in view of reply to (c) 
above.

Lease papers Pending In PDA _

8373. ?HR1 GOV1NDA CHANDRA* 
MUNDA: Will the Minister of URBAN \ 
DEVELOPMENT be pleased to state: I

(c) to(g). Representations of squatters 
on Govt, land in the right of way of Link Road 
were forwarded by Members of Parliaament. 
The representation sught regularisation of 
the land squatted upon, by leasing the same 
to such squatters. These squatters are 
unauthorisedly doing business on Govt. 
lam l Unauthorised use of Govt, land for 
CorTfmercial purpose cannot be allowed and 
there is no policy for regularis in a such 
unauthorised commercial encroachment of 
Govt. land. DDAA have reported that the 
representations have already been decided 
and suitable replies sent to the applicants as 
well as the Members of Parliament.
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Prison removed from service in 
Bcci

/ 8374. RHRI
PR ASAP, MEHTA ^  Will the Minister of 
(COAlT be pleased to state;

(a) the number of persons rmmoved 
jfrom service on the csharges of their long 
j absence from duties In Central Coal Fields 
iLimited and Bharat Coking Ltd. during the

ast three Years;

(b) whether most of these persons are 
ribals and Scheduled Castes of Chhotta 

Nagpur and are nw on the verge of starvation 
and wandering for their livelihood and;

(c) the action taken by the Government 
in this reigned?

THE MINISTER OF STATE IN THE 
MINISTRY OF COAL (SHRI P. A. SANGMA) 
:(a) 1134 persons in Central Coalfields 
limited and Bharat Coking Coal Limited 
were removed from service during the last 3 
years, on charges of their long absence from 
duties.

(b) and (c). Majority of these persons 
belong to Scheduled Castes & Scheduled 
Tribes Communities.

Appeals received from sucsh persons 
for reinstatement are given sympathetic 
consideration, keeping in view the hard-
ships faced by them. 550 persons have 
already been reinstated in thip mannef. ,

Equipment Leasing scheme by NSIC

8375. SHRI MOHAN SINGH; Will the 
PRIME MINISTER be pleased to state:

(a) the details of the equipment lashing 
systom of the National Small Industries 
Corporation;

(b) the loss likely to be incurred by N.S. 
I.C. under its equipment leasing scheme for 
financially viable small scale industrial units;

(c) whether under the hire* purchase 
scheme of N.S. I.C. entrepreneurs are re-
quired to pay earnest money deposit upto 
30% of the value of machinery and equip-
ments whereas under equipment leasing 
scheme 100% financing is made to small 
scale Industries, if so, the details thereof;

(d) whether the Government propose to 
review and ascertain that equipments and 
commercial vehicles leasing of N.S.I.C. is 
extended to new economical and technical 
viable units; and

(e) if not. the reasons therefor?

THE MINISTRY OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. J. 
KURIEN): (a) According to National Small 
Industries Corporation, the Equipment 
Leashing Scheme was launched by the 
Corporation to provide the much needed 
facilities to the SSI sector. The Scheme is 
Primarily meant for existing viable small 
scaie units for existing viable small and 
extends the assistance with the following 
advantages:

1) The entrepreneurs are required to 
submit the application directly to the NSIC 
without coming through the Director of Inds. 
/District Industries Centres thereby saving 
much time.

2) It offers 100% finance.

3) It provides single window service for 
, the imported machine.

4) The applications are considered 
every moth in a meeting.
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5) The SSI units can avail tax rebate on become defaulter and jeopardise the recov-
rental paid to NSIC for full for 5 years. eries of the Corporation.

6) It assists the SSI units in locating the Vacant Posts for SCs/STsin Public
select and reputed supplier for pr 9 procure- Sector Undertakings *
ment of capital goods.

8376. DR. LAL BAHADUR RAWAL:
7) Lease equipment does not create , Will the PfflfaE MINISTER be pleased to

liability in the balance sheet. / state:

(b) The Equipment Leasing Schemej 
has been designed in such manner as tq 
supperorts modernisation/Upgradation and 
diversification of existing viable small scale\ 
units. Recently, the corporation has ex-l 
tended the scheme to cover some of the 
newly set up service oriented industries, 
which are eligible for SSI registration. 
However, the Corporation already has a 
scheme to provide finance to new industrial 
units under its Hire Purchase Scheme 
which is more suited for such new units in 
view of the availability of moratorium period 
for the repayment of loans.

(c): Under the Hire Purchase scheme 
of the Corporation, the rate of earnest money 
varied 15% to 30% Under the Equipment 
Leasing Scheme, the 100% finance is 
available to the existing small scale units 
whare in operation atleast for the last two 
years. Under the scheme, the lease has to 
deposit 3 months rental (6 months rental for 
special epuipment) in advance to be ad- 
,*.sted at the end of the lease period.

(d)and(e). As per existing Equipment 
Leasing Scheme, only plant and machinery 
can be covered. There is no proposal to 
extend the scheme to cover commercial 
vehicles as the Corporation is exclusively 
engaged in providing long term finance for 
plant and machinery alone. Since the leas-
ing scheme envisages payment of rentals 
without allowing for any moratorium period, 
it is difficult for new units to meet their 
obligations of rental payments to the Corpo-
ration. Thus, new units may immediately

(a) the number of po ,\u reserved for 
Scheduled Castes and Scheduled Tribes 
lying Viftcant in various publtc sector under-
taking;

(b) the period for which these posts are 
lying vacant; and

(c) the steps taken or proposed to be 
taken by the Government to fill up these 
posts?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON) : (a) to (c). 12,149 posts re-
served for Scheduled Castes and Sched-
uled Tribes were lying vacant in various 
public sector undertakings as on 31.3.1991. 
A Special Recruitment drive was launched 
to fill up these backlog vacancies and 5,599 
vacancies have already been filled up as on 
1.3.1992. The process of recruitment is 
continuing. The Public Sector Enterprises 
have been advised from time to time to make 
vigorous efforts to fill up the backlog vacan-
cies reserveds for Scheduled Castes and 
Scheduled Tribes. Various steps have 
been taken to ensure proper representation 
of SCsand STs in public sector undertak-
ings . These include relaxations and con-
cessions with regard to age limit, examina-
tion fees reimbursement of travelling ex-
penses for attendings interviews, separate 
interview for candidates belonging to SCs/ 
STs, inclusion of a member belonging to SC/ 
ST in DPC/Selection Committee etc. Dere-
servation in direct recruitment has been 
banned in Public sector enterpri^
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[English] (a) whether the SC/ST colonies known
I  ^  as Harijan BestiEs are exempted from the
f DraWI fof Pension by Foreign Citizens development Charges for provision of civic

amenities under 20 point programme*
8377. SHRI BHUPtNDER SINGH 

HOODAi WiirTRTPRfME MINISTER be 
pleased to state:

(a) whether retired Government ser-
vants who later acquire foreign citizenship 
are debarred trom drawing pension from the 
Government:

(b) if so, whether the water Supply and 
Sewage Disposal und- ertaking Deptt. f 
M.C.D. has demanded the development 
charges from the residents of Ambdekar 
Nagar Extension, Haiderpur Delhi; and

(c) its so. the reasons therefor?

(b) whether Indian citizens are debarred 
from drawing pension from foreign Govern-
ments too; and

(c) if so, the reasons there?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSION (SHRIMATI 
MARGARET ALVA): (a) As far as Civilian 
Central Government employees governed 
by CCS (Pension) Rules, 1972 and the 
corresponding rules applicable to railway 
employes and officers of the All India Serv-
ices are concerned, they are not denbarred 
from drawing Government of India Pension 
on acquisition of foreign citizenship. In the 
case of Armed Forces Pensioners of India, 
the rules provide that when a pensioner 
becomes a naturalised citizen of a foreign 
state the President may decide after consid-
eration of the circumstances of the case 
whetherthe whole or part of pension shall 
be discontinued.

(b) No, Sir.

(c) Does not arise.

Demand of Development charges 
from Harijan Bostiffi

8378. SHRI JANGBIRSIMGH: Willttie 
Minister of URBAN DEVELOPMENT jbe 
pleased to state:

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). As 
reported by Delhi Water Supply and Sewage 
Disposal Undertaking, water supply has 
been provided in Harijan bestows of rural 
villages under Special Component Plan 
without realigiousng developmental charges. 
No sewerage facilities have been extended 
However the residents of Ambedkar Mag-
yar Extension (Haiderpur) have been asked 
by the Undertaking to deposit development 
charges for grant of individual water connec- 
tion as this colony is not a harijan basti.

Delcensing of Petro-Chemlcal Sector

8379. SHRI GURUDAS KAMAT: Wiil 
the PRIME MINISTER be pleased to state:

(a) whether the Government have de-
cided to deligence the petro-chemical sec-
tor;

(b) if so. the reasons thereof; and

(c) theshe number of units likely to be 
delicensed ?

THE MINISTER OF STATE THE MIN-
ISTRY OF CHEMICALS AND FERTILIZ-
ERS (DR. CHINTA MOHAN): (a) and (c). 
Industrial licensing has been abolished for 
most of the items in the petrochemical 
sector except those mentioned under haz-
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ardous chemicals in Schedule II of the 
Notification dated 25.7. 1991 issued by 
Ministry of Industry.

(b); This has been done in line with the 
beasic approach of the New Industrial Policy.

Employment for Women

8380 SHRI PP. KALIAPERUMAL/ Will 
the PRIME MINISTER be pleased to 4tate:

I
(a) the number of unemployed dupated 

women as perthe Live registers maintained 
by the employment exchanges, State/ Union 
Territory-wise; and

(b) the steps being taken by the Govern-
ment to provide Jobs to the educated unem-
ployed women?

THE DEPUTY MINISTER IN MINIS-
TRY OF LABOUR (SHRI PABAN SINGH 
GHATOWAR) : (a) A statement showing 
number of educated (Metric & above) Women 
job- seekers on the live register of employ-
ment exchanges, State-wise, not all of 
whom are necessarily unemployed, in the 
contry as on 31.12.1990 letest (last avail- 

, pble) is annexed.

(b) In the Eighth Five Year Plan, which 
is underfmalisation, employment is a thrust 
area; and the Plan envisages acceleration in 
Generation of employment opportunities, 
including those for educated Women. Steps 
are also envisaged for imparting various 
skills to educated Women for improvident 
their access to employment opportunities in 
various sectors and fields.

STATEMENT

Number of Educated (Metrics Sabove) Women Job- seekrs on the Live Register of 
Employment Exchanges in the country as on 31-12-1990.

Stale/Union
Territories

Number on live Register as 
on 31.12.90 (in thusands)

1. Andhra Pi adesh 289.0

2. Arunachal Pradesh 0.1

3. Assam 140.0

4. Bihar 142.8

5. Goa 21.9

6. Gujarat 91.4

7. Haryana 64.9

8. Himachal Pradesh 67.2

9. Jammu& Kashmir 9.3
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State/Union Number on live Register as
Territories on 31.12.90 (\n thusands)

10. Karnataka 159.3

11. Kerala 1079.3

12. Madhya Pradesh 278.7

13. Maharashtra 334.9

14. Manipur 38.2

15. Meghalaya 4.6

16. Mizoram 4.2

17. Nagaland 4.2

18. Orissa 76.8

19. Punjab 113.4

20. Rajasthan 49.7

21. Sikkim*

22. Tamil Nadu 560.0

23. Tripura 18.2

24. Uttar Pradesh 164.9

25. West Bengal 633.4

26 Andamar,& Nicobar Islands 3.3

27. Chandigarh 24.5

28. Dadra & Nagar Haveli 0.4

29 Delhi 154.0

30. Daman &Diu**
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State/Union
Tenitories

Number on live Register as 
on 31 12 90 (In thusands)

31 Lakshadweep Nil

32 Pondicherry 21 1

Total 4549 8

Note -

1 * No Emplyment Exchange is functioning in this State
2 ** Data not maintained
3 Figures may not add up to total due to rounding off

j ' f  r - t f "7
Production of Mustard Oil / in large quantity, and

8381 SHRI C.P. MUDALA GIRU 
YAPPA Will the PRIME MINISTER t/e 
'pleased to state

}

(d) the measures contemplated by the 
Government to further boost the production 
of mustard oil?

(a) the total production of mustard oil in 
the country for the last three years,

(b) whetherthe production there of has 
been almost doubled in the recent years,

(c) the States where this oil is produced

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIS, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED) (a) 
The total production of mustard oil turn the 
last three years has been as under

Year Production in look M T

1988 89 14 45

1989 90 13 60

1990-91 17 00

(b) The estimated production of mus-
tard oil in 1990 91 is almost double that in 
1986 87

(c) The states where this oil (in terms of 
oilseed) is produced in large qumtities are 
Rajasthan, UttarPradesh.Haryana, Gujarat,

Punjab and Madhya Pradesh

(d) Some of the measures taken by the 
Government to boost the production ol 
mustard seeds and hence oil ther of are (I) 
Two centrally sponsored sc he nos namely 
National Oilseeds development Projects
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(NODP) and Oilseeds Production Thrust 
Projects (OPTP) which ware operating till 
1989*90 have been merged during 1990-91 
into a single scheme namely oilseeds Pro-
duction Programme (OPP). This scheme 
essentially provides essential assistance to 
the States for production and distribution of 
quality seeds, plant protection measures 
Including supply of plant protection chemi-
cals and equipments and organising dem-
onstrations of advanced technology, with 
particular reference to mustard, groundnut, 
soybean and sunflower.

/
(ii). Supporting oilseeds projects of the 

NODB.

(iii). Setting up of a Technology Mission 
on Oilseeds established in May,1986 for 
hardhessing the best of production, proc-
essing and management technologies.

(iv). Intensification of research efforts 
for increasing the production of oilseds.

(v). Better incentive to producers through 
fixation of minimum support prices of major 
oilseed.

[ Translation]

Encroachment on Land of Tughlakabad 
Fort

8382. SHRIMATI PRATIBHA 
T5EVlS(NG PATIL; 
s h r ! GOVINDRAO 
NIKAM: . . .

Willthe Minister of URBAN DEVELOP^ 
M^NTJae pleased to state:

(a) whether the land of Tughlakabad 
F£>rt nas been encroached;

\b) if so, the steps being taken by the 
Sovernment to remove the said encroach-

ments; and

(c) the time by which the said encroach-
ment is likely to be removed?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). The 
information is being collected and will be laid 
on the Table of the Sabha.

[English)

jLgjid Acquisition by the Government

/
 8383. SHRI ANNA JOSHI: Will the 
IME MINISTER be pleased to st*ate:

(a) the critei ia fordetelmining the amount 
of compensation for the land acquired under 
the Land Acquisition Act, 1894;

(b) the area of land acquired for Central 
projects during 1990 and 1991;

(c) whetherthe compensation has s nc *• 
been paid in all the cases;

(d) if so, the details thereof;

(e) if not, the reasons therefor; and

(f) the immediate steps taken/proposed 
to be taken for payment of compensation 
without further delay?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) The prin-
ciples laid down in Section 23 and 24 of the 
Land Acquisition Act. 1894form the basis for 
determining the amount of compensation for 
the land acquired under the Act. These in-
clude the market value of the land as pro-
vided under Section 23 (1)of the Act. sola-
tium @ 30% of such market value in consid-
eration of the compulsory nature of acquisi-
tion and an additional amount @ 12% per 
annum of the market value from the date of 
the publication of the notification-vnder
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^  ,*c:ton 4{1 j to the date of the award of the 
C jfiectoi or the date of taking possession of 

,t)ie land, whichever is earlier.
a

(b) to (f). The information regarding the 
area acquired for Central Projects and pay-
ment of compensation made therefor is not 
monitored. Whenever land is required for 
any Central Project, the concerned Central 
Ministry/Department generally sends the 
proposal to the Government of the State 
where the Project is proposed to be set up 
and the State Government acquire the land 
on behalf of the Central Government in 
exercise of the functions entrusted to them 
by the President in terms of Article 258 (1) of 
the Constitution.

Although the compensation is paid to 
tlie persons interested entitled thereto on 
making award by the Collector under Sec-
tion 11 of the Act, the State Governments 
.dve been avisedto take measures fortimely

i jyment of compensation in land acquisition
»SPS

In case of delay, when the amount of 
^omponsation is not paid or deposited on or
H,fore t.ming possession of the land, inter- 
. 11 i payable under Section- 34 @ 9% per 

annum ior the first year and 15% per annum 
' or the period thereafter from the time of 
fak r n possession till the amount is paid or
•jepv tifod.

[ Tit.nslationJ

Agreement Regarding Migration of 
Labourers

8384. SHRI G1RDHARU.AL 6HARGAVA: 
Will the PRIME MINISTER be pleased jo 
state:

(a) whether tho Government have en-
tered into agreements with some countries 
recently for sending labourers abroad;

(b) if so, whether provisions have also 
been made in the agreements with regard to 
wages and other facilities to be provided to 
these labourers; and

(c) if so, the details thereof and the 
names of the places where these labourers 
are proposed to be sent and the names of the 
areas in which these labourers will work?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No. Sir.

(b) and (c). Do not arise.

[English]

Investment by Singapore in India

8385. SHRIMATI BASAVA RAJESHWARI: / 
Will the PRIME MINISTER be pleased to/ 
state:

i
(a) whether Singapore has shown ar^ 

interest in investing in India;

(b) if so, the details thereof;

(c) whether any agreement has been 
signed in this regard; and

(d) if so, me oetails thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P. J. 
KURIEN): (a) and (b) Singapore's interest in 
India is reflected in the visit of the High level 
delegation from Singapore led by their Dy. 
Prime Minister and Minister of Trade and 
Industry during the last week of MarcTTT992. 
Dunng the visit, areas were identified for 
establishing joint ventures between India 
and Singapore. Singapore has also evinced 
keen interest in the liberalisation of our 
economic policy which would further pro-
mote economic relations between the two 
countnes.
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(c) No, Sir.

(d) Does not arise.

[Translation]

Losses Incurred by Public Sctor 
Undertakings ,

8386. DR. P.R. GANGWAR: Will the 
PRIME MINISTER be pleased to state:

(a) the names of the public sector under-
takings which are continuously incurring 
losses for the last three years;

(b) the loss incurred by each of these 
undertakings during each of the last three 
years;

(c) whether the Government propose to 
constitute a Committee to go into the causes 
of these losses; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
P.K.THUNGON): (a) and (b). The names of 
the Central Public Sector Undertakings and 
loss incurred by each of these undertakings 
continuously for the last three years i.e.
1988-89,1989-90 and 1990-91 have been 
given in Statement 7-B at Pages S-47 to S- 
49 of Volume-I of the Public Enterprises 
Survey 1990-91 which was placed on the 
Tables of both the Houses of Parliament on 
5-3-1992.

(c) and (d). The loss making :ndertak- 
ings are to be revitalised through different 
modalities andthe sick individual enterprises 
which are covered under the SICA are 
required to be referred to BIFR for formula-
tion of suitable revival/rehabilitation schemes.

[English]
>r

Advisory Panel for Foreign 
Investments....... —

8387. SHRI DHARMANNA MON- 
frAYYASADUl: Will the PRIME MINISTEfc 
be pleased to state:

(a) whether the Government are con-
sidering to constitute an Advisory Panel to 
advise on foreign investments;

(b) if so, the details thereof; and

(c) the time by which such Advisory 
Panel is likely to be constituted ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) to (c) In order to advise the 
Foreign Investment Promotion Board on 
matters related to foreign investments, 
Government have constituted an Advisory 
Group on 17th March, 1992. The Govern-
ment Memorandum issued in this regared is 
given in statements Land II below:

STATEMENT-1

No.9(19)/91-FC(l)
Government of India 
Ministry of Industry

Department of Industrial Development

New Delhi, 17th March, 1992

MEMORANDUM

Subject: Setting up of an Advisory 
Group to advise the Foreign Invest-
ment Promotion Board on matters 
related to foreign investments.

Government have tabled a Statement 
on Industrial policy in both Houses of Parlia-
ment on July ?4,1991. Para 39 B (v) of the 
Statement orovides forthe establishment of
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a Special Empowerd Board to negotiate with 
fcrge international firms and to approve di-
rect foreign investment in select areas. In 
pursuance of this provision. Government 
have constituted a Foreign Investment Pro-
motion Board (FIPB) vide O.M. No. 9(19)/ 
91-FC(I), dated August 22,1991. (copy at* 
tached)

2 . Government have now decided to set 
up a Goupto advise the Foreign Investment 
Promoton Board on matters related to for-
eign investments. The functions of the Advi-
sory Group will be:-

(i) To advise Governmoni on foreign 
investment matters generally,

(ii) To foster an awareness and under-
standing of Government’s policy in the busi-
ness sector, both in India and adroad;

(iii) To provide guidance, where neces-
sary, to foreign investors on those aspects of 
their proposals that may not be in conformity 
with Government policy and suggest ways 
iy which the proposals could be amended 
ind

(iv) To advise on promotional events to 
e organised.

3. The composition of the Advisory 
roup will be as follows:-

(i) President, Confederation of Indian 
Industry (CH).

(i*) President, Associated Chambers 
of Commerce and Industry (AS- 
SOCHAM).

(iii) President, Federation of India 
Chambers of Commerce and In-
dustry (FICCI).

(iv) President Federation of Associa-

tions of Small Industries of India.

(v) Chairman, Industrial Credit and 
Investment Corporation ol India 
(ICICI).

(vi) Chairman, Industrial Development 
Bank of India (IDBI).

(vii) Chairman, Industrial Finance Cor-
poration of India (IFCI).

(viii) Chairman. EXIM Bank.

sd/-
(G. Sunda Ram) 

Deputy secretary to The Govt, of India 
Tel. No. 3016587

STATEMENT-II

No. 9(19)/91-FC(I) 
Government of India 
Ministry of Industry 

Department of Industrial Devalopment

New Delhi, the 22nd August, 1991.

OFFICE MEMORANDUM

Subject: Foreign Investment RroraoUon 
Board

Government have table on July24,1991, 
a Statement on Industrial Policy in both 
Houses of Parliament Para 39 B (V) of the 
statement provides for the establishment of 
a Special Empowered Board to negotiate 
with large international firms and to approve 
direct foreign investment in selected areas. 
In pursuance of this provision, Government 
have decided to constiture a Foreign Invest-
ment Promotion Board. The objective, func-
tions, composition and procedure of the Board 
are detailed below
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I  Objective

2. The objective of this Board will bo to 
Invite and facilitate investment in India by 
International companies in projects which 
areconslderedd to be of beneflttothe Indian 
economy and do not tall within the parame-
ters of the existing policy for clearanoe of 
foreign investment proposals.

It  Functions

3. The functions of the Board shall 
comprise mainly of.-

(I) Expeditious clearance of proposals,

(ii)Establishment of contact with and 
inviting selected international 
companies to invest in Indta tn appropri-
ate ventures.

(Hi) To penodicatty review the imple-
mentation of projects cleared by the 
Board

4. Initially, the Board wiii prepare a short 
list of international firms who have already 
evinced interest in undertaking investments 
in this country. The Board wili pursue the 
preparation of detailed investment plans in 
respect of these firms

5. The Board shall identify sectors where 
investment will be sought in keeping with the 
programmes of the Eighth Five Year plan.

6. The Programme of investment oouid 
include a variety of activities Such as *

-manufacturing;

- marketing, designing* and export pro-
motion;

-endtgy conservation;

« npjfttfDtiofl end

modernisation,

- infrastructure development,

-better yttfisatton of raw materials and 
natural recources,

• substantial increase in employment

7, The Board wilt maintain a dose lial 
son with Indian industry organisations with a 
view to promoting investment activity

8 The Board will provide a s'ngle win-
dow clearance for ail aspocto of projnct 
proposals considered by it

III Composition

9 The Board shall be located in ihe 
Prime Minister's Office It will comprico ct 
the

following •*

i) Principal Secretary to PM
-  Chairman

ii) Finance Secretary

iii) Commerce Secretary

Iv) Secretary, Industrial Developi icn*

10. The Board shall have powers to co-
opt any other Secretary to Government, 
nepresentativesfrom financial institutions and 
banks and professional experts from indus-
try and commerce.

to. Procedure

11. The Board w«f lay down Its own mode of 
operation keeping b  mindtbe requirements 
of each proposal that Is considered

W *

Iff me m m * Of v p p
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8369. DR. AMRITLAL KAL1DAS:

OR. IAXM1NARAYAML 
J^ANDEVA:

Will th« Minister of PLANNING AND 
PROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the nature of Information collected 
by the National Informatics Centre from its 
regional cantres;

(b)the Institutions/individuals eligible to 
get such information and the cost at which it 
is available;

(c) whether the planning Commission 
intends to use such information for non-
planning purposes (e.g. Parliamentary work, 
University Research Centres, R&p wings of 
industries etc.);

(d) If so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PUNNING AND PRO-
GRAMME IMPLEMENTATION (SHRt H.R. 
BHARDWAJ) : (a) and(b). National Infor-
matics Centre (NIC) does not collect any 
information from its Regional Centres. NIC 
only provides computer based support to 
Central and State Governments . It is the 
responsibility of these users to collect data 
and store these In computers, normally for 
their own use. It is only the user Who can 
decide whether and under what terms these 
information may be given to any other or- 
galsation/lnstltutlon/ Individual.

Databasescreatedby NIC's dwn efforts 
or those commercially procured from Infor-
mation vendors, are made available on 
NfQMET.The Natlon-wWe coffynfter com- 
munteatHm wtwouk of NSC, for jjetriiwsat by 
Government users without chafge. *Jew*

ever, in the case of certain commercial data-
bases like Patents charges are levied at 
cost.

(c) and (d) Yes. Sir. National Informatics 
Centre los planning to provide NICNET 
connectivity to major libraries, R&D institu-
tions and industries/commerce associations 
via dial-up terminals so that they can ahve 
access to the open data bases available on 
NICNET. Such service of NIC wlllbecharged 
for.

[Translation)

Atomic Power Plant j

8390. SHRI RAMBApAMr WIH \ L  PRIME 
MINISTER be pleased to state:/

(a) whetherthe2000 M.W. Atomic Power 
Plant at Koodankuiam in Tamil Nadu is likely 
to be dosed down due to the disintegration 
of erstwhile Soviet Union;

(b) whetherthe Government proposeto 
take some alternative steps for keeping the 
said plant functioning; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRE VANCES AND PENSIONS (SHRIMAT1 
MARGARET ALVA): (a) No, Sir. The atomic 
power plant has not been established at 
Koodankuiam and hence the question of 
•closing down the plant does not arise. 

Further progress in the starting ot the con-
struction is dependent on factors which are 
dictated by the policies of the Russian Fed- 
eratlon. The progress is hence impeded and 
the position for the future Is not dear.
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<b) The question of taking alternative 
steps in imptomcwtolkm of the- proposed 
project has the await a final decision that
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involves negotiations with Russian Federa-
tion.

(c) Does not arise.

Captive and Isolated Coal Mirw/ln 
Bihar

8391. SHRIMAILG1RJJ4 B E ff Will the 
Minister of COAL be pleased to/state:

(a) the number of captive/ind isolated 
coal mines in Bihar;

(b) whetherthe Government propose to 
start the mining work therein; and

(c) if so, the process proposed to be 
adopted by the Government in this regard?

THE MINISTER OF STATE OF THE 
MINISTRYOF COAL(SHRI P.A.SANGMA):
(a) Captive coal mines in Bihar are run by 
Tata Iron & Steel Co. Limited, Indian Iron & 
Steel Company Limited and Damodar Valley 
Corporation. Number of such captive mines 
in Bihar is 7 in respect of TISCO, 2 in respect 
of IISCO and I in respect of DVC. In absence 
of any definite criteria and detailed data, it is 
not possible to classify the mines as isolated. 
Adecision in this regard can be taken only on 
a case to case basis after collecting neces-
sary information and ascertaining full facts. 
However, Coal India Limited is of the view 
that none of the coal mines being worked by 
Jhemin Bihar can be treated as isolated coal 
mine.

(b) and (c). Government of Bihar have 
constituted a Joint Inspection Committee to 
study the feasibility of opening closed collier* 
ies in Bihar. The Committee would submit its 
report to Government of Binar.

Sate</f Kidnapped KidsForCamaL 
Racing

839^. SHRI RAMASHRAY PRASAD

SINGH: WlH the PRIME MINISTER be

(a) whetherthe kidnappedkids are being 
sold/smuggled to Arab countries for carnal 
recing; and

(b) if so, the details thereof and the 
steps proosed to be taken in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGHGHATOWAR): (a) and (b). The inf or- 
mation is being collected and will be laid on 
the Table of the House.

[Translation]

Difference in Prices of Super Bazar and 
Kendriya Bhandar

8393. SHRJMBR^^
/Slj^Gtl: Will the PRIME MINISTER be 
[pleased to state:

(a)whether the Government are aware 
that there is a big diference in the prices of 
several items being sold at Super Bazar and 
Kendriya Bhandar in Delhi;

(b) whetherthe prices of some items like 
turmeric powder, chilly powder, Gram kabuli, 
moong being sold in Super Bazar are much 
higher then those in Kendriya BhanDar;

(c) whether the items being sold in 
Kendriya Bhandar are inferior in quality; 
and

(d) if not, the reasons for variation in 
their prices?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUODIN AHMED):(a) 
Yes, Sir. In some cases, the prices are 
higher.
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(b) A statement showing the prices of 
some of the items sold by Super Bazar, Delhi 
and Kendriya Bhandar i$ given below

(c) and (d) Super Bazar Delhi has in 
formed that the t pulses and spices are sold

after pre-testing m its own quality control 
laboratry while such facility is not available 
with Kendnya Bhandar Super Bazar has 
also informed that its pulses and sp ces, have 
a better reputation for qua ty among ̂ cô  
sumers
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(c) If so, the details thereof; and[English]

Winding up of Iffco In Assam

0334. SHRI UDDHAB BARMAN: Will the
PF11MEMINISTER be pleased to state:

(a) whetherthe Indian Farmers Fertiliz-
ers Corporation limited (EFFCO), Assam
has made a firly good sale of its product;

(b) whether the IFFCO has decided to
wind up its operation and establishment in
Assam; and

(c) if so, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF CHEMICALS AND
FERTILlZERS(DR. CHINTA MOHAN): (a)
No, Sir.

(b) There is no proposal to wind up
the IFFCO establishment in Assam for the
present.

(d) Does not arise.

Prices of Tractors and Power
Tillers

8395. SHRI SOBHANA DREES-
WARARAOVADDE:

SHRI BOllA BUlLl
RAMAIAH:

Will the PRIME MINISTER be pleased to
state:

(a) the estimated number of tractors
and power tillers being utilised in the country
• State-wise;

(b) whetherthe Government propose to
bring down the prices of 35 H.P. and lesser
capaity tractors and power tillers so that thet
are in the reach of middle class farmers;

WrittenAnSW61S 128

(d) if no1, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF.P.J.
~URIEN): (a) No such information is being
centrally maintained.

(b) There is no statutory control overthe
prices of Tractors and power tillers.

(c) and (d). Do not arise.

Welfare Schemes For Tea Garden
Workers

8396. KUMARI PUSHPA DEYI SINGH: Will
the PRIME MINISTER be pleased to state:

(a) the approximate number of tea gar-
den workers in the country;

(b) whether the Government have intro-
duced any welfare schemes for the tea gar-
den woukers;

(c) if so, the details thereof;ana

(d) the fund earmarked for 1992-93 for
the wilfare schemes forteagarden workers?

THE DEPUTY MINISTER IN THE
MINISTRY OF lABOUR (SHRI PABAN
SINGH GHATOWAR): (a) to (d). The infor-
mation is being collected and will be laid on
the Table of the House.

[ Translation]

Apprenticeship in Technical Degrees

8397. SHRI SURESHAN AND SWAMI
: Will the PRIME MINISTER be pleased to
state: 1

(a) whether the Union Government
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provide ttm facility of apprenticeship to ail

(ty if so, tf» details thereof;

(c) whether any preference is given to 
them for the employment after the training;

(d) r  sov he details thereof; and

(e) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
| MINISTRY OF LABOUR. (SHRI PABAN 
SINGH GHATOWAR): (a) Under the Ap-
prentices Act, 1961 (amended in 1973) fresh 
Engineering Graduates and Diploma hold-
ers in the field of engineering and technol- 
oghy who wish to undergo appemticeship 
training are provided facilities for training. 
These are arranged and implemented 
through tour Boards of Apprenticeship Train-

• ing located at Kanpur, Calcutta, Bombay 
and Madras. These Boards are autonomous 
organisations fully finaned by the Central 
Government and are responsible for organi-
sation and supervision of apprenticeship 
'training under the guidance of industrial train-
ing specialists and experts.

(b) The details are as given in state-
ment.

(c) to(e). As per the Apprentices Act, 
1961, the establishments are not obliged to 
provide any employment after the comple-
tion of apprenticeship training with them. 
However, the training helps them in getting 
gainful employment/self employment and 
generally the establishments do consider 
them for employment as per their rules/ 
procedure.

List of subject fields in Engineering and 
Technology as designated trades for the 
purpose of the Apprentices Act to train Gro- 
duate/Diptoma Apprentices.

1. Civil Engineering

2. Irrigation Engineering

3. Public Health Engineering

4. Structural Engineering

5. Dam Engineering

6. Highway Engineering

7. Construction Technology

8. Mechanical Engineering

9. Refrigeration and Air Conditioning

to. Machine Tool Technology

11. Production Engineenrg

12. Automobile Engineers g

13. Electrical Engineerm 3

14. Electronics and Telecommun 
tion Engineering

15. Computer Engineering

16. Television Engineering

17. Industrial Electronics

18. Radio and Electronics Enginee- 
ring

19. Nuclear Engineering

20. Avionics

21. Metallurgy

22. Textile Engineering

23. Agriculture Engineering
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24. Chemical Engineering 48.

25. SugarTechnotogy 49. InstrumentationTadhnotogy

26. Marine Engineemg 50. PetroteumTactwotagy

27. Nautical Engineering 51. Petrolea/rnEnghwentag

28. Aeronautical Engineering 52. Applied Geology

29 Mining 53. Applied Geopgysics

30. Plastic Technology 54. Jute Technology

31 Textile Ehemistry 55 Paper Technology

32. Naval Architecture 56 Catering Technology

33 Architecture 57 Plastic Engineenng

34 Regional and Town Planning 58 FoundaryTechnology

35 Textile Techology 59 Sound Engineering

36 Glass Technology 60. Ground Water Engineering

37 Ceramic Technology 61 Drilling Engineering

38. Silicate Technology 62 Cinematography

39 Pharamaceutical Science 63 Fisheries and Navigation

40 Oil and Soap Technology 64. Medical Laboratory Technology

41 Pigment & Paint Technology 65. Industnal Engineering

42. Dye Stuff Technology 66. Knitting Techmlogy

43. Printing Technology 67. Secretarial/CommercialPractlce

44. Leather Technology 68. Interior Decoration

45. Leather Goods and Foot Wear 
Manufacture.

69.

70.

Library Science

Gostumes Design and Dressmak-
46. RubberTechnology ing /Garment Tochonology

47. Food Technology 71. Fine Art/Sculptura/Commerclaletc.
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72. Computer Science/ Computer 
Applications

73. Polymer Technology

74. Dairy Engineering /Technology

75. Mining Machinery Engineering 

*76. Mineral Engineering

*77. Fabrication Tecnoiogy

*78. Transporation Engineering

*79. Wood/TimberTechnology

*80. Safety; Engineering

*81. HandloomTechnology

*82. Plant Engineering / Technology

*83. Ship Building Technology

*84. Man-Made Fibre Technology

*85. Tool Engineering/Technology

*86. Bio-Medical Engineering

*87. Energy Engineering.

* S.O. of subject fields at SI.No.77to 87 
are under publication in Government of India 
Press. Mayapuri, New Delhi.

[E ng iif]

■̂ fieport of Gangadhar and lit 
Committees

/  8398. DR RAMESHCHAND TOMER: 
Will the Minister of URBAN DEVELOPMENT 
joe pleased to state:

(a) the recommendations of the Gan-
gadhar and NT Committees appointed by

DDA in connection with themajor cracks 
developed in DDAflats PocketA-11, Klkaji in 
Aiugust. 1988:

(b) the action taden or proposed to be 
taken against the persons held responsible 
for these cracks;

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMRNT 
(SHRI M. ARUNACHALAM): (a) Gan- 
gadharan Committee recommended that 10 
blocks comprising of 40 flats were found 
dangerous and beyond repair and therefore 
suggested demolition. After inspection of 
these flats I. I.T. recommended that out of 10 
blocks nly 4 blcks comprising 16 fiats were 
beyond reaplrs and would have to be dem- 
lished while the remaining 6 blcks cuid be 
repaired and made safe and liveable

(b) The process for disciplinary Pro-
ceedings against deiiaquent officers/off ic.als 
ahs been initiated.

(c):- No. Sir.

(d):- Does not arise.

Demolishing of Garbage Boxes ^

8399. SHRI ANANTRAO DESHMUKH. 
Will the Minister of URBAN DEVELOPMENT/ 
be pleased to state:

(a) whether the Municipal Corporation 
«* ftftihi is demolishing the garbage Boxes 
and resorting to trolley ststem for keeping 
the garbage;

(b) if so, the reasons therefor;

(c) whether the garbage ramains scat-
tered outside the troiieys and on tho roads 
due to very tittle capacity of troiieys, and
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(d) if so the preventive steps proposed
to be taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVILOPMENT
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) and (c). Not applicable in viwe of
reply to (a) above.

(d) The garbage remains within the are
ofdustbins/Dalaos..However,domestic Pick-
ers collecting usable material spread gar-
bage beyond the area of Dustbin Dalao.
Effortsarebeing madeto preventthisthrough
our staff - incharge of such areas.

[ Translation]

Coal Mines Owned by Tata Com-
pany

8400. SHRI LAL BABU RAI: Will the
Minister of COAL be pleased to state:

(a) whether Tata Company owns a
number of coal mines;

(b) if so, the locations thereof;

(c)whether the Government proposeto
take over all these mines; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COAL (SHRI S.B. NYAMA-
GOUDA): (a) and (b). Tate Iron& Steel
Company (TISCO) has seven coilieriessix in
Jharia Coalfields in the Distrist of Dhanbad
and one in West Bokaro in the district of
Hazaribagh.

(c) and (d). No, Sir; there is no proposal. .
under consideration to take over the collier-
ies of TISCO.

Plan Expenditure of Maharashtra

8401. SHRIVILASRAONAGNATHRAO
GUNDEWAR: Will the Minister of PLAN-
NING AND PROGRAMME IMPLEMENTA-
TION be pleased to state:

(a) the amount of plan expenditure
sanctioned to Government of Maharashtra
for the year 1991-92;

(b) the contribution of Maharashtra
Government in the annual plan of 1991-92;
and

(c) the amoung spent by the Govern-
ment of Maharashtra on various schemes
during 1991-92 ?

THE MINISTER OF STATE OF THE
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.
BHARDWAJ): (a) and (b). The annual plan
of Maharashtra for 1991-92 was approved at
Rs. 2500 crores in which the Government of
Maharashtra was required to contribute Rs.
1495.44 crores.

(c) A statement showing the..sector-
wise revised ourilays based on anticipated
expenditure communicated by the Govern-
ment of Maharashtra (for 1991-92) is en-
closed.
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(Rs. crores)

SI.No. Head of Development Revised Annual plan 
1991-92 

(Anticipated Expenditure)

1 2 3

1. Agriculture & Allied Activities 196.86

2. Rural Development 335.99

3. Special Area Programmes 41.96

4. Irrigation & Flood Control 424.69

5. Energy 783.56

6. Industry & Minerals 90.06

7. Transport 210.32

8. Communications -----

9. Science, Technology & Environment 1.30

10. General Economic Services 58.59

11. Social Services 658.82

12. General Services 23.57

GRANDTOTAL 2825.72

Coal Projects (a) whether a number of coai projects
I  are running behind thir schedule;

8402. /SHRI ABJIJN .SINGH „
JCAQAUl .  . (b) if so, their number and the reasons

SHRJ RAM TAHAL CH- for not completing them of schedule;
■ ' IP U P B A R X - I . - ' ' ' '

Will the/Minister of COAL be pleased to (c) the efforts made by the Government
state: to complete them in time; and



139 W itten Answers APRIL 29,1992 Written Answers 140

(d) the extent ot success achieved by 
the Government as a result thereof?

THE MINISTER OF STATE OF THE 
MINISTRY COAL (SHRI P.A. SANGMA): (a) 
and (b). Yes, Sir. As on 31.3.92, 17 coal 
mining projects, each costing Rs. 20.0crores 
and a bove, are behind schedule of imple-
mentation. & projects are delayed due to 
constraints in land acquisition and related 
rehabilitation problems, 3 due to delayed 
supply of equipmint, 3 due to adverse geo- 
mining condition, 2 due to delay in establish-
ment of mine entry& 1due to delay in con-
struction of Coal Handling Plant.

(c) and (d). The Ministry of Coal is 
closely monitoring the implementation of 
these delayed projects and have followed up 
with the conccerned State Govts. In expedit-
ing pending land cases and also with equip-
ment manufacturers in ensuring early sup-
ply/commissioning of equipment. The Minis-
try of Coal have identified critical action 
areas for these projects and have asked coal 
companies to take remedial measures. As a 
result of these follow-up measures, many of 
constraints impeding the progress of the 
delayed projects could be removed. The 
coal production from these 17 delayed proj-
ects had been 10.04 million tonnes in 1990- 
91 and 10.87 million tonnes(Prov.) in 1991- 
92.

[English]

Strategy to Eradicate Poverty and 
Unemployment

I S4Q3 SHBIR DFVARAJAM- Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMINTATION be pleased to state:

(a) whether M.S. Swaminthan founda-
tion has drawn up any strategy to aredicate 
unemployment and poverty in the country;

(b) if so, the datails thereof; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): (a) and (b). The strategy 
formulated by the International Commission 
on Peace & Food headed by Dr. M.S. 
Swaminathan envisages focussin gon se-
lected agricultural, horticuttue, sericulture, 
animal husbandry aquaculture and agro-
processing activities for employment and 
income generation and exports.

(c) The Government has made an-
nouncement in the Budget 1992-93 to con-
stitute a Small Farmers’ Agri-Business 
Consortium as an autonomos corporate entity 
with funding from Reserve Bank of India, 
Industrial Development Bank of India and 
National Bank for Agriculture & Rural Devel-
opment. The consortium will include repre-
sentation fromvarious Boars dealing with 
individual crops and public sector corpor- 
tions dealing agriculture and agro-industries, 
pivate sector companies, banks scientific 
organisation and farmers' association. 
Twelve Major projects are proposed to be 
taken up during 1992-93.

[Translation)

Gas Leakage in Pune

8404. SHRI YSHWANTRAO PAIIL: Will 
the PRIME MINISTER be pleased to state:

(a) whether the incident of gas leakage 
has taken place in a factory near Pune on 
March 22,1992;

(b) the number of such incidents In the 
country during 1991 and 1992, searately;

(c) the total loss of life and property 
suffered therein;
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(d).the details of the directives proposed 
to te  issued by the Government to check 
such incidents; and

(e) the steps proposed to be taken for 
•making a provision in regard to conducting 
an enquiry against such chemicalproducing 
compnies?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERT- 
UZERS (DR. CHINTA MOHAN): <a) to (e). 
The information is being collected and shall 
be placed on the Table of the House.

[English]

Supply of Children In Oelhl /

8405. SHRI PIUS T1RKEY: Wffl the 
PRIME MINISTER be pleased to state:

(a) whether attention of thj/ Govern-
ment has been drawn to the news item 
Captioned "DELHI MAIN BACHCHON Kl 
SUPPLY KA DHANDHA ZORON PAR" 
published in the ‘Hindi’ daily ‘Jansatta’ (Delhi) 
on January 24,1992;

(b) if so, the details of the enquiry made 
in regard to the sale and purchase/broker-
age of the child labour in the Capital near and 
around New Delhi & Delhi Railway Stations 
and at the Inter State Bus Terminus; and

(c) the action taken/proposed to be taken 
by the Government in this regard?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR):(a) to (c). The requi-
site information is being collected and will be 
laid on the Table of the House.

Honey based Industries

8406. SHRIN. DENNIS: Will the PRIME 
MINISTER be pleased to state:

(a) whetherthe Government havesome 
proposals for dvelopment of honey based 
industries in the country and to make It an 
export cxiented proeuct; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (FROF. P.J. 
KURIEN): (a) No. Sir.

(b) Does not arise.

Rural Development During ElghtA 
Plan J

"8407. SHRI PRAKASH V. PATil:  Will 
the PRIME MINISTER be pleased^ state:

(a) whether the Government j are ac-
cording priority to rural development in the 
Eighth five Year Plan Period;

(b) if so, the details thereof;and

(c) the plan outlay for this purpose and 
the number of familist proposed to bebene- 
fited thereunder?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) and (b). 
Yes Sir. Although details of the Eighth Five 
year Plan are being finalised, the Govern-
ment intends to accord priority to rural devel-
opment in the Eighth Five Year Plan . In 
pursuance of this, the various on-going 
programmes for poverty alleviation in the 
rural areas will continue during the Eghlgh 
Five Year Plan. The major Centrally spon-
sored programmes like (i) Intergrated Rural 
Development Programme; (ii) Jawahar 
Rozhar Yojana; (in) Drought Prone Areas 
Programme; (iv) Desert Development Pro- 
geamme, etc. Will continue to be strength-
ened during the Eighth five Year Plan.

(c) The Plan outlay and physical cover-
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age etc. for the Eighth Five year Plan are 
bing finalised.

[ Translation]

Violation of Urban Land Celling 
_A£l—

8408. SHRI RAM LAKt_________
YADAV-: WilUReTrnlsferoi URBAN DEVEL-
OPMENT be pleased to state:

(a) whether Urban Land Ceiling Act is 
being violated in Delhi

(b) if so. the names of industrial units 
which have violated this Act during the last 
two years; and

(c) the names of the Industrial units 
which were given relaxation?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHACHALAM):(a)r-The 
Urban Land (C&R) Act. 1976 is admini-
stered by the State Government concerned. 
According to the information received from 
Delhi Administration no case of violation of 
the said Act has been repoerted by the 
Competent Authorities admisistering the Act 
in Delhi.

(b) Does not arise in viwe of reply to (a) 
above.

(c) A Statement is enclosed. 

STATEMENT

List of Industrial cases in which exemation has been given under the Urban land (C&R) 
Act, 1976 During last 2 years.

S.No. The name of the Applicant Excess Area (in Sq. Mts)

1. M/s. Dulari Exports (P) Ltd. 542.33

2. M/s. Scorpios International. 1091.57

3! M/s. Piccadily Hotels (P) Ltd. 647.50

4. M/s. Piccadily Holiday Resorts Ltd. 647.50

5. Sh. Joginder Singh. 511.72

6. M/s. Mohd. Rais Khan. 45.16

7. M/s. Spaceomx 10.75

8. Ms. Victoria Soap Mills. 44.30

9. M/s. LKM Electronics Corpn. 1.08

10. M/s.Guru Nanak Engg. Corpn. 20.91
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5,Wa. The name ofthe Applicant Excess Area (In Sq Mis)

11. M/s Hawa(P) Ltd 3932 54

12 M/s.Kamla Type Foundary 891 2

13. M/s ft S Appliances (P) Ltd 37 92

14. M/s Rajdhani Cold Storage 364 00

15 M/s Servi Singh 496 00

16 M/s Sawnney Electoronics 925 11

17 M/s Indian Pneghtways 208 20

18 M/s Universal Rubber Co 175 86

19 Sh GanpatRai 885 66

20 M/s Universal Retreading Co 474 64

21 M/s Solar Entarprises 498 90

22 M/s R K Industries 89596

23 M/s Amlo Engineering Products 1287 33

24 M/s Sanitary & Allied Industnes (p) I td 293 06

25 M/s Kamial Dass 7.1 M

26 Sh Puran Chand Ratm 1413 7 /

27 M/s Sonal Udyog (P)Ltd 148; 1 /

28 Sh Prem Rattan Rathi 1329

29 M/s Satara Rubbers & Chemicals 8';? 9'

30 Sh Ram Chand Rathi 14/0 *1

31 M/s Rathi Electro Steels Ltd 1358 04

32 M/s Goodlach Sales (P) Ltd 1261 ?1
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S.No. The name of the Applicant Excess Area (In Sq. Mts)

33. M/s. Midas Consumer Products (P) Ltd. 889.61

34. M/6. Surinder Singh Satara & Co. (p) I ' ' 1 852.61

35. M/s. Kamal Investment Co. (P) Ltd. 1470.41

36. M/s. Consolidated Leathers (P) Ltd. 852.61

37. M/s. Rath! Oxygen Ltd, 1476.5

38. M/s. Pitamber Steel (P) Ltd. 154.33

39. Sh. Daljet Singh Sawhney 852.61

40. Sh. Arun Kumar Rathi. 1227.47

41. Sh. Goverdhan Kapoor 696.43

42. Sh. Kamlesh Rathi 1429.91

43. M/s Runwell India (P) Ltd. 647.50

44. Sh. Jasdev Sigh 486 30

45. M/s. K.b. Industries. 444.60

Reservation for SCs/STs in Private 
Sector

8409. SHRI BHERU LALMEENA:
K um R tJgJ^H PlA ..SEMI

Willthe PRIME MINISTER be pleased  ̂
to state:

(a) whether the reservation to §ch§si-
uied Castes and Scheduled Tribes is also j  
applicable for Private Sectors; and I

(b) if so, the directions issued to the 
private sectors by the Union Government in 
this regard?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) No. sir.

(b) Does not arise.

[English] /

Funds R6r Capital Purposes of Public 
j Wt * Sect° r Undertakings * "*

a /l 0. DR. ASIM BALA: Will the PRIME 
MINISTER be pleased to state:---------

/  (a) whether the funds provided for capi-
tal purpoese can be devetedlor meeting the 
cash tosses of public sector undertakings;



(b) if so, the procedure laid down in this (c) the resources made available by the
regard; and Union Governmentto the State Government

to accelerate the pace of industrial develop-
(c) if not, the action taken In such cases ment of the State? 

of diversion?
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THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON) (a) As per the accounting prin-
ciples and conventions, funds provided for 
capital purposes cannot be diverted for 
meeting the cash losses of public sector 
undertakings.

(b) and (c). Do not arise.

[ Translation]

Industrial Development of Madhya 
Pradesh

8411. SHRI RAMESHWAR PATIDAR: 
Will the PRIME MINISTER be pleased to 
state:

(a) whetherthe pace of industrial devel-
opment in Madhya Pradesh is very slow;

(b) if so, the reasons therefor; and

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) No, Sir. As perthe information 
mde availble by the State Government, the 
new industrial units in SSI and large and 
medium industries sector estableshed dur-
ing the last three years are as below:-

1989-90 - 23836

1990-91 - 26390

1991-92 • - 28388

(b) question does not arise. *

(c) The Central assistance is provided 
to the States as "Block" assistance for fi-
nancing the annual Plan of the State. How-
ever, the Plan allocation made for Madhya 
Pradesh for the last five years for the Indus-
try and mineral sector (including village and 
small industries) is given below:-

1987-88 88-89 89-90 90-91 91-92

'5453 6538 6168 8166 9332

The Union Government have approved 
project reports of six growth centres and 
Central assistance to the tune of Rs. 8 crores 
has been released so far for five growth 
centres. On receipt of project report for the 
sixth growth centre, qdditional funds are 
likely to be released.

[English]
l^Guidfelines for Lands Under Public 

Sector Undertakings

<12. SHRI M.V.V.S. MURTHY: Will

the PRIME MINISTER be pleased to state:

(a) whether the Governement have 
suggested any guidelines to evict illegal 
occupants of lads under the public sector 
undertakings; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Yes, Sir, For the 
benefit of public sector undertakings,the Govt.
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legal tenants;has prescribed a set of guidelines in ordrder
to prevent arbitrary use of the provisions of
Public Premises (Eviction of unathorisd
Occupants) Act, 1971 as amended from
time to time to evict gengine tenants and to
limit the use of the summary powers primar-
ily to evict unauthorised occupants and re-
tired employeas of the enterprises. These
guidelines are indicated in the statement.

STATEMENT

I) The provisions of the P.P. Act should
be use primarily to evict totally illegal occu-
pants of the premises of public authorities or
unauthorised sub!ettees, or employees who
have ceased to be in their service and thus
ineliible for occupation of the premises. The
proceedings should be initiated In accor-
dance with the provisions of the Act only in
cases where the occupation becomes un-
authorised on genuine grouds of law.

ii) The provisions of the Act should not
be resorted to either with a commercial
moteve or to secure vacant possession 01
the premises In order to accommodate their
own employees, there the premises were in
occupation of the original tenants to whom
the premises were let either by the public
authorities or the persons from whom the
premises were acquired.

iii) a person in lawful occupation of any
premises should not be treated or declared
to be an unauthorised accupant merely on
service on notice of termination of tenancy,
nor should any cantractual agreement be
would up by taking advatage of the provi-
sions of the Act. At the same time, it will be
pen to the public authrity to secure periodec
revision of rent in terms of the povisions of
the Rent Control Act in each State, or to
move undergenuinegrounds underthe Rent
Control Act for resuming possessin. In other
wouds, the public authorities would have
fights similar to private landlords under the
Rent Control Act in dealing with genuine

iv) It is necessary to give no room for
allegations that eviclions were selectively
resorted to for the purpose of securing an
unwarranted increase in rent, or that achange
in tenancy was permitted in order to benefit
particular individual or institutions in orderto
avoid such imputations or abuses of discre-
tionary powers. The release of premises or
change of tenancy should be decided at the
level of Board of directors of the Public
Undertaking.

v) All the Public Undertakings should
immediately review al! pending cases bofore
the Estate OfficerorCourts With reference to
these guidelines, and wrhdaraw evictin
proceedings against gonJine tenants on
grounds otherwise than as provided undor
these guidelines. The Provisions under the
P.P Act should be used henceforth only in
accordance with these guidelines.

Upgradation of Slums In Bangalore
City

8413. SHRI KODAKANI GOWA-
DANA SAIVAPPA:

SHRI G. DEVARAYA NA1K:

Will the Ministerof URBAN DEVELOP
MENT be pleased to state:

(a) whether the Government of Karna-
taka has sent a proposal forthe upgradation
of slums in Bangalore city;

(b) if so, whetherthe Union Government
have forwarded the proposal to Government
of Netherlands for Imancial assistance;

(c) if so, whether Netherlands Govern-
ment has agreed thereto;

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
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MINISTRY OF URBAN DEVELOPMENT therein;
(SHRI M.ARUNACHALAM): (a) and (b).
Yes, Sir. The proposal submitted by Govem-
ment of Kanataka has been forwarded by the
Union Government to Royal Embassy of

. Netherlands.

• I

(c) and (d). The resoonse of Dutch
Government is still awaited.

[ Translation]

Preference to Private Sector

84,14. SHRI· RAJ NARAIN: Will the
PRIME MINISTER be pleased to state:

(a) whether the Union.Government are
giving more importance to the role of private
sector entrepreneurs under new industrial
policy; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN):(a) and (b). As stated inthe State-
ment on Industrial Pollcy tabled in both
Houses of Parliament on 24th July, 1991, the
Government will ensurethatthe Public Sector
play its rightful role in the evolving soclo-
economicscenarion of the country, and that
nis run on business lines as envisaged in the
Industrial P91icyResolution of 1956 and WOUld.
continue to innovate and lead in strategic
areas of national importance.

Development of Viliages Under Slum
Rehabilitation Scheme

8415.SHRI AVTAR SINGH BHAN-
DANA: Will the Minister of, URBAN DEVEL-
OPMENT be pleased to:state:

(a) the number of urbanised villages in
Delhi developed so far. UJ'lder the Slum
Rehabilitation Scheme by Delhi Develop-
ment Authority and the facilities provided

,"

,
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(b) the number of villages out of these
entrusted to Manicipal Corporation of Delhi
so far; and

(c) the amount spent by the MCDin each
village for providing public facilities and
maintenance thereof,

THE MINISTER OF STATE IN THE
MINISTRY OF URBAN DEVELOPMENT
(SHRI M. ARI:JNACHALAM): (a) As reported
by Delhi Development Authority there is no
such scheme as Slum Rehatilitation Scheme
for urban villages wnh them.

(b) and (c). Do not arise in view of (a)
above.

[English]

Self Employment by Degree Holders

8417. SHRI HARISH NARAYAN
PRABHU ZANTYE : Will the PRIME MINIS- .
TER be pleased to state:

(a) whether the Government have car-
ried out any survey to fing outthe percentage'
of diplome and degree holders in engineer-
ing discipines those who have started tgeir
own business, if so, the details thereof,
Statewise; and

(b) the steps proposed to encourege
fresh diplema/degree holders to start their
own workshops?

:-
THE MINISTER OF STATE IN THE

MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): (a) No, Sir,

(bj Details of schemes and prog','2!'ffines
in operation for encouraging fresh diploma?
degree holders to start their own workshops
is giY~n in the statement.
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STATEMENT

(1) Small Industries development 
Organ llatlon (SIDO):

Small Industries Development Organi-
sation has been orgaising a number of entre-
preneurial development programmes 
through Small Industries Service Institutes 
in various States. These porgrammes are for 
different target groups such as educated 
unemployed youth, women, ex-Gervicemen. 
weaker sections, physical handicapped etc. 
There are no separate programmes as such 
for diploma holders/degree holders in engi-
neering . Sch candidateds are also taken in 
various progammes mentioned. No sepa-
rate data for degree/diploma holders is 
maintained.

(2) Department of Science & Tech-
nology:

The Department of Science & Techol- 
ogy Sponsors Entrepreneurship Develop-
ment Prorammes (EDPs) In association witfi 
Ail India Financial Institutions for imparting 
necessary skills in entreprenenurship to 
engineering diploma and degree holders to 
enable them to become self employed. In 
addition, afew Science & Technology entre-
preneurs Parks (STEPs ) are also being 
promoted in and around academic institu-
tions for providing necessary f acilties to the 
yong graduates in engineering so that they 
could take to technical entrepreneurship.

(3) Ministry of Human Resource De-
velopment:

(a) Model curriculam as will as norms 
and statdards for Diploma and Degree 
Courses have been framed to give adequate 
engineering education and training to the 
cardidates In ouderto make them eligible for 
employment and self-employment . This 
education and training is supplemented by 
post-institutional training in industry under

Programme of Apprenticeship Training which 
helps themto pick-up necessary experience 
in. the World of Work. This training Is very 
useful for the passed out students to seek 
employment of self-employment.

(b) A schem? 'Entrepreneurship and 
Mamagiment Development* has been intro-
duced in a few selected Intitutions as a pilot 
project. Under the scheme, It is envisaged to 
establish Centres for Entrepreneurship amd 
Management Developmmt (CEMDEV) and 
Centres for Entrepreneurship Development 
(CED) at a few selected diploma level insti-
tutions to be identified for the purpose all 
over the country. While the CEDs will be 
conducting limited entrepreneurship deveop- 
ment training programmes for the non-cor- 
porate and unorganised sectors, the 
ECMDE Vs will be conducting education and 
training programities for entrepreneurship 
and management development for these 
sectors.

Strength of Central ServicesI c_
84*8. DR R  MAUJLJL̂
/  SHRI SHRAVANJCUMAB
/  PATEL: ____

Will the PRIME MINISTER be pleaedto 
state/

(a) whether the Union Public Service 
Commission has been asked to reasses the 
strength of various Central services;

(b) if so. the reasons therefor;

(c) whetherthe UPSC has sinoe^ubmit- 
ted Its report; and

(d) if so, the outcome thereof and If not 
.the time by which It is likely to be'Sobmltted?

THE MINISTER OF STATE IN THE 
MINISTY OF PERSONNEL; PUBLIC
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GRIEVANCES AND PENSIONS (SH31MATI 
MARGRET ALVA): (a) No, Sir,

(|>) to (d). do not arise.

Regional Ianeumtme end Hindi 
Language In The Examinations of 

U.PJSJC.

19. DR. MAHADEEPAK SINGH 
SHAKYA;^ 

§HRINmSH KUMAR*

Will the PRIME MINISTER be pleased 
to state:

(a) whether English is a compulsory 
medium of writing answers in the examina-
tions conducted by the Union Public Service 
Commission:

(b) whether the Government propose to 
introduce regional languges in these exami-
nation to develop and enccuage the use of 
these languages;

(c) if so, the reaction of the Govern-
ment in this regard;

(d) whetherthe Government have 
already reconised hindi as a national 
language;

(e) If so, the reasons for which Hindi has 
not been recognised as a medium in the said 
examinations; and

(f) the steps the Government propose 
to givp recognition to it in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS(SHRIM ATI 
MARGARET ALVA)(a)ln the Civil Services 
C-.rmission, candidate are allawed the 
option of writing the papers in English or in 
any other iangage included in the 8th Sched-
ule to the Constitution, in respect of Indian

Forest Service Examination, Indian Enex- 
amination conducted by the gineering Serv-
ice Examination and Indian Economic Serv-
ice. Indian Statistical Service commission, 
the candidates are however, required to 
write the answers in English.

(b),(c),(e) and (f) The question of use of 
Hindi as will as other regional languages in 
the various examinations conducted by the 
Commission was examined by a Committee 
headed by Dr. Satish Chandra, farmer 
Canirman, University Grants Commission. 
The recommendations of the Committee are 
under consideration of the Government.

(d) Hindi is reconginised as a national 
langrage in the eighth schedule of the Con-
stitution.

Production and Requirement of 
Heavy Water

8420. SHRI BIJOY KRISHNA 
-HANDIQUE:
S w  SYEQ SiJAi 
HABUDDIN:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the production of heavy 
water in the heavy water plants of the coun-
try falls short of the target;

(b) 1f so, the reasons thereof;

(c) the details of actual production vis-a- 
vis the installed capacity of each plant; and

(d) the steps the Government contem-
plate to improve it?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL-PUBLIC 
GRE VANCES AND PENSIONS (SWIMATI 
MARGRET ALVA): (a) Production of heavy 
water in the Heavy Water Plants in the coun-
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try is commensurate with the inputs and 
operating paremetes, achieving almost in 
full the targets fixedforthe last financial year 
. All the plants except Heavy Water Plant at 
Talcher have achieved satisfactory levels of 
production. The production of heavy water is 
adequate to meet the requirements of the 
present nuclear power programme.

(b) Though the Talcher Heavy Water 
Plant is in operation and is producing heavy 
water depending upon the availability of 
inputs from the Fertilizer Plant with which it is 
integrated, its sustained operation has not 
been possible owbing to very low and Fre-
quently interrupted suply of inputs from the 
Fertilizer Plant as well as power Interrup-
tions.

(c) The production in the various plants 
was by and large satisfactory during the last 
financial year, except at Talcher Plant.

(d) The performance of fertilezer plant 
linked heavy water plants is dependant upon 
the sustained quality of designated inputs 
from the fertilizer plants. The capacity utilisa-
tion has already shown improvement. Ef-
forts are continuing for further improvement. 
However, any Improvement at the Talcher 
Plant would mainly depend upon the sus-
tained availability of Inpats in adequate 
quantities f romthe integrated Fertilizerplant. 
The management of the Talcher fertilizer 
Plant has constituted a Committee to reivew 
measures for is sustained operations.

\
Government Accommodation to 

Press reporters

8421. SHBL.HANNAN MQU-AN: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: \

(a) the guidelines for the allotment of 
Government accommodation to press re-
porters;

(b) whether the guidelines were circu-
lated (or the Information of press reporters;

(c) the number of dwelling units to be 
allotted under the press pool;

(d) the names of press reporters cleared 
by the scrttiny committee for allotment of 
accommodation and the procedure adopted 
for finalising the list of new allottees; and

(e)the member of the scrultinycomittee 
and when the committee was formed?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM):(a) A copy of 
the guidelines is enclosed herewith as state-
ment I and II.

(b):- the guidelines were circulated to 
the Members of the Screening Committee 
which included representatives of the con-
cerned Journalists Association represented 
on the Screening Committee.

(c) and (d). The size of the Press Pool 
has been fixed at 120 out of which 92 slots 
are filled up. The Screening Committee has 
recommended 28 Journalists for allotment 
of the remaining vacancies in the Press Pool 
. A list of the Reporters recommended is 
enclosed a statement III. the names of the 
Press Reporters have been clearetftoy the

' Screening Committee on the basis of their 
seniority of regular accredition at the Head-
quarters of 'Government of India.

(e) The following are the Present 
members of the Screening Committee:

1. Principal Information Officer

2. Addl. Secretary/Jt. Secretary

-Chairman

-Member
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concerned of the Ministry of Uiban 
Development.

3. Directorate of Estates -Member

4. Shr R. Rajagopalan. Press Association. -Member

5. Smt. Kalyani Shanker, Press Association. -Member

6. Shri PremPrakah, News Camaramen's Association. -Member

7. Shri Vi}ender Tyagi, Wouking News -Memberr
Cameramen’s Association.

The Committee was originally constituted on 12.10.1990.

STATEMENT-1

No. 12016 (1) /89-Pol.ll 
Government of India 
Directorate of Estates

New Delhi, dated the 11.7.90

OFFICE MEMORANDUM

Subject: Review of Guidelines for allot-
ment of general pool accommodation to 
accredited Press Correspondents and Jour-
nalists.

Guidelines for allotment of accommo-
dation fromthe Press Pool to accredltedPress 
Correspondents and Journalists were re-
viewed by the Cabinet in Its meeting held on 
9.5.90. The cabinet approved that the exist-
ing pool of 110 residential units which had 
oreviously been reduced to 103 units may 
now be increased to 120 units for providing 
accommodation to accredited Press Corre-
spondents and News Cameraman Subject 
to the following conditions:

'a) He/She does not own a house in 
his/her name or in the name of 
family member or dependents at

* the time of allotment or subse-
quently in Delhi.

(b) The case shall be finalised after 
taking in to consideration the rec-
ommendations of the Screening 
Committee set up by them in. Of I & 
B headed by the Principal Informa-
tion Officer of which Joint Secre-
tary/Additional Secretary (Estate) 
and Director of Estates shall be ex-
officio Members, and four journal-
ists to be nominated by the Min. of
I & B shall be Members.

(c) He/she is a correspondent repre-
senting Indian Press and not any 
forgain Press/Media.

(d) The persons concerned are draw-
ing salary up to Rs. 3000/- exclud-
ing conveyance allowance; and

(e) Such of these allottees who are 
drawing emoluments up to Rs. 
3000/- P.mwouJd be charged li-
cence fee under FR-45-A of flat 
rate of licence fea under FR-45-A 
whichever is higher. Those Draw-
ing beyond Rs. 3000/-P.M. Would 
be charged special Hcance fea, 
where they are occupying accom-
modation allotted in the past.

(f) The type of accommodation would
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be determined on the basis of the 
basic pay of the official, but limited 
to type V-A or lower types; allottees 
of the accommo dation higher then 
type V.A. may be allotted type V.A  
accommodation, if they are other-
wise aligibie immediately.

(g) The duration of allotment be up to 
three years; the position reviewed 
thereafter.

(h) There would be periodic review of 
acredition of Press Correspon-
dents/News Cameraman by the 
Ministry of information and broad-
casting and the Direcorate of Es-
tates would be informed of changes, 
if any, to enable cancellation of 
allotment.

(i) No editor of Newspaper should be 
eligible for allotment from Press 
Pool/General Pool.

(J) The allotment shall be made Keep-
ing in view the seniority list main-
tained by the PIB.

2. It is requested that immediate action 
may kindly be taken according to the guide-
lines approved by the Cabinat as indicated 
above.

Sd/-
(H.LBhatia) 

Dy. Director of Estates (Policy)

To

1. Asstt. Directors of Allotment Sec-
tions.

2. Coordination-1 Section.

3. All Deputy Directors of the Dte. of 
Estates.

Copy to:-

1. Ministry of I &B.

2. The Principal information OfUoer, 
Press Information Bureau,
Shastri Bhavan, New Delhi

3. Cabinet Secretartt.
Sd/-

(MunishGirdhar) 
Asstt. Director of Estates (Pol.ll)

STATEMENT-H

No. 12016 (1)/89-Pol.H 
Government of India 
Directorate of Estates

New Delhi, dated the 11.7.90

OFFICE MEMORANDUM

Subject: Review of Guidelines for allotment 
of general pool accommodation to accred-
ited Press Correspondents and Journalists.

In partial modification of the guidelines 
issued vide O.M. of even number dated
11.7.90 regarding allotment of general pool 
accommodation to the Press Correspon-
dents and Journalists, it has been decided to 
amend the conditions mentioned at sub-
paras (d) and (e) of the said guidelines as 
follows:-

(d) The persons concerned are draw-
ing salary up to Rs. 8920/-;

(e) Such of these allottees who are 
drawing emoluments up to Rs.8920/ 
-would be charged licence fee under 
FR-45-A or flat rate of licence fee 
under FR-45-A, whichever Is higher.

Sd/-
(R.D. sahay) 

Deputy Director of fcxiates 
(Policy)
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All Officers and Sections of 
Directorate of Estates. Copy to

1. Prime Ministers Office 
(S.h.V.K.Sahu,OSD)

2. Ministry of l& B , New Delhi.

3. Principal information Officer, PIB, 
New Delhi

Sd/-
(R.D. Sahay) 

Deputy Director of Estates (Policy)

STATEMENT-III

Names of the correspondents/cameramen 
cleared by the screening Committee for 
allotment of Press Poll accommodation.

1. Shri R.C'. Pandit, Correspondent

2. Shri Umashankar Phandnis, 
Correspondent

3. Shri Gian Prakash, Cameraman

4. Shri Rajegdra Prabhu, Corre-
spondent

5. Shri Vijay Shankar, Correspon-
dent

6. Shri SatishJugran, Correspon-
dent

7. Shri Chaturbhuj Mishra, Corre-
spondent

8. Shri Pramod K. Pushkama., 
Cameraman

9. Shri V.P. Bhatia, Correspondent

10. Shri B.P. Shukla, Correspondent

11. Shri Subhash kirpekar, Corre-
spondent

12. Shri Yogesh B. Mathur, Corre-
spondent

13. Shri S.R. Kumar Correspondent

14. Shri Virendra Sanghi, Corre-
spondent

15. Shri Shankar Biswas, Corre-
spondent

16. Shri Chittaranjan Alva, Corre-
spondent

17. Shri V. Rajagopal, Cameraman

18. Shri A.k./ Bhattacharjee, Corre-
spondent

19. Shri B. Mathan, Cameaman *

20. Shri Joseph Edamaruku, 
Corespondent

21. Shri balbir K. Punj. Correspon-
dent

22. Shri AK. Sahay;, Correspondent

23. ShriNitya 
Chakraborty, Correspondent

24. Shri K. Veshwanath RCo, 
Correspondent

25. Shri DinkarShukla, Correspon-
dent

26. Shri Lalft Kishore Raizada, 
Correspondent

27. Shri Sharad Saena, Cameraman
28. Shri Sondeep Shankar, Camera-

man
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Ceee From B—dllnduetrv

8422 SHRI V DHANANJAVAKUMA^ 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the amounts collected by 
levying cess on Beedies Is being utilised for 
the welfare of the labour working in Beedl 
industry;

(b) if so, the details of the welfare 
measures provided to Beedi workers;

(c) the amount of cess so collected 
during 1989-90,1990-91 and 1991 -92, State/ 
Union Territory-wise; and

(d) the amount spent during this 
period for welfare of labour State-wise?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR(SHRI PABAN 
SINGH GHATOWAR): (a) Yes. Sir.

(b) The fund is utilised to extend hous-
ing. health, educational recreational & family 
welfare facilities to Beedi workers and their 
families. Statement! showing various 
schemes, implemented in all regions, isgiven 
below.

(c) State-wise details of the amount 
collected by way of cess on manufactured 
Beedis under Beddi Workes Welfare Cess 
Act 1976 during the years 1989-90,1990-91 
and 1991-92 (figures upto January; 1992 
only are given in statement II.

(d) State-wise details of amount re-
leased for welfare of the Beedi workers is not 
maintained. Details of expenditure incurred 
Region-wise under heads Administration, 
Health, Education, Housing and Recreation 
forthe years 1989-90,1990-91 and 1991-92 
(upto January, 1992) (the final accounts 
have not been compiled yet) are given in 
Statement III. IV and V.

STATEMENT!

The Beedi Workers Welfare Fund has 
been constituted for financing of activities to 
promote welfare of persons engaged in beedi 
establishments. Several welfare schemes to 
extend medical, housing, educational, rec-
reational and family welfare facilities to 
workers andtheirfimilies have been evolved.

The Schemes are as follows:

1. Scheme for reservation of beds in 
TB Hospitals.

2. Scheme for domiciliary treatment 
of Beedi workers.

3. Scheme forgrant of financial assis-
tance to Beedi workers for pur-
chase of spactacles.

4. Scheme for leprosy relief to Beedi 
woikers.

5. Scheme for providing facility for 
treatment of Beedi workers suffer-
ing from mental diseases.

6. Scheme for reimbursement of ac-
tual treatment charges to Beedi 
workers suffering from cancer.

7. Group Insurance Scheme for Beedi 
workers through Cooperative So-
cieties.

8. Maternity Benefit Scheme for fe-
male Beedi workers.

9 Family Welfare Programme- 
Scheme for payment of extra 
monetary compensation for sterili-
sation to Beedi worker.

10. Build Your Own House Scheme.

11. Group Housing Scheme for Beedl 
workers.

12. Housing Scheme for Economically 
Weaker Sections ortteedi workers 
thron state Government.
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13. Scheme for giant of subsidy to 
Beedi Workers’Co-Operative So-
cieties for construction of Work- 
sheds or Godowns or both.

14. Scheme lor award of Scholarship 
to Beedi workers.

15. Scheme for financial assistance to 
school going children of Beedi 
workers for supply of one set of 
school dress.

16. Scheme for orgainsing sports, 
games, social & cultural activities 
for Beedi workers.

17. Scheme for supply of T.V. Sets.

18. Scheme for establishment of Au- 
dlo-visual sets/Cinema vans/Exhl- 
bltion of films for recreation of beedi 
workers.

19. Scheme for provision of Holiday 
Homes.
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tnter-Mlnhrterial Group on Indus-

8423. SHRI RABl RAY: Will the Minis-
ter of PLANNING AND PROGRAMME IM-
PLEMENTATION be pleased to state:

(a) whether an inter-ministerial work-
ing group set up to make recom-
mendations on industrial restruc-
turing has submitted its report;

(b) if so, the details of the recommen-
dations; and

(c) the reaction of the Government 
thereto?

THE MINISTER OF STATE OF THE 
MINISTRY OF PUNNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHAROWAJ):(a) Yes, Sir.

(b) A statement is placed on the Table of 
the House.

(c) No decision has been taken on the 
report.

STATEMENT

Summary of Recommendations ofthe
Inter-Ministerial Working Group on 

Industrial Restructuring

Procedures for Liquidation Proceed-
ings

(1) With a view to rationalising liquida-
tion proceedings the method of 
winding up subject to ‘supervision 
of ourt’ should be abolished and 
the relevant provisions of the Act 
(Sections 522-527) should be de-
leted. In other words there should 
be only two categories of winding 
up, namely, voluntary winding up 
and winding up underthe ordersof

the Court.

(2) One of the reasons for delay in *  
winding up is disposal of assets of
a company scattered all over the 
country. The Companies Act should 
be amendedto provide for registra-
tion of recognised auctioneers and 
debt realisation agencies in vari-
ous parts of the country to assist 
the OLs in this task.

(3) An enabling provision should be 
made in the Act to provide for a 
gradual elimination of the present 
system of appointment of OLs. 
Government should draw upapanel 
of nemes of qualified auditors for 
appointment of liquidators by the 
courts. This would be in tune with 
the practices succcessfully followed 
abroad for instance in U.K., the 
Secretauy of the State authorses 
Institutes of professionals whose 
members act as insolvency practi-
tioners. In Singapore and Malay-
sia, Liquidation proceedings are 
taken care by the approved liquida-
tors who are qualified as Auditor 
underthe Act. During the interven-
ing period while the Ls are still 
entrusted with the job of winding up 
of companies, a similar procedure 
should be introduced for the expe-
ditious disposal of cases filed by 
OLfiied for realisation of debts. For 
example, extracts from the books 
of accounts of company duly certi-
fied by a chartered accountant 
should be regarded as adequate 
evidence of the debts due to a 
company.

(4) In the case of voluntary winding up 
the present procedure for invoking 
misfeasance proceedings by Vol-
untary Liquidatory (Section 545) is 
cumbersome and involves making
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reference to the Registrar of Com-
pares and report to Central Gov-
ernment before Registrar himself 
files misfeasance proceedings in 
the court Since this causes 
enormous delays the Voluntary 
Liquidator should have the au'hor- 
ity to file misfeasance proceedings 
without the need to report to the 
Central Government

(5) In the case of voluntary winding up 
the liquidator appoint d b/ the 
company in a general meeting dis 
tributes the assets ot the company 
or the sale proceeds thereof and 
also discharges the liab'l.t es of the 
company After the assets and 
sumabilities are fu'iy liquidated the 
company in liqi.idnt.on should be 
enabled to apply to tf.e Registrar 
under Soction 560 for str.kmg the 
name of the company off the regis-
ter The provisions of S SGOcanbe 
amended for this purpose Pres-
ently. S 5C0 is being uted by the 
companies which have neither 
assets nor liabilities Compamos 
which winding up their affairs vol 
untarily will also end up in a s«tu 
ation where they will have no as-
sets or liabilities Such compaq- 
u ig s  should also be treated as or 
deemed as dofu net and their names 
be written off the register by the 
Registrar The report of the OL to 
the court may be dispensed with in 
such cases

(6) The B I F R is empowere to rec-
ommend liquidation According to 
the present procedure these cases 
have to be referred to the High 
Court The intention is that sjch 
cases should not be referred to 
High Court In cases which are 
before the B IF  R the companies 
Act may be amended to may be

amended to authorise the BIFR to 
pass the orders for winding up as if 
it were a liquidation court.

(7) In order to ensure that the winding 
up process is not as long drawn cut 
as it present it may be proposed 
that modes of winding up other 
than voluntary winding up be en* 
trusted to a Special Tribunal in-
stead of the High Courts This will 
speed up the liquidation proceed-
ings and help in speady disposal of 
productive assets which can be 
reployed by buyers The approxi 
mate percentage of compulsory 
winding up cases pending as on 
31 12 1991 in Bombay, Calcutta 
and Delhi are 21.30 and 10 respec 
tively of the total number of ease s 
pending all ever India

(8) It is proposed that on the I nes ot 
Sec 6 of the company Directors 
Disqualification Act, 1986, the court 
may be empowered to make a 
disqualification order if has. at any 
time, become insolvent whether 
while he was a d rec-tor of subse-
quently. and that hn, c cnduct as a 
director of that company eighther 
takt-n a loanort iken togetherthat 
h s conduct as a d rector of any 
other company orcompany makes 
it unfit to be concerned in the 
management of the company

For the purposes ot this section the 
court shall mean the court where the c .̂n 
pany is being wound up In the case ot 
voluntary winding up court means any court 
having jurisdiction to wind up the compir y 
and in any other case High Court or the Court 
of Sessions For this purpose director in 
eludes a shadow director and the rr 'vmum 
period of disqualification period of is two 
years and mammum period is 16 years The 
effect of this qualification order will be that ho
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shall not, without the leave of the Court, be a
director of the company or be a liquidator or
administratior of the company or be a re-
ceiver or manager of a company's property.
or in any way, whether directly or indirectly,
be concerned or take part in promotion,
permission or management of the company
for a specified period beginning with date of
the order. A disqualification order will be
made on the grounds,which are or include
matters other than criminal conviction, not-
withstanding that the person in respect of
whom it is made criminally liable in respect of
those matters.

with the responsibility of produc-
tion of books records, etc.

(9) In order to protect the dues of la-
bour as a result of winding up of
companies, it is proposed that the
existing provisions of Sections 529,
529 A and 530 of the Companies
Act be odified. We should about a
uniform definition of workmen. It is
also proposed to treat the entire
amount due to workmen by way of
salary, wages, retirement benefits,
provident fund dues etc., as a pref-
erential claim instead of liminting to
four months salary or RS.1000 as
at present. In other words no imit or
cap should be prescribed.

Whe~e winding up petition is filed
by any other person, appropriate
provision may be made in the Act
that the court before passing wind-
ing up order shall direct the com-
pany to file the declaration stating
the name, desingnation and ad-
dress of person/persons who is/
are charged with the responsibility
of maintaining the books, papers
etc. and would hand over the con-
trol of papers and documants, in-
ter-alia, indicating the place/places
where the books, records an other
papers of the company ar kept.
Ordershould also specify the name,
desigaantion and address of the
person who w!1Ifile the statement
of affairs within the period pre-
scribed under Section 454, sub-
section 2, and in the event of de-
fault in complying witlnheprovi-
sions will'be dealt with as persons
committing the default.

In addition to the above struc-
tural changes, the following roce-
dural chages are also suggestedto
help expedite the winding up:

(ii) Section 439 should be so amended
that a statement of affairs will be
filed before the this Court by the
Company which is sought to be
wound up at the first hearing re-
gardless of the fact wherether the
petition for winding up is filed by the
Company, Creditors, Contributory
or any other person so authorised.
The Company should also submit
the information about the names of
the Officers of the Company who
are in custody of the Books of
Accounts. This statement of affairs
will be in addition to the statement
of affairs required to be filed under
Section 454 of the Companies Act.
It is being proposed to have a state-
ment of affairs even ·before- the
winding up proceedings take time

JJ

(i) The winding up petition can be filed
by filed by the company under
Section 433(a) by passing a spe-
cial resolution that company be
wound up by court. It is suggested
that the petition in such cases
should specify the names and
addresses of directors/officers who
wiil file the statement of affairs under
Section 454 and would be charged

Procedural Changes
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andtheOfficers of the Company, in
the ,meanwhile leave the employ-
rnentas a result of which even the
basic financial information and
details about the Assets anq Lia-
bilities are not available. However if
the statement is prepared when
the books of accounts are available
it will assist the Court in coming to
a rational decision about the wind-
ing up of the company. SUb.se-
quently when the company is actu-
ally ordered to be wound up and the
books of accounts are not avail-
able, the official liquidator will be in
a position to takethe possession of
the assets.

(iii) For ensurin~ quicxer.reai.sation of
assets and its etlective disposal, it
is necessary that Section 456 be
amended to provide that on pClSS-
ing of the Winding Up order IIlC
custody of the property of the
company shall vest in the l.lqurda-
tor/ Liquidator.

(iv) The Act should also be amended to
arm the Official Liquidator.Protes-
sional Liquidation with the powers
to search and seizure on the pat-
tern of Section 13~of the Income
Tax Act, with appropriate modifica-
tions.

(v) The O~f:cial Liquidator, in all the
proceedings before the court, is
required to produce the books 01
accounts to-prove his claim. In the
interest 01 expeojtrcus.dlsposal of
the assets, th~ Act should be
amendedto provloetnat provisions
similar to section 45'~ of the Bank-
ing Regulation Act should be
adopted and a /WRY of the entries
from the books d\!.ly certified by the
Official' Liquidator/Protessional
Liquidator should be sufficient to

prove the authenticity of the claim
of the company in liquidation aqair.st
parties, This will do ai/ay tne' ne-
cossity of production of books by
the OH:c::::!Liquidator/Professional
Liquidator every time he wants to
reCO'JGrthe assets.

If any amount is found due to the
company, the amount may, with
the leave of the court, be recovered
in the manner as land revenue.

(vi) The Companies Act should be
arr.endoc to provide tor disposal of
undertaking of the company as a
whole. ~i!h the approval of the court'
, so that in- appropriate cases a
better pr-ice could be realised for
the assets 01 the company.

(vii) Wllerever, the debts 'or assets of
thecompany are scattered at more
than one place. the Act be amend~d
to permit the OtticlalLiqutdator/.
Professional Liquidator to appoint
approved debtrealisation agencies,
which may be private parties, for
recovering the debts. These corn-
panies should be constituted to
develop specialisation in:

(a) tnventortsinq and evatuatinq
assets and liabilties of com-
panies on the threshold of
winding u.p>;

,{bJ qu_~tetor assets anGlliai;lil,ities
e.f.t~e concerned companies
on apiecerneal basis er tor the
whole u...nit as agoing concesn:

(c) take over the a,$sets/liabilitips
against 0. consioeranon paid
to the Liquidator: and

(d) make profits, through ..turther
aslo/qisposat of assets.



195 Written Answets APRIL 29. 1992 Written Answers 196

(viii) Section 467 be amended to em-
power the Official liquidator/Pro-
fessionalliquidatorto himself settle
the list of contributories. Only in the
cases of persons who dispute the
amount due need be referred to
the court.

(ix) In case cf misfeasance procecc-
ings launched by the Offcial l.iqui-
datorlPrc!esslcna! Liq.nuator Sec-
tion 542 and 543 01 1119 Act may be
amended to empower !he Court to
pass intenm orders plOhit:::jr.~ ar.y
dealings by directors belore pn-
vate parties. The Act may, also be
amended to provide additional
ground that if a director has acted in
a reckless manner and with gross
negligence misleasance proceed-
ings can be launched.

(x) Section 536 be amended to em-
power the Court to validate any
dispossession of property on such
terms as may think fit.

During the interim period, the Court
should be empowered to authorise
Official Liquidator/Professional
liquidator carrying on business of
the company and acts incidental
thereto so that the deals may be
beneficial to the creditors.

(xi) A new provision should be made
empowering the Court to recall or
rescind the winding up order within
stipulated time.

(xii) The Act be amended to confer on
the Court powers sirrntarto Section
477 to arrest dircctcrs/ottcers •..-ho
are about to quit India or abscond.
or about to remove or conceal any
of his property for evading any
amount due to company in Iiquida-

tion ar avoiding examination re-
specting the affairs of company.

(xiii) Official liquidator is required to
scrutinise books and papers of
company and make a report under
Section 497i509 to the court that
atlairs of the company have not
been conducted in a mannerpreju-
dicial to the interest of members or
to be pu!:,l;c interest. This report is
an essential pre-requisne for final
dissolutton of the corroany. This
c;;ty 0~ the Official l.lqaidator
d<.'r;:1~d~ protossionat skul and
::-Cr\'lCS w!:.~hcan oo:lybe rendered
by protesscnal sk;:i a-id servces
w!,jch c.m or.ly be rendered by
pr:::'es:;iop.31 Chartered Accor un
tants trcrn .nccrporanon up to date
of wlnd:r~J cp and with the existing
manpower of Official liquidators.
they are not in a position to submit
this report. The provisions of Sec-
tion 497/509 which cast the duty on
the Official liquidator to file the
final dissolution report are proposed
to be deleted.

(xiv) The format of the statement of Af-
fairs should be amended on the
Iouowinq linesr-

(a) Presently only the estimated value
of assets expectedto be realised is
required to be stated in the sched-
ule (;f assets. It should be required
to stale i•.•addition, the location of
the asset and the market value of
tne ass.ot. This will help in ensuring
t~.<"itin tne course of winding up, no
assets are sold at throw away prices
to persons having vested interests.
location of the assets will consid-
erab!yfaci:icate identification ofthe
property.

(b) The extent to which each claim!
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liability of the company is contin-
gent, unliquidated or disputed 
should be required to be stated.

(c) Names and addresses of the 
person(s) by whom and the 
person(s) underwhose supervision, 
the books of accounts and records 
of the company were kept during 
the two immediately preceding 
years should be required to be 
stated.

(d) The names and addresses of the 
persons who are persently in pos-
session of the books of accounts 
and records of the company should 
be required to be stated. These 
persons should be given an af-
firmative statement that the books 
of accounts and records are in their 
possession and they undertake to 
handover the books to the liquida-
tor as and when required by him.

(e) Details of the books of records, if 
any, which are not available should 
be required to be given alongwith 
detailed explanation.

(f) The following details with ragard to 
inventories of assets should be 
required to be stated:

(i) when was the last inventory of 
assets taken.

(ii) By whom and under whose super-
vision was this inventory taken.

(iii) What was the amount in rupees of 
the Inventory (cost price, market 
value or otherwise).

(iv) when was the next prior inventory 
of the property taken.

<v) By whom and under whose super-

vision was this inventory taken.

(vi) What was the amount in rupees of 
the inventory (cost price or market 
value or otherwise).

(vii) The names and addresses of the 
persons in whose possession are 
the records of the two inventories 
referred to above.

(g) if the company is holding any prop-
erty for any other person(s), the names and 
addresses of each such person(s), the de-
scription of the property and the amount and 
value thereof and the circumstances of hold-
ing should be required to be stated.

(h) If any other person is holding any-
thing of value in which the company*fias an 
interest, th name and address of the person 
and the description of the property and the 
circumstances of th holding should be speci-
fied.

(xv) in voluntary liquidation, the volun-
tary Liquidator should file final accounts only 
with Registrar of Companies.(The accounts 
show how the winding up has been con-
ducted and the manner in which the property 
has been disposed off). The Registrar of 
Companies should notify this fact. After this 
the company should be deemed to be dis-
solved.

Provisions Relating to Defunct Companies

As on 31.12.91, a total of 2.4 lakh 
companies were registered in the country. 
As a broad estimate, nearly 30 per cent of 
these companies are dormant and defunct, 
it is felt that once these companies are taken 
out of the purview of the Act, the administra-
tion of the provisions of the Act in relation to 
other companies wili become more effec-
tive. To this end, the following proposals to 
amend S. 560 of the Act are made:-
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(i) Striking of the name of the company 
at the request of the company.

(a) The name of the company may be 
struck off the register at any time if-

the company has not commenced 
business; and

it has not issued shares or

it has no assets or liabilities and

it has not been carrying on any 
business during the last one year.

Procedure under S. 560 may be fol-
lowed with the modification that the Regis-
trar of Companies may in a single notice 
prohibit the names of all companies whose 
companies are proposed to be struck off.

(ii) Striking off the name of the company 
which does not file annual return and bal* 
ance sheet for five years where the company 
does not file its annual returen/balance sheet 
forf ive years, the Registrar may reasonably 
form an opinion that the company is not 
carrying on business and, therefore, its name 
should be strike off in terms of the procedure 
given below:-

(a) The Registrar should issue a notice 
to the company and all the directors and 
where the names of the directors are not 
known, to the subscribers to the memoran-
dum of association, by registered post, re- 
qumng themtof ile the requisite returns within 
a specified period say six weeks failing which 
the name of the company should be struck 
off by the Registrar of Company.

(c) On receipt of a report from the sur-
veyor that the company is not carrying on 
business or in operation, the RegistrarshoukJ 
publish in the Official Gazette and send to 
the company and Its directors/subscribers, 
by registered post, a notice that at the expi-

ration of three months from the date of the 
notice the name of the company will be 
struck off the Register unless cause is shown 
to the contrary. The Registrar unless cause 
to the company, strick off its name from the 
Register and publish notice thereof in Offi-
cial Gazette.

(e) Where the report of the surveyor 
shows or the Registrar believes, on the basis 
of any information is his possession, that the 
company is in operation and has assets and 
liabilities, the Registrar should initiateaction 
for compulsory winding up of the company 
by the Court under clause (f) of Section 433 
read with clause (e) of sub-section (1 ) of 
Sec. 439. As per clause (f) of Sec. 433, the 
Court may order winding up of the company 
it it si of opinion that it is just and equitable 
that the company should be wound up.

Clause (e) of sub-section (1 ) of S. 439 
empowers the Registrar to make petition to 
the Court for the winding up of the company.

As per proviso to sub-section (5) of 
S.560,the liability of every director, manager 
or ot her off icer wh was exercising any power 
of management and of every member of the 
company any power of management and of 
every member of the company continues 
and can be enforced as if the company had 
not been dissolved, it is suggested here that 
a provision may be made making the liability 
of the directors and where no directorstiave 
been named, that of the subscribers unlim-
ited.

INDUSTRIAL SICKNESS AND THE BOARD 
FOR INDUSTRIAL AND FINANCIAL RE-
CONSTRUCTION

1 . BIFR has been given very wide powers 
for restructuring industrial sickness, it can 
empower the operating agency and the 
company to (i) change management, (ii) 
amalgamate the unit with any other indus-
trial unlt.(iii) overriding other provisions like
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that of MRTP, (iv) order winding up of a un:t,
(v) sellwhole orpart ot assets of a company,
(vi) alter the Articles of Association (VI)
change the Board of Direetors, and (v:ii)
allow the workers tobuythe company tree of
all existin:g liabilities,

2. Mls, Ana.nt, Ganqepashyay s
Goswami in their study on the Industrial
Sickness in India have commented on the
efforts otthe Operating Agencies in rehatDili-
tating sick units. They have pointed out that
the assumptions made' by the operating
ageneies to justify fund'iflg rehabilitation
projects are often overcptimistic. In several
cases, Specially in case of cotton t.extil:e
mills, the projections are based on organ-
ised mills working for 350 days in a year,
hugegtowth in sales, proportionately much
smaller increases in costs' , unreallstic
weighted inte~es1I'ate'of 14"/0 or lower and a
low discount rate of 12°/6. On the basis of
their analysis of O.A. reports, ll'ley have
commented fhat"these types of recovery
have never occured on the recenrhistoryot
the Indian textile industry. If these and other
O.A. units actually effect such recovery,
India's textile industry will be the fastest
growing in the world . Since it is not, nor
expecteoto be, we have-to conclude that the
projections'are optimistic at the v.ery least.
Give these projections, buttresed by ,ex-
trernety generGl:Js 10Slr:tschemes, it is not
surprising that these projects are v;iable; that
all of them can repay their loans on sched-
ule; that their huge net worth becomes posi-
tive and that all of themunviably have debt
service coverage ratio that are g'ra1er than
1:13. In this way, BIFR exercises weuld
encourage allocat'iAg institl1tional funds to
unviable units."

~
.3-.It is believed that the existing defini-

tion of SICA is too restrictive and has re-
sulted in sick industrial C9!Dpanies regis-
tered witn the BIFR :have ;irtually mortuary
cases, For instance about 1/.5th ot the com-
panies have accumulated losses affiounting

another 1!5:n have losses arnountinq to
between 4-7 ':T.8S of their not worth, It has
therefore been proposed that BIFR should
be er;:.bled to intorveinearty. However, the
danger is that this may increase ihe number
to cases referred to 81FR and also require
large funding requirements ot the financial
institutions. Therefore, the companies that
are not in need of'p>uIDlicfunds or assistance
from Government agencies coulo be en-
ableeto happy to BIFR at an early-state for
re-erqanisation, restructjrrlnq, sales, merg-
ers, acquisitions, transfers ana winding up
even before their net worth has been com-
pletely ercdee. This woulc.J irnpar.t greater
f,JexitDi!ityto the existin@ units ane limit the
exposure of financial institutions.

4, It has also been sl;lggested that the
existinq limit ter ref,eFence to 13!IF·jqet 7 years
after the registration of the-company should
be redl!lced'f05 yearsandthe requirement of
cash losses in two successive Y'€l.ars be
done ;;.way with, We .agree,tlnat the require-
mentetcasa tosses in the year that reter-
ence is made to the Board as well as in the
preeeding financial year slilotJld be : reppao,
But, as regarcds the former, we feel that the
date of incorporation is not thecorrect point
of reference fonhe purpose. When'i;n cases
of large projects it takes 1-5 years to start
production it wotJld only befroper that 81FR
confine.s its attention to sickness imt units
that have been under production for some-
time leaving sickness in the project stage for
being, hamlle.d by the tinanclal institatiorrs
and bank's through. preper proje,ct. ferrnula-
tioa and appraisal as well as mfilni[orin:g,Tne
,definition of Sickness, theretore, should ba
altered to cover industrial companies whose
accumulated losses are equal to or exceed-
ing their net worth and which have' been in
production for not less than 5 years.

5.631 references have been received
by 81FR from potentfally sick lndustrta:
companies under Section 23 (il) of SJCA
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between 1987-1991. At present BIFR is net
foilowing up these cases. The roleot GIFR lil
monitoring sickness in these companies
should be strengthened. For this role !I;ey
should be provided •.. ::' ;idequate pel sonnet
and should be required to follow up these
cases so that the problems are attended to at
an early stage rather than when it is too late.
They should also be empowered to inter-
vene in respect of companies which lose
their net worth by 50% or more.

6. At present the operating agencies
appointed by BIFR under Section 16 and 18
have to be public financial institutions and
banks. As a result, the agencies which have
appraised and financed the projects become
the operating agencies also. As we have
seen above, theirs is not an unbiased judge-
ment about the possibility of turning around
these units. We, therefore, suggest that the
appointment of operating agencies should
not be limited to public financial institutions
and banks. Other outside agencies in the
private sector, consultants and others, insti-
tutionsthat have the capability of taking up
such 'studies should be considered for ap-
pointrnent as OAs.

7. when BIFR decides that a sick
company has to be wound up, it sends a
recommendatioJ to that effect to the High
Court for necesssary action for liquidation
under the Companies Act. BIFR's opera-
tions, especially those provided tor uls 21,
leading to the decision on winding up, cover
some of the major steps involved in liquida-
tion of companies. Itwould facilitate speed-
ing up of the liquidation process, if BIFR is
empowered to order the liquidation and
appoint a liquidator who shall have all the
powers of official liquidator under the Com-
panies Act, 1956.

8. Substantial delays, which are detri-
mental to the revival of sick units, are stated
to occur in the release of financial assistance
envisaged and agreed to by all concerned in

the rehabilitation package sanctioned by
BWR. Itfs necess,« Y to (:1; sure that the Fls!
Banks/Sf-Cs involvec in th" package should
ensure expeditious impletl •••ntat.cn of the
dues .,.:-;~;. ,:)Ie of others and becoming a
single point for releasing assistance may be

. I
considered.

9. Sick units which are taken over by
workers cooperatives should be provided
special concessions by the Central Govern-
ment FI's Banks and the State Governments.
Besides, writing off of loans, National Re-
newal Fund can be utilised to provide equity
to units managed by Workers Cooperatives.

10. BIFR has drawn up a list of conces-
sions to be provided by the State Govern-
ment for assisting the revival of sick units.
These guidelines, if accepted by all the States
would obviate the need for approvamYState
Governments in every case. Such a step
would expedite decision in cases referred to
BIFR.

11. Many State Governments have
conveyed that they are being asked to give
substantial concessions by deferring collec-
tion of sales tax and other dues and also
exempting products of sick units from sales .
tax.On the other hand the Central Govern-
ment does not grant exemption from excise
duty. They feel that there should be uniform-
ity in the approach and States should not be
expected to bear disportionate burden
specially when the appraisal is done by Fl's
and Banks and the States had no role in this
process.

12. The Central Government has
evolved a policy of interest free excise loans
repayable over a period of time. The power
to sanction such loans is exercised by loans.
Government of India should evolve guide-
lines for such loans and empower BIFR to
sanction them.

13. Central Government should also
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consider giving excise duty relief to sick units
bt:Il'g revived under the aegis of BIFA.

14. Capital gains tax is payable by the
Sick units on the sale oftheirsurplus assets.
The sale proceeds of assets of sick units,
when such sale is part of the revival scheme
and proceeds are invested in the rehabilita-
tion of the company on the recommendation
of BIFR should be exempted nom capital
gains tax.

15. State Financial Institutions, some-
limes do not agree to lower interest rate to
sick units implementing BIFR packages on
the ground that such concessions are not
refinanced by lOBI. They would be agree-
able to lower inter est rates if lOBI agrees
to correspondingly to reduce interest rates
on refinancmq.

16. Under Section BIFR has been
empowered to sell the assets of the sick
industrial company. Such powers are also
vested with State FI. However, All India
Financial Institutions and Banks Cannot et-
feet sale of the assets industrial companies.
It has been co ntented if action is take n at an
early stage by Banks and Fl's, then the need
to refer many cases to BIFR would be obvi-
ated. Action that should be taken by these
institutions includes sale of industrial com-
panies as agoing concern. Therefore, power
to effect sale of the assets of industrial
companies should be vested in Central Fl's
also.

17. An important asset available with
many industrial units in need of rehabilitation
is land. Many of the-textile and jute units can
be made viable only if they are enabled to
sell the surplus land and uYlize the proceeds
for paying off surplus labour and modernisa-
tion, For this purpose, BIFR can be empow-
ered to order sale of land in case the pro-
ceeds are utilized for implementing revival
schemes sanctioned by the BIFA.

18. the scope of BIFR shot, ...; not be
enlarged to include small scale industries.
As most of the sick units are in the SSI sector
any extension of BIFR's coverage 10 small
scale units will imply a very I"rge increase in
its work. Also at present as B.iFR deals with
only large industries, it deals largely with
have to deal with a large number of State
Financial Corporations. The task of handiing
rehabilitation of small industries should best
be nanoied in decentralised manner by State
Governments rather than by a Central Or-
ganisation.

19. According to the provisions of SICA
in case a promoter violates any provision of
the scheme sanctioned by the Board he can
be punished unders 33(i) ofthe Act. In order
to ensure complance of schemes agreed to
by all the parties, it may be desirable to
include a provision that empowers the Board
to direct the public financial institutions,
scheduled banks and state level institutions
not to provide financial assistance to such
persons or firms in which such persons are
partners or any company or corporate body
of which such persons are Directors.

20. In the short period that BIFR has
been in existence, it has drawn attention to
the problems faced by sick industrial units.
But its veri important contribution will come
to nought if the implementation of the
schemes sanctioned does not improve. OA's
should be required to monitor the post sanc-
tion implementation of schemes and report
the progress to BIFA. It has been found that
there are long delays in the implementation
of schemes specially in the release of funds
by banks and financial institutions. As funds
are not made available in time the units
continue to operate at below break even
capacity. The success expected due to the
implementation of. schemes gets diluted. H
the approved schemes are to be Imple-
mented according to the spirit of the recom-
mendations and decisions of BIFR then,
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B!f R shculd b8 givun mandatory powers in
rL . -cct 01 reliet, and ...•mcessions.

21. F inanc.al Irbt:tutions and Banss
sr.ould strengli .en tl.e monitoring mecha-
ni::,ms in project phase and when units
commence product.on. The mechanism
should alert them at the first signals of irn-
Pl;' ,ding sickness in a company. The moni-
tOHng mechanism should also enable them
to I<.eep a tap on the health of different
industrial cumpanies belonging to the same
group. This is necessary since it has been
found that even when one of the units of a
group is sick other units coninue to get
financial assistance from Fl's and Banks.

22. wIth recent amendments of SICA
the Public Sector undertakings have also
been brought within its purview. The BIFR
may consider adopting an expeditious pro-
cedure for examining It " caSGS of these
undertakings and lin;;!ising their recommen-
dations. This would be possible because
dc..alledstudies and analysis of many public
sector undertakings are available with differ-
ent agencies of the Government. Such as
action would help in reducing the uncertain-
ties associated with these undertakings at
present.

Industrial Restructuring and Labour Abjust-
ments

1. The Industrial disputes Act may be
amended so that the period of notice under
section 9A ibid is reduced from the existing
21 days or more to seven days. The proce-
dure adopted byLabour Courts and Tribu-
nals should be streamlined. their should also
be increased so that they are able to give the
awards within the specified time limits.

2. The provision relating to prior permis-
sion for layoff in units coming under the
purview of Chapter VB of the Industrial Dis-
puted Act should be deleted. At the same
time the rate of plus dearness allowance and

the period of entitlement of tne cc.npensa-
tion from 45 days to 90 days.

3. The provisions relatu.; to pr.or per-
mission tor retrenchment ~iI,d clc-iura in
Chapter VB of 1.0. Act shculd ak,o be de-
leted in Que course. Meanwi Hie,ti,t,) p'owerto
decide applications on reu cnchrnent and
closures be delegated to inoepenccnt au-
thoritics including the BIFR

4 the threshold for application of the
prc •.sions of Chapter VG should be raised
from 100 workmen to 300 workmen, as was
the case prior to 1982 amendment.

5. the rate of compensation for retrench-.
ment and closures shouio be raised from 15
days' wage to one month's waqe for every
completed year of service. In the case of
golden handshake, the rate of compensa-
tion should be h.qher as mut,,;]ily agreed.
The Government should also extend con-
cessions in income tax for voluntary separa-
tion schemes allowed in the case of public
sector to schemes of the private sector as
well.

6. The Government should pro mote tri-
partite consultation and bring about reforms
in the in the industrial relations system with
a view to facilitating structural adjustment.

7. The observance of minimum labour
standards should also be endured promoted
in order to protect the labour from exploita-
tion and also to bring about improvement in
productivity and the quality of goods and
service.

Role of State and Local Governments in
Industria/Restructuring

1. The State Governments should take
measures to provide adequrate infrastructu-
ral facilities in Growth Centres selected for
setting up industrial units.
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[ Translations]2. Many State Governments have
announced industrial promotion policies.
They mainly contain a package of conces-
sions and incentives and subsidise industrial
units. Considering the high cost of these·
coricessions, the State Governments should
consider discontinuing such subsidies.

3. Leans advanced by State Financial
Instiutions are rescheduled frequently. Such
rescheduling should be done only for genu-
ine reasons on a selective bases where a
unit is in temporary difficulty and would be
able to repay the loan instalments according
to the revised repayment schedule.

4. The procedure for enabling industrial
projects 10 purchase land beyond the ceiling
limit prescribed for agricultural hotdinqs
should be simplified. Guidelines forlhis may
be evolved and announced.

5. The procedures for change of land
from agricultural to industrial use should be
simplified and the decision should be com-
municated 10 the applicants in the more than
eight weeks from the date of application.

Possession of Land by E.C.L

8424. SHRI HARADHAN ROY: Will the
Minister of COAL be pleased to state:

(a) whether the Eastern Coalfields Ltd.
is in possession of land recorded as "Daknal-
dar":

(b) if so, the ar.,.. of such land and
whether the possession is legal; and

(c) whelher the E.C.L. has moved the
State Government in this respect?

THE MINISTER OF STATI; OF THE
MINISTRY OF COAL (SHRI P.A. SANG MA):
(a) to (c). The information is being colllected
and will the laid on the Table of the House.
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Registration of New Industries in U.P.

8425. SHRI SATYA DEO SINGH: Will
the PRIME MINISTER be pleased to slate:

(a) the number of proposals of Uttar
Pradesh regarding registration of new indus-
tries pending for approval with the Union
Government at present: and

(b) the trie by wbich these proposals
are likely to be c'cared?

JHE MINiSTER OF STATE IN THE
MINISnW OF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). Underthe new Indus-
trial POlicy announced in .Juty, 1991, all
schemes of registration of industries have
been abolished.

[English]

Uniform International Standard for
Paterits

8426. PROF. SUSANTA
CAKRABORTY: Will the PRIME MINISTER
be pleased to state:

(a) whether a uniform international stan-
dard tor patents is likely to encourage more
inventions globally and thus improve their
overall productivity; and

(b) if so, the efforts. the government
propose to make rn this regard so that coun-
try can have access to these patents?

THE M!NIST-ER OF STATE IN THE
MINISTRY QF INDUSTRY (PROF. P.J.
KURIEN): (a) and (b). The Patents Act, 1970
takes into account the country's economic
and social needs, level of scientific andlech-
nological development and other factors.
The legislation provides for grant of patents
to encourage inventions and to secure that
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Inventions are worked in India on a commer-
cial scale.

To make available the technological 
Information contained In patent documents 
to the industry and R&O Institutions, the 
Government has set up an Office of Patent 
Information System (PIS) at Nagpur. This 
Office is receiving patent documents from 
developed counteries and making the infor-
mation available to Indian Research Organi-
sations and industry

Shortage of raw material in Burf̂  ^
Standard Company Limited

8427 SHRi ANIL BASU Will the PRIME 
MINISTER be pleased to state

(a) whether the plant and machineries 
are being kept idle due to shortage of man- ( 
power and production suffered in M s Burn » 
Standard Company Limitd, and

f
(bj the total tonnage of production suf-

fered due to idle hours resulting for non-
supply of raw material durng each of the last 
three years7

THE MINISTE R OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P K . 
THUNGON)* (a) No. Sir.

(b) During the last three years productm 
has not suffered due to non-supply to raw 
material.

Investment In Public Sector
(Ingjof MaharasfiTra" •

8428 SHRI MANIKRAO HODLYAGAVjT-̂

SHRI BAPU HARICHAURE

Will the PRIME MINISTER be pleased 
to state:

(a) the total investment made m each 
public sector undertaking of Maharashtra, till 
March. 1992; J

(b) the annual profit/loss and the num-
ber of employees working in these undertak-
ings, and

(c) the details ol the Projects in Mahar-
ashtra wherein Central mvestent is proposed 
and when these projects are likely to be 
completed7

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K 
THUNGON) (a) Total investment in terms 
of qi css block in the Central Public Sector 
Enterprises in the State of Maharashtra as 
on 31 3 1991, upto which period only the 
information is available, was Rs 22012 36 
crores

(b) A statement is enclosed

(c) The detaills of the central projects 
located in the State of Maharashtra and in 
other States costing over Rs 100 crores 
under implementation, anticipated date of 
commissioning, approved original/revised 
cost, anticipated cost etc , are given at pages 
44 to 50 of Vol -I of Public Enterprises 
Survey 1990-91 placed on the Tables of both 
the Houses of Parliament on 5 3 1902
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Blackmarfcetlng of Coal

3429. SHRI ROSHAN LAL: Will the 
K l̂nister of COAL be pleased to state:

(a) the names of organisations, facto-
ries add individuals who divert their quota of 
coal for other purposes at premium and are 
not utiiissing the coal for which quota of coal 
Is sanctioned to them, state-wise; and

(b) the steps taken or being taken to 
stop or check the blackmarketing of coai by 
such quota holders?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA):
(a) Coal companies and also the Gover- 
nemnt keep on receiving complaints about 
diversion of coal atllotted to consumers for 
specific purpose. Coal psupplies to such 
consumers are stopped/suspended by coat 
companies after proper enquiry. However, 
no centralised recod of such organisations, 
factories or individuals who have diverted 
their quota of coai over a period of time is 
maintained in Ministry of Coal. The time and 
effort requied to collect and compile this 
Information over a time period is likely to be 
substantial and may not be commensurate 
with the purpose sought to be achieved.

(b) Coal India Limited are taking follow-
ing prevantive measures to check biack- 
marketmgofcoal:-

(i) Evolving a system so that only 
actual users received coal quota.

(ii) Active association with State Gov-
ernments for finalising the spon« 
sorships of coal quotas for non-
core sector consumers, on the basis 
of appropriate consumption norms 
for various industries.

It Is also proposed to amend Colliery 
Control Order to check such malpractices.

[Translatbns]

/Acquiittlon-etflanq In Mahipalpr

j j >£l

8430. SHRI LAUT ORAQN: Will the 
Minister of URBAN DEVELOP 4FNT be 
pleased to state:

(a) whetherthe land of village Mahipalpur 
was acquired in 1974 by the DDA for the 
construction of flats In South Delhi;

(b) the total area of land acquired and 
the names of persons whose land was ac-
quired;

(c) the facilities ailongwith compensa-
tion to be provided to the land owners;

(d) whetherthe government propose to 
allot residential plot to each of them else-
where in South Delhi; and

(e) if so, te details therof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALMA): (a) and (b). 61 
Bighas 2 Biswas (12.73 acres) of land in 
village Mahipalpur was acquired through 
AwanJ No. 21820 announced orr29rt72 for 
the Intenational Airports Authority of India. 
No land was acquired for construction of flats 
by the DDA. The total number of affected 
persons/owners whose land was acquird is 
201.

(c) Only compensation is payable since 
the aoquisltion of land in this case does not 
tall within the purview of the Delhi Develop-
ment Act. 1957.

(Hi) Stoppage of practice of transfers- (d) and (e). Do not arise in view of 
bility of delivery orders for coal. (c).
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(Byfety

Circular Railway In

J 8431. SHR1DHARMABH1KSHAM: WIN 
trie Minister of URBAN DEVELOPMENT be 
leased to state:

(a) the progress made in the construc-
tion of circular railway In Hyderabad;

(b) the total route length and the total 
estimated cost of the project; and

(c)thetime by which the project is likely 
to be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALMA): (a) to (c). Ac-
cording to the techno-economic feasibility 
study done by RITES in regard to the Light 
Rail Transit System in Hyderabad the total 
route length would be around 23 Kms. The 
estimated cost of the project is Rs. 307 
crores. The State Government had been 
asked to finalise the financing package for 
funding project. There is a possibility of 
implementing this the project by a separate 
company with participation by the State 
Govmment, Central Government, Public 
Sector Undertakings, financial institutions 
and other agencies on a built, Operate and 
Transfer (BOT) basis. However, no final 
decision in regard to the formation of such 
a company has yet been taken. In view ofthe 
complexities Involved it is not possible to 
indicate at this stage the time sheduie for 
completion of the project

garget Goups for Distribution of 
Foodgralna

M i/j IS T E R ^ ^ a s ^ to  stated

(a) whetherthe Government propose to

identify targt-g roups for the distribution of 
foodgrains and other essential commodities 
so that weaker section of the society get 
priority;

(b) if so, the findings ofthe government 
in this regard;

(c) whether the Government are aware 
that quality of various items is poor and 
supplies are Irregular, and

(d) if so, the remedial steps proposed to 
be taken in this regard?

• THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON- 
SUMER AFFAIRS AND PUBLIC Dl STRIBU- 
TION (SHRI KAMALUDDIN AHMED): (a) 
and (b). The Public Distribution System (PDS) 
at present is universal in character and does 
not distinguish the beneficiaries based on 
income oroccuption etc. However, the inter-
ests of the weaker and vulnerable sections 
of the society is sought to be protected. The 
Central Government initiated measures to 
revamp the PDS in about 17QQ blocks, in 
consultation with the State 6oformnents/ 
UT Administrations, which are covered by 
various area specific programmes to im-
prove the reach of the PDS and make avail-
able the PDS items in rural/interior areas, 
where a significant peercentage of the poorer 
sections of the population reside.

(c) and (d). Foodgrains are issed by the 
Pood Corporation of India to State Govern- 
mentsAJTAdministrations or their nominated 
agencies, according to the prescribed stan-
dards laid down by them. The State Govem- 
ments/UT Administratipns or their agents 
can reject a lot if it does not conform to the 
laid down specifications. Sugar and edible 
oils supplied in PDS are in accordance to the 
specifications prescribed. All allocations are 
made in advance and hence they should not 
be irregular.
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Qm  Based Fertilizer Uniftn Trlputi

, 8433. SHRI SATYAGOPALMISRA; Will
/the PRIME MINISTER be pleased to state:

' (a) whethertheie Is any proposal to set
up a gas based fertilizer unit in Tripura; and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOAN): (a) and (b). 
Under the current Industrial Policy, no in-
dustrial licence is required for setting up a 
fertilizer plant in the country. However, a 
Memorandum, in the prescribed form, is 
required to be filed with the Ministry of In- 
dusty, Department of Industrial Develop-
ment (SIA) in terms of Notification No. 477 
(E) dated 25th July, 1991.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KUR1EN): (a) to (c). Following liberalisation 
of Industrial and Trade Policies, Govern-
ment have streamlined the procedure for 
grant of approval for setting up of units under 
the 100% Expot Oriented Units Scheme 
vide Press Note No. 13 of 1991. So far, 23 
proposals for setting up units in Orissa under 
the Scheme have been approved.

[Translation]

/
Co»l M in t In Bihar

the Master of COAL be pleased to state:

(a) the names of places in Bihar which 
have coal mines;

A copy of the Memorandum filed by W  
s. RPQ Industries Ltd., Calcutta, on 22nd 
November, 1991, with the Department of 
Indstrial Development (SIA) for setting up a 
gas based fertilizer project has been re-, 
ceived in the Department of Fertilizer. The 
project is proposed to be located at Jambai 
in West Tripura. The proposed annual ca-
pacity of the urea plant as indicated in the 
Memorandum is3,50,000 tonns per annum.

Export Based Units

84i 4. cHRf f*n p i  m a t h  r a m  a p a t u i -  

Will th* PRIME MINISTER be pleased to 
state: '

(a) whether the Government propose to 
set up more export based units in the country 
on priority basis;

(b) if so, the number of export-based 
units set up in Orissa so far; and

(c) the number of export-based units 
proposedto be set up i n 1992 -93 in Orissa?

(b) the total quantity of coal being ex-
tracted daily from these mines;

(c) the total profit earned by the coal 
extracted from these mines during 1990-91 
and 1991-92; and

(d) the names of those new places where 
extraction work of coal is being started?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA):
(a) to (d). Information is being collected and 
to the extent avaiiabe will be laid on the Table 
of the House.

ilvidend by Kendriya Bhandar

8436. DR. C. SILVERA: Will the-PRIME 
MINISTER be pleased to state:

(a) whether the Kendriya Bhandar has 
been paying some dividend to its mem-
ber;
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(b) if so, the amount of dividend paid 
during the last three years, year-wise;

(c) whether the Kendrlya Bhandar has 
set up several branoes during the last three 
years;

(d) if so, the chain of new branches 
which has increased the profit of Kendiya 
Bhandar manifold;

(e) whetherthe Government propose to

give higher rate of dividend in future to its 
members;

(0 if so. the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Yes. Sir.

(b) 1988-89

1989-90

1990-91

Rs. 4,58,187 (for nine months) 

Rs. 7,62,140 

Rs. 7,63,566

(c) Yes, Sir. (b) if so, the details thereof;

(d) The Kendrlya Bhandar has 87 branch 
stores old and new. Each store does not 
have a separate accounts branch and it is 
therefore not possible to arrive at the profits 
of individual branch store. However, in 1990- 
91 the Kendriya Bhandar as a whole had 
earned a profit of 72.01 lakhs.

(e) and (g). The Kendriya Bhandar 
cannot declare, under its byelaws, dividend 
in excess of 10% of its share capital. There-
fore, there is no proposal to declare dividend 
in excess of 10%.

(f) Does not arise.

Prices and Availability of Essential 
Commoditlea

8438. SHRIMATI DIL KUMAR! BHAN. 
DARI: Will the PRIME MINISTERbe please i 
to state;

(a) whetherthe Government have taken 
special measures to monitor the prices and 
availability of essential commodities in the 
country;

(c) whetherthe Government propose to 
review these measures from time to time;

(d) if so, the details thereof with obseer- 
vations on last review made;

(e) whether these steps tend to yield 
desired results;

(f) if so, the details thereof; and

(g) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
Yes, Sir.

(b) to (g).The rise in prices isa matter of 
grave concern. Government attaches the 
highest priority to ensuring the uniterrupted 
supply of essential commodities at a reason-
able price and also to controlling the trend in 
the price rise. Towards, this, end, a Cabinet 
Committee on Prices has been appointd by 
the Government under the Chairmanship of
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the Union Finance Minister. Ministers of other 
economic Ministries are also members of 
this Committee. The Committee reviews at 
regular intervals the prevailing supply and 
demand position of the essential commodi- - 
ties and initiates appropriate remedial meas> * 
ures wherever necessary. The infrastruc-
ture bottlenecks In the supply management 
are attended to on priority basis. In addition 
to this, a Special Actio* Committee of Secre-
taries on Monitoring of Prices under the 
Chairmanship of the Cabinet Secretary also 
reviews regularly the supply and prices of 
essential commodities at senior officers’ leveL 
The efficacy of various measures taken by 
the Government for controlling te price rise is 
reviewed in these meetings and necessary 
steps are taken in order to ensure that the 
prices of essential commodities remain at 
reasonable levels. In recent months, these 
commodities have reviewed the demand 
and supply of essential commodities like 
edible oils, wheat sugar and vegetables and 
augmenting the supply of essential com-
modities, procurement of wheat and rice and 
transportation issues etc. As a result of these 
reviews, a sobering effect on the prices of 
most of the essential commodities has been 
observed and in certain cases their prices

have shown a declining trend In recent 
months.

(•Inlng of Youths In Kerala Under 
Trysem

8439. SHRI V.S. VUAYARAGHAVAN:
II the PRIME MINISTER be pleased to

(a) the number of youths trained during
1989-90 and 1990-91 in Kerala underTralg" 
inq of Rural Youth fcr
(TRYSEM) yet to be given self employment

(b) the reasons for the wide gap be-
tween the number of youths trained and that 
of gainfully employed; and

(c) the measures being contemplated to 
bridge the gap therein?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBAI H. PATEL): (a) and (b). 
Under TRYSEM, training is imparted to rural 
youth for development of skills to enable 
thempersue self or wage employment The 
information on training for1989-90and 1990- 
91 is as follows:

Period No of Youths Self-employed Wage employed Remaining who had 
trained not secured

employment

1989-90 6146 1698 2743 1705

1990-91 5657 1809 2651 1197

One of the reasons for low percentage 
of self-employed is that trainees prefer wage 
employment, since Setf-employment in-
volves greater risk. Another reason is that of 
lack of interest shown by some of the trained 
youths to take up employment after training. 
There are some bottlenecks in supporting 
services too.

(c) Commissioner for Rural Develop-
ment of Kerala State has given directions to 
all Project Officers of DRDAs to organise 
meeting of un-empioyed trained youths and 
to take all possible steps for theireettlefnent 
either as self employed OR as wage em-
ployed. DRDAs are regularly contacting
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youths seeking employment after TRYSEM 
training.

Import of I t  Penicillin

r 8440.5tiBLSABALCtiAblDBA-EAJ- 
TANAXAK» Will the PRIME MINISTER be 
pleased to state:

(a) whether the Government are con-
sidering to liberalise import of penciilin; and

(b) if so. the details thereof and the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No Sir. 
Import of Pen G is placed in the Negative list 
of te Exim Policy 1992-97 and will continue 
to be permitted through a licence issued for 
this purpose by the Office of Chief Controller 
of Imports and Exports.

.potential area. Statewlse in which cultiva-
tion is feasible?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Yes, Sir, 
The Department of Biotechnology had spon-
sored programmes during 1986-87on tissue 
culture propagation of oil patm at the Central 
Plantation Crops Research Institute, Kasara- 
god and the Bhabha Atomic Research 
Centre, Bombay to standardise the tissue 
culture techniques forpropagation of oilpalm. 
About 60 tissue cultural oil palm piantiets 
have been transferred to the field in Karna-
taka and Maharashtra for evaluation of per-
formance.

During March, 1992 another project to 
study the water relations and photosyntesis, 
of oil palm has been initiated at Keraia 
Forest Research Institute, Peechi, Kerala.

(c) The commercial feasibility of the 
results of tissue culture oil palm requires 
further standardisation of the laboratory 
technique for mature elite tree and monitor-
ing of field performance of oil palm piantiets 
for several years.

(d) The conditions under which oil palm
__ _ __ cultivation is possible in our country are:-

Prolects (OPDPs) being carried out at the /
instance of the Department of Biotechnology - Mean monthly minimum temperature
have Initiated research and development for range of 22-24»C but not lower than
various aspects of oil plamcultivation includ- 18*C, and mean maximum temperature
ing tissue culture propagation of elite type; range of 20-30*C.

(b) Does not arise.

Oil Palm Demonstration _

8441. SfclBI, ,BHAQIaI QQBABDMAfel: 
'ill the PRIME MINISTER be pleased to 

state:

(a) Whetherthe Oil Palm rtomnnstratinn

(b) if so, the details of the results ob-
tained so far,

(c) the commercial feasibility of the 
results towards achieving of self-sufficiency 
in edible oils; and

- Uniformly distributed annual rahfall of 
about 1800-3000 mm per year with a 
monthly average of about 125 mm. 
Where rainfall distribution is less uni-
form, irrigatin is required.

(d) the conditions under which oil palm - Most deep well drained medium loam
cultivation is possible in our country and the soil.



231 Written Answers APRIL 29.1992 Written Answers 232

The potential area (in lakh hectares) 
Statewise In which oil palm cultivation is 
feeasible under irrigated conditions are: 
Andhra Pradesh (2.50), Assam (0.10), 
Karnataka (2.50), Kerala (0.05), Mahar- 
astra (0.10), Orissa (0.10), Tamil Nadu 
(0.25), Tripura (0.25) , West Bengal 
(0.10).

[Tr̂ nslatiQQ],

i .

Division in South Eastern Coal 
Fields...

t 6442. SHRI BHAWANI LAL VERMA: 
I the Minister of COAL be pleased to

te:

(a) whetherthe Governmnt propose to 
divide South ’Eastern Coai Fields Ltd.;

(b) if so, the details of the mines in 
Madhya Pradesh and Orissa affected by 
such division; and

(c) the time by which it is likely to be 
done?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GODA): (a) to (c). South Eastern Coalfields 
Limited (SECL) has been bifurcated and a 
new subsidiary company undeer Coal India 
Limited, namely Mahanadi Coalfields Lim-
ited (MCI) with headquarters at Sambatpur 
has been formed w.e.f.3.4.1992. Mahanadi 
Coalfields Limited has been given jurisdic-

tion over the coalfields in the State of Orissa 
while the remaining collieries continue to be 
under the jurisdiction of South Eastern 
Coalfields Limited.

[English]

Rehabilitation of Bengal Potteries

8443. SHRI BASU DEV ACHARIA: Will 
the PRIME MINISTER be pleased to state:

(a) whether a rehabilitation package 
was prepared in 1986 by the Tata Consult-
ants involving injection of Rs. 10 crores 
towards modernisation and Rs. 5 crores 
towards working capital along with a Volun-
tary Retirement scheme for Bengal Potteries 
Ltd. Calcutta, if so, the details thereof;

(b) whetherthe scheme was rejected by 
the Union Government in 1987 followed by 
denotification in September, 1987;

(c) whetherthe above denotification was 
made to help some private sectors to cap-
ture the market; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The financial projections con-
tained in the viability study of BengaLjEotter- 
tes Limited conducted by the Tata Economic 
Consultancy Services (TECS) in 1986, were 
as folios:

(Rs. In crores)

Working capital Rs. 5.94 crores
Salary for employees
during the gestation
period Rs. 2.30 crores
Compensation for
workers on voluntary
retirement Rs. 2.44 crores
Total: Rs. 10.68 crores
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^ (b) The TECS report was carefully
examined by the Govenment and was not 
found feasible since it did not provide for 
servicing of past liabilities. Besides. It pegged 
the salaries and wages at existing levels 
which was not acceptable to the workers’ 
unions. The report did not establish the via-
bility of the project even after a heavy addi-
tional investment of over Rs. 10 crores. 
Hence, It was decided to denotify the unit.

(c) No, Sir.

(d) Does not arise.

[Translation]

Funds for Construction of Houses on/ 
Allotted Plots .

8444. SHRI MAHENDRA KUMAR 
SINGH THAKUR: Will the Minister ofUR- 
SATTDEVELOPMENT be pleased to/ipte  
the extent of amount pravidgd byjkelous-
ing organisations lik^ U P C o )othe people 
forthe construction ofhouseson plots allot-
ted to them in Madhya Pradesh?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALMA): HUDCOdoes 
not give loans directly to individuals for 
construction of houses on plots allotted to 
them by State housing agencies. However, 
HUDCO, provides loan assistance to these 
agencies and housing cooperative societies 
for construction of houses on the developed 
plots. In Madhya Pradesh. HUDCO, since

inception till 29.2.92, has sanctioned 584 
projects to different borrowing agencies for 
construction of350354 residential units. 7328 
non-residentlal units and development of 
116361 plots, with HUDCO’s loan commit-
ment of Rs. 303.50 crores.

[English]

Seventh and Eighth Plan Allocations to 
Andhra Pradesh

8445. SHRI GANGADHARA 
SAftfJEALU: Will the Minister of PLANNING 
ANDPROGRAMME IMPLEMENTATION be 
pleased to state:

(a) the total plan allocation to Andhra 
Pradesh during the Seventh Five Year Plan;

(b) the details of utilisation of the plan 
allocation; and

(c) the proposed plan allocation to 
Andhra Pradesh during Eighth Five Year 
Plan?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI ttfc  
BHARDWAJ): (a)The aggregate of outlays 
approved year to year for Andhra Pradesh 
during the Seventh Five Year Plan was Rs. 
5560 crores.

(b) The State Government have actu-
ally spent Rs. 5977.15 crores. The sector- 
wise detail is as follows:

(Rs. crores)

Seventh Plan Expenditure

1. Agriculture & Atlieed Activities

2. Rural Development

3. Special Area Programmes

271.62

504.86

0.12
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(Rs. crores)

Seventh Plan Expenditure

4. Irrigation & Flood Control 1434.70

5. Energy 1044.35

6. Industry and Minerals 299.20

7. Transport 605.48

8. Communication

9. Science, Technology & Environment 7.87

10. General Economic Services 16.12

11. Social Services 1718.47

12, Genernal Services 74.36

Grand Total: 5977.15

(c) The Eighth Plan Outlay for Andhra 
Pradesh has been fixed at Rs. 10500crores.

[Translation]

New Units for Psstlckl̂ Productton i

8446. SHRI HARI KEWAL PRASAPj 
Will the PRIME MINISTER be pleased^ 
state:

J

(a) whether the Government propose to 
set up some more units for production of 
pesticides; and

(b) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No Sir.

(b) Does not arise.

[English) ,
i

t Tyre Factory In Managagiri Andhra
—   Pfradesh

8447. PROF. UMMABEDQXJKE* 
NKATESWARLAJ. Will the PRIME MINIS-
TER be pleased to state:

(a) whether any site was acquired for 
construction of Tyres Factory in Managagiri 1 
in Andhra Pradesh;

(b) whether the construction of the said 
factory has commenced; and

(c) If not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) Yes, Sir. A site for construc-
tion of tyre factory in Mangalagiri, District
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*3untur, Andhra Pradesh, has been acquired 
and possession given to M/s. Andhra Pradesh 
Automobile Tyre & Tubes ltd.

(b) No, Sir.

(c) Selection of co-promoter has not 
been finalised as yet.

[Translation]

Development ot Plots

8448. SHRI VILAS MUTT^MWAB* Will 
the Ministerof URBAN DEVELOPMENT be 
pleased to state:

(a) whether the Delhi Development / 
Authoity developed the plots fully in various 
sectors of Rohini particularly sector 22 be-
fore handing over the possession to the 
allottees,

(b) if not. the justification thereof;

(c) whetherthe Government propose to 
cange the policy and give possession of 
plots after developing them fully; and

(d) if so, the time by which it is proposed 
to be implemented?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALMA): (a) and (b). 
DDA has reported that infrastructure facili-
ties were not totally developed at the time of 
handing over possession of plots in Sector 
22 Rohini. However, the possession of plots 
is handed over after the road network in the 
area is completed. There is a provision in the 
lease agreement in respect of Rohini Resi-
dential Scheme which requires the allottees 
to construct dwelling units within a specified 
period from the date of taking possession of 
the plot. Thus DDA is able to release buHding 
activities in anticipation of completion of

physical Infrastructure work so that con-
struction activity Is carried simultaneously 
with the development of seervlces which 
avoids unnecessary delay and enables the 
allottees of plots to complete construction 
without waiting for fun development of Infra' 
structure facilities. The simultaneous con-
struction and development of facilities re-
sults in avoidance of cost escalation due to 
delays.

(c) and (d). As this is essentially an 
administrative matter there is no need to 
amend regulations for this purpose. There 
fore no change in policy is envisaged.

[English]

Reserved Posts of Scientists

8449. SHRi SHARAD.YADAV: Will the 
PRIME MINISTER be pleased to state:

(a) the total number of Scientists work-
ing in vaious departments of Science and 
Technology and the number of Scheduled 
Caste and Scheduled Tribe scientists out of 
them category-wise;

(b) whether any provision has been 
mad under special drive to fill up the posts 
reserved for the Scheduled Castes and 
Scheduled Tribes in each of the category;

(c) if so, the number of posts filled up by 
direct recruitment and by promotion, sepa-
rately during the last three years; and

(d) ff not, the reasons theretor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (d). The informa-
tion is being collected and will be laid on the 
Table of the House.
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translation]

Proflt/Loas by Scoote# India Ltd

, 8450. §HRI SATYA PAL SINGH
/YAQAV; Will the PKlMb MINIM I bH be 
pleased to state:

(a) the details of the profit earned/loss 
suffered by the Scooters India Limited

(Lucknow) during each of the last three years;- 
and

(b) the number of General Managers 
working at present in the Scooters India 
Limited?

TE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRi P. K. 
THUNGON): (a) The details of the Losses 
suffered by Scooters India Limited, Lucknow, 
during the last 3 yeas ate as under:-

Year Cash Loss 
(Rupees in lakhs)

Net Loss

1989-90 1837 4289

1990-91 1764 4825

1991-92
(Provitional

--------1-------------------------------

1515 5280

(b) Only one General Manager is at 
present working in Scooters India Limited.

[English]

Break Water Wave PgjHftr ‘ 
P ro fess

^  inH<R -^VWAMT-WillthA
PRIME MINISTER be pleased to stite:

(a) whetherthe technology f orconstruc- 
tion of integrated break water wave power 
generating system has been fully devel-
oped;

(b) whether any such poject Is being 
undertaken in Maharashtra;

(c) if so, the details thereof;

(d) wheter the Government propose to 
evolve an Integrated plan in consultation

with Agriculture Ministry, Ministry for Non- 
Conventional Energy sources and Water 
Resources; and

(e) if so, te details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) A 150 KW stand-
alone Wave Energy plant was set up at 
Vizhinjam near Trivandrum and the technol-
ogy for generation of electricity from sea 
waves was successfully demonstrated in 
October, 1991. The technology forbreakwa- 
ter integrated wave energy systems is under 
development at the Indian Institute of Tech-
nology, Madras.

(b) No. Sir.

(c) Does not arise.

(d) Yes. Sir.
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(e) A project poposal for constructing a 
breakwater Integrated wave energy system 
in the fishing harbour at Thangassery In 

1(erala has been taken up in consultation 
with te Department of Agriculture & Co-
operation. After successful completion of 
this project, the transfer of technology on 
breakwater integrated wave energy systems 
to the other users will be considered.

[Translatfon]

BaUSzGbamlcal Factory by Multina
tional Company In Haldla, West Bengal

8452.^HRiy£E.NDRAAlATH VBBMA: 
Will the PRIME MINISTER be pleased fo 
state:

(a) whetherthe Government propose to 
set up petro-chemical factory of a multina-
tional compancy in Haldia, West Bengal;

(b)whetherte opinion of the West Bengal 
Government has been sought in this regard; 
and

(c) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) No. Sir.

(b) and (c). Do not arise.

(b) If so, the details thereof and the 
action taken thereon; and

(c) if not. the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALMA): (a) and (b). 
Information in this matter is being collected, 
and it would be premature to comment upon 
the till all records have been examined.

 ̂ (c) The investigation involves scrutiny
of a very large number of technical records 
and the procedure of investigation is time 
consuming.

[English]

Consumption of Coal

8454. PROF.ASHOKANANDBAO 
DESHMUKH:

SHRI SIMON MARANDI:

state:
to

(a) the total consumption of coal by 
different coal consuming sectors during the 
last three years, year and sector-wise;

(b) the total production of coal by vari-
ous collieries during the last three years;

LBogus Payment made by DDA (c) whether production target has been
achieved during these years; and

8453. SHRI BARE LAL JATAV: Will the 
Minister of~URBAN DEVELOPMENT bo 
pleased to refer to the reply given on Novem-
ber 11,1991 to the Unstarred Question No. 
,78 regarding bogus payments maden by 
jfSelhi Devlopment Authority^Emd state:

(a) whetherthe information regarding 
bogus payments made by Delhi Develop-
ment Authority has since been collected;

(d) if not. the reasons therefor and 
remedial steps taken thereon?

THE DEPUTY MINISTER IN I HE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) The information is given be-
low:-
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(mlBbn tonnes)

Sector Offtake of coal

1989-90 1990-91 1991-92
(P m .)

Steel Power 28.37 30.05 *25.57

(a) Raw Coal 113.00 116.72 134.60

(b) Middlings 2.12 2.07 2.30

Railway 5.73 5.17 4 42

Cement 8.74 9.74 9.97

Fertilizers 3.97 3.90 4.29

Others (including 
Colliery Consumption) 39.98 44.49 44.06

Total:

(a) Raw Coal 199.79 210.07 222.85

(b) Middlings 2.12 2.07 2.30

"Excluding imported coal.

(b) The company-wise production of coal during the last 3 years was as under:-

(million tonnes)

Compancy 1989-90 1990-91 1991-92
(ProvJ

ECU' 24.49 23.47 24.52

BCCL 26.61 26.70 27.00

CCL 28.61 30.05 31.20

NCL 23.28 27.88 30.88

WCL 23.01 22.78 24.74
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(million tonnes)

m Compancy 1989-90 1990-91
— jt--------
1991-92
(Prov.)

SECL 51.78 58.08 64.85

NEC 0.84 0.68 0.95

TOTAL CIL 178.62 189.64 204.14

SCCL 17.80 17.71 20.58

TISCO/ISCO & DVC 4.47 438 4.56

Grand Total: 200.89 211.73 229.28

(c) and (d). The production of coal dur-
ing 1989-90 and 1990-91 was short of tar-

(e) if so. the numbers of companies that 
are Iftely to be closed down?

gets. The significant shortfalll being in ECL, 
BCCL and CCL .The reasons were reported 
to be flooding of underground mines, power 
failure, absenteeism, industrial relation prob-
lems etc. As a result of efforts made dumg
1991 -92 the coal production in the country 
exceeded the target of 228 million toonnes 
fixed for the year.

\ jSWl™ £ - -aJ"'-J,"n'liri
Performance of Two Wheeler Compa- 

' nles

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) to (e). There are three 
Central PSEs which are engaged In the 
manufacturing of bicycles and scooters. None 
has ben closed down. However, all the three 
PSEs have been identified as Sick under 
SICA and are required to be referred to BIFR 
forformulating suitable revival/rehabilitation /  
schemes.

455. SHRI PAWAN KJJMAB Institute for Training In Panchavatl Rai
RAN3AL - ... ~ " In  K om la /BANSAL;- 

SHRI GURUDAS KAMAT:

Will the PRIME MINISTER be pleased 
to state:

(a) whether survival of two wheeler 
companies under public sector is bleak:

(b) If so, the reasons therefor, •

(c) the number of such companies;

(d) whether soma of these companies 
are likely t« be closed down; and

In Kerala

8456. SHRI J. CHOKKA RAO: 
PRIME MINISTER be pleased to si

(a) whetherthe Union Government have 
assisted the Government of Kerala in the 
setting up of an Institute, in addition to 
S.I.R.D., for training of Panchayati Raj and 
Local Administration Functionaries;

(b) if so, the details thereof and the 
scheme under which this assistance has 
been provided;

(c) whether there is any proposal to
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Introduce similar schemes In other States 
also; and

(d) If so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMEENT 
(SHRIG. VENKATSWAMY): (a) and (b).So 
far, grant-in-akJto the tune of Rs. 61.25 lakhs 
has been released to the Kerala Institute of 
Local Administration, Thrissur, under the 
scheme "Panchayat Development and Train-
ing".

(c) No such proposed has been re-
ceived from any other State.

(d) Question does not arise. 

[Translation]

Public Sector Undertakings in Gujarat

8457. SHRI KASHIRAM RANA: Will the 
PRIME MINISTER be pleased to state:

(a) the details of the Public Sector

Undertakings in Gujarat;

(b) the details of the loss and profit iq, 
regard to each of these undertakings during 
the last three years and the number of such 
public sector undertakings which have been 
closed due to their running in loss;

(c) the main reasons for their sickness 
and the steps taken to revive them and 
whetherthe interest of the workers/employ-
ees working there is likely to be~protected; 
and

(d) the details of the proposal for setting 
up of new undertakings in the public sector in 
Gujarat.

THE MINISTE R OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P. K. 
THUNGON): (a) and (b) As oon 31.3.1991 
there were two Central Public Sector Enter-
prises having their registered offices in the 
State of Gujarat. Details of their profit & 
losses during the last three years are given 
below:

Net Profit/Loss (Rs. in  Crores)

1990-91 1989-90 1988-89

1. Indian Petro-Chemicals Ltd. 57.25 81.24 89 56

2. NTC (Gujarat Limited) -21.95 -27.88 -39.50

None of the Central PSE has been closed down.

(c)The reasons for sickness are out-
dated technology, surplus manpower, etc. 
Out of the two enterprises mentioned above, 
only NTC (Gujaat) Limited has been identi-
fied as sick public sector enterprise undeer 
the Sick Industrial Companies Act (SICA) 
and is referable to BIFR for formulating re-
vival/rehabilitation schemes. While formu-
lating such revival schemes, the BIFR may 
take suggestions to protect the interest ofthe

workers. However, National Renewal Fund 
has also been set up to protect the interest of 
workers likely to be affected due to such 
rehabilitation packages.

(d) Setting up of new undertakings in 
the Public sector are decided keeping in 
view the techno-economic feasibility of the 
project and balanced regional development 
of the country.
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8458. SHRIMATI SUMITRA 
JJAJAN^Will the PRIME MINISTER be

glvlr/g i(a) the critena adopted for g Ivlr/g na-
tional awards for making research and de-
velopment efforts in industry, and

(b) the number of firms of Madhya 
Pradesh receivedthe said awards from 1987 
till date?

THE MINISTER OF STATE IN THE 
MINISTRY' OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) The crelterla 
adopted for awarding DSIR National Awards 
for In-house R & D achievemnts in industry 
include: Industries applying for the DSIR 
National Awards should have an In-house R 
& D Unit recognised by DSIR; the research 
programmes completed by the In-house R & 
D should have good economicpotential such 
as in terms o f: resource utilisation, import 
substitution, export, energy conservation, 
cost reduction, commercialisation prospects, 
societal impact and contributions to scien-
tific and technological advancement. Firms 
securing highest aggregate points based on 
the weights assigned to factors such as 
those mentioned above are considered by a 
Jury to decide on the award winners each 
year.

(b)Onefirmm MadhyaPradesh (Bharat 
eavy Electricals Ltd., Bhopal) received the 
DSIR National Award for In-house R & D 
achievements in 1989 in the area of Electri-
cal Industries Sector.

Investment for Setting up of Indus!
_  InQjEisa*

8459.5HR> SRlKANIAJKMft: Wiltthe 
PRIME MINISTER be pleased to stafe:

(a) the total amount proposed to be 
invested in Orissa during the current year 
and the Eighth Five Year Plan for setting up 
medium and large scale industries; anc(

(b) the amount of money proposedto b 
aliocatdfor setting up small scale industries 
in tfce state during the said period?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) and (b). According To tfWTnfor- 
mation received from the State Government 
and Planning Commission, under targe and 
medium industries Eighth Plan (1992-97) 
outlay is proposed to be Rs. 210.10 crores. 
Similarly, under village and small industries 
the Eighth Plan (1992-97) outlay is proposed 
to be Rs. 81.93 crores. However, the Eighth 
Five Year Plan has not yet been finalised. 
The outlay for the year 1991-92 in the State 
Plan sector under large and medium indus-
tries is Rs. 2872 lakhs. The outlay for the 
year 1991 -92 in the State Plan sector under 
village and small industries is Rs. 1853iakhs.

[English]

Expansion of Hindustan News Print
Protect at Velloor, Kerala1 'mmr i

8460. SHRI RAMESH CHENM1- 
THM JuJW flhe  PRIME MINISTER /be 
pleased to state:

(a) whether there is any proposal for 
the expansion of the Hindustan Newsprint 
Project of Velloor. Kerala; and /

(b) if so, the details of the proposals 
and funds allotted for the expansion of the 
project?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI . P.K. 
THUNGON): (a) and (b). 8th Plan proposals 
of Hindustan Paper Corporation Ltd. Inter- 
alia envisage doubling of the capacity of
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Hindustan Newsprint Ltd. In two phases. 
The plan proposals are yet to be finalised.

Pending Applications of Foreign^ 
Inc^feMp

6461. SHRI SRIBAIiAVBANiQBAm  
I the PRIME MINISTER be pleased to

(a) the number of entrepreneurs who 
have approached the Union Government 
upto January 31,1992 to set up new ven-
tures in India;

(b) the number of applications of for-
eign investors pending with the Government 
prior to the announcement of the new Indus-
trial Policy and cleared till February 15.1992; 
and

(c) the details of the current response 
by NRPs to the Government's new eecon- 
omlc and industrial policy?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) After the announcement of the 
New Industrial Policy in July. 1991, 3550 
Industrial Entrepreneurs’ Mmoranda have 
been filed by Entrepreneurs with the Secre-
tariat for Industrial Approvals till 31st Jan..
1991, for the setting up of Industrial units in 
India.

(b) Since the announcement of the 
new Industrial Policy and upto 31 March,
1992 approvals have been given by Govern-
ment 4s well as RB11 or atotal of 1062f oreign * 
collaboration proposals including 364 ap-
provals for foreign investment proposals 
involving foreign equity of Rs. 1256.89crores.

(c) Since the announcement of the 
new Industrial Policyin July, 1991, the Special 
A pprova! Committee (NRI) has approved 49 
a oposal till the end of Jan. 1992 for setting

up of projects for a total estimatd cost of Rs. 
300 crores.

’ Accommodation to Famato
Government Employees

8462. SHRI K. RAMAMURTHEE,TlN- 
DjVANAM: Will the Minister of URBAN 
DEVELOPMENT be pleased to state;

(a) whether hostel accommodation for 
fcfmale Government employees is available 
under ‘Special Poo' category;

(b) if so, the offices having their quota 
of hostel accommodation under Special Pool; 
and

(c) whether the Government propose 
to give hostel accommodation to those work-
ing in offices which do not have hostel ac-
commodation in their respective Special 
Pool?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAMA): (a) to (c). The 
‘Special Pools' are controlled by the respec-
tive Administrative Deptt./Ministry. They are 
required to provide ail categorieaofaccom-
modation including Hostel to the employees 
eligible from that pool. The female employ-
ees working in such offices can be allotted 
Hostel accommodation from these pools only. 
Since the G.P. residential accommodation is 
meant for eligible Government employees, 
female employees of offices having sepa-
rate pools can not be allotted Hostel accom-
modation from the G$neral Pool.

SC/STs In Marutl Udyog Limitfd

8463: SHRI RAM NIHORBAI: Will the 
PjpiME MINISTER be pleased to state:

' (a) the total number of employees 
woiking in the Mauti Udyog Limited;
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(b) the number of SC/ST employees 
among them;

(c) the number of posts lying vacant, 
reserved tor Scheduled Castes/Sceduled 
Tribes; and

(d) the steps taken to fill up these 
posts?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The number of 
employees working in Maruti Udyog Limited 
as on 31.3.92 was3993out of which number 
of SC/ST employees was 516.

Ittbeitfte Committee for Loss Making 
fob**6 Sector Undertakings

I 8464. SHRUWEULPATEL: W« the 
PRIME MINISTER be pleased to state:

j (a) whetherthe Union Government have 
prapsved some status paper on each loss 
making public sector undertaking;

(b) if so, whether various trade unions 
have also been consulted in this regad;

(c) whether some Special Tripartite 
Committee as also been constituted In this 
regard;

(c) The number of carry-over vacan
cies for SC/ST as on 31.3.92 is as foHows:-

(d) if so, whether some meeting of the 
Committee has been held in the recent past;

SC ST

Group A 20  16

GroupB Not Applicable*

Group C CM8S

•“ Recruitment in Group B has been stopped 
since April 1990 
" Surplus intake of SC

(d)The following steps have been taken 
to fiH up these SC/ST carry-over vacandes:-

(i) in Group A, for every recruitment 
Maruti Udyog Limited are trying to 
recruit more number of SCVST 
employees than the stipulated

(if; Group C,therte Is no vacancy for
SC/STcandkJatesareby andlarge 
not available.

(e) if so, the details of the meeting;

(f) whether some Members of-Partia- 
ment have been included in the Committee; 
and

(g) the constitution of the Committee?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). Government have 
prepared a Monograph on the Performance 
Status of Central Public Enterprises (Vol. 1 & 
II) based on their performance upto the year 
199<̂ 1. As the Monograph contains details 
about actual performance. Trade Untons 

>ve not been consulted in the preparation 
w tne Monograph.

(c) to (e). A Special Tripartite Commit
tee was constituted by the Ministry of Labour 
totonsiderthe impact of the new Industrial 
Potfcyon the problems affecting labour and 
ottyer related matters and to make appropri
ate recommendations. This CoramBte&met 
twtee so far (December, 1991 &January"92). 
Various issues involved in reviving jrickpubUc 
sadorundertakings m m  discussed at these
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meetings alongwith revival/constitution of 
Tripartite Industrial Committee in reaped of 
those industries where the number of sick 
units are large, such as State Road Trans-
port Corporations. State Electricity Boards. 
Engineering industry. Textile. Jute etc.

- (f) and (g). The Special Tripartite Com* 
mittee consists of representatives of (a) 
Central Government; (b) Employers and (c) 
workers. Members of Parliament have not 
been included in the Special Tripartite 
Committee.

[Translation)

Alleged Discontinuation of J.R.Y. in 
JStptes

I  ^465. ^RiCALLDAVAlJOSHI: Win 
Ihe PJJIME MINISTER be pleased to slate:

\
(a)\he jurieswhwe<tedaiQn to discon-

tinue th^ Jawahar Rojgar Yojanjhas since 
been taken ana me reasons tnerefor;

(b) the details of the projects which are 
lying incomplete State-wise; and

(c) the manner in which the said incom-
pleted works are proposed to be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI G. VENKAT SWAMY): (a) Jawahar 
Rozgar Yojana (JRY) is being implemented 
in all the States/Union Territories (UTs) 
except Delhi and Chandigarh. The imple-
mentation of JRY was discontinued in UTs of 
Delhi and Chandigarh during 1991 -92 keep-
ing in view the fact that in the villages arround 
Delhi and Chandigarh there are enough 
employment opportunities because of the 
various development works taken up In the 
urban areas.

(b) and (c). There are about 2.20 lakh 
panchayats with villages ranging from one to

ten under them. Works, big and email, are 
taken up practically in all the pandiayats. In 
addition, works are also taken up by about 
460DRDAs/ZPs. Therefore, ft is not feasible 
for Government of Indiato have the details of 
the projects lying Imcompiete under the 
Yojana. Under the guidelines issued for the 
Yojana. priority should be given lor comple-
tion of incomplete works over the taking up of 
new works and no work should be taken up 
which cannot be completed within two year.

[English]

HightepJiJonim of BASEL, Switzerland

8466. SHRI PRATAPRAO B. 
QHQNSLE^Will the PRIME MINisfSR be 
pleased to state;

(a) whether some hightech forum of 
BASEL, Switzerland has visited India in the 
recent past;

(b) whether the confederation of Indian 
Industry organised some meeting with the 
Swiss delegation;

(c) if so, the details of the discussions 
held;

(d) whether Switzerland has offered ties 
in hightech areas during these discussions;

(e) whether the Government propose to 
take some steps to follow up these discus-
sions; and

(f) if so. the detailsrthereof ?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) Yes, Sir. The High-tech Forum 
of BASELSwitzertand had visited India from 
4th to 14th March, 1992.

(b) Yes, Sir. Cil had organised a meet' 
ing with the Forum on 5th March, 1992.
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(c) and (d). Cll has reported that during 
the meeting with the Forum, opportunities 
lor enhancing cooperation in Trade and 
Industry between the two countries were 
discussed. India’s capability in electronic 
sector and her capability to export test & 
measuring instruments, medical, electronic 
equipment, control systems, computer & 
consumer goods & equipment were high* 
lighted. Indian Industry also evinced their 
interest in Swiss technology in the areas of 
control engineering, New materials includ-
ing industrial ceramics, plastic and powder 
metallurgy, Robotics etc. Swiss medium and 
small scale industry were also offered par-
ticipation in the forthcoming Indian Engi-
neering Trade Fair to be held in February 
next year. Cll has further reported that the 
delegation offered cooperation in Hightech 
areas such as Machine Tools, Computer 
Software, Food Processing, Electronics, 
etc.

(e) and (f). Negotiations for transfer of 
technology are carried on by the concerned 
entreprlses of the two countries and it is an 
ongoing process.

SI. No. StateAJ.T.

1. Bihar

2. West Bengal

3. Uttar Pradesh

4. Madhya Pradesh

5. Gujarat

6. Rajasthan

7. Delhi

8. Haryana

[Translation]

Consumption of Soft Coke—'

8467. SHRI RAJENPRA AGNIHdTRI: 
Will the Minister of COAL be plea&ed to 
state:

(a) the annual consumption of soft coke 
which is used for domestic purposes In the 
country. State-wise;

(b) wheter the constant increase in the 
price of this coal has adversely affected its 
demand and if so, the measures taken by the 
Government to check it;

(c) the minimum requirement of soft 
coke to Uttar Pradesh; and

(d) the reasons for decreasing the sup-
ply thereof during the last year?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA):
(a) Despatches of soft coke to various States/ 
Union Territories etc. during the year 90-91 
were as follows:

(Figs. in XJOO tonnes)

436.4

244.4 

26.0

3.8

1.7

0.4

40.6

0.2
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SLNo. SUMUT. (Figs. InVOO tonnes)

9. Karnataka 0.8

10. Jammu & Kashmir 0.3

11. 1 Itmn -h it —»---ntnw M w i rT a o ra n 0 2

12. Assam 9.5

13. Sfckim 9.2

14. Nagaland 5.7

15. Arunachal Pradesh 05

16. Mizoram 3.3

17. Others 29.3

TOTAL: 612.5

(b) Tha ex-colliery price of soft coke for 
domestic use has been fixed by Government 
at Rs. 17S/> per tonne. This price has not 
been revised since 27.5.82.

(c) and (d). The allocation of soft cokfor 
the State of Uttar Pradesh for 1991-92 was 
2.40,000 tonnes. However, the actual sup-
ply was much less. Soft coke production has 
been declining over the years mainly due to 
problems related to pollution. Pollution 
Control Boards of concerned State Govern-
ments have been restraining coal compa-
nies from soft coke production because of 
the polluting effect of the manufacturing 
process.

[English]

Revision of Rant Pollev 

' 8468. SHRI RAM PRAKASH

CHAUOHARY: Will the Minister of URBAN 
DEVELOPMENT be pleased to state:

(a) whetherthe Government propose to 
revise its rent policy; and

(b) if so. the time by which the Govern-
ment propose to declare its revised policy 
and the date from which it is to be effective?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) and.(b). 
Rent is a State subject and various State 
Govts, are having their own Rent Control 
Legislation. However, with a view to remov-
ing the inhibiting features of rent control laws 
and stimulating the construction of rental 
housing, the Central Govt have proposed io 
bring forward a Model Rent Bill for guidance 
of the various State Govts.
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The Model Bill has not been finalised. the cost of production thereof?

Cost of Production of Coal

6469. SHRI R. DHANUSKOpI 
JVTJJIIUAN: W  the M l n i ^ T ^ O T  

pleased to state: j*

(a) the cost of production per tonn  ̂of

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) The cost of production of Coal 
India Limited (CIL) and Singareni Collieries 
Company Limited (SCCL) coal for 1990-91 
was Rs. 277.16 and Rs. 401.05 per tonne 
respectively.

coal In the country vis-a-vis the advanced 
countries; and '

(b) the specific steps taken to reduce

The cost of coal production of a few 
countries agvailable for the year 1986-87 as 
compared to Coal India Limited is given 
below:-

Country Cost of production

US $ per tonne RsAonne

U.K. 68.80 *873.10

Belgium 71.00 901.02

F.R. Germany 114.20 1449.24

Poland 29.00 368.02

India (Cl!) — 221.54

(b) Some of the major steps taken to 
bring down the cost of production of coal in 
Coal India limited are as follows:-

4. Increase in production and pro-
ductivity with special emphas is 
on underground mines.

1. Improved manpower planning 
including redeployment of sur-
plus workers and restricting the 
Intake of new employees against 
vacancies caused by natural 
wastage.

5. Improvement in the availability 
and utilisation of equipment by 
providing adequate workshop 
support, improved management 
of spares and timely rehabiHta-

2. Control on increase in manpower 
through voluht̂ ry retirement 
schemes. 'j

3. The concept of 'all men-alt jobs’ 
is being tried on an ex-perimen- 
tai basis.

tion of equipments.

6. A number of systems improve-
ment and managerial measures 
have been adopted to 
improve efficiency of opera-
tions.
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Units Of Seoofry India Ltd. In Delhi

8470. DR. S.P. YADAV: Will the PRIME 
MINISTER be pleased to state:

(a) the details of the units of the Scooter 
India Ltd. functioning at present in Delhi/ 
New Delhi, area-wise;

(b) whether some incident of bungling/ 
corrupton occurred in tfwse units and if so, 
the details thereof; and

(c) the details of the action taken against 
the employees found guilty?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Scooters India Limited is 
maintaining a Unit in New Delhi on lease 
from Hindustan Vegetable Oil Corporation. 
This unit is presently engaged in manufac-
ture and marketing of Fans.

(b) No. Sir.

(c ) Does not arise.

Installation of Hand Pumps In Madhya 
Pradesh

8471. SHRI MANKURAM SODHI: Will 
the PRIME MINISTER be pleased to state:

(a) the amount of funds provided in the 
Budget of 1991-92for installing hand pumps 
in rural areas of Madhya Pradesh;

(b) whether instructions were issued for 
installation of 200 handpumps in the gastro- 
entrities disease prone areas of the state; 
and

(c) if so, the number of handpumps out 
of them installed there till 31 March, 
1992?

THE MINISTER OF STATE IN THE 
MINIS! HY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) Central 
assistanoa for drinking water supply in rural 
areas is provided to Stales/Untan Territories 
on the basis of rural population, rural area, 
incidence of poverty, etc. Allocation of funds 
released under Accelerated Rural Water 
Supply Programme on scheme wise basis 
and for installing handpumps in decided by 
the State Government/Union Territories. 
However, a sum of Rs. 44.04 crore was 
released in 1991 *92 for rural water supply to 
the State Government of Madhya Pradesh.

(b) No. Sir.

(c) Does not arise.

[English]

Import of Palm Oil from Malaysia

8472. SHRI SANAT KUMAR MAN- 
DALT “

SHRI R. SURENDER REDDY:

Will the PRIME MINISTER be pleased 
(o state:

(a) whether the Government are import-
ing 300,000tonnes of Palm oil from Malaysia 
per year:

(b) if so, the terms and conditions of the 
credit facility, which is also offered to other 
major buyers of Malaysian Palm oil;

(c) when the oil is likely to arrive in India;

(d) whether this oil is proposed to be 
allocated to the State Governments for 
onward issue through the Public Distribution 
system; and

(e) if so, the manner in which it is pro-
posed to be apportioned between the vari-
ous deficient States like West Bengal?
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THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES, CON-
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
The Government has not entered into any 
agreement with Malyasia for import of Palm 
oil. However, the possibility of import of 
Palmolein from Malaysia on long term basis , 
in being explored.

(b) to (e). Does not arise in view of the 
reply to part (a) of the Question.

Allotment of one Type Higher Govern
ment Accommodation

t 8473. SHRI MADAN LAL KHURANA: 
Wilithe Minister of URBAN DEVELOPMENT 
t»  pleased to refertothe reply given on April 
4| 1990to Unstarred Question No. 3453 and

(a) the details of the criteria for allotment 
of Government accommodation one type 
higher than the entitled type;

(b) the number of persons sanctioned 
one type higher accommodation during each 
of the last three years and the reasons 
therefor;

(c) whether there is any proposal to 
review the existing rules; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) There is no 
specific rule for allotment of higher than the 
entitled type of accommodation. However, in 
exeptiona! cases such allotments are made 
by the competent authority in relaxation of 
the rules. The allottees in such cases are 
charged 3 times the normal licence fee.

(b) Information is being collected and 
shall be laid on the table of the Sabha.

(c) and (d). No. Sir.

Conversion of Leasehold Into Freehold

/  8474. SHRI RAMCHANDRA.VEER-
J£EJLW\U the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a) the names of agencies currently 
administering the conversion of leasehold 
properties in Delhi into freehold;

(b) whether they have issued notifica-
tion to this effect;

(c) if so, the details thereof; and

(d) the nature of legal/economical/so-
cial objections received by the Government 
and the action taken thereon?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 

^SHRIM. ARUNACHALAM): (a) Delhi De-
velopment Authority and Land & Develop- 

-ment Office are the agencies administering 
the conversion of leasehold properties in 
Delhi into freehold.

(b) and (c). Detailed public notices have 
been issued by these agencies on 13th & 
15th April, 1992 giving details of the proce-
dure for conversion. Th application forms 
and brochures are on sale through desig-
nated branches of the Banks in-various lo-
calities.

(d) Representations were received for 
non-linkage between the rate of conversion 
fee and notified land rate, conversion fee not 
to exceed 10 times the annual ground rent, 
non-levy of interest for accepting conversion 
fee in installments, no stamp duty on conver-
sion fee and no further registration formali-
ties including free conversion in the case of 
flats If the total land divided by number of 
fiats built on It to less than 50 Sq. mtrs. perflat 
and acceptance of Form *D’ instead of
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completion certificate and against compul-
sory nature of the scheme. The various 
options available in this regard have been 
considered and modifications wherever 
possible have been incorporated in the bro-
chure.

New Industries InTamU Nadu

8475. DR. (SHRIMATh KS.SQUNDA- 
RAM: Will the PRIME MINISTER be pleased 
testate:

(a) the number and types of new Indus-
tries registered in Tamil Nadu after the an-
nouncement of the new industrial policy; and

(b) the number of industries registered 
for foreign collaboration in Tamil Nadu dur-
ing the above peiod?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) AH schemes of registration of 
industries have been abolished under the 

fsjriew Industrial Policy.

(b) Approvals for foreign collaboration 
generally do not indicate the location of the 
projects to be set up under the collaboration 
and accordingly details of foreign collabora-
tion approvals specific to a location are not 
centrally maintained.

[Translation]

Proposals for New Industries in Rajast
han

8476. PROF. RASA SINGH RAWAT: 
Will the PRIME MINISTER be pleased to 
state:

(a)the number of proposals of Govern-
ment of Rajasthan forthe registration of new 
industries pending with the Union Govern-
ment for approval;

(b) the number of industries to whlcy 
approval has been accorded during the last 
six months; and

(c) the time by which decision is likely to 
be taken on the proposals which are under 
consideration?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (c). Underthe new Industrial 
Policy announced in July, 1991, all schemes 
of registration of industries have been abol-
ished.

[English]

Desalination of Sea Water

/  8477. SHRI BAPU HARICHAURE: Witt 
thfe PRIME MINISTER be pleased to state:

(a) whether any scientific techniques 
have been developed for desalination of sea 
water;

(b) If so, the details thereof;

(c) whether any scheme has been drawn 
upto utilize those techniques for commercial 
purposes; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVLOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) One of 
the membrane processes namely electrodia-
lysis technique which has been established 
for brackish water desalination has also been 
further developed and extended to sea wa-
ter desalination in two-stage process.

(b) After successful laboratory testing, 
proto-type two-stage sea water desalination 
plants by electrodicalysis of capacity 5cubic 
meter per day were installed by Central Salt
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& Marine Chemicals Research Institute, 
(CSMCRI) Bhavnagar and operated In Kav- 
aratti Islands In January 1989, and Mlnlcoy 
Islands In April, 1990 in the Union Territory of 
Lakshadweep. The third unit has been pro-
vided to Andaman Island for installation. A 
fourth proto-type unit was installed at Viveka- 
nanda Rock, Kanyakumari during Novem-
ber, 1991.

(c) and (d). Brackish water desalination 
by electrodialysis bechniques knowhow has 
been released to two commercial parties by 
National Reseach Development Corpora-
tion. The parties are M/s. Thermx Ltd., Poona 
and M/s. Nuchem Plastics Ltd., Faridabad.

foreign Collaboration in Consumer 
'  Jndustd«L_

8478. SHRI AR.lt IN  f t  KARAN SETHI- 
Will the PRIME MINISTER be pleased to

(a) the names of the industries which fall 
in the category of consumer industries;

(b) the number of foreign collaboration 
agreements approved for consumer indus-
tries after the announcement of new indus-
trial policy; and

(c) the number of cases where foreign 
participation in equity has also been permit-
ted?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) ‘Consumer Industries’ cover 
wide range of unspecified products. The 
Advisory Group on Consumer Industry set 
up by the Planning Commission has, how-
ever, identified processed foods, drugs and 
pharmaceuticals, soaps, detergents and 
toiletries, bicycles, motorised two wheelers 
and automobiles, leather goods, consumer 
durables, sports goods and toys, footwear 
and electronic items as consumer products.

(b) WhHe data on foreign collaboration 
approvals granted in the above category of 
Industries is not being maintained sepa-
rately, about 350 approvals have been to- 
sued from 1st August, 1991 to 31 st March, 
1992 for manufacture of various products. 
Including the above consumer items, cov-
ered by the Scheduled Industries viz. electri-
cal Equipment, Telecommunications. Trans-
portation, Commercial, Office and House-
hold Equipments, Drugs and Pharmaceuti-
cals, Food Processing Industries. Soaps, 
Cosmetics and Toilet preparations, Rubber 
goods, Leather, Leather goods and Pickers 
and Timber products.

One FC approval has also been issued 
for manufacture of Toys and Educational 
Aids', which is a non-Scheduled Industry.

(c) Of the 351 approvals referred to 
above, about 120 proposals involve foreign 
equiety participation.

Shiftina of Offices from Delhi

8479. DR. KARTIKESHWAR PATRA: 
| Will the Minister of URBAN DEVELOPMENT 
! be pleased to refer to reply given to Un- 

starrred Question No. 1236 dated 4.3.1992 
and state:

I
(a) the name of the town/places to which 

37 offioes are scheduled to be shifted;

(b) the name of the Public Sector Under- 
/  tajyaosJhathave their headquarters located 
Vjjn Delhi, Faridabad, Gurgaon and Ghazia-

bad areas; and

(c) whether the Government have any 
proposal to shift offices of thesejundfitfak- 
ings to places of their actual woik?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT



(SHRI M. ARUNACHALAM): (a) and (b) As takings have their work site spread aH over
per details given in the Statement. India and the selection of sites for shitting

has been left to Administrative Ministry/Public
(c) Many of these public Sector Under- Sector Undertaking
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[Translation] E nglish]

^nglne Contract by BHEL Large/Medlum/Small Units In Kerala

8480. SHRI N .J. RATHVA: Will the 
PRIME MINISTER be pleased to state:

(a) whether the Bharat Heavy Electri-
cals Limited (Jhansi Unit) has bagged any 
contract for electric englns from Asea Brown 
Bovery (ABB), a Switzerland based com-
pany; and

(b) if not, the facts and reasons there-
for?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a). No Sir.

(b) Asea Brown Boveri has neither asked 
BHEL nor BHEL has submitted any offer for 
electrict engines to ABB.

8481 ■ PRQR SAvrrHRt IAKSH/
MANAN: Will th eP R IM E M IN IS T E R ^  
pleased to state:

(a) the number of large, medium, srliall 
an tiny Industrls set up in Kerala during the 
last tree years in private and Joint sector 
separately; and

(b) the number of proposals for letters of 
intent of Kerala pending with the Union 
Government?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P,J. 
KURIEN)* (a) The following number of let-
ters of intent and registrations were granted 
during 1989 to 1991 for setting up of large, 
mdium and small scale industris in Kerala:-

1. Letters of Intent 33
(January, 1989 to December, 1991)

2 . Schemes registered with DGTD. 12
(January, 1989 to June, 1991)

3. Small Scale Units registered with Small Industries 57738
Development Organisation as at the ent of
December, 1990

I Data in respect of tiny industries is not 
[ centrally maintaned in the Department of 
Industrial Development.

(b) 20 applications for grant of letters of 
intent for setting up industries in Kerala State 
were pending considerations ap on 1 5.4.92.

lAllotme ot Government Accommoda
tion

frM -S H R l BHUWAN-CHA^fiA

KHANDURI: Will the Minister of URBAN 
DEVELOPMEMENT be pleased to state:

(a) whetherthe Government are aware 
that there is resentment among the senior 
employees of Union Government in the 
matter of allotment and change of Govern-
ment aocommodation;

(b) if so, the facts thereof;

(c) it not, the position of residential
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accommodation allotted on Next Available 
Vacancy/First Available Vacancy and spe-
cial basis, since July 1991; and

(d) the action being taken to redress 
such grievances/resentment of employees?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAMA): (a) and (b). 
Since the demand for Government accom-
modation far exceeds the availability, senior 
employees oftern have to wait for many 
years before Government accommodations 
is allotted to them.

(c) Type 1 — 192

Type 11 - 511

Type III — 218

Type IV — 74

Type VA — 15

Type V B — 30

Type Cll — 22

Hostel — 7

(b) if so, the steps taken or proposed to 
be taken by different coal companies in this 
direction;

(c) the specific programme drawn up by 
Coal India Limited in the matter; and

(d) the details thereof ?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P.A. SANGMA):
(a) to (d). Yes, Sir. Central Mine Planning 
and Design Institute Limited is the nodal 
agency for detailded exploration In therrcaf- 
ield areas of Coa India Limited. In the Go-
davari Coalfield exploration work is carried 
out by Singareni Collieries Company Ltd. 
CMPDIL & SCCL have been continuing its 
detailed exploration duting the 8th Five Year 
Plan for providing support in view of the 
increasing demand for coal. For this pur-
pose, CMPDIL has deployed basides its 
own drilling resoruces, the resources of 
Mineral Exploration Corporation Ltd., the 
State Governments and other agencies. 
Planning Commission has indicated a drill-
ing programme of 15.065 lakhs metres for 
CIL for 8th Plan period as a whole. The 
details of the programme is given below:-

(lakh metres)

(d) The ad-hoc allotments/change have 
been restricted to one out of every 5 houses 
available for allotment. This ration of 1.4 
ensures that the interest of those waiting for 
‘In turn’ allotments is not overlooked.

Coal Exploration

8483. SHRIMATI VASUNDHABA 
RAJE: Will theTOsterof COAL be pleased 
to state:

(a) whether the Government have any 
proposal to intensify coal exploration during 
Eighth Five Year Plan;

Departmental 7.690

MECL 6.300

Others (M.P.Govt.
Orissa Govt, and
Private agencies) 1.075

15.065

im  over of public sector undertakings

8484. D a  Y.S. RAJASEKHAR REDDY
I th 

/state:*
k ill the PfflffiE MINISTER be pleased 16
' ctato1*



285 Written Answers VAISAKHA 9,1914 (SAKA) Written Answers 286

(a) the turn over of top fifteen public 
Sector undertakings during the year 1991- 
92; and

(b) the profits made by each of them 
during the above period after paying taxes?

MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON); (a) and (b). A Statement show-
ing turnover of top 15 Central PSUs during
1990-91 upto which period only the informa-
tion is available, is enclosed alongwith Net 
Profit/Loss for this period.

THE MINISTER OF STATE IN THE
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Development of Greater Noida as 
Industrial City

8485. SHRI RAJNATH SONKAR SHASr 
TRlLWill the Minister of URBAN DEVELOP- 
MENT be pleased to state:

(a) whether 540 plots were allotted to 
develop Greater Noida as an ideal industrial 
city;

(b)if so. the number of plots out of them 
allotted to the Scheduled Castes and people 
belonging to general category;

(c) whether any facility has been pro-
vided to persons belonging to Scheduled 
Castes in order to encourage them for set-
ting up industrial units in Greater Noida and 
other industrial areas of Delhi; and

(d) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Govt, of 
India do not make such allotments in Greater 
Noida.

(b) Does not arise.

(c) and (d). Special facilities provided to 
persons belonging to Scheduled Castes in 
Delhi include reservation of sites and differ-
ential rate of interest.

[English]

Rajasthan Atomic Power Station

8486. SHRI RAM NARAIN BERWA: 
Will the PRIME MINISTR be pleased to 
state:

(a) whether Rajasthan Atomic Power 
Station has out-lived its life and it never

functioned in its full capacity;

(b) whether a huge quantity of spare 
parts worth Rs. 1 .4 3  crores were imported 
during the year 1 9 8 1 -8 4 .  are still lying un-
used; and

(c) whether Government have fixed any 
responsibility on the officers, who were re-
sponsible for such lapse?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVNCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Rajasthan Atomic 
Power Station presently in operation com-
prises tow units of pressurized HeavyWater 
Reactors. The second Unit has been operat-
ing satisfactorily ever since it commenced 
commercial operation and has achieved a 
lifetime capacity factor of 60 per cent. This 
unit's original installed capacity of 220 MWe 
has been rerated to 200 MWe with effect 
form April 1,1991 based on the operational 
experience.

The first unit of Rajasthan Atomic Power 
Station, suffered a problem of ligth water 
leak from one of its end shields in 1981. With 
considerable innovative solutions, the repair 
was carried out by mechanical sealing of the 
leak. The Atomic Energy Regulatory Board 
have stipulated operational power limit upto 
100 MWe for this unit since 1987 conse-
quent on this repair of the end shield. This 
unit was derated to 100 MWe capacity with 
effect from January 1,1992.

(b) and (c). The spare parts-refeoed to 
and worth Rs. 1 .4 3  crores are mainly for 
turbine generator governing systems of unit 
I and II of the Rajasthan Atomic Power 
Station. These spares cover the require-
ment for a full life time and are to be kept in 
stock as insurance spares for replacement, 
whenever necessary. These willnot become 
obsolete at any stage. Bulk purchase was 
done to ensure availability of these spares
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for lifetime to take care of contingency of 
supplier discontinuing the manufacture of 
these spare parts.

Property Dealers in Delhi

8487. SHR VUAY NAVAL PATIL: Will 
the MinisterofURBAN DEVELOPMENT be 
pleased to state: /

(a) whether a number of property deal* 
ers are operating in Delhi without any li-
cence;

(b) whether the customers are being 
cheated or charged heavily by these prop-
erty dealers; and

(c) if so, the steps the Government 
propose to take to streamline this profes-
sion?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes, Sir.

(b) and (c). Charges recoverable by 
property dealers have not been laid down by 
the Government. Remedy for cheating or 
other misbehaviour already liesjnthe Indian 
Penal Code.

New Strategies by BH&L__

t»88. SHRI GEORGE FERNANDES: 
Wiii tjhe PRIME MINISTER be pleased to 
state

'(a) whether the Bharat Heavy Electri- j 
cate Limited (BHEL) has chalked out any 
strategy to meet the situation arising out of" 
changes in industrial and economic policy of 
the Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K.

THUNGON): (a) and (b). BHEL has reviewed 
its strategies in the context of changes in the 
industrial trade and fiscal policies. It is adopt-
ing the following approach to meet the situ-
ation:

1. Mopping up business from existing 
power stations through life exten-
sion, renovation/modernisation of 
old equipment.

2. Diversification into new synergistic 
growth areas where BHEL's exist-
ing infrastructure, skills and capa-
bilities could be gainfully utilised.

3. Greater thrust on exports (both 
physical anddemand) by focussing 
on specific potential areas. A com-
pany vide programme to obtain ISO- 
9000 quality certification is being 
pursued.

4. Joing working with reputed com-
panies by formulating bids with 
consortium arrangements.

5. Retaining market leadership in 
existing areas by selective mod- 
ernisation/upgradation of facilities 
and technologies.

6. Marketing drive to obtain balance 
orders of VIII Plan and IX Plan lor 
power generating equipment.

Purchase Bills of Praga Tools Limited

8489. SHRI DAUATRAYA BANDARU: 
Wiii the PRIME MINISTER be pleasefW
state: /

I

(a) whether a large number of material 
purchase bills were passed in Pragy Tools 
Ltd. without actually purchase of material 
during 1990-91 and 1991-92 till date;

(b) if so, the details thereof and loss
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incurred by the Company as a result thereof;

(c) whether any enquiry has been con-
ducted in this regard;

(d) if so, the details thereof; and

(e) the action, taken to stop recurrence 
of such incidents in future?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No, Sir.

(b) to (e). Do not arise.
i

Shipment Contract for Import of Fertlh- 
Izers_  ̂ i

8490. SHRI RAMA KRISHNA K C #  
jft|THALA! Will the PRIME MINISTER be 
pleased to state:

(a) whether the Government havef re-
ceived any complaints regarding irregulari-
ties in finalising shipment contract for import-
ing of DAP and other fertilizers in Godavari 
Fertilizer and Chemicals;

(b) if so, the details thereof; and

(c) the details of those shipping Agen-
cies which have filed the tenders for import of

fertilizer for Godavjirl Fertilizer and Chemi-
cals and the amount quoted by them for 
shipment?

THE MINISTR OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZER (DR. CHINTA MOHAN): (a) and (b). 
Minerals and Metals Trading Corporation of 
India Ltd. (MMTC) is the canalising agency 
for the import of DAP on behalf of Govt, of 
India. Godavari Fertilizer and Chemicals Ltd 
was appointed as the handling agent for 
handling the cargo at Kakinada Port. Govt, of 
India has not received any complaint regard-
ing irregularities in the finaiisation of contract 
for importing DAP. A complaint, however, 
has recently been received against Godav-
ari Fertilizer and Chemicals Ltd which, Inter- 
alia, refers to irregularity in the bagging of 
materials.

(c) According to the report received 
from the State Government, Godavan Fertil-
izer ad Chemicals Ltd had received-fates 
from three short listed companies namely 
East Coast Shipping Agency, Orissa Steve-
dores Pvt. Ltd and E.C. Bose & Co., for 
carrying out operations regarding the dis-
charge and despatch of the imported mate-
rials The rates of the three agencies as 
reported by the State Government, are 
mentioned in the Statement enclosed.
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Regarding Production of Polymers

8492. SHRI SANDIPAN BHAGWAN 
THQRAIi Will the PRIME MINISTER be 
‘pleased to state:

(a) the production of polymers in the 
country for the past three years;

(b) the details of proposals under con-
sideration for the development of polymers 
for multiple use;

(c) the steps taken to identify new areas 
in public/jprivate sectors a vital role;

(d) the details of Research and Devel-
opment proposals cleared for development 
of polymers during the last three years, loca-
tion-wise?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a)Thetotal 
production of 5 major polymers namely, 
LDPE, HDPE, PP PS & PVC for past 3 years 
is as follows :-

1990-91 362867 MT

1989-90 324885 MT

1988-90 322523 MT

(b) to (d). Activity relating to the usage of 
polymers and Research and Development is 
carried out by the individual manufacturers 
as per the requirement of markets.

[Translation]

Requirem/nt ofFortUteei'clurlng Eighth 
Plan

8496. SHR RAJE SH KUMAFjt: Will the 
PRIMErMINISTER be pleased to state:

(fit) whether the Government have as-
sessed the requirement of chemical fertiliz-
ers for each year of Eighth Five Year Plan;

(b) if so. the details thereof;

(c) whether any assessment have also 
been made regarding the requirement to be 
met within the country and the quantity to be 
imported;

(d) if so, the details thereof;

(e) the details of foreign exchange to be 
incurred annually on import of chemical fer-
tilizers during the same period; and

(f) the time by which the country is likely 
to become self-reliant in the production of 
chemical fertilisers’

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) to (f). 
The estimates of the consumption and pro-
duction of chemical fertilisers and the gap 
between th two projected durig the 8th Five 
Year Plan are as under:-
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The estimates of production include the 
benefits available from the projects under 
implementation and the projects for which 
gas has been allocated.

The gap between the estimated con-
sumption and estimated production of fertil-
izers during the year is required to be met by 
imports. The exact amount of foreign ex-
change required to meet the gap envisaged 
during the 8th Plan cannot be given as this is 
subject to variety of variables like exchange 
rate, prevailing international prices in differ-
ent years, global demand supply gap etc., 
which cannot be foreseen. The foreign ex-
change requirement for the fertiliser sector 
for the year 1992-93 was at the level of US 
$ 2439 millions as projected in January 1992.

At present the entire requirement of 
potash and the bulk of the requirement of 
phosphate is met by import in different forms. 
In nitrogen, however, the country is self 
sufficient today to the extent of 86% of its 
project ec r̂equirement. A

1 Export of Marutl Cars

t - m e i^ H A R M A R B E M : Will 
E MINISTER be pleased to state:

hether the Government have re-
ceived orders for export of Maruti cars from 
abroad;

(b) if so, the details of the orders re-
ceived after January 1992;

(c) the number of cars exported after 
January 1992 and the names of the coun-
tries to which these cars have been ex-
ported; and

(d) the foreign exchange earned there-
from?

• THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K.

THUNGON): (a) and (b). After January 1992, 
Maruti Udyog Limited received confirmed 
orders for export of 7953 vehicles. Orders 
are placed by the dealers on a monthly 
basis. However, on the basis of existing and 
expected contracts, Maruti Udyog Limited 
exprects to export around 25,000 vehicles 
during 1992-93.

(c) Maruti Udyog Limited has exported 
6881 vehicles (including deemed exports) 
after January 1992 to the following coun- 
tries:-

Australia, Bangladesh, Bhutan, Hun-
gary, Italy. Malta, Nepal, Pakistan. Poland. 
Portugal, South Pacific Islands, Sri Lanka 
and Yugoslavia.

(d) The foreign exchange earned there-
from is approximately US$ 23 million.

[English]

Disinvestment of Shares of Public 
Sector Undertakings

8495..SHR1 ANANDRATNA MAURYA:

f’lll the PRIME MINISTER be pleased to 
ate:

(a) the total amount collected from dis-
investment of shares of public sector under-
takings during the last financial year;

(b) the manner in which the amount was 
spent;

(c) whether the Government propose to 
plase any status paper in this regard; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). The total amount 
from disinvestment of shares of public sector
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enterprises during the last financial year is 
Rs. 3038 crores. The amount was meant for 
raising resources.

(c) No. Sir.

(d) Does not arise.

[Translation]

Scheme of Public Engineering In 
^Uttar Pradesh

8496. DR. LAL BAHADUR RAWAL: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state:

(a) whether a proposal ol Public Health 
/  Engineering Department of Uttar Pradesh is 
Hinder consideration of Government;

(b) if so, the details thereof; and

(c) the action taken so far by the Gov-
ernment on the said schemes?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No. Sir.

(b) and (c). Do not arise.

[English]

' Utilisation of Bagasse of Paper 
Production *

8497. SHRI SOBHANADREESWARA 
|RAOVADDE7vffiT^^
(pleased tcfstate:
/

(a) whether any studies were made 
regarding utilisation of bagasse to produce 
bio-gas which can be utilised as feed stock 
into the boilers in sugar factories, afterwhich 
the fibre insludge can be further utilised for 
production of paper;

(b) If so, the details thereof; and

(c) the steps proposed by the Govern-
ment to encourage utilisation of tanasse in 
paper manufacturing to reduce cutting of 
trees?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF.P.J. 
KURIEN): (a) The Government is not aware 
whether any studies have been made in this 
respect.

(b) Does not arise.

(c) The Government have taken follow-
ing steps to encourage the use of bagasse in 
paper making:-

(i) manufacture of writing and printing 
paper and uncoated kraft paper 
containing not less than 75% by 
weight up pulp made from bagasse 
is exempted Irom excise duty.

(ii) paper units, based on u?-> of mini-
mum 75% pulp from bagasse have 
been exempted from Industrial 
Licensing provisions.

[Trans/at/on]

Land AcatJlred by Coal Companies

8498ySHRI SIMON MARAND1: Will the 
Minister/if COAL be pleased to state:

( f l the total area of land acquired in 
Bihaa particularly in Chhotanagpur and 
Santnal Pargana, by the Central Coalfields 
Ltd., Bharat Coking Coal Ltd., Eastern Coal-
fields Ltd. for their projects during the lat 
three years:

(b) the total mifflbfer id  parsons dis-
placed by thee* during the above pe-
riod;
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(c) the total amount of compensation 
paid to these displaced persons so far and 
the guidelines laid down for providing em-
ployment to these displaced families;

(d) the details of the implementation 
report during each the last three years; and

(e) the time by which the remaining 
displaced persons are likely to be paid 
compensation and provided with employ-
ment?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHIR P.A SANGMA):
(a) to (e). The information is being collected 
and will be laid on the Table of thef House.

/
[English^ ,

'’Ubemolltlon of Flats In Pocket A-11, 
Kalkajl, Delhi

JMQQ nR p A ^ P . q ^ n H A N i n T n M A R -  

Will the Minister of URBAN DEVELOPMENT 
pe pleased to state:

(a) whether out of 40 fiats declared 
dangerous in pocket A-11, Kalkaji, New Delhi, 
only 16 flats have been demolished so far;

(b) the time by which the remaining flats 
are likely to be demolished; and

(c)the arrangement made/being made 
by the authorities to provide similar alterna-
tive accommodation to them?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) The remaining 24 flats were found to 
be repairable and therefore the question of 
tfeeir demolition does not arise.

(c) Question does not arise In view of

the reply to part (b) above. 

[Trans latioJi\

Electronic Watches

8500. SHRIMATI SHFFI AGALITAM;
/  SHRITEJ NARAYAN SINGH:I *- *•»“•«**«* W i , ........

Will the PRIME MINISTER be pleased 
to st^te:

(a) whetherthe Government propose to 
manufacture low priced electronic watches 
on a large scale; and

(b) if so. the likely price of such elec-
tronic watches?

„ THE MINISTER OF STATE IfTTHE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) HMT is proposing to Intro-
duce low priced digital electronic watches 
during 1992-93.

(b) The price of such electronic watches
,/nay,be around Rs. 1,00to,200.

! j

Amount Outstanding Against CIL

8501. SHRI MOHAMMAD AJW
JVSHRAFFATM!:" ‘

SHRI NITISH KUMAR:

Will the Minister of COAL be pleased to 
state:

(a) whether a huge amount is to bepaid 
by tfieXoal India Ltd. as liability to the 
Government of Bihar upto the end of March 
1992; ^

(b) if so. the details thereof;

(c) whetherthe State Government has 
demanded the payment several times;

(d) If so. the reasons for not making the
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(e) the time by which the said amount is 
likely to be paid?

THE MINISTER OF STATE OF THE 
MINISTRYOF COAL (SHRI P.A. SANGMA):
(a) Coal India Limited (CIL) have informed 
that they owed some amount to Government 
of Bihar on account of cesses on coal.

(b) The exact amount of liability on 
account of cess ts being ascertained by 
reconciliation of accounts.

(c) Yes, Sir.

(d) and (e). Pending reconciliation of 
accounts and ascertainment of exact amount 
of liability a sum of Rs. 101.31 crores has 
been paid by Coal India Limited to Govern-
ment of Bihar towards cess in 1991-92. If 
Coal India Limited is found liable to pay 
some more amount as a result of reconcili-
ation. the same will also be paid.

(0 Production

ngllsh]
Bamaqundam Iflfafeem Coal Profact
. 8502. SHRI M-G- REDDY:

SHRI RAMA KRISHNA KQ tk. 
ATHALA:

Will the Minister of COAL be pleased to 
s|ate: ‘ "

\ (a) the revised cost of Ramagundam 
Ptiase-ll Coal Project;

(b) the revised completion date; and

(c) the details of physical targelslixed 
and the progress made so far?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S.B. NYAMA- 
GOUDA): (a) The revised sanctioned cost of 
Ramagundam Open Cast-ll Project is Rs. 
554.22 crores.

(b) The revised completion date is by 
March, 1995.

(c) Some of the major physical targets 
set and progress made are:

Year Coal Overbuden removal (OBR)

(million tonnes) (mrm

1991-92 Target 0.20 0.50

Actual 0.65 0.88

Von:
Land acquisition and rehabilita-

Actual requirement of land till
1991-92 was 480.68 ha. and the 
physical possession till March, 1992 
was 488.03 ha. The rehabilitation 
of the Negepalli village Is almost 
complete.

(iii) Mine development:
Scheduled removal of overburden in 

the Box-cut till March, 1992 was 3.74 mrrr 
and the actual removal was 3.45 mm*.

W "  ff
[Translation] f

Complaints regarding Pyhllc Griev
ance* and Pension

8503. SHRI VILASRAO NAGNATHRAO
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GUNDEWAR: Wlllthe PRIME MINISTER be 
pleased to state:

(a) the number of complaints received 
by the Government from Maharashtra re-
garding public grievances and pension dur-
ing each of the last two years;

(b) the number of complaints disposed 
of so far; and

(c) the steps taken to dispose of the 
remaining complaints?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVNCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). There is no 
system of tabulation is territorial terms of the 
publicgrievances/complaints including those 
relating to pension received by the Govern-
ment. Grievances pertain to a wide variety of 
work of Government being performed by a 
large number of units indifferent parts of the 
country. These are sent to Ministries/De-j 
partments and other authorities concerned) 
fortaking expeditious action thereon as well 
as informing the complainants about thel 
action taken. Instructions are issued fronv 
time to time for streamlining and strengthen-
ing the machinery for effective and prompt 
disposal of grievances.

[English]

Computers in Hindi

f 4. SHR PARAS RAM BHARDWAJi. 
PRIME MINISTER be pleased to

(a) whether computers imported for 
computer education are In English and other 
cyber 810 and 830 which are in actual use 
are also in English only;

(b) whether the Government have con-
ducted any survey to find out the number of

computers required In Hindi; and

(c) if so, the time by which these are 
likely to be provided for use?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRE VANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) Computers imported 
for computer education and other uses are in 
English. The necessary hardware and soft-
ware for using these computer systems in-
cluding cyber 810 and 830 in Hindi and other 
Indian languages are already available In 
the country.

(b) No, Sir. Personal Computers have 
the facility to use Hindi or other Indian lan-
guages by add-on hardware and software 
available indigenously.

(c) Does not arise., „

Construction of DDA Flats In Kondali

8505. SHIR PIUS TIRKEY* Wiir the 
Minister of URBAN DEVELOPMENT be 
pleased to state:

/
(a) whether the Delhi Development 

Authority have completed the construction 
of flats at Kondali in the year 1989;

. (b) if so, the details thereof;

(c) whether the construction of a num-
ber of fiats are yet to be completed; and

(d) if so, the reasons for delay and the 
time by which it is likely to be completed?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). The 
DDA has reported that there has been delay 
in the execution of Self Financing Scheme 
houses at Kondli Gharoli. The execution of 
the project was delayed on account-of the
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time taken in sorting out design problems 
These problems have now been sorted out 
and maximum efforts are being made to 
speed up the work and to make up for the 
delay to the minimum extent possible

The project is likely to be completed by 
December, 1993

Hindrances In NCR Project

^506 SHIR
------D^ASEKHARAt. JytUfi-

T h y  „
SHIR~ V s r e e n iy a s a

Pr a s a d .*
SHRI SANAT KU^AR MAN

DAL

Will the Minister of URBAN DEVELOP- 
"MENT be pleased to state

(a) whetherthe attention of the Govern-
ment has been drawn to a press news item 
captioned "Delhi Master Plan hinders NCR 
Project” as reported in the Economic Times 
dated the 4th April, 1992,

(b) * so, the reaction of the Government 
thereto,

(c) whether the migration to Delhi and 
'growth of slums has created hinderanees in 
the NCR project, and

(d) if so, the steps Government propose 
to take in this regard?

THE MINISTER OF STATE IN THE 
MiNIStaY OF URBAN DEVELOPMENT 
(SHRI MN^RUNACHALAM) (a) Yes Sir

(b) ThetNational Capital Region* Plan- 
ning Board is preparing 2 sub-regional Plans 
for Delhi, to synchronise with the Master 
Plan for Delhi-2001

(c) and (d) While recognising the fact of

migration to Delhi, and the growth of slums, 
the National Capital Region Planing Board 
has planned for the development of 11 prior-
ity towns in the Region, so as to promote 
additional employment generation and slow 
down the process of migration into Delhi

Violation of Labour Laws by Textile 
industries

f>507.SHR!K V THANGKA BALU Will 
RIME MINISTER be pleased to state

((a) whether there is blatant violation of 
labour laws by the jute and textile industries,

(b) if so, the number of labour laws 
violated during the last two years State- 
wise, and

(c) the action taken by the Government 
against jute and textile industrialists who 
violated the labour laws?

THE DEPUTY MINISTR IN THE MINIS-
TRY OF LABORU (SHRI PABAN SINGH 
GHATOWAR) (a)to(c) The nformationis 
being collected and will be laid on the Table 
of the House

[Translation] f

Shorjege of Drinking Water in Uttar 
Pradesh

9fe08 -DJL&R. GANGWAR Will the 
Minister of URBAN DEVELOPMENT be 
pleased to state

(a) the number of towns in Uttar Pradesh 
where there had been shortageuf drmkmg 
water in 1990-91

(b) whether any financial assistance 
has been provided to the State Government 
by the Union Government by overcome the 
crisis of drinking water during this period, 
and
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(c) If so, the details thereof?'

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) 613 town# 
out of the 689 towns in Uttar Pradesh had 
piped water supply only and almost all the 
towns had been facing shortage of drinking 
water In 1990-91.

(b) and (c). Financial assistance of Rs. 
190.2 lakhs had been provided to the State 
Government for installation of hand-pumps 
and sinking of tube-welis in the drought 
effected urban areas.

[English]

IndustdaUUsput̂ Cases in Cenflj•aLt 
Labour Courts

8509. SHRI N. DENNIS:_
SHIR. BR&A.KISHQBE IB I- 

EAIfcfik—- 
SHRI RAM .TAHAkJadL 

dUPHABY;^
SHRI MOHAMMAO.^ALL. 

ASHRAF FA^MI:__

i Will the PRIME MINISTER be pleased 
to state:

(a) the number of Central Labour Courts 
and Tribunals In the country, State/Union 
Territory-wise;

(b) the number of industrial disputecases 
pending before these courts, State/Union 
Territory-wise;

(c) whether there is any proposal for 
setting the cases pending for more than ten 
years within three months;

(d) If so, the details thereof; and

(e) If not, the steps taken^roposedto be 
taken for early disposal of these cases?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) There are eleven 
Control Government Industrial Trtounals- 
cum-Labour courts in the country two each In 
the States of Bihar, Maharashtra and West 
Bengal and one each in the States of Karna-
taka, Madhya Pradesh and Uttar Pradesh 
andthe Union Territories of Chandigarh and 
Delhi. Sanction for setting up of one Central 
Government Industrial Tribunal-cum-Labour 
Court at Jaipur in Rajasthan has been is-
sued.

(b) A statement indicating the number of 
industrial disputes and applications pending 
with various Central Government Industrial 
Tribunal-cum-Labour Courts as on 
31.12.1991 is annexed.

(c) to (e). 14 industrial disputes are 
pending for disposal for over ten years, of 
which 11 have been remanded for fresh 
hearing by the Calcutta High Court and the 
proceedings with regard to the othenrhave 
been stayed by either the Supreme Court or 
the High Court of Patna. The Presiding Offi-
cer has been requested to expedite disposal 
of the aforesaid 11 Industrial disputes re-
manded for fresh hearing.
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T̂iansfctffong

Promotion of SC/ST Officers in Higher 
Grades and Provision of Ressrvatlon

8510. SHRiBHERULALMEENA: Will 
the PRIME MINISTER be pleased to state:

(a) whether there is any provision of 
> reservation forthe promotion of the persons 

belonging to Scheduled Castes and Sched-
uled Tribes from the lowest rank of Class ‘A* 

✓to higher posts in the Central Government 
Services;

(EiVfety

Rural Development ecltom—

8511. SHRI B,N, R EO Y: Will the 
PRIME MINISTER be pleased to state:

(a) the details of 
programmes carried out in 
Pradesh during the last

development 
of Andhra 

years;

(b) whether the targets have been 
achieved in the State during the above pe-
riod ; and

(b) If so, whether the Ministries and 
departments of the Union Government are 
promoting the persons belonging to these 
categories on higher posts on the basis of 
reservation; and

(C) if not. the details of the grades in 
which there is no reservation on available or 
filling up the posts by promotion and the 
reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). In promotion 
made on the basis of seniority cun fitness 
within Group ‘A’, there is reservation for 
î ersons belonging to Scheduled Castes and 
Scheduled Trftjes but no such reservation is 
available in promotion made by selection. 
Each Ministry/Department is responsible for 
implementing these orders and promoting 
the persons belonging to these categories 
on higher posts. Consolidated information 
about persons promoted to higher posts on 
the basis of reservation is not maintained 
centrally by this Department.

(c) if not. the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAI H. PATEL): (a) to (c). 
Rural Development is a State subject. Allo- 
cationsforthe Minimum Needs Programmes 
are made in the State Ran Budget. In addi-
tion to that during the last three years Gov-
ernment of India has provided Central assis-
tance to Andhra Pradesh for the following 
rural development programmes:

(i) Jawahar Rozgar Yojana (JRY)

(ii) Integrated Rural Development 
Programme (IRDP).

(iii) Accelerated Rural Water Supply 
Programme (ARWSP).

(Iv) Drought Prone Areas Programme 
(DPAP).

Financial targets have generally been 
achieved. A Statement giving details is 
enclosed.
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Projects for Integrated Infrastructural, 
Schemes T

the PRIME ̂ W S T C R ^ p l^ ^ ^ ta S e :

(a) whetherthe Government profoseto. 
develop a project for Integrated infrastructu-
ral schemes In the backward districts in the 
Eighth Five Year Ran;

(b) it so, the details thereat, and the 
amount allocated for the purpose;

(c) whether any such districts have been 
identified in Andhra Pradesh; and

m

- (d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) to (d). In pursuance of Policy 
Measures for promoting and strengthening 
small, tiny and village enterprises announced 
on 6th August. 1991, a draft scheme of 
Integrated Infrastructural Development (in-
cluding Technological Back-up Services) for 
Small Scale Industries in rural/backward 
areas has been prepared and Included in the 
Eighth Five Year Plan (1992-97) proposals. 
Details of the Scheme are being worked out 
in consultation with the concerned authori-
ties in the Centre and State/UT Govern-
ments.

[Translation]

Power from Tidal Wi

8514.SUBLSUB&
WHI the PRIME MINISTER be

(a) whether the work of power genera-
tion form the tidal waves had been started at 
Vizhinjam in Kerala;

since been started therein;

(o) If so. the annual production capacity 
thereof;

(d) whether the Government propose to 
start such projects In other places also; and

(e) if so. the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCESANDPENSiONS{SHBIMATI 
MARGARET ALVA): (a) to (c). Yes. Sir. A 
150 KW Wave Energy Plant was set up at 
Vizhinjam nearTrfvandrum andthe technol-
ogy for generation of electricity from sea 
waves was successfully demonstrated in 
October, 1991. It is a pilot plant and the 
experiments for further refinement are con-
tinuing. The plant has a capacity to generate 
4.45 lakhs of units of electricity per year at 
the site.

(d) and (e). Yes. Sir A project for con-
structing a breakwater integrated wave 
energy system at Thangassery in Kerala 
has been taken up.

[English]

Smallij$eKxlndlis!i)4s In 
Maharashtraf

8515. S f f i ANMA 
PRIME MINISTER be

tSfcU: Win the 
to state:

(a) the number of small and heavy in-
dustries set up in the public sector in Ma- 
harshtra during each of the last two years;

(b) whetherthe re is any proposal to set 
up mom small and heavy industries In public 
sector in the state; and

(c) If so. the details thereof?

(b) whether the power generation has THE MINISTER OF STATE IN THE



MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) No new Central public sector 
enterprise having its registered office in the 
State of Maharshtra has been set up during 
the last two years.

(b) and (c). Central public sector enter-
prises/industries in the States are set up on 
techno-economic considerations keeping in 
view the balanced regional development.

[Translation]

District Industries Central in Harjjana 
and Gujarat

8516. SHRI AVTAR SINGH BHADANA: 
Will the PRIME MINISTER bepleasjjd to 
state:

(a) the details of thft District Industries 
Centres set up in Haryana and Gujarat so 
far;

(b) whether the working of these centres 
is reviewed annually; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) The details of District Indus-
tries Centres set up in Haryana and Gujarat 
so far are giyen in the Statement below.

(b) and (c). The day to day working of 
the DICs is supervised by the State Govern- 
ments.

STATEMENT

District Industries Centres functioning hi
the State of Haryana and Gujarat

Haryana

1. Ambala

325 Written Ansm rs VAISAKHA9, 1914 (SAKA) Written Answers

2. BMwani

3. Gurgaon

4. Hlssar

5. Jind

6. Kama!

7. Kurukshetra

\ Mohindergarh

9. Rohtak

10. Sirsa

11. Sonepat

12. Faridabad

Gujarat

1. Amreif

2. Banskantha

3. Bharoach

4. Bhavnagar

5. Junagarh

6. Kutch

7. Mehsana

8. Panchmahal

9. Sabaikantha

10. Surenderanagar

11. Ahmedabad

12. Rajkot
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13. Jamnagar

14. Kheda

15. Vadodara

16. Surat

17. Valsad (covers Dang District also)

18. Gandhinagar 

[Ejngttsh^

Child Labour In Match Factories

8517. SHRI JEEWAN S H A R ^- Will 
' the PRIME MINISTER be pleased to state:

(a) whether the Supreme Court direc-
tive on the Sivakasi Child Labour Is being 
violated by the manufacturers of fire-works 
and safety matches;

(b) whether the child labour is being 
exploited by not paying monthly rates but are 
paid on piecerate system and work for more 
than 8 hours is taken from them;

(c) if so. the action taken against the 
manufacturers for violating the court's direc-
tive/orders; and

(d) the steps taken to ensure that the 
child labour is paid on monthly rates basis 
and no work for more than 8 hours is taken 
from them?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). The State 
Government of Tamil Nadu has initiated 
action to comply with the Supreme Court 
directive on the Sivakasi Child Labour. As 
regards minimum wages in the Match and 
Fire-works industry. theGovemment of Tamil 
Nadu have Informed that uniform time-rated 
wages have been fixed for certain activities

while piece-rated wages have been fixed for 
certain other activities. Since the employ-
ment of children Is prohibited underthe Child 
Labour(PnohibitlonandRegulation) Act, 1986 
In the processes of manufacture of matches, 
explosives and fire works, no monthly wage 
rates can be fixed for child workers. Action 
for prosecution is initiated by the appropriate 
authority when cases of violations of the 

sions of the Act are noticed.^provisk

/ CBI Investigation Into Maruti Udyog 
/ Limited

8518. SHRI MOHAN RAWALE: WIHthfr 
PRIME MINISTER be pleasedto refer to the 
reply given to Unstarred Question No. 4618 
on the March 25,1992 and state:

t  (b) the dats on which the Qentral Bureau
of investigation made references to the 
Ministry of Industry for permission to register 

^ases against the Chairman of the Maruti 
Udyog Limited;

(b) the reasons for which the permission 
is not being given to the C.B.I. to register 
cases against him and the persons respon-
sible for the delay in the matter; and

(c) the time by which a final decision is 
likely to be taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY («HRI P.K.
THUNGON): (a) to (c). The Information is 
being collected and wiii be laid on the Table 
of the House.

[Trapslation]

Different rates of Soft Coki_

, 8519. frA M  T A H A f  T J i*

OUI ill the Minister of COAL be 
to state:

(a) whether soft coke Is sold at different
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rates to the different consumers/users;

(b) if so, the rates thereof;

(c) whether the Government have re-
ceived complaints in this regard; and

(d) if sc, the action taken against those 
found guilty?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL(SHRIPA SANGMA):
(a) and (b). The Ministry of Coal allocates 
soft coke to States/Union Territories on half 
yearly basis for further distribution. The 
subsidiaries of Coal India Limited supply soft 
coke as per sponsorship issued by the State 
Governments/Union Territories at the rates 
fixed by the Government. The ex-collicy price 
of soft coke sold for domesticconsumption is 
Rs. 175/- per tonne and for industrial con-
sumption Rs. 300/- per tonne. The retail 
selling prices of soft coke to consumers 
would depend upon the additional costs of 
transportation, handling etc.

(c) and (d). Ministry of Coal is not aware 
of any complaints regarding higher prices 
being charged by retailers over and above 
the prices fixed by the State Governments/ 
Union Territories. Such complaints have to 
be looked into by respective State Govern-
ments/Union Territories.̂

NRI based Units inU.P.

8520. SHRI RAB1 RAY: Will tt^ PRIME 
MINISTER be pleased to state y 7

(a) whether some NRIs are setting up 
industrial units in Uttar Pradesh; and

(b) if so. the details thereof and the 
names of the countries to which they be-
long?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J.

KURIEN): (a) and (b). Since the Inception of 
Special Approval Committee (Non-Resident 
Indians), in November, 1983.82 approvals 
have been accorded (upto 31.3.1992) for 
issue of Letters of Intent, Foreign Collabora-
tion and Capital Goods import in the State of 
U.P. The proposals cover setting up of Print-
ing Press, manufacture of Beer. Computer 
etc. from NRIs from various countries like 
USA, UK, Germany etc.

[English]

Bursting of Amonia Gas,Pipe./

8521. §M Bt SHRAVAN „ WlJMAR 
PAJEL, Will the PRIME MINISTER be 
pleased to state: /

I
(a) whether an incident inyolving an 

amonia gas pipe burst at a cold istorage in 
Azadpur Subzlmandl at Delhi On April 5.
1992 left over a dozen persons including 
children working in the factory seriously in-
jured;

(b) whether the incident revealed seri-
ous lapses on the part of the factory owners 
in maintenance and running of the factories 
and blatant violation of the safety norms;

(c) if so, the details in this regard; and

(d) the action taken by the Government 
in this regard?

THE DEPUTY MINISTER IN  THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (d). According 
to the information furnished by Delhi Admini-
stration, there was an Incident of leakage of 
ammonia gas from the Ammonia Receiver of 
M/s. Buiaki Cold Storage. New Subzi Mandl, 
Azadput, Delhi on 5.4.1992. The leakage 
was caused due to rupture of the Air Purger 
Valve and Gauge Glass of the Ammonia 
Receiver. Out of 12 persons who were af-
fected, two adult persons were employees of
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M/s. Bulaki Cold Storage. On* of tho af-
fected persons who was not an omployae of 
M/s. Bulaki Cold Storage, died on 6.4.1992.

Mfe. Bulaki Cold Storage are not cov-
ered under the provisions of the factories 
Act, 1948. An F.I.R  concerning the incident 
has been filed with the Police Station, Adarsh 
Nagar, Delhi on 5.4.1992 by one of the 
affected persons.

Lease Agreement by E.C.L_

8522; SHRI HARADHAN ROY: \ftll the 
Minister of c o a l be pleased to Vtam:

(a) whether E.C.L. has enterea into any 
lease agreement with the Government of 
West Bengal before undertaking operation 
of Open Cast Projects;

(b) if so. the number and names of such 
Open Cast Projects;

(c) if not, the reasons thereof; and

(d) whether it is permissible to carry on 
Open Cast Project without entering into any 
lease agreement?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P A  SANGMA):
(a) to (d). Information is being collected and 
will be laid on the Table of the House.

Pedestrianlse the India Gate ar4a

8523. SHRI GURUDAS KAMAt: Will 
the Minister of URBAN DEVELOPMENT be 
pleased to state: I

(a) whetherthe Government propose to 
pedestrianise the area around India Gate in 
Delhi; and

(b) If so. the details thereof?

THE MINISTER OF STATE IN THE

MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) Yes. Sir.

(b) NDMC has reported that the area 
around India Gate attracts large number of 
tourists and visiters. This has given rise to 
parking problem within that area. According, 
a study has been organised by the NDMC to 
evolve a traffic management scheme for this 
area. Pedestrianisation has been introduced 
on an experimental basis In this area andthe 
traffic arrangements in this regard are still to 
be finalised.

Plantation orvRoad ,^dgs/pross|ngs

8524. SHRI SURYA NABAYAN YADAV: 
Will the Minister of URBAN DEVELOPMENT 
be pleased to state:

(a) whether important roads arid circu-
lar parks on road crossings in Delhi have 
been handed over to private sector for main-
tenance and plantation of trees;

(b) if so, the number of parks and roads 
presently handed over to private sector;

(c) whether such a scheme is beneficial 
to the Government; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (d). As 
per the information given by NDMC,*5 roads 
in their areas have been given to private 
parties on trial basis initially for a period of 1 
year for the plantation of trees and their 
maintenace. Cost of maintenance of 16 
roundabouts is also being spon&Qisd by 
private agencies. They are allowed to put up 
singboards as per the pattern approved by 
the NDMC.

The MCD has reported that 3 roads. 6 
traffic crossings and 1 park have been given
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to private agendas for developments and m int of Delhi Administration in February,
maintenance as per approved guidelines. 1992;

Both MCO and NDMC have stated that 
the arrangement would mean savings in 
respect of upkeep and maintenace of horti-
culture services in the park, roads, round 
abouts etc. On account of this procedure 
there is reasonable f inandal saving f orthese 
local bodies.

Committee oh Exit Policy

8525. SHRI CHITTA BASU: Will the 
PRIME MINISTER be pleased to sfete:

(a) whether the high power committee 
on the exit policy has been set qp by the 
Government;

(b) if so, the terms and reference of the 
Committee;

(c) whetherthe Committee has submit-
ted its report;

(d) if so, the details thereof; and

(e) If not, the time by which the Commit-
tee is Ifcely to submit its report?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) No. Sir.

(b) to (e). Do not arise.

Seizure of Rloe In Delhi

8526. SHRI RAJNATH SONKAR SHAS» 
JR I: Will the PRIME MINISTER be ppeasjra 
to state;

(a) whether lakhs of quintals of basfnati 
super fine rice worth crores of rupee/ has 
bean unaarthad/Bflfradf rnm IHap^lopnowns 

In Delhi by th*foodand Supplieglbepart-

(b) if so, the details thereof; and

(c) the details of the persons to whom 
the godowns belong and the action taken 
against them under the Essential Commodi-
ties Act. 1955?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON-
SUMER AFFAIRS AND PUBLIG-DISTRI-
BUTION (SHIR KAMALUDDIN AHMED): (a) 
and (b). Delhi Administration has reported 
that 52,441.43 Qtls of Basmati rice and 
51,845.85 Qtls. of non-Basmati rice was 
seized by the Food Supplies & Consumer 
Affairs Department in February, 1992.

(c) A Statement in this regard is given 
below.

STATEMENT

1. M/s. Unigrain Pvt. Ltd.. 2637, Naya 
Bazar. Delhi

2. M/s. Sachdeva & Sons, 78, Rithala 
Road. Delhi.

3. Mfc. Sachdeva & Sons Rice Mills Pvt. 
Ltd., 78, Rithala Road, Delhi.

4. M/s. Pepsi Food Pvt Ltd.

5. M/s. Pariwala, 4115, Naya Bazar, 
Delhi.

6. M/s. Satish Kumar & Bros. Pvt. Ltd.. 
4103-B. Naya Bazar, Delhi.

7. Raj Kumar Ashqj; Kumar, 4138-39, 
Naya Bazar, Delhi.

Ail the aforesaid dealers were found by 
Delhi Administration to be doing business 
without licence as required under the Delhi
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Foodgrains and Oilseeds Dealers Licensing 
Order, 1988. However. Delhi Administra-
tion, after warning these traders against fail-
ure to ensure strict compliance with the 
requirements of the Control Order in future, 
decided not to prosecute the traders merely 
for technical offence of functioning without a 
licence.

Individual cases were also examined by 
the U.T. Administration. After investigation 
and scrutiny of documents/records, the 
stocks of the above dealers were released 
on considerations, variously, of:—

(i) export contracts as supported by 
valid documents since stocks of 
basmati rice held for export are 
exempted under the aforesaid 
Order on fulfilment of certain condi-
tions;

(il) permission given by Government 
of India to export non-basmati rice;

(iii) quantity of stocks found to be within 
permissible limits in some cases; 
and

(iv) in the remaining few cases the 
stocks with traders functioning as 
Commission Agents not retaining 
any consignment for more than 15 
days..

Sewage-Sludge Plant through Gamma 
Irradiationo'**"* **

; 8527. JSHRLRAMA KRISHNA-KQN-
lATHALAL-Will the PRIME MINISTER be 
ipieased to state:

\  (a) whether the Government have
commissioned any project for treatment of 
sewage-sludge through Camma Irradiation 
in the country; and

(b) if so, the details of the estimated cost

and the places where it is commissioned and 
the capactty of the plant?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA); (a) Yes. Sir. Bhabha 
Atomic Research Centre has recently com-
missioned a Sludge Hygienisation Research 
Irradiator (SHRI) facility at Vadodara to ster-
ilise the sewage sludge of the city.

(b) The total expenditure involved is 
about Rs. 150 lakhs of which the cost of dvil 
construction and other installations is Rs. 
100 lakhs and the cost of irradiation source 
is Rs. 50 lakhs. The plant is located at 
Gajerawadl, Vadodra. The plant has the 
capacity to treat approximately 110 cubic 
meters of sewage sludge per day.

| Low Cost Housing Projects

6528. SKRL DATTAIPAYA BAN- 
DARlfc ' ̂

SHRI N.K. BALIYAN: 
SHRIMATI BHAVANA

CHIKHLIA:
SHRIMATI MAHENDRA 

KUMARI:
]

Will the Minister of URBAN DEVELOP-
MENT be pleased to state:

(a) the details of the low cost housing 
projects undertaken by the Government 
during 1990 and 1991; and

(b) the locations and the results achieved 
thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) And (b). 
Housing being a State Subject formulation 
and implementation of houisng projects Is 
mainly done by State Governments out their
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Plan atocations and institutional finance. 
, However, HUDCO is assisting various State

8. Alkaloids of Ergot

Governments and Housing agencies in tak-
ing up low cost housing projects with empha-

9. Thiopentone

sis on housing for EWS and LK3. 10. Propoxyphenazone

Foreign Equity In Pharmaceuticals 11. Pyrantal Pamoate
Sector -

8529. SHRI PABASJRAM BHABDWAJi 
Will the PRIME MINISTER be please*! to 
state: i

12. Norethisterone

13. Oxethazine

(a) whether the Government propose to
14. Pentazocine

permit 51 percent equity to foreign pharma-
ceutical companies; and

15. Norgestrai

(b) If so. the details thereof?
16. Dfpyridemoi

THE MINISTER OF STATE IN THE
17. Tolnaftate

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) and (b).

18. Triprolidine

The Drug Policy does not prescribe any 
limits on the equity permissible to foreign

19. Naproxen

pharmaceutical companies. However, as per 
existing Drug Policy, which is under review,

20. Nalidixic Acid

manufacturing activities of companies with 
ioreign equity above 40% are limited to 66

21. Chlorpromazine

bulk drugs listed in Statement and formula-
tions based thereon.

22.Chlorphentramine

STATEMENT
23. Betamethazone

24. Dexamethazone

1. Rifampicin 25. Chlorampheniool

2. Verapamil 26. Vitamin A

3. Cephalexin 27. Digoxin

4. PantothenateI 28. Dapsone
|

5. Bacitracin 29. Ailopurinol

6. Neomycin 30. Vitamin B 12

7. Cephaloridine 31. Prednizolone
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32. Baraigan Ketone 56. Prazinuantei

33. teuUn 57. Tobramycin

34. Primaquine 58. Tlmfloi

35. Amodiaquine 59. Cafazoiine Sodium

36. Succinyl Cholinechloride 60. Atenolol

37. Clofazamine 61. Nimustine

38. Thiabendazole 62. Prithyktone

39. Tetramisole 63. isosorbidemonoitrate

40. Framycetin 64. Any new drug for which the company 
conducted clinical trials and obtained

41. Cyclophosphamide Drug Controller's approval.

42. Mepacrine 65. Polh Vaccine

43. Triamicinolone 66. Measles Vaccine

44. Phenuylephrine [Translation]

45. Oxytocin
\

Effects of Jharkhand Bendh

46. Vitamin P (Rutin)
8530. .SHRI . ANAND RATNA

47. PrenylamineLacate MAUBYA:
SHRI DHARMANNA MON-

48. Thioridazine DAYYASADUL:
SHRI HARIKEWAL PRASAD:

49. Phenolthiazine
Will the Minister of COAL be pleased to

50. Penicillins itate:

51. Mianserian Hydrochloride I (a) whether the ‘Jharkhand Bandh' agi-
tation in Bihar has affected badly on the

52. Aminoglutethlmld production and despatch of coal;

53. Cinnarizine (b) if so, the amount Of loss to the coal 
mines located in and linked with Bihar as a

54. Becampicillln result thereof;

55. Captopril (c) the steps taken or proposed to be
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taken by the Government to make up.this 
heavy loss; and

(d) the steps proposed to be taken by 
the Government for regular supply of coal in 
such circumstances in future?

THE MINISTER OF STATE OF THE 
MINISTRY OF COAL (SHRI P A  SANGMA):
(a) and (b). As per the provisional informa-
tion provided by Coal India Limited, Central 
Coalfields Limited, Bharat Coking Coal 
Limited, and Eastern Coalfields Limited in- 
ter-alia, suffered a production loss of 2.66 
lakh tonnes of raw coal due to the agitation 
by Jharkhand Mukti Morcha during last week 
of March *92. Production of soft coke, hard 
coke and washed coal also suffered. 
Despatches of coal and coal products were 
badly affected.

(c) and (d). Coal companies propose to 
make up this loss by stepping up their pro-
duction and despatches. In such circum-
stances, coal companies and railways resort 
to contingency plans for maintaining sup-
plies of coal to the consumers to the extent y 
possible.

Fall In Production of Khedland Vllle^ 
Industries in U.P.

8531. DR. LAL BAHADUR RAWAtf Will 
the PRIMEMIN1St £A be pfeaseflwitate:

(a) whether there Is a fall In the produc-
tion by Khadi and Cottage industries jn Uttar . 
Pradesh during 1991-92 as compared to 
production in 1990-91;

(b) whether any new scheme has been 
chalked out by the Government to promote 
Khadi and Cottage Industries In Uttar Pradesh 
and particularly in Aligarh- district;

(c) If so, the details thereof and the 
manner In which assistance Is being pro-
vided to set-up more small scale industries in 
rural areas and the schemes for which this 
assistance is being given; and

(d) the amount given to rural areas of 
Uttar Pradesh for promotion of this industry 
during the last three years and the amount 
proposed to be given during the current 
year?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) During 1990-91 the produc-
tion in respect of khadi and villagaindustries 
was Rs. 60.30crores and Rs. 309.97crores 
respectively. The production figures for
1991-92 have not so far been compiled by 
KVIC.

(b) and (c). The main thrust of KV 1C is to 
develop the khadi and village industries in 
rural areas only. In Aligarh District of Uttar 
Pradesh the number of directly aided institu-
tions has been raised te 8. These institutions 
have been provided financial assistance by 
KVIC for the programmes underthe existing 
pattern of financial assistance.

(d) During the last three years (CVIC had 
disbursed funds to the extent indicated be- 
low:-

(Rs. in lakhs)

Khadi Village Industries

Grant Loan Grant Loan

1989-00 1472.88 472.09 154.93 1491.76
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(Rs. in lakhs)

Khadi : Village Industries

Grant Loan Grant Loan

1990-91 1731.88 417.92 47.92 1611.52

1991-92 449.62 1162.23 112.19 1221.78

(Provisional)

The KVIC have not finalised the allocations for 1992-93 to State KVI Boards.

[English)

Diversification of Fertiliser £ ' 
Cooperatives

8532. SHRI R _ SUREN PER REDt?V: 
SHR ARJUN CHARANSetflT:

I
Will the PRIME MINISTER be pleaied 

to state: I

(a) whether the Government propose to 
allow giant, cashrich fertiliser cooperatives 
to diversify into sugar mills, oil extraction 
units and other related agro industries.

(b) if so, the details thereof;

(c) whethersimilar proposals were made 
4n the past also; if so, the results thereof; 
and

(d) whether the Government are con-
sidering to give financial assistance to the 
diversifying units?

THE MINISTER OF STATE IN THE

MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (at There is 
no such proposal at present.

(b) Does not arise.

(c) No. Sir.

(d) Does not arise.

Ihvestment in Industrial sector In 
Tamil Nadu

8533. DR. (SHRIMATI) K.S. SOUNDA- 
IRAM: Will the PRIME MINISTER be pleased 
tb state:

' (a) the investment made in industrial 
sector in Tamil Nadu during 1990-91 and 
1991 -92 vis-a-vis investment made in other 
States; and

(b) whether the Govern mentpropose to 
increase the investment in industrial sector 
in Tamil Nadu during the Eighth Five Year 
Plan?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J.
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KURIEN): (a) The Planning Commission 
provides central assistance to the States in 
the form of block loans and grants to finance 
their Annual Plans, which also includes alio* 
cation for industries.

The approved outlays pertaining to

industrial sector in Tamil Nadu as well as 
other States and Union Territories are given 
statements-1 & II.

(b)The Eighth Five Year Plan (1992-97) 
has not been finalised.
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Institutional Arrangement for 
Sick Units _

8534. SHRI GEORGE FERNANDI 
Will the PRIME MINISTER be p lo i  
state:

&
to

(a) whether the Government propoke to 
establish any institutional arrangement for 
nursing sick units by involving trade unions, 
Industry and non-Govemment Organisations;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURlEty): (a) to (c). The existing policy 
towards revival of sick industrial units envis-
ages an integrated approach on the part of 
all parties concerned, viz., promoters, la-
bour, state/central Government, banks and 
financial institutions to provide reliefs/con-
cessions and need based working capital as 
also fresh term loans for revival of potentially 
viable units.

HUDCp Projects In Delhi

8535. SHRIMATl VASUNDHARA 
RAJE^Will the Minister of URBAN DEVEL-
OPMENT be pleased to state:

(a)thenumberof HUDCOprojects under 
/construction in Delhi;

(b) whether all of thesegarojects have 
been approved by the Board of Directors;

(c) if so, the details thereof; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) The follow-
ing projects entrusted by Government are

under construction by HUDCO in Delhi:-

(i) Community Centre and general pool 
residential quarters at Pinjrapole near 
Andrews Canj.

(ii) Office tnd Commurcial buildings at 
Plot Nos. 14,25& 26 at BhikajlGama 
Place.

(b)to (d). Information is being collected 
and will be laid on the Table of the Sabha.

[Translation]

^IncnuslojLQtilXNMn General Pool

/1536. SHRJMOHAMMAPALLASHR/^f 
FATMI: Will the Minlsterof URBAN DEVEL-
OPMENT be pleased to state:

J

(a) whet her the Government propose to 
place the employes of Mahanaaar Tele-
phone Ni^am Ltd. in the General pool of 
directorate of Estates as these employees 

'are also covered under the rules of Central
Government;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) to (c). There 
is no proposal with Government to place the 
employees of the Mahanagar Telephone 
Nlgam Limited in the general pool for allot-
ment of accommodation. Underthe Govern-
ment policy, only such Government officers 
are eligible for allotment of general pool 
accommodation who are part and parcel of 
the Secretariat of a Ministry or an attached/ 
sub-ordinate office and whose employees 
are paid from the Consolidated Fund of 
India. As such the employees of public Sector 
Under-takings like MTNL are not eligible 
from general pool accommodation. More*
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over, the officers having separate depart* 
mental pool are not eligible for allotment 
from general pool. The employees of MTNL 
even before its incorporation as a public 
sector undertaking were securing accom-
modation from the P&T pool and as such 
were not eligible for general pool residential 
accommodation.

[English]

Semi-Co nductorComplex

8538. SHRI GURUDAS KAMA?: Will 
the PRIME MINISTER be pleased testate:

(a) whether the semi-conductorfacility, 
semi-conductor complex is not yet parted;

(b) if so, the reasons therefor; '

(c) whether the Government propose to 
allow private partnership in the complex; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) and (b). Semicon-
ductor Complex Limited (SCI), a public sector 
undertaking underthe administrative control 
of the Department of Electronics suffered a 
major fire accident on 7-8 February, 1989 
due to which the device manufacturing and 
process R&D facilities were destroyed. 
However, an interim plan was drawn up to 
maintain continuity of supplies to end users. 
This consisted of manufacture of modules 
and sub-systems, stock and sale of standard 
devices followed by packaging of these 
devices at local assembly houses using 
imported chips, andthereafter, sub-contract-
ing foundry operations at M/s Austrian Mikro 
Systems (AMS), Austria to fabricate the SCL 
devices and their subsequent packaging and 
testing in India. Thus, there has been no

discontinuity in the supply of SCL-products to 
the users.

(c) and (d). The additional sources of 
finance for rebuilding the facilities at SCL, 
including private partnership, are under 
consideration^of the Government.

f&utlay for Kh&dl and Village, 
Sector

8536. SHRMMMCHANDRA VEER- 
APPAJflfill thePfalME MiNISTER DO pWaSW

(fa) whether major portion of the outlay 
madq available to Khadi and Village Indus-
tries sector has been spent by the units 
mostly located in cities and towns; and*

(b) if so, the allocations made in Khadi 
and Village Industries sector in Urban and 
Rural areas during each of the lasLtftca&Five 
Year Plans?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KURIEN): (a) No, Sir. The main objective of 
Khadi and Village Industries Commission 
(KVIC) is to develop the Village Industries in 
the Rural Areas and thereby create more 
employment opportunities for the'rural arti-
sans either educated or uneducated and 
skilled or unskilled. Consequent upon amend-
ment of KVIC Act, Village Industries has 
been redefined as an Industry located in a 
Rural Area, the population of which does not 
exceed ten thousand or such other figure as 
the Central Government may specify from 
time to time which produces any goods or 
renders any service with or without the use of 
power having a capital investment of Rs. 
15,000/- per head of employment. Eversince 
the said amendment, KVIC is agreeing to 
programmes in villages of the above defini-
tion. The implementing agencies of KVIC/ 
KVIB eventhough located in urban areas 
and are having their sales centres outside
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Rural areas, are having their production units 
mostly in Rural areas. Hence almost all the 
amount except on the units established prior 
to 1987 financed by KVIC is for Rural Areas 
only.

(b) The total disbursement of funds for 
rural as wet! as urban areas by KVIC to the 
implementing agencies during the last three 
Five Years Plans are as under-

(Rs. In crores)

Grant Loan Total

5th Plan 39.54 66.14 105.68

6th Plan 154.55 248.85 403.40

7tftPlan 311.17 391.44 702.61

Compulsory Standard Markina

8540. SHRI SANATKUMARMANDAL: 
ill the PRIME MINISTER be pleased to

(a) whether the Government propose to 
introduce the system of cornpulsofy slap* 

dard marking for certalryaqrl-products  ̂of 
non-processed category;

(b) if so, how far this system will be 
different from the present exercise of mark
ing applicable to products country-wide;

(c) the details of the farm products likely 
to be covered to start with; and

(d) the agency being charged for the 
administration of the proposed standard 
marking?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) to (d). 
The Directorate of Marketing and Inspection 
(DMI) under the Ministry of Rural Develop
ment, is carrying out grading and marking of 
agricultural and allied commodities under 
the provisions of the Agricultural Produce 
(Grading and Marking) Act, 1937, as

amended from time to time, and the rules 
framed thereunder. The Directorate of Mar
keting and Inspection has formulated and 
notified grade standards for about 140 agri
cultural and allied commodities. The insig
nia, used for the purpose is ‘Agmark’, which 
is the hallmark of quality and purity.

The activity Is voluntary. With 4he in
creased consumer consciousness about 
quality, the importance of quality control has 
increased considerably, especially in adul
teration - prone commodities. The State 
Governments, consumers organisations and 
women’s organisations/cooperatives are 
being involved in the programme to improve 
its reach and coverage.

Recently, the Central Government has 
made Agmark certification compulsory in 
respect of blended edible vegetable oils in 
conformity with the amendment in the Pre
vention of Food Adulteration Act. There is no 
proposal to make It compulsory for other 
cootfhodities. for the present.

Allocation of Funds for Utfaan. Develop- 
jn u iU n O ria ia ^

8541. ffU p lA R J IJN  CHARAhLSETHI- 
yjfill the Minister of PLANNING AND PRO-
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GRAMMES IMPLEMENTATION be pleased 
to state:

(a) the allocation madetoOrissaforthe 
urban development during the Seventh Five 
Year Plan;

(b) whether the Government of Orissa 
have demanded for the additional funds;

(c) if so. the reaction of the Government 
thereto;

(d) whether the Planning Commission 
propose to increase it during the Eighth Five 
Year Plan; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) Forthe Seventh Five Year 
Plan an outlay of Rs. 6.50 crores was agreed 
forthe urban development sector.

(b) No. Sir.

(c) Does not arise.

(d) and (e). Detailed sector-wise break 
of the outlay for the Eighth Five Year Plan 
has not/et been finalised., i

Profiacts of Kerala pending Clearance

65 42 . P R p F  SAVITHRJ IA K S H .  
Will the PRIME MINISTER be 

ased to state:

(a) whether there are any projects of 
Kerala pending with the Union Government 
for approval;

(b) if so. the details thereof; and

(c) the time by which they are likely to be 
cleared?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. PJ. 
KUR1EN): (a) As on April 15.1992. fin#  
decision on 20 proposal for grant of Letter of 
Intent for the setting up of Industries in the 
State of Kerala was yet to be taken.

(b) The details of the projects are not 
divulged tin such time they are-finally-dis-

(c) There are specified time limits forthe 
disposal of applications f orgrant of industrial 
approvals. All steps are taken to ensure that 
the applications are disposed of within this 
tlmeframef

Allocation for Voluntary Retirement 
Scheme

854j. SHR1MADAN LAL KHURANAi 
SHRI BHAGEYGOBARDHAN:

Will the PRIME MINISTER be pleased 
to state:

(a) whether attention of the Govern-
ment has been drawn to the news Item 
"Budget provides Rs. 450 crores for volun-
tary retirement scheme* appearing In the 
Economic Times of March 1 1 .1 9 9 2 wherein 
It has been stated that the Government has 
provided for Rs. 450 crore in the 1 9 9 2 -9 3  
Union Budget to finance the proposed Vol-
untary Retirement Scheme (VRS) for its 
employees; and

(b) If so, the details thereof and the 
action proposed to be taken in the matter?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GREVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) No provision has 
been made in the 1 9 9 2 -9 3  Union Budget for 
any Voluntary Retirement Scheme.

(b) Does not arise.



6544. SHRI BHUWAN CHANDRA 
jKHANDURI: Will the PRIME MINISTER be 
pleasedto state:

(a) the total turnover of various units of 
IDPLindicating therewith the profit/loss during 
last three years, year-wise and unit-wise;

(b) the main reasons for the losses 
being incurred by IDPL;

(c) whether Government propose to 
privatise the IDPL;

(d) whether non-release of payments by 
the State Governments to IDPL is adding 
continuous losses;

(e) H so, the remedial steps the Govern-
ment propose to take in this regard; and

(f) the manner in which motivational 
aspect for more productivity is likely to be 
strengthened?

THE MINISTER OF STATE IN THE

367 Written Answers

Turnover of I.D.P.L. MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN^<aMQ£yaDw 
Drugs & Pharmaceuticals Ltd. has five units. 
Jhe unit-wise production, profit/loss during 
the last three years are given in the State-
ment.

(b) The major reasons for losses of 
IDPL are high wage component, low capac-
ity utilisation, obsolescence in technology, 
high interest burden and fixed cost, non-
availability of raw materials and the con-
straints of working capital.

(c) There is no proposal at present to 
privatiseJDPL.

Written Answers 368

(d) to (f). Non-release or delayed re-
lease of payments by State Governments 
and others result in shrinmkage of the work-
ing capital. The Department has from time to 
time been taking up with the State Govern-
ments concerned to expedite settlement of 
the dues. The production incentive scheme, 
training and redeployment of manpower are 
some of the motivational techniques em-
ployed by the company.

APRIL 29,1992
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[TranstattaH (b) If so, the delate thereof; and

MwuhcHw of Smoketett Marutl 
Cw»

\

BCiC OLfF)l R l “ p ? *  Wtt
> PRIME MINISTER be pleased to state*:

(a) whether the Government prryqs6 to 
manufacture smokelesqwaruti car§ X

(b) If so, the details thereof;

(c) the capacity of the engine thereof;

(d) the time by which this car is expected 
to be made available in the market and 
whether the production of other cars of the 
same capacity will be stopped; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHIR P.K. 
THUNGON): (a) Maruti cars meet the pre-
scribed emission standards. The term 
'Smokeless' carg is not known.

(b) to (e). Do not arise.

[English]
* •

Manuguru Open Cast Project
-----------------------------^

8546. SHRI M.G. REDDY:
SHRIA^PRAfHA^SL  
SHRI RAMA KRISHNAJKf^- 

ATHALA:

pleasedtoWill the Minister oil 
state:

(a) wether Manuguru open cast phase II 
project is facing cost and time overruns;

(c) the action taken to expedite the 
progress?

THE DEPUTY MINISTER IN THE 
MINISTRY OF COAL (SHRI S B. NYAMA- 
GOUDA): (a) and (b). The Manuguru-OCP- 
II was sanctioned In March. 1985 at an 
investment of Rs. 132.0 crores for comple-
tion by March, 1990. The Revised^Cost 
Estimate was sanctioned in September  ̂1991 
for an investment of Rs. 199.94 crores and 
completion by March, 1992.

(c) The project construction has since 
been completed in March, 1992

{translation)

/Pending Industrial Projects of Mahar- 
/  ashtra

8547. StiBL^aLASB^OOj^lAG- 

MINISTER be pleased to state:

(a) the details of the industrial projects 
of Maharashtra pending with the Govern-
ment for approval; and

(b) the time by which these are likely to 
be cleared?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (PROF. P.J. 
KURIEN): (a) As on April 15, 1992, final 
decision on 494 proposals for the Grant of 
Letters of Intent for the setting up of Indus-
tries in the State of Maharashtra was yet to 
be taken.

(b) There are specified time limits f orthe 
disposal of applications for grant of industrial 
approvals. All steps are taken to ensure that 
the applications are disposed of within this 
time frame.
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Water Supply tehmcs forDwark* 
adham

8SAB. PR P R GANGWAR: W»H*he 
Minister of URBAN DEVELOPMENT/ be 
pleased to state:

(a) whether some drinking water ̂ jpply 
schemes for Dwarkadham are under cpnsid- . 
eratlon of the Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF URBAN DEVELOPMENT 
(SHRI M. ARUNACHALAM): (a) No, Sir.

(b) Does not arise.

[English]

50% Resources for Rural Areas

8549. SHRI B.N. REDDY: Will th«(Min- 
ister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to sfete:

(a) whetherthe policy of allocatirfg 50% 
resources forthe development of rural areas 
is being implemented; and

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ); (a) Yes. Sir, the share of rural 
sector in the budgetary support to the central 
plan is being kept above 50 percent.

(b) Priority in the Eighth Five Year Plan 
(1992-97) as well as in Annual Plans is 
being given to programmes for agriculture 
and irrigation, village industries, rural schools, 
health and family planning and rural roads 
and also to such programmes which gener-

ate direct employment and incomes In rural 
areas.

(c) Does not arise.

[TranslationJ

Computer in Villages

_ SHRI N.J. RATHWA: Will the 
Minister of PLANNING AND PROGRAMME 
IMPLEMENTATION be pleased to state:

(a) whetherthe Union Government have 
uiated any scheme wherein there is a

provision for providing computers in villages;

(b) if so, the details thereof; and

(c) the time by which the scheme is 
likely to be implemented?
•

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) No. Sir.

(b) and (c). Do not arise.

Prinking Water to Rayalaseema, 
Andhra Pradesh

8551. DR. Y.S. RAJASEKHAR REDDY:.■It—!»■ ■
Will the PRIME ! 
si ate*

(a) whetherthe Government have drawn 
up any scheme to provide safe drinking 
watertothe people of Rayaiaseema, Andhra 
Pradesh where scanty raise and drought is 
perennial problem;

(b) if so. the details thereof ; and
*

(c) if not. the reasons therefor?
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THE MINISTER OF STAIh IN IHfc 
MINISTRY OF RURAL DEVELOPMENT 
(SHRI UTTAMBHAIH. PATEL): (a) No, Sir.

(b) Does not arise.

(c) Schemes to provide drinking water 
in rural areas are planned formulated and 
Implemented by the States underthe normal 
plan programmes i.e. Minimum Needs Pro-
gramme and Rajiv Gandhi National Drinking 
Water Mission, Accelerated Rural Water 
Supply Programme, Scheme/district-wise 
allocation of funds is not decided by the

* Central Government.
i

Voluntary Retiremenytrom F.C.I., 
Orissa * '

6553. DR. KAR^IKESWAR PARTRA; 
Will the PRIME MINISTER be pleased to 
state:

(a) whether the Union Government are
aware of exertion of pressure on 28 employ-
ees comprising both officers and workers to 
opt for voluntary retirement in the Fertilizer 
Promotion and Agricultural Research Divi- 
siorY of Fertilizer Corporation of IndiajU® 
Orissa;” -------------------

(b) if so, the details thereof and the 
reasons therefor; and

(c) the steps being taken/proposed to 
be taken for the continuation of the said 
Fertilizer Promotion and Agricultural Re-
search Division, Orissa?

Restructiluring of BHEL

8554. SHRI CHITTA BASU:
CH-

^ ------i  OUDHURY:

Will the PRIME MINISTER be pleased 
to state:

(a) whether the Government propose to 
restructure the gharat Heavy Electricals 
Limited on the basis oi equHy 'parwopation 
some Multi National Companies; and

(b) if so, the details thereof?

‘ THE'MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) and (b). At present, Gov-
ernment is not considering any proposal to 
restructure BHEL \
I Disinvestment In Public Sector Under- 
/ ~ takings of Kerala

8555. J F E Q E ^ J m iJ m J L M S U ' 
MANANUVill the PRIME MINISTER be 
pleasedto state:

(a) the details of the public sector under-
takings in Kerala which have been disin- 
vested and are likely to be disinvested;

(b) whether this disinvestment is im-
proving the efficiency and profitability of these 
undertakings; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF CHEMICALS AND FERTIL-
IZERS (DR. CHINTA MOHAN): (a) Fertilizer 
Corporation of India Limited (FCI) do not 
have any Fertilizer Promotion and Agricul-
tural Research Division in Orissa.

(b) and (c). Do not arise.

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON); (a) to (c). Disinvestment of 
shares have'so far been made in respect of 
the Central Public Sector Enterprises (1) 
Cochin Refineries Limited and (2) Fertilizers 
and Chemicals (Travancore) Limited, the 
registered offices of which are in the State of
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Kerala. Further disinvestment to be maoe 
during 1992-93 is not yet decided. Disin-
vestment is interaliameant to improve man-
agement of the public enterprises and the 
results of which will be see over a period 
time.

Leakage  ̂if Paper of Ctvjl Services 
Examination

8556. 
Will the PI 
state:

HR! GEORGE FERNAfJD^S: 
IME MINISTER be pleased to

(a) whether the Central Bureau of In-
vestigates has chargesheeted eight people 
in the sensational Civil Services (Prelimi-
nary) Examination, 1991 paper leakage 
cases as reported in the Statesman dated 
March 4, 1992; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIVANCES AND PENSIONS (SHRIMAT^ Prlntli
MARGARET ALVA) (a) Yes, Sir. j ' / t y  " 7 ^

4. Abhey Kumar Montu
s/o Kishore Sahu r/o Road No. 5, 
Kishore Gan], Ranchi,
(Private)

5. Dina Nath Singh slo Dr. S.P. Singh, 
r/o Dangra Toli Chowk, Purulia-Road, 
Ranchi
(Private).

6. Pradeep Minz s/o Philomen Minz
r/o Pathal Kuduwa albert Compound,
Purulia Road, Ranchi
(Private).

7. Ranjeet Prem Das Harra
s/o Locus Das r/o Lappur Pise Road, 
Bylane, Ranchi.
(Private).

8. Benhur Bege Rex s/o John Bage
r/o Chunwa Toli Chainpur, Old Hazar- 
ibagh Road,
Ranctti,
(Private).

I of Cost of Products on Pack-

(b) Particulars of the 8 persons have 
been given in the Statement. All of the ac-
cused have been chargesheeted in the court 
of the Chief Metropolitan Magistrate, Delhi.

STATEMENT

8p57. SHRI RAJNATH SQNKAR
SHASIR1,;...... ....

SHRI JEEWAN SHARMA:

I the PRIME MINISTER be pleased
to state:

1. Kishore Sahu S/o Late Ganesh Sahu 
Sub-Post Master, Pathal Kuduwa PO 
Purulia Road, Ranchi R/o Road No. 5 
(NGO Class-Ill).

2. Bijay Chandra S/o Kishore Sahu
r/o Road No. 5, Kishore Ganj, Ranchi 
(Private).

[3. Shambhu Sanjay Kumar Chhotey 
s/o Kishor Sahu r/o Road No. 5. 
(Private).

(a) whetherthe manufacturers, produc-
ers, multi-national companies, are charging 
exorbitant prices of their products from the 
consumers;

(b) if so, whetherthe Government pro: 
pose to make amendment in the relevant 
Act, rules and regulations to make it incum-
bent on the producers, manufacturers, multi-
national companies, etc. to print the cost of 
product on their packages and also to fix the 
margin of profits of all concerned; and
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(c) if so, the reasons theiu,ur?

THE MINISTER OF STATE IN THE 
MINISTRY OF CIVIL SUPPLIES. CON- 
SUMER AFFAIRS AND PUBLIC DISTRI-
BUTION (SHRI KAMALUDDIN AHMED): (a) 
and (b). Monitoring of the price of packaged 
commodities, declaration of cost of product 
on the packages and also fixation of the 
margin of profits are outside the scope of the 
Standards of Weights & Measures (Pack-
aged Commodities) Rules, 1977 and of the 
Act underwhich the Rules have been framed.

(c) Does not arise.

Two Seater Aircraft by BHEL

8558. SHRI GURUDAft KAMAT-Will 
the PRIME MINISTER be pleased to stale:

(a) whether the Bharat Heavy Electri-
cals Limited js introducing two seater air-
craft;

\  (b) if so, the details thereof; and

state:

(a) whether the Government have ex-
amined the study titled “Child Labour, Law 
and Practice” by a senior official of the Inter-
national Labour Organisation;

(b) if so, the details thereof; and

(c) whether the Government have con- 
sidered the necessity of some basic struc-
tural changes to tackle the problem in the 
light of the above study; and

(d) if so, the details thereof?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABORU (SHRI PABAN 
SINGH GHATOWAR): (a) and (b). Yes, Sir. 
The digest inter-alia recognises that the 
problems of child labour cannot be immedi-
ately eliminated but at the same-tlme it 
emphasizes the need to prohibit their em-
ployment atleast in hazardous employments. 
It also emphasizes strict enforcement of 
laws, relating to child labour.

(c) the purpose for which the aircraft 
would be used?

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI P.K. 
THUNGON): (a) Yes. Sir.

(b) to (c). The aircraft name “Swati" 
weighs about 500 kg and is powered by a 
single 116 HP engine. It can carry two per-
sons side by side in an enclosed cockpit and 
can cruise at a speed of 185 kms/hr at an 
altitude of 6000 feet. The price of one aircraft 
is around Rupees thirty lakhs. The aircrfat is 

“suitable for a wide range of applications like 
training, sports, surveillance, photography, 

/courier service and personal use.

Cnlld Labour, Law and Practice
59?

Will the PR 
*

(c) and (d). No, Sir. Keeping in view the 
socio-economic compulsions, the policy of 
the Government is to ban employment of 
children below the age of 14 years in facto-
ries, mines and other hazardous employ-
ment and to regulate the working conditions 
of children in some other employments. 
Various laws have been enacted from time 
to time in this regard. The National Policy on 
Child Labour 1987 also aims at minimising 
the exploitation of child labour through a 
number of welfare measures for them. There 
is also a contrally sponsored scheme for 

rengthening of enforcement machinery, 
t

Difference between minimum and 
iwmlifflffii Income

•^ s e o T s H R i a r j u n  c h a r a n  S frrm : 
Will the Minister of PLANNING AND PRO-

59.. SHRI SAlsiAj KUMAR MAN A : GRAMME IMPLEMENTATION be pleased
E MINISTER be pleasedufc— ■ to state:
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(a) the difference between the average 
minimum income and maximum income in 

-‘the urban and rural areas at present; and

(b) the increase in it during the lastthree 
years?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R.

BHARDWAJ): (a) and (b). No information on 
average minimum and maximum income in 
the urban and rural areas is available. On the 
basis of date available for the two recent 
years only i.e., 1987-88 and 1988-89 from 
household consumption expenditure survey 
conducted by National Sample Survey Or-
ganisation the monthly average per capita 
expenditure for the lowest and the highest 
decile in the rural and urban areas are shown 
below:

Monthly Average Per Capita expenditure (At Current Prices)
(In rupees)

1987-68* 1988-89•

Rural Urban Rural Urban

Lowest (1st) Decile 63.26 85.04 "71.58 91.90

Highest (10th) Decile 400.06 720.01 434.60 723.15

* While the information for 1987-88 is based on the quinquennial sample survey, that for 
1988-89 is based on thin sample survey of household consumption expenditure by the NSSO.

Investment in Rajasthan

8562. SHRIMATI VASHNDHAnA 
RAJE: Will the Minister of PLANNING/AND 
PR$GRAMML IMPLEMENTATION be 
pleased to state:

(a) the investment made in the public 
sector in Rajasthan during the Seventh Plan; 
and

(b)the investment made in other States 
during the Seventh Plan penod?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO 
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) The Seventh Plan expen-
diture under the State sector in Rajasthan 
was R* 3106.18 crores. As far as Central 
sector investments are concerned, these 
are made forthe country as a whole keeping

national objectives and priorities in view. In 
many cases, Central Investments transcend 
the limits of State boundries.

(b) The total Seventh Plan expenditure
- Centre, States (including Rajasthan) and 
U.Ts - is estimated to be of the order of Rs. 
2187^9.62 crores.

'  Public Sector Undertakings

8563. SHRI M G. REDDY: Will the 
P^IME MINISTER be pleased to state:

(a) the number of public sector under-
takings, State-wise;

(b) the total amount invested in each of 
these public sector undertakings; and

(c) the details of net profit/loss by each
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public sector undertaking during each of the in each of the PSE is given in Statement 16
last three years? (page S-86 to S-94) and Net Profit/Loss

earned by profit making and loss making 
THE MINISTER OF STATE IN THE PSEs is given In Statement 7-A and 7-B

MINISTRY OF INDUSTRY (SHRI PK. (page S-43 to S-50) of Volume-1 of Public
THUNGON): (a) A statement ts enclosed. Enterprises Survey placed before the Parlia-

(b) and (c). Investment as on 31.3.1991 ment on 5.3.1992.

STATEMENT

S No. Name of the State No.ofPSUs

1. Andhra Pradesh 12

2. Assam 4

3. Bihar 15

4 Gujarat 2

5 Haryana 1

6 Himachal Pradesh 1

7 Jammu & Kashmir 1

8 Karnataka 16

9 Kerala 5

10 Madhya Pradesh 5

11 Maharashtra 28

12 Manipur 1

13 Meghalaya 2

14 Nagaland 1

15. Orissa 5

16 Punjab 1

17 Rajasthan 6

18 Tamil Nadu 8
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S. No. Name of the State No. of PSUs

19. Uttar Pradesh 17

20. West Bengal 42

21. Andaman & Nicobar 1

22. Delhi 68

23. Goa 1

24. Pondicherry 1

25. Arunachal Pradesh 1

26. Others 1

Note: The State is decided on the basis4 of registered Office of the PSUs.

f&HRIG. VENKAT SWAMY): (a) The extent 
of waste lands in the country, including cul-
tivable waste lands, fallows and pastures, 
according to one estimate, is given in State-
ment-1.

Waste andfellew Land

8564. §HR1 ZAINAt ABEDJN: * flu the 
-PRIME MINISTER be pleased to state:

(a) the area of the land in hectares 
categorised as waste and fallow land in the 
country so far,

(b) whetherthe Government propose to 
develop such land and distribute the same 
among the landless farmers;

(c) if so, the details thereof;

(d) the area of permanent pasture and 
barren land In the country as In 1970-71 and 
1990-91;

(e) whether the area of fallow land has 
increased during the same period; and

(f) if so. the reasons thereof?

THE MINISTER OF STATE IN THE 
MINISTRY OF RURAL DEVELOPMENT

(b) and (c). Land and agriculture being 
the State subjects, the State Governments 
are responsible for formulation and execu-
tion of suitable land-based development 
programmes. However, to supplement the 
efforts of the State Governments, financial, 
research and technological support are ex-
tended to the States by the Central Govern-
ment. Under Centrally Sponsored Scheme, 
financial assistance of Rs. 2500/- per hec-
tare is provided to Scheduled Caste/Sched-
uled Tribe allottees of Government waste 
lands. So far, about 124.61 lakh acres of 
Government waste lands in the country have 
been distributed to the land less rural poor, 
weaker sections of the society and ex-serv-
icemen. The details of State-wise distribu-
tion of Government waste lands is given in 
Statement'll.
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(d) The areas of permanent pasture and 
barren land in the country as in 1970-71 are 
132.62 lakh hectares and 281.61 lakh hec-
tares respectively. The latest figure avail-
able relates to the year 1987-88, according 
to which the area for permanent pastures is 
118.5 lakh hectares and the area of barren 
land is 203.9 lakh hectares.

(e) The area of fallow land in the country 
as in 1970-71 was 198.75 iakh hectares and

according to the figures available forthe year 
1987-88, the area under fallow land had 
increased to 296.0 lakh hectares.

(f) The reason for increase in fallow 
lands is land degradation due to salinity, 
water logging, extensive soil losses due to 
soil and water erosion and shifting cultiva-
tion, climatic variation such as delayed 
monsoon.
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STATEMENTS!

Distribution of Government Waste Lands

Si. No. State/UTs Area distributed in 
Lakh Acres

1. Andhra Pradesh 30.40

2. Assam 3.75

3. Bihar 9 75

4. Gujarat 13 73

5. Haryana 0 03

6. Himachal Pradesh 017

7 Karnataka 13 22

8. Kerala 2 73

9. Madhya Pradesh 0 79

10. Maharashtra 10 23

11. Manipur 0 32

12. Punjab 1 10

13. Orissa 6.64

14. Tamil Nadu 2.07

15. Tnpura 1.32

16. Uttar Pradesh 22.28

17. West Bengal 4.32

18. Goa Daman & Diu 0.09

19. Mizoram 0.74

20. Rajasthan 0.93

Total 124.61
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[Translation]

Implementation of Science and TectyL 
^jTology Programme* _

8565. SHRI BHERU 
the PRIME MINISTER be pleased to*

M A I M F F M ^  WiH

e pleased toptale:

(a) whether the Government propose to 
implement new science and technology 
programmes in all departments ana offices 
in the country;

(b) if so, the details thereof; and

(c) the arrangements made for provid-
ing training of new science and technology to 
the Scheduled Castes and Scheduled 
Tribes?

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRIMATI 
MARGARET ALVA): (a) to (c). The various 
science and technology departments have 
finalised their plans for implementing vari-
ous science and technology programmes 
during 8th Five Year Plan (1992-97). These 
have been submitted to the Planning Com* 
mission for final approval of the Govern-
ment. The various schemes included in this 
plan provide for opportunities for training 
programmes, demonstration workshops, 
seminars, etc., as required for successful 
implementation of the schemes. As appro* 
priate, various sections of the society includ-
ing Scheduled Castes/Scheduled Tribes will 
be involved in such programmes. The de-
tails of each of these programmes are to be 
finalised after resource allocation for the 8th 
Five Year Plan is made available to the 
various departmep&

[English]

Emigrant Labour

8566. SHRI HARISH NARAYAN

PRABHU ZANTYE: Will the PRIME MINIS- 
I fcH be pleasedto state:

(a) the number of Indian labourers who 
migrated to foreign countries in search of 
jobs during 1990 and 1991; and

(b) the names of such foreign countries 
and the types of jobs procured by these 
labourers?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LBAOUR (SHRI PABAN 
SINGH GHATOWAR): (a) During the years
1990 and 1991, 1.44 lakh and 2.02 lakh 
Indian workers respectively were given clear-
ance by Protectors of Emigrants tor contrac-
tual employment abroad.

(b) The bulk of Indian workers go for 
employment to countries in the Gulf region, 
namely Bahrain, Saudi Arabia, United Arab 
Emirates, Oman.Quatar, Kuwait and Yemen. 
The Indian workers are mainly recruited in 
these countries for various jobs in skilled, 
semi-skilled and unskilled categories like 
Carpenter, Driver, Electrician, Mason, Me-
chanic, Plumber, Welder, Helper, etc. Some 
Indian workers also go to other countries as 
weU for various iobs referred to above.

Agricultural Business Consortium

SHRI W P f t g  KflMAT^A/iH 
ttte Minister of PLANNING AND PRO-
GRAMME IMPLEMENTATION be pleased 
tp state:

(a) whether the Government propose to 
set up Agricultural Business Consortium; 
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H.R. 
BHARDWAJ): (a) and (b). The Government



399 Written Answers APRIL 29.1992 Written Answers 400

has made announcement in the Budget 
1992-93 to constitute a Smaii Farmers’ Agri- 
Business Consortium as an autonomous 
corporate entity with finding from Reserve 
bank of India, Industrial Development Bank 
of India and National Bank of Agriculture 
and Rural Development. The consortium will 
include representation from various boards 
dealing with individuaicrops and public sector 
corporations dealing with agriculture and 
agro-industries, private sector companies, 
banks, scientific organisations and farmers’ 
association. Twelve major projects are pro-
posed to be taken up during 1992-93. The 
International Commission on Peace and 
Food headed by Dr. M.S. Swaminathan is 
engaged in working out the details.

Manpower Export

8^68. SHRI ZAINAL ABE DIN: Will the 
PRIME MlKllsfth be pleaseBTostate:

Ha) whetherthe Government propose to 
exppre the possibility of man-power export 
to different countries as a measure for curb-
ing mounting unemployment prevailing in 
India;

(b) if so, the details thereof; and

(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI PABAN 
SINGH GHATOWAR): (a) to (c). The Emi-
gration Act, 1983 regulates the emigration of 
Indian workers for overseas employment 
and seeks to ensure welfare and safegaurd 
their interest. The manpower export is mostly 
done by Recruiting Agents and the Man-
power Export Corporations set up by some 
of the State Governments/U.T. Administra-
tion, registered with the Ministry of Labour 
under the Emigration Act. There is no pro-
posal under consideration of the Govern-
ment which envisages exploring the'possi-
bility of manpower export to different coun-

tries as a measure for cUtbing unemploy-
ment.

12.00 hrs.

[Translation]

SHRI ATAL BIHARI VAJPAYEE 
(Lucknow): My friend Shri George Fernan-
des referred to the strike observed in the 
share market yesterday and had urged the 
Government to make a statement in this 
regard. But the situation from yesterday till 
today has deteriorated very much. The share 
market has a heavy slump. Index of Bombay 
share market has shown a fall of 570 points. 
Similarly the Index of Delhi share market has 
also fallen by 100 points. One point of view 
may be that the prices of shares were in-
creasing indiscriminately, it is good that the 
rates have come down. But there is another 
point of view also. Now, the people of lower 
income groups have also started purchais- 
ing shares. The Government have adopted 
a policy which encourages even the people 
of lower sections to purchase shares. If the 
rates come down due to the economic policy 
adopted by the Government - 1 can under-
stand the reasoning, but if it is just due to the 
speculation game being played on a large 
scale throughout the country, then the Gov-
ernment wiil have to take concrete meas-
ures in this regard.

Did the increase in the rates of shares 
indicate prosperity? Earlier it was being said 
that so far tiger was in chains and the tiger 
was now out of the cage and was about to 
take to along jump. Now it is being said that 
it is good that the rates have come down. Is 
the tiger trying to enter the cage again?

Mr. Speaker, Sir, it is most distressing 
that the rates in Delhi share market came 
down only on the basis of a rumour that a 
particular person was apprehended in 
Bombay in this connection. ( interruptions) 
No. that is a wrong news, but it was spread
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in the market I do not want to mention t}e 
name of that person but he delivered a 
speech in Bombay yesterday that people of 
lower sections should not buy shares, it is 
job\ of big speculators. Where from have 
these small people come? Strike containued 
for 18 days and the big slump that took place 
in the share market yesterday, has caused 
the loss of crores of rupees. What role has 
the State Bank played in it? It is being said 
that about Rs. 600crores are invovled in this 
scandal. Why did the officers of State Bank 
not perform their duties sincerely?

We want that the hon. Finance Minister 
should make a statement in this regard and 
take the House into confidence. Yesterday 
the matter was raised, if the Government 
had taken an initiative yesterday itself. (Inter-
ruptions).

Not yesterday, the matter was raised 
day before yesterday. Parliament had passed 
a law according to which stock brokers wili 
have to get themselves registered, but hte 
stock brokers have been refusing to do this
- how can this be tolerated? Under the liber-
alisation of policy, which the Government 
has been adopting, share market is just an 
instrument to keep the market stable and to 
encorurage people to invest their capital in 
the industries. But if it is left to the specula-
tors, I feel that even the policy of liberalisa-
tion adopted by the Government wili be 
disreputed. Therefore may submission is 
that the hon. Minister of Finance may kindly 
be directed to make statement in this regard 
in the House immediately.

SHRI GEORGE FERNANDES: Mr. 
Speaker, Sir, before I come to the Privilege 
Motion I would like to make submission in 
regard to the matter raised by Shri Atgal 
Bihari Vajpayee. But before that I would also 
like to make a complaint to you that when-
ever we raise sucb matters in the House, tne 
Government do nohake them seriously, and 
this has been our daily experience. There-

fore, I would request you to force the Gov-
ernment to give an immediate reply in hte 
House after any political, economic or social 
matters related to the problems of common 
man is raised here. Otherwise there is no 
use of raising any matter if the Government 
takes It casually and a final decision for 
solving the problem is not taken.

Mr. Speaker, Sir, day before yesterday 
we had raised the same issue but Govern-
ment tought that as usual there was noise 
and shouting in the House and therefore the 
Government did not show any response.

Shri Atal Bihari Vajpayee pointed out 
that index of the Bombay share market came 
down by 570 points and in Delhi share mar-
ket by more than 100 points. Mr. Speaker, 
Sir, if the rates of shars lumped even by ten 
per cent, it means that there was loss of 
about Rs. 32000 crores. According to the 
current valuation of the share market, total 
money involved in the stock market is Rs. 
three and a half lakh crores and if we calcutta 
the loss suffered by poeple due to the slump 
in the market on this amount, we find that 
innumerabe people have lost huge amount 
of their money; a large number of investors 
would have reached the stage of committing 
suicide, if at all any person belonigng to the 
investors class sitting here, he must be aware 
of this knowledge.

Mr. Speaker, Sir, I do not agree with the 
statement made by Shri Atal Bihari Vajpayee 
that people of lower classes would invest 
their money in the share market, they are by 
no means ivnesting their money in the stock 
market. We had raised the matter day before 
yesterday - that employees getting just Rs. 
2000 ro 3000 per month have taken loans 
from their provident fund during the last six 
months to invest it in shares not because 
they know as to what share maret is, but 
because they think that money invested in 
this manner increase very quikcly. They feel 
that banks or Provident Fund Commissioner
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would give them just 10 or 12 per cent 
interest per annum, but In the share market 
they get 10 percent Increase per day. In this 
manner people of middle class and lower 
middle class invested their money is shares 
and have lost about Rs. 32000 crores in all 
yesterday.

Mr. Speaker, Sir, thre is another aspect 
too, and that concerns State Bank as well as 
other banks. About Rs. 600 crores of State 
Bank alone and if all other banks are in* 
eluded, then about Rs. 1000crores could not 
be reconciled. For three weeks we observed 
the things raised it in the House and ddis- 
cussed the mater. Day before yesterday we 
again raised it in the House. Mr. Speaker, 
Sir, State Bank gives loans to people for 
speculation purpose. I know this but this is 
not my personal informaiton; those who have 
studied and analysed the case minutely, 
must be knowing that a middle lower class 
emplyees of State Bank manipulated the 
figures in computer and provided about Rs. 
600 crores to Harshad Mehta. Thus the man 
committed the crime of manipulating the 
things in computer to swindle crores of rupees 
and keepng the secret account of it. When a 
higher official was forced to go on leave, the 
facts came into light.

[English]

MR. SPEAKER: We have admitted a 
Calling Attention Motion tomorrow. The 
Cdlling Attention Motion on this subject is 
admitted.

[Translation]

SHRI GEORGE FERNANDES: When 
appropriation Bill is taken up for discussion 
in the evening, this matter should also be 
discussed.

[English]

MR. SPEAKER: You have raised this

specific issue. We have admitted it. The 
statement will be made by the Minister.

[Translation]

SHRI GEORGE FERNANES: All right, 
we are glad.

Mr. Speaker, Sir, now, I seek your per• 
mission to move my Privilege Motion. I have 
already given a notice for it today in the 
morning.

MR. SPEAKER: When at 10.00 hrs.you 
give notice of a Privilege Motion running into
5 pages and containing several references, 
some time should be given to go through it.

SHRI GEORGE FERNANDES: Mr. 
Speaker. Sir, there is enoguh space in be-
tween the lines. While typing sufficient space 
has been left in between the lines so that it is 
easy to read.

MR. SPEAKER: You have given a Privi-
lege Moion and referred to a number of 
debates. I should be given some time to go 
through it.

SHRI GEORGE FERNANDES: Mr. 
Speaker. Sir, whatever documents I place 
before you or the House will not contain any 
reference not based on facts.

MR. SPEAKER: That is right but before 
I give permission, I should also go through it.

SHRI GEORGE FERNANDES: I have 
got all the three Debates with me.

•

MR. SPEAKER: You must be having 
but I want to see them...

(Interruptions)

MR. SPEAKER: Pleased give me time 
to apply me mind. When? enquired about 
your notice, it was passed on to me.
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SHRI GEORGE FENANDES: In that 
case, you permit us to raise this matter 
tomorrow.

MR. SPEAKER: All right.

[English]

I will apply my mind.

[Translation]

SHRI GEORGE FERNANDES: I was 
constrained to give this privilege motion 
because the Prime Minister in a sarcastic 
tone said this thing, not once but several 
times that...

(Interruptions]

[English]

MR. SPEAKER: You are going into the 
details.

SHRI GEORGE FERNANDES: No, Sir, 
I am only making the points.

[Translation]

He said several times I will give further 
clarification if you need on the pointed ques-
tions that I had sent to you and the Prime 
Minister. There is nothing objectionable in it 
for which it should be kept pending for five 
days.

MR. SPEAKER: You talk to him about
this.

SHRI GEORGE FERNANDES: This 
matter concerns the House...

(Interruptions)

MR. SPEAKER: Reasonable time 
should be

[Translation]

If you expect it without giving reason-
able time it is unfair.

SHRI GEORGE FERNANDES: You ask 
the Prime Minister to give reply to our ques-
tions.

MR. SPEAKER: I will not do that be-
cause the Prime Minister himself under-
stands what he has said. I need not ask him 
and you too should not.

SHRI GEORGE FERNANDES: It is an 
assurance given in the House.

[English]

MR. SPEAKER: He is a very seasoned 
parliamentarian and a apolitical. He under-
stand the importance. It is not necessary for 
you to ask and it is not necessary for me to 
direct.

[Translation]

SHRI GEORGE FERNANDES: Tomor-
row morning, I will make will my point before 
you.

[English]

MR. SPEKER: Give a reasonable time.

(Interruptions)

SHRI SRIKANTA JENA (Cuttack): Mr. 
Speaker. Sir, I am not going into the matter 
of privilege. On Friday, when the Prime 
Minister was replying to the Bofors investi-
gation matter, he assured this House that 
whatever pointed questions had been raised 
in this House, he would answer all those 
questions very soon. Already five days have 
passed. Why has the Prime Minister not 
come to this House and given the answers?
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We demand that the Prime Minister should 
come to this House immediately and an-
swer all those questions that were raised on 
that day.

Today It is again revealed that the Prime 
Minister's name has been involved in the 
note which has been handed over by Mr. 
Solanki. So, I demand that the Prime Minis* 
ter should come to this House immediately 
and he should reply to all those questions 
which were raised on that day. An assurance 
was given by the Prime Minister that he will 
come to the House afterconsulting the files...
(Interruptions). So, we demand that the Prime 
Minister should come to this House and 
answer those questions immediately.

MR. SPEAKER: Yes, Lodhaji...

(Interruptions)

MR. SPEAKER: I have already said that 
you can make a demand. You are well within 
your right to do that. But let there be a 
reasonable time given. You can make a 
demand and that is all. The same demand 
has not to be made by ten persons here. If it 
is made by one person, it is more than 
sufficient. Why is it necessary for every 
Member to get up and say the same thing 
again and again? It is not necessary...

(Interruptions)

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI GHULAM NABI AZAD): 
Sir, you have rightly pointed out that suffi-
cient time is required for the questions that’  
have been raised. The Prime Minister was 
kind enough to say that one has to go through 
the files. I would like to assure the House that 
within one week we will be replaying to all the 
question made by the hon. Member.

MR. SPEAKER: So, the time is given 
now...

(Interruptions)

MR. SPEAKER: Now the time is also 
given by the Government, Now I am calling 
Loadhaji...

(Interruptions)

SHRI NIRMAL KANTI CHATTERJEE 
(Dum Oum): Sir, we have given notices for 
specific point... (Interruptions)

MR. SPEAKER: What notices have y6u 
given? On what specific points?

SHRI NIRMAL KANTI CHATTERJEE: 
Sir, let me mention that. That specific point is 
that the other day when the question was 
raised that what is the source of information 
of Mr. Bonnant that the rumour is afloat that 
the Prime Minister...

(Interruptions)

MR. SPEAKER: Now you are discuss-
ing it again.

SHRI NIRAML KANTI CHATTERJEE: 
In a minute I will make the statemet, Sir... 
(Interruptions)

MR. SPEAKER: When I am standing 
you have to sit down.

(Interruptions)

MR. SPEAKER: It is not that this discus-
sion was not allowed on the floor of the 
House. This was allowed more than once. 
This was discussed for about 6 to 7 hours. 
Supposing every day you are raising this 
issue, do you think that you are not discuss-
ing the Demands of the External Affairs 
Ministry or do you think that you do not want 
to discuss Demands of the Commerce Min-
istry? Do you think that there are no other 
points on which you would not like to discuss



anything at all? Do you think that the broad 
policy matters should not be discussed? 
What Is this? Can It go on like this? If the 
discussion on this point of view was not 
allowed, you could have said that the discus-
sion is being shut out. But we discussed it. 
You asked for the time. The was given. You 
discussed It. Do you think that everyday 
Parliament should transact only this busi-
ness and nothing else? What is the inten-
tion? Please let me Know.

.(Interruptions)

MR. SPEAKER: Not like this.

(Interruptions)

SHRI NIRMAL KANTICHATTERJEE: I 
agree with you. I am on a different point. 
(Interruptions) I only wantto make one point. 
(Interruptions)

[Translation)

SHRI RAM VILAS PASWAN (Rosera): 
Mr. Speaker Sir, I may pleased be allowed to 
speak for a minute.

MR. SPEAKER: I will give you time to 
speak on some other point.

SHRI RAM VILAS PASWAN: I will want 
to speak to speak on this point only. I want 
to submit that there is a conspiracy to sup-
press the Borors issue. Which is the force 
that wants to suppress the Before issue.
(tntenvptions)

[English]

MR. SPEAKER: Please take your seat.

(Interruptions)

MR. SPEAKER: I am very respectfully 
, submitting for th^onsiderati on ô this House 

the procedure which has to followed by all of
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us. This is not the procedure which is laid on 
the floor of the House on the basis of the 
whims and fancies of me sitting here as a 
presiding officer. This is something which is 
to be considered. For your benefit, I would 
like to jsut go a little in detail so that you can 
help me to conduct the business and you can 
help the House to conduct the other busi-
ness also.

What kind of discussion are you asking 
for? Here, you are making allegations against 
certain persons. You are making allegations 
against the Prime Minister. You very well 
know that we are not allowing allegations to 
be made against any of the Members in the 
House. The respect and the honourof all the 
Members in as important as of the leader. I 
will read out for youc&eneflt.

SHRI SOMNATH CHATTERJEE 
(Bolpur): What about the honour of the coun-
try? (Interruptions)

MR. SPEAKER: I will seek your indul-
gence. Let us, once for all, understand in 
what fashion such kinds of issues can be 
discussed. I quote from 'Practice and Proce-
dure of Parliament’:

"As a rule, no allegation of a defama-
tory or incriminatory nature can be 
made by a member against any per-
son unless the member has given 
previous intimation to the Speaker 
and taken his permission and has 
also informed the Ministerconcerned, 
so that the Minister could make an 
investigation into the matter for the 
purpose of a reply.

It was against the rules of parliamen-
tary debate and decorum to make 
defamatory statements or allegations 
of incriminatory nature against any 
person and the position was rather 
worse if such allegations were made 
against persons who were not in a

1914 (SAKA) Written Answers 410
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position to defend themselves..."

...and this is not applicable here.

I quote:

The House should not be made a 
forum where the conduct and charac-
ter of persons should be brought into 
disrepute, as the person against whom 
allegations were made had no rem-
edy against a speech made on the 
floor of the House which was privi-
leged. In order to safeguard the hon-
our of the people generally, it was 
imperative that the members applied 
voluntary restraint and resorted to 
making allegations in cases of ex-
treme necessity where there was an 
element of public interest. Even in 
such cases, it was necessary that 
reasonable opportunity should be 
given to the Minister concerned to 
investigate into the matter and to 
produce, if necessary, defence on 
behalf of the person concerned”.

[Translation]

SHRI RAM VILAS PASWAN: Issue to 
which it is related? (Interruptions)

[English]

MR. SPEAKER: I am expressing my 
opinion.

Further, it says:

“A notice relating to an allegation 
based on newspaper reports is not 
allowed unless the Member tabling it 
gives the Speaker substantial proof 
that the allegation haseome factual 
basis. When allegations are made by 
a Member against another Member 
or a Minister and the latter denies 
those allegations, th’e denial should

normaly be accepted by the Member 
who made the allegations unless he
b um about the convdnMi of the 
charges made and Is prepared to 
take fufl responsibly forthe same...”

Now, It is not enough for a Member 
mainly to give notice to the Speaker In gen
eral.

“Before making the allegation in the 
House, for this purpose, It Is neoes- 
sarythatthe Member gives adequate 
advance notice to the Speaker and 
the Minister concerned, the details to 
the charges...”

(iInterruptions)

MR. SPEAKER: Please take your seats 
now.

(Interruptions)

MR. SPEAKER: You shall have to 
understand this.

"If the details of the charges sought to 
be levelled are spelt out in precise 
terms and duly supported by requisite 
documents which are to be authenti-
cated by the Member, the Member 
before making the allegations in the 
House satisfies himself after making 
inquiries that there is a basis for alle-
gations, the Member is prepared to 
accept the responsibility forthe alle-
gations and the Member is prepared 
to substantiate the allegations...”

1 am not taxing your patience any more; 
only four lines I win read for your benefit.

The Chair has on occasions im-
pressed upon the Members that a 
Member who makes an allegation 
against any person should ensure 
about the correctness of the facts
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Mr. Speaker, Sir, an agitation is going
on throughout the country against this firing
incident. The guilty officers should be pun-
ished and the cases against those people,
who did not fire, should be withdrawn. This
incident is being investigated by a retired
District Judge and the disturbances created
on the day of the procession of the Jain

This Bofors lssue ts a suppressed mat- Samaj is also being investigated. Mr.
ter.What do they want to do in the Bofors Speaker, Sir, it is like adding insult to injury.
case... (Interruptions) The hon. Prime Min- Firing was resorted to on the procession of
istersaidin his statement that his name has Jain Samaj there who were raising slogans
beendragged into the matter. Iwantto know . of 'Bhagwan Mahaveer Ki Jai, and that
fromyou whether it is the duty of the House --, slaughtering of animals should be stopped.
(Interruptions)... It has appeared in the It isalso being investigated as to what sort of
Jansattaand the Indian Express today. It disturbance and viakebce was created by
seemsthat some force has its hand in this the people of Jain .Samaj. The deputation
case had met the hon. Home Minister in this

connection. Shri Ghulam Nabi Azad had
said thatthe informations would be collected

. butno information has,sofarbeen collected.
This incident took place in Andhra Pradesh
where from our hon. Prime Minister hairs.
That is why there is discontent all over the
country. Tomorrow five hundred people are
going to held a demonstration outside the
Parliament in which representatives of Jain
Samaj from all over the country will join. It is

beforehand and should realise his
responsibility as a M~mber of Parlia-
ment.Where a Member is alleged to
have acted in a manner which is in-
consistentwiththedignityofthe House
orthe standard expected of him as a
Member of Parliament, a motion on
his conduct may be allowed to be
discussed in the House."

(Interruptions)

[Translation]

SHRI RAM VILAS PASWAN: Inastate-
mentthe hon. Prime Minister has said that
hisname has been dragged into this mat-
ter... (Interruptions)

[English] .
The Prime Ministersaid inhis statement

1\" hat his name was mentioned. We are not
making any allegation. We want clarifica-
tion... (Interruptions)

[Translation]

(Interruptions)

[English]

MA. SPEAKER: Please a!loW·other
.• Membersalso to make their points. It is not

thatyou were not allowed to discuss this
issue,youwere allowed to discuss this issue
and~youhave paid attention to what ltiave

read, it is your duty first to satisfy that it is
correct. You have to substantiate the allega-
tion and then you have to do it.

(Interruptions)

[ Translation]

SHRI GUMAN MAL LODHA (Pali): Mr.
Speaker, Sir, representatives of more than
one croreJains of India are staging a sharna

. at Rajghat against firing in Hyderabad. A
wave of discontent is spreading against this
firing not only inAndhra Pradesh but also all
overthecountry. The hon. Ministerof Parlia-
mentary Affairs had stated two days earlier
that the information in this regard would be
collected and the House would be informed
accordingly.
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not proper to attack the worshippers of 
Ahimsa (non violence) in an inhuman and 
Illegal manner. I want to Know as to why the 
statement has not been made even thought 
It was assured by the Minister. Shri Ghulam 
Nabl Azad. Besides, this matter should be 
enquired into by a sitting judge. The cases, 
which have been framed should be with-
drawn. They created trouble in the we hours 
of the night in the Jain Temple, wearing 
shoes and holding bats irrhand. Those who 
have done so should be suspended and 
stem action should be taken against them...
(Interruptions)

SHRI RAM VILAS PASWAN: Mr. 
Speaker, Sir, we could not hear what Shri 
Ghulam Nabi Azad said. When will be give a 
reply.

MR. SPEAKER: He said that he would 
give a reply within a week.

(Interruptions)

SHRI RAM VILAS PASWAN: It is al-
ready a week. Five days have since elapsed. 
(Interruptions)

[English]

SHRI NIRAM AL KANTI CHATTERJEE: 
We have given notices. Kindly allow us to 
say.

MR. SPEAKER: You tell me under what 
rule you have given the notice.

SHRI NIRMAL KANTI CHATTERJEE: 
It is under Zero Hour rule. Kindly bear with 
me.

MR. SPEAKER: Shri Balayogi.

(Interruption^

MR. SPEAKER: Only what Mr. Balayogi. 
says will go on record.

SHRI G. M. C. BALAYOGI (Amalapu- 
ram): Thank you, Sir, For the last several 
days, I have given the notice for raising this 
matter and at least, I got the chance now. 
(Interruptions)

MR. SPEAKER: You cannot impose 
your interest on the House.

SHRI G. M. C. BALAYOGI: Sir. NTPC 
authorities acquired about 600 acres of land 
from small farmers for setting up of a gas 
based powerproject in Kakinadatown. They 
had already spent about Rs. 6 crores in 
developing the land and on other infras- 
turctural activities. There already exists 
NTPC’s office with staff working in it. Now I 
understand that NTPC Is thinking of chang-
ing the location of this project from Kakinada 
to elsewhere on some trivial grounds. One of 
the reasons is that at Coringa village, about 
25 kms. away from the sit, there was a 
crocodile sanctuary set up about 15 years 
back where either the crocodiles or the 
sanctuary exists at present. The NTPC au-
thorities feel that by setting up the project at 
Kakinada they will be destroying the croco-
dile sanctuary at Coringa village.

The second reason being environmental 
hazards. Here too NTCP authorities are 
forgetting one thing namely the Central 
Government has cleared two giant fertilizer 
plants at Kakinada in the vicinity of this 
NTPC project and out of these two, one plant 
has already been commissioned and the 
other is expected to be commissioned in 
June, 1992. Hence, NTPC’s plea on this 
ground too has no validity.

Recently, the Secretary, Power from 
the Government of India has visited the 
project site in Kakinada and the local repre-
sentatives have represented the matter not

- to shift the NTPC gas-based power project 
from Kakinada to elsewhere. He is satisfied 
with the location of the Project and the facili-
ties available for the construction of the
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above Project and the people also repre-
sented to him that the proposed project will 
not have any environmental effect on the 
crocodile sanctuary at Coringa village.

The ONGC also agreed to supply gas to 
the above project.

In view of the above facts, I urge through 
you, the Hon. Prime Minister, the Po^er 
Minister and the environment Minister of the 
Government of India not to shift the gas 
based project from Kakinada to any other 
piace at this stage and also to allocate funds 
forthe speedy construction and completion 
of the above Project. Otherwise, some vol-
untary avaiiabi and the people of East Go-
davari district will start agoidasble agitation.

[Translation]

SHRI CHANDULAL CHANDRAKAR 
(Durg): Mr. Speaker, Sir, for last five days 
Bhilai and Durg towns were a look of cities 
ravaged by war. About 5000 jhuggis have 
been set on fire. No one is allowed even a 
minute to take out his belongings. A twenty 
year youth, Manoj was crushed to death 
underthe wheels of a bulldozer pressed into 
service to clear the jhuggis. The Minister 
incharge of Durg district in Madhya Pradesh 
has issued strict orders to officials not to 
show him their faces before accomplishing 
the task of burning the jhuggis. That is why 
the officials are not listening to anybody. 
Fort-seven people courted arrest yesterday. 
Today a larger number of farmers and la-
bourers are going in groups to court arrest. 
They have gheraoedthe office of the Collec-
tor. It seems, there is nobody to listen to the 
take of woes of the poor in Bhilai. Even the 
houses for which lease deeds have been 
inssue are being demolished... (Interrup-
tions)

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): The hon. Member is raising the

matter time and again even though It has 
since been closed.

SHRI CHANDULAL CHANDRAKAR: All 
the jhuggis are being bultdozed at the behest 
of the Collector. People cannot sleep either 
in the day or at night there. I request that a 
delegation be sent there to investigate the 
whole matter... (Interruptions)

AN HON. MEMBER: Since the Incident 
occurred in my constituency, I should be 
allowed to speak.

MR. SPEAKER: Pleased take yourseat, 
I will give time to you also.

SHRI VISHWANATH SHASTRI 
(Gazipur): Gazipur district of Uttar Pradesh 
is very backward industrially. The entire 
population depends on agriculture for their 
livelihood. In terms of population, per capital 
availability of cultivable land is very less. 
Consequently, people have to jfnove far and 
wide in search of employment.

Following constant struggles and de-
mands from people, the Government had 
constituted the Petal Commission so as to 
remove poverty in Eastern Uttar Pradesh, 
butthe recommendations of the commission 
have not been fully implemented. As a result 
of that economic condition of the district went 
on worsening fast.

Therefore, I make a demand from the 
Government to set up a railway coach fac-
tory in the public sector or private sector in 
view of the worst economic condition in 
Eastern Uttar Pradesh, especially in Gazipur. 
For this, sufficient Government land along 
the rail way line is available in Gazipur.

SHRI RAJVEER SINGH (Aonla): Mr. 
Speaker, Sir, I would like to draw the atten-
tion of the august House to the Government 
Resolution dated 18 January 1968. as 
adopted by both the Houses of Parliament,
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which provides that all the languages in-
cluded in the Eight Schedule to the Constitu-
tion and English shall be permitted as alter-
native media for the All India and Higher
Centreif Service Examinations after ascer-
taining the views of the U. P. S. C. etc. An
expert committee headed by Prof. Satish
Chandra was constituted on 26.5.1989 to
suggest the ways means of adopting the
said Resolution on language policy. The
report of the Committee presented on lan-
guage policy. The report of the Committee
presented oh 11 May 1990 was placed in the
House on 16 August 1990 with the Govern-
menttakinq adecision in favourofthe Indian
languages and making an ~announcement
that the recommendations of the committee
would be implemented soon, But before the
report could be placed on ths Table of the
House, some English newspapers published
reports on 3 June 1990 strongly in favour I)f
use of English. This gave rise to anappre-
hension whether the report was in tune with
the Parliamentary Resolution or not. In the
circumstances the report should be placed
before the Parliament and seen whetherthe
report is in conformity with the Parliamentary
Resolution. The reafer it should be brought
to public notice. Ifthe report is in tune with the
Resoution, the U. P. S. C. should be directed
to implement it. H the report if not in tune with
the Parliamentary Resolution, a legislation

. should be brought forward in the House and
passed by the Houseforthe implementation
of the Parliamentary Resolution. .

Mr. Speaker, Sir, I request you to take
immediate action in this regard sojhat tal-
ented youths educated through Indian lan-
guages could get their justified demands,
conceded by Parliament, fulfilled.lr. the Ninth
Lok Sabha people sitting in visitors gallery
had should in support of these demand. For
last fourteen hundred days some youth are
sitting on a dharna in front ofthe Union Public
Service Commission. When would the In-
dian languages gettheirdue respect? Forty-
five years have passed after attainment of

independence of India. Still we do not re-
spect our own languages. Though we have
achieved independence from English people
yet we still continue to be the slaves of
English mentally, today. Therefore, Mr.
Speaker, Sir, it is necessary to consider this
important issue. You should give yourdeci-
sion in this regard.

[English]

SHRI SRIKANTA JENE (Cuttack): Sir,
the Parliamentary Affairs Ministry said that
withinsevendaysitwillbedone.Sevendays ~
means, is it from today or from 24th?

MR. SPEAKER: He wants a clarifica-
tion.

(Interruptions)

SHRI GHULAM NABI AZAD: Seven
days from today. When In say within seven
days, it can be done in two days or thre
with in seven days, it can be done in two days ,t

orthree days. (Interruptions)

SHRI SOMNATH CHATTERJEE
(Bolpur): What is this? Is it seven days from
today? They are only deepening the suspi-
cion.

SHRI BASU DEB ACHARIA: (Bankura):
Why seven days are required? Why not it be
done tomorrow? I think the Prime Minister
will come tomorrow. (Interruptions)

[Translation]

SHRI RAM TAHAL CHOUDHARY
(Ranchi): Mr. Speaker, Sir, I woutd like to
raise a matter of urgent public importance
and a question of privilege. There is a multi-
purpose project in my constituency, which I
visited on the 26th instant. I have been
continuously apprising the. Bihar Govern-
ment and the Central Government of the
problems of the displaced people in that
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Dams site. Stifl neither the Government of 
Bihar nor the Central Government has paid 
any attention towards them. Thousand in

* reply to my letter, i was assured by both the 
Government yet as many as 120 vMaoes are 
facing the problem of displacement. Neither 
arrangement has been done for their reha-
bilitation nor any compensation paldto them. 
Similarly, many villages had been submerged 
underwater fast year since people could not 
be shifted to safer place. That is why I wrote 
to the administrator of Adityapur residing In 
Vikas Bhawan that I wanted to meet him in 
connection with problems of displaced 
people. Hegave his consent to my proposal. 
When I went to meet him on 27th. I was 
detained at the gate for 15 minutes I told his 
men that I am an M. P. and wanted to talk to 
him About 10 people from among the dis-
placed people were with me. I was not al-
lowed to go in. They said they would not 
allow me to enter without permission. We 
were insulted in such manner. About four 
hundred people of the displaced families 
were standing outside and shouting slo-
gans The police guards and officers passed 
remarks that we were beggars and we wont 
get alms by begging in a loud voice. I am 
anguished to say that when those people 
whose houses have been destroyed and 
whose land has been acquired by Govern-
ment come for getting their rightful dues, 
they are being called beggars and are in-
sulted. There can be no more shameful act 
than this. The Government is not able to do 
anything in this regard. What treatment is 
being meted out to these families? Neither 
they are provided any employment, not paid 
any compensation. No communication fa-
cilities are provided to them, nor do they get 
drinking waierfacilites. Government officers 
point to a place to be the rehabilitation sit. V.
I Ps and Minister pay a visit there claim that 
they are doing this and that forthe displaced 
persons. I would tike to submit that a Parlia-
mentary committee should be constituted to 
go into the treatment being meted out to 
these displaced persons and stringent ac-

tions should be taken against the officials 
policemen who called them beggars, other-
wise people would be forced to launch an 
agitation, come what may. I would like that 
the matter should be referred to a Privilege 
Committee. This sad I wantedtosay.Thank 
you for giving me time to speak.

SHRI NITISH KUMAR (Barh): Mr. 
Speaker, Sir, the matter raised by Shri Ram 
Tahal Choudhary is very senuus. The 
Administrators behave with an M. P. in such 
a manner. The hon. Member was made to 
stand outside was f orf ifteen minutes and the 
displaced persons who were staging a 
demonstration were called beggars. The 
administrator did not permit these people to 
meet him. I comdemn this incident and fully 
support the issue raised by Shri Ram Tahal 
Choudhary about awarding compensation 
immediatelytothedisplacedfamiiies... (Inter-
ruptions)

SHRI RAM VILAS PASWAN: Mr 
Speaker, Sir, I want to draw your attention 
toward an important issue. A team of the 
standing Committee of N. I. C. under the 
chairmanship of Shri Bommai had been to 
Ayodya in connection with the Ayodya dis-
pute and the said team has returned from 
there and has submitted Its report to the hon 
Home Minister, but we have no knowledge of 
the contents of that report. I would request 
the hon. Home Minister to place on the Table 
of the House the report submitted by the 
Committee so that House knows about the 
contents.

SHRI ATAL BIHARI VAJPAYEE: You 
please meet Shri Bommai.

SHRI RAM VILAS PASWAN He can-
not divulge It. The Committee has Its limita-
tion. That is why, we would like to request 
that direction be given to the Government In 
this regard. The hon. Minister of Parliament 
Affairs is also sitting here. Hon. Members of 
Parliament of alt parties would like to know
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about It because, members of not one party 
but all parties were in It. All would, therefore, 
desire to know as to what is their are in the 
report so that our information on the issue is 
updated. I would like to make this request to 
your... (Interruptions)

[English]

SHRI CHITTA BASU (Barasat): I de-
mand that the report should be placed on the 
Table of the House for the benefit of the 
House, (interruptions)

SHRI BASlI DEB ACHARIA: It was 
announced on the floor of the House by the 
Home Minister. We want that the report 
should be placed on the Table of the House.

(Interruptions)

MR. SPEAKER: I have understood what 
Shri Paswan has said. You need not advo-
cate for that.

(Interruptions)

SHRI BASU DEB ACHARIA: We know 
that this committee has submitted its reporl 
three days back... (Interruptions)

MR. SPEAKER: Why is it necessary for 
you?

(Interruptions)

SHRI BASU DEB ACHARIA: Three days 
back, the committee has submitted its report 
to the Home Minister. The report should be 
made available to the Members of Parlia-
ment. (Interruptions)

SHRI INDRAJIT GUPTA (Mldnapore): 
Sir, it is a very strange procedure. As far as 
we recollect, It was the hon. Home Minister 
who initiated this move forthe delegation to 
be formed consisting of NIC member as well 
as some Members of Parliament to go. He

approvedthat, he initiated that. Some friends 
here objected to it. But It was Initialed. Now 
they have gone, come back and given their 
report But the Members of this House are 
not entitled to know the contents of the 
report At least some method should be 
found out for this. I believe, the Home Minis-
ter has said, resorting to some technicalities 
If I may say so, that It cannot be laid on the 
Table of the House because it is not a 
Government report That is not the point at 
all. The Members of this House must know 
what are the contents of that. How are we to 
know that? It should be told. What procedure 
is to be followed for that? (Interruptions)

MR. SPEAKER: Achariaji, when I stand 
up, you please sit down. Yesterday only in 
the Business Advisory Committee, this matter 
was taken up and it was decided that this 
matter should be discussed on the floor of 
this House also. Aboutthe report- If there are 
technicalities what is to be done - we will give 
some time to the Home Minister to decide 
about It and let us know. But then we have 
decided to discuss about the visit of the NIC 
members and things like that. But let this not 
be raised now. Everybody had agreed on 
that point.

(Interruptions)

SHRI RAM VILAS PASWAN: A Mem-
ber has got every right to know what it in the 
report. (Interruptions)

[Translation]

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Speaker, Sir, let me put forward 
my point ... (Interruptions) ... you allow 
everyone to speak... (Interruptions)

MR. SPEAKER: If I allow you. that I will 
have to allow other also.

(Interruptions)
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SHRI BASU DEB ACHARIA (Bankura): 
The Committee had recommended to place 
the report on the Table of the House.

[Translation]

SHRI MADAN LAL KHURANA: Mr. 
Spea^or, Sir, I had given a notice under rule 
369.

MR. SPEAKER: Look, after you have 
spoken over one issue.

[English]

You have very clearly, without any 
ambiguity, put that issue before us and we 
have clinched it. We have not left any doubt 
as to the discussion and ail those things. 
There are other Members who wantto speak. 
They have given the notices to me.

{interruptions)

[Translation]

SRI MADAN LAL KHURANA: Mr. 
Speaker, Sir, please listen to my submission 
first. I have given a notice under rule 369 My 
submission is that a delegation of the B. J. P. 
also had been there* a delegation of 15 
members. I have subrrMed the report of that 
delegation to your secretariat under rule 
369.1 do not have any dbjection if a discus* 
sion, is held on the issuw as you have said, 
but my submission is th«*t the report of the 
delegationoftheB. J.P tt'ithadgonethere, 
be also discussed here.

[English]

MR. SPEAKER: If on one point,if seven 
or eight Members want to speak, how do We 
do justice to other Members? (Interruptions)

(Interruptions)

SHRI INDERJIT GUPTA: I think the 
House cannot take cognizance ofthe report 
of a particular party.

MR. SPEAKER: That is exactly my 
point.

[Translation]

SHRI INDRAJIT GUPTA: Why did you 
go separately. Why did you not join the NIC 
delegation. Now you say that opportunity be 
given to discuss your report also. How is it 
possible? Why did you go separately?

PROF. RASA SINGH RAWAT (Ajmer): 
15 members had gone In our delegation. 
That report is also important. That should 
also be discussed.

SHRI MADAN LAL KHURANA: Let your 
team also go. we do not have any objec-
tion. .. (Interruptions)...

SHRI BHAGWAN SHANKAR RAWAT 
(Agra): The report of the BJP delegation that 
had gone, be placed on the Table of the 
House. They were also hon’bel members. I 
think the facts are being distorted. It is es-
sential that the report of BJP delegation 
should be also be discussed simultene- 
ously... (Interruptions)

SHRI 6YED SHAHABUDDIN (Kishan- 
ganj): I would like to submit that we have 
already submitted the report to the Hoh’bJe 
Home Minister. I do not say that ours was a 
Parliamentary team but that was certainly an 
officially sponsored team. You had given 
permission and also said at that time that 
there would be discussion over this matter 
hare... (Interruptions)

MR. SPEAKER: I am allowing all others SHRI MADAN LAL KHURANA: Before
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placing your report our report should also be 
laid In the House and there should be discus-
sion over it as wel.

[E n g m

SHRI BASU DEB ACHARIA: The Home 
Minister had announced and the Committee 
has recommended to lay the report on the 
Table of the House. Why is ft not being laid 
on the Table of the House? Unless the report 
Is made available to the Members, how can 
there be a fruitful discussion?

[Translation]

SHRI MADAN LAL KHURANA: We are 
ready for the discussion. There should be 
discussion on our report as well.

SHRI SAYED SHAHABUDDIN: There 
can be no competition between the two 
teams nor can the two reporti be compared 
to each other. Their was a private team, but 
ours was officially sponsoredleam.

SHRI MADAN LAL KHURANA: Since 
when have you gone to the Government 
side. Ours was a people's team so it is 
important (Interruption^)

SHRI BASU DEB ACHARIA: That was 
your party’s team, where as our team was 
sent by the Government. Why did you not 
join the official team. (Interruptions)

[English]

SHRI SOMNATH CHATTERJEE: Mr. 
Speaker, Sir, on the basis of certain discus-
sions that were held in the House to which 
contribution was also made by the Home 
Minister by his observations and interven-
tions, a decision was taken onthefioor of the 
House to send a Committee. Mr. Vajpayee 
will take exception if I call It a Parliamentary 
Delegation. It was a delegation of Members 
of Parliament. AH parties were invted to

participate. BJP Members, I am sure, woukj 
have been very much welcoms to join that. 
That invtation was also made. They did not 
accept that All parties were represented 
except BJP, out of their own choice. This is 
not a matter which wOl be treated as a routine 
matter. This is an Important matter which 
ordinarily would have pertained to the State 
Subject, but in view of the situation, in view 
of the questions involved, In view of the 
sensitMKy of the matter, the Member, of 
Parliament, decided to go and the Govern-
ment participated in that. Now the Home 
Minister said that not only Members of Par-
liament but also NIC as par their decision 
should participate in that. TheydkJgo. There-
fore the Government cannot treat it as a 
mere routine or a private endeavour by some 
Members of Parliament who have decided to 
go there.

A report has been submitted as we find 
from the Press. We do not know the con-
tents. In a matter like this there would be 
greater speculation among the people as to 
what are the contents of the report, unless 
that report is made available to the Members 
of Parliament. Therefore the Members of 
Parliament will be really taken for a ride if we 
do not know what is the report, although the 
Members had gone there as perthe decision 
taken on the floor of this House.

So, far as the BJP delegation is con-
cerned, any party could have sent its team. 
They have their own Government; they were 
very welcome there I 9m sure. They had 
gone there. Therefore any party can send its 
own delegations. Howcan that be compared 
with the delegationthat had gone there along 
with the NIC and the Members of Parlia-
ment?

Therefore for an effective discussion on 
the subject and for a proper appreciation of 
the situation that is prevailing there, the 
doubts that are there in the Members' mind 
as to what is really happening, I request the
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Government should forthwith lay that report 
on the Table of the Howe. This Is not a 
question of technicaHty. An issue of this 
nature should not be Heated as a mere 
technical metier. That is my request

[TmnsUSorii

SHRI ATAL BHARI BAJPAYEE: Mr. 
Speaker, Sir, I met the Horne Mktister today 
morning. I know that It had already been 
decided in the Business Advisory Commit-
tee under your chairmanship that we would 
discuss every thing in this House in this 
regard. But Itis necessary forthe discussion 
to have the report of the delegation before us 
that had gone there, whatever Ks status 
might have been. Those were members of 
Parliament, of dKferent parties and there 
were representatives of NIC, wedo not have 
any objection to it. We are prepared tor a 
discussion on it

The Home Minister had pointed out that 
he was technically examining It because 
there could be objection to it. The question is 
not of this report only. The Home Mintater Is 
examining as to whether a report of a dele-
gation should be discussed in the House in 
future for a probe of this kind. I have no 
objection because I am a poifticaJ creative. 
He has to run the Government and what I am 
saying today being in the opposition, what-
ever he may decide shall be appdcabte on us 
as well, if we come to power. We should keep 
it mind (Interruptions)

I am speaking for you afi. I do not have 
any hope.

Mr. Speaker, Sir, the hon. Home Mbfe- 
ter has also indicated that he Is getting a 
Hindi version of the report prepared and that 
it would take sometime for the Hindi transla-
tion. If somebody is keen to see the report 
urgentfy, he can have ft from Mr. Bommai..
f fin*ii ̂  ■ i.ff i in[nwrupnons)

SHRI. RAM VILAS PASWAN: Why 
should we take it from Mr. Bommai, we will 
take ft from the Government

SHRI ATAL BMARI VAJPAYEE: I have 
no objection. You may take ft from the Gov-
ernment But I would certainly want the re-
port of the BJP delegation that had gone, 
there to be taken up for discussion. It is 
essential...

' (Interruptions)

SHRI MADAN LAL KHURANA: We 
would give a copy of report to all.

[EngMsh|

SHRI A. CHARLES (Trivandrum): It is 
very surprising toseethatademand Is being 
made to discuss the report of a delegation 
sent by a particular party. That report can be 
discussed in their party meeting and not in 
theHoute. Can any party send any delega-
tion? Is it the responsft>ittty of the House to 
discuss it? Under what rule can the report of 
the party be discussed in the Parliament? 
Sir, there is a distinction. I plead with them, 
through you Sir, that let them understandthe 
sense of what they say. This Committee has 
gone there, as decided by the Parliament 
(interruptions)

MR SPEAKER: Pleased allow other 
Member to make their points. This issue 
should be concluded here only. What Shri 
Vajpayee has said was exactly the informa-
tion I had received from the Home Minister. 
I just wanted to give a little leeway. When we 
come to the bridge, we will see as to howto 
cross it Now, let us not take It up.

[TiaftstetfoflS

SHRI RAM VILAS PASWAN: How will 
we come to know.
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MR. SPEAKER: When the time comes 
you will also come to Know. No body said 
‘yes’ or 'no'. Why are you pressing them? We 
will see when time comes.

SHRI MADAN LAL KHURANA: Mr. 
Speaker, Sir we have just received informa-
tion that a bomb has exploded in Chandni 
Chowk. About 30 people are under debris 
and one dead body has been taken out. This 
bomb blast occurred at half past ten. The 
hon. Minister has assured to give a state-
ment on these bomb blasts in Delhi. He has 
not made any statement upto now. This is 
the fifth case of Bomb blast. It is very serious 
matter. (Interruptions)

MR. SPEAKER: You have stood up four 
times In this Zero Hour. You please be seated, 
I have listened you... (Interruptions) Mr. 
Khandelwal, you please sit down, I will call 
you. Mr. Nitish Kumar you has stood up 4 or 
5times in Zero Hour as if Zero Hour is for you 
only. It is not right.

SHRI NITISH KUMAR: To save the time 
of the House, my suggestion is that elections 
in Delhi should be.held soon so that Mr. 
Khurana will feel no need to stand up again 
and again... (Interruptions)

(English]

MR. SPEAKER: Mr. Minister, I do not 
know whether this information is correct or 
not. Mr. Khurana says that a bomb has 
exploded and 30 people are under the debris 
and one body has been extricated from the 
debris. Let us find out as to what is the 
position and dear let us know what ftas 
happened.

SHRtGHULAM NABI AZAD: I will find 
out, Sir.

[Translation]

SHRI TARA CHAND KHANDELWAL

(Chandni Chowck): Between 23rd and 26th 
of this month four bomb have exploded In my 
constituency which is densly populated. The 
first bomb blast was in Paharganj, second 
was in front of Red Fort, third near Jama 
Masjkl. These issues have been raised here 
several times. ttseemsthattheGovemment 
is not worried about It. I have already said 
that no purpose has been served by declar-
ing red alert. Today’s bomb blastr was so- 
powerful that it demolished three building 
near the Pili Kothi in Naya Bazar area. Mr. 
Khurana has just informed the House. 
According to the information received by me 
on telephone after coming to Parliament 
more than 50 people have died. (Interrup-
tions)

MR. SPEAKER: You please listen to 
me. In this case it is better If Government 
provide the information.

(Interruptions)

SHRI TARA CHAND KHANDELWAL: 
The terrorists of Punjab are camping in Delhi. 
People of my constituency are feeling inse-
cure. If the hon. Home Minister can not 
control the situation, it is his moral duty to 
resign from his post.

13.00 hrs.

SHRI HANNAN MOLLAH (Uluberia): 
Sir, I would like to draw the attention of the 
Government, specially of the Ministers of 
Textiles and Labour, regarding the serious 
situation after the 50-day long strike of jute 
mill workers in West Bengal.

As you know, there was an agreement. 
After the agreement, most of the manage-
ment people are going back from their agree-
ment. They are not implementing the various 
clauses of the agreement. They are not 
paying the increased wages properly. They 
are pressurising the workers for extra work. 
They are taking so many decisions against
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the agreement and the workers. There Is a 
wide range of resentment among the work-
ers afterthe 50-day long strike. Today, they 
are observing one-hourstrike. Then they are 
going for strike again. It will be a serious 
situation. Heavy losses have already been 
incurred by the workers and the nation.

I request the concerned Ministerto take 
up the matter with the Indian Jute Mills 
Association. The National Jute Manufactur-
ing Companies are not implementing the 
agreement at all. So, the Minister should 
take up the matter with the management of 
the NJMC also so that they also enter into an 
agreement with the workers.

I demand from the Government that the 
Labour Minister and the Textiles Ministerto 
take up the matter with the UMA so that the 
agreement is implemented in letter and spirit 
by the jute mills in West Bengal.

I also demand that the Labour Minister 
and the Textiles Minister to make a state-
ment on this subject.

[Translation]

SHRI RATILAL VARMA (Dhanduka): 
Mr. Speaker, Sir, most of the districts of 
Gujarat State are also badly affected by the 
drought like many other districts of the coun-
try. As a result the farmers in the villages are 
facing acute problem of fodder for their live-
stock. The situation in Kutch has worsened 
so much that people are compelled to bring 
their cattles to Ahmedabad. Fodder is not 
available there. Only some kilogram fodder 
is being given to the animals which is not 
enough for them. Animals are dying due to 
this. Drinking water is not available eitherfor 
farmers or for animals. When this demand 
was put before the Government, it replied

that it was beyond Its capability to provide 
drinking waterforthe animals. Consequently 
the people leave the animals free on their 
fate after putting a tilak on their forehead. 
Earlier the relief camps were used to organ-
ised at some places at the time of drought. 
But this time they have not been organised 
yet. The farmers labourers and the poor of 
Gujarat are migrating from villages to the 
cities to earn their livelihood. I demand from 
the Government that the Viramgaon, 
Dhandhuka, Mandal and Ghaghadaetc. vil-
lages of Ahemdabad district in Gujarat should 
be provided special relief so that livestock 
can be saved and the farmers could get 
some relier.

[English]

SHRIMATI PIL KUMARI BHANDARI 
(Sikkim): Sir, through you, I would like to 
draw the attention of the Central Govern-
ment, especially the Agriculture Minister, 
about the drought condition prevailing in 
south district of Sikkim. The situation prevail-
ing there is such that a situation may arise in 
these areas that people may have to face 
starvation deaths due to this drought in south 
Sikkim. In the north, east and west Sikkim, a 
different type of natural calamity has hap-
pened, that is, the hailstorm has destroyed 
all the crop, including foodgrains ans cash 
crops. In Sikkim, nowfor oranges and carda-
mom, this is the flowering and fruition sea-
son. Everything has been destroyed.

Normally, the economy of Sokklmese 
people belonging to these areas deepends 
mainly on oranges and cardamom. So, these 
have been totally ruined. I earnestly request 
the Central Government, especially the 
Minister of Agriculture, to assist the State 
Government in providing relief to the people 
of Sikkim who are subjected to the vagaries
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erf nature and to save them from a situation 
which can toad to starvation deaths.

[Translation!

SHRI RABI RAY (Kendrapada): Mr. 
Speaker, Sir, I would Ifce to draw your atten-
tion towards a very serious Issue. Iti*  good 
that Prof. P.J. Kurien is present here. During 
the audft done under companies Act, 10 
companies were found to have indulged in 
profiteering and these companies werefbund 
to have indulged in mal practices in regardto 
import licences. I would like to say before 
you and the House that consumers and the 
citizens of the country become the victim of 
this profiteering. I am surprised to know that 
in 1991 the Ministry of Industry had been In 
formed through the Companies Affairs 
Department about thesd ten companies 
which are iniulging such profiteering and 
other abuses but even after being informed 
the Ministry of industry has taken no action 
so far.

Mr. Speaker, Sir, I am raising a basic 
that the responsibility of the Company Af-
fairs Department is to forward to the Govern-
ment for taking action the cases of compa-
nies which violate the laws. But the Govern-
ment keeps mum and takes no action. So I 
would ifte to request you that the Govern-
ment should immediately take action on such 
findings and recommendation by the Com-
pany Affairs Department after audit under 
the Companies Act. Out of these ten compa-
nies most of the companies, are related to 
cement, petro-chemicais and syntheticHbre 
industries and the other three companies...

[English}

They have been found misusing im-

ported raw materials formakingaquiok buck 
bolong to the pharmaceuticals industry.

[rimtatfonl

I would fte  to mention fte  names of the
6 cement factorise. Those are A. C. C. 
Cement of Tala’*  second Is Jajprakash In-
dustries, third is Madras Cement, fourth is 
Saurastvtre Cement, Fifth is Shri Cement 
and Sixth is Sagar Cement AH these six 
companies have been foundgulty of making 
proRt by violating the laws and the Company 
Affairs Department has provided all the de-
tails in writing to the Industries Department 
But no action has been taken so far by the 
Industries Department.

I would Hke to explain what I mean by 
this profiteering. These companies are 
making profit at the cost of consumers. But 
the Government is keeping mum.

[EngMsq

In the same way Indian Oil Corporation 
has been accused of making excessive 
profits.

[Translation]

The items on which profit has been 
made, have been named and the Ministry 
knows it very wed, so I would Bke to say that 
the pharmaoeutlcais industries, which have 
been found guilty are lupin Laboratories, 
Sandoz India

lE n g m

has been found misising inputs for thi- 
amuln. etc.
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[Translation

The details have been provided about 
the misuse of inputs. The third company is E. 
mark (India)...

[English]

has been mussing inputs for Vitamin E. 

[Translation]

Mr. Speaker, Sir, the Finance Depart-
ment, Commerce Department and Chemi-
cal Ministry, ail say that these are using 
unfair practioes. So. through you. I would like 
to know from the Industry Minister as to why 
any action has not been taken against these 
companies when he is aware that these 
oompanies have been making profit since
1991 ? And they are also selling raw material. 
Through you. I request Prof. P. J. Kurien to 
make a statement about it.

[English]

SHRI HARADHAN ROY (Asansol): The 
employees of the Engineering Projects India 
Limited in different sites are on strike from 
27.3.92. They demand a formal and pur-
poseful negotiation with the EPI Manage-
ment on the promised demands of the EPI 
employees. Even after so many day’s strike, 
the management is denying It and is contem-
plating retrenchment, termination and trans-
fer of the striking workers in Durgapur. It the 
strike is not immediately settled, it will seri-
ously affect the modernisation and diversifi-
cation programme of Durgapur and Rour- 
keia steel industries.

Therefore, I would request the hon. 
LabourMinisterandthehon. Industry Minis-

ter to intervene w the matter and settle the 
dispute and sae»u) it that no modernisation 
and Versification programme of the Dur- 
gap Steel Plant and the Rourkela Steel 
Plant»  hampered. (Interruptions)

13.11 h rs.

(MR. DEPUTY SPEAKER In the Chak]

SHRI SOBHANADREESWARA RAO 
VADDE (Vijayawada): Sir, I have given the 
notice. Please aBow me.

MR. DEPUTY SPEAKER: Shri 
Suryanarayan Yadav is agitated so much 
since yesterday. He is so angry. To pacify 
him. let us hear him.

[Translation]

SHRI SURYA NARAYAN YADAV 
(Saharsa): Mr. Deputy Speaker, Sir, on 
Wednesday. April, 14,1992the houses of 50 
to 60 persons were set on fire near old Shiv 
temple at Laxminagar Pusta. They informed 
everyone about it but no arrangement has 
been made by Government by now. No relief 
work has been launched nor probe is made 
Into this matter. No belonging of them is left. 
All the houses have been burnt to ashes. 
These persons have suffered the loss of 
lives and property and of an other things. 
They wrote letters to the hon. Minister of 
Home Affairs also but the matter has not 
been looked into so far. They have not been 
provided relief materials. I demand from the 
Government to provide them relief immedi-
ately and the people whose houses have 
been burnt should be given compensa-
tion.
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PAPERS LAID ON THE TABLE

Report of the comptroller and AudI-
tor General of India for 1991- Union
Government (Commercial) -Hundustan

Prefab Ltd.

[English]

THE MINISTERROFURBAN DEVEL·
OPMENT (SHRIMATI SHEILA KAUL): I
begtolayon the Table acopy of the Report
(Hindi and English versions) of the Table
a comp troller and Auditor General of India
for the year 1991 (No. 6 of 1991) - Union
Govemment (Commercial) - Hindustan
Prefab limited. under article 151 (1) of the
Constitution.

[Placed in library. See No. L.T-1864/92]

Notifications under Administrative Trl-
tunals Act, 1985, Annua Report and
Review on the working of the central
eletronlcs for New Delhi for 1990-91 and
Stelement for delay In laylnge thse
Rapers; Detailed Demands toy granls of
the Department of Eectronlces for 1992-

93 etc.

THE MINISTEROF PARLIAMENTARY
AFFAIRS (SHRI GHUL AM NABI AZAD):
On behalf ofShrimati Margaret Alva, Ibegto
lay on the Table-

(1) A copy ea*f the following Notifi-
cations (Hindi and Englishvrsions)
under sub- section (1) of Section
37 of te Administrative Tribunals
Act, 1985

(i) The Maharashtra Administrative
Tribunal (SalariesandAlowancesand
CQnditions of Service of Chairman,
Vice-ChairmanandMembrs)Amend-
ment Rules, 1992 pulished in Notifi-
cation No.G.S.R. 71(E) in Gazette of
India Dated the 30th January, 1992.

(ii) The Central Administrative Tribu-

nal (Salaries and Alloances and
Coniditions of Service of Chairman,

. Vice- Chairman and Members)
Amendment Rules, 1992 published
in Notification No. G.S.R. 72 (E) in
Gazette of India dated the 30th Janu-
ary.1992.

[Placed in Libra~Seeno L.T.18651
92] :I

(2) A copy each of the following pa-
pers (Hindi and English versions)
under sub-section (1) of Section
619A of the companies Act, 1966

(i) Review bythe Government on the
wor1<ingof the Central Electronics
Limited, Nw Delhi, for the year 1990-
91.

(iI) Annuaal Report of the Central
Electronics Limited, New Delhi, for
the Year 1990-91 along with Auditor
General thrson.

(3) A Statement (Hindi and Engish
versions) showing reasons for
delay in laaying the papers men-
tioned at (2} abov.

[Placed in Library. See NO.L.T. 1eG7!
92]

(4) A copy of the Detailed Demands
for Grants (Hindi and Engish ver-
sions) of the Department of Elec-
tronics for the Year 1992-93.

[Placed in Library. See No.l.T.16'7!
92]

(5) (i) A Copy of the Annual Report
(Hindi and English versions) of the
Electronics Research. and Decs-
lopment Centre,Audited Accounts.

(iI) A Statement (Hindi and English
Versions) regarding Review by the
Govemment on the wor1<ingof the
Electronistce .search and Devel-
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epmentCentre,Thiruvananthapuram,
fer the year 1990-91.

(6) A Statement (Hindi and Engish
versions) regarding reasons for
delay in laying the paper mentioned
at (5) above.

[Plased in Library. See. No. L.T. 1868/
92]

Notifications Under Industries
(Development and Regulation) Act, 1951
and halt- yearly Report of the choir
Board, Kochi for the Period from 1st
April, 1991 to 30th September, 1991

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P.J.
KURIEN): I beg to lay on the Table-

(1) A copy ef the Notification No. S.O.
249 (E)/18NIDRN92(Hindiand
English versions) published in
Gazette of India dated the 30th
March, 1992 regarding extension
of period oftake over of the man-
agement of Messrs Lily Biscuit
Company (Private) Limited, and
Messrs Lily Barly Mills ( private)
Limited, Calcutta, up to the 31st
March, 1993 under sub- section
(2) of section 18A ofthe Industrie-s,
(Development and regulation Act,
1951.

(2) A copy ofthe Notification No. S.O.
250 (E)/18 AAOIDRN 92 (Hindi
and English versions) Published
in Gazette of India dated the 30th
March, 1992 regarding Extension
of take over of management of
Messrs Appal! Zipper Company
private Limited, Calcutta; up to
31st March, 1993 under sb-
section (2) of Section 18AA ot the
Industries (Development and
Regulation Act 195"1.

[Placed jn library. See No Lt.- ,
1869/92]

(3) A copy of the Half- yearly- Report
(Hindi and English versions) of the
Coir Board, Kochi, forthe Period
from the Ist April, 1991 to the 30th
September. 1991 under section 19
of Industry Act, 1953.

[ Placed in library see No L. T.
1870/192]

Detailed Demands for' grants-of-ihe
Ministry of Chemicals and Fertilizers

for 1992-93

THE MINISTER OF STATE IN THE
MINISTRYOF CHEMICALS ANDFERTIL-
IZERS(DR. CHINTA MOHAN): I beg to lay
on the Table a copy of the Detailed De-
mands for Grants (Hindi and English
versions) of the Ministry of Chemicals and
Fertilizers for the year 1992-93.

[Pieced in Library: See No l.T. 1871/
92]

Detailed Demands for grants of the
Parliament seretariats of the President
and Vice President and Union Public
Service Commission for 1992- 93.

THE MINISTER OF STATE IN THE.
MINISTRY OF FiNANCE ( SHRI SHAN-
TARAM POTDUKHE): I beg to lay on the
Table a copy of the Detailed Demands for
Grants (Hindi and English versions..)...oithe
Parliament Secretariats of the President
and Vice- President and Union Public Serv-
ice Commission fer the year' 992-93.

[Placed in library. See No . l.T. 18721
92]

Memorandum of Understanding be-
tween the Hindustan Photo Films mlanu-
facturingcompany Ltd and the Department
of Heavy Industry for 1991-92

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (PROF. P. J.
KURIEN): ON BEHALF OF SHRI P.K. '
THUNGON. I beg lay on the Table a copy



443 PAC Reports .APRIL 29, 1992 Pet. Comm.Report 444

of the Memorandum of Under- standing (Lucknow) : I beg to present the following
between the Hindustan photo films Manu- Reports (Hindi and English versions) of the
factacturing Company Limited and the 4 Public Accounts Committee:
Department of Heavy Industry for the year
1991-92 (Hindi and English versions).

[Placed in library See No L. T. 18731
92]

Notification vnder Matermity Bene-
fit Act, 1961

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR (SHRI PABAN
SINGH GHATOWAR): I beg to lay on the
Tableacopyofthe Maternity Benefit (Mines
and Circus) Amendment Rules, 1992
(Hindi and English version) published in
Notification No. G. S. R. 64 in gazette of
India dated the 15 th February 1992 under
sub - section (3)'of section 28 of the Mater-
nity Benefit Act, 1961. [placed in library See
No. L. T. 1874/91]

13.15 hrs

COMMITIEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTION

. Tent h Report

[ English]

SHRI P. P. KALlAPERUMAL (Cuddal-
ore) I beg to presentthe Tenth Report (Hindi
and English versions) of the Committee on
Private Members' Bills and Resolutions.

13.151/2 hrs,

PUBLIC ACCOUNTS COMMITIEE
NINETEENTH TWENTY FIR~ I,

TWENTY- THIRD AND TWENTY _
FOURTH REPORTS

[ Translation]

SHRI ATAL BIHARI VAJPAEE

(i) Nine teenth Report Excesse sover
voted Grants and Charged Appropriations
(1988-89) and action taken on 11th Report
(9th Lok Sabha) on Excesses over Voted
Grants and Charged Appropriations (1987-
88). ,.:.

(ii) Twenty-first Report on action taken
on 156th Report (8th Lok Sabha) on Imp ct
of the Central Excise Dutyconce ..sslons in
respect of man-made fibre. and yarn in the
Budget 1988 on prices.

(ii~Twenty- third Report on Project
Imports.

(iv) Twenty-fourth Report on Union
Excise Duties- Short levy of duty due to
misclassification- Prickly Heat powder- A
cosmetic.

ESTIMATES COMMITIEE

Statement
13.16 hrs.

[EngliSh]

SHRI A. CHARLES (Trivandrum): I
beg to lay the Table a a Statement (Hindi
and Englishversions) showing action taken
by the Government on the recommenda-
tions contained in Chapter 1 and final
replies in respect of <:!1:IapterV ~f Ninth
Report of Estimates Committee ( Ninth Lok
Sabha) on action taken by Government on
the recommendations contained inthe Sixty
~Sixth Report (Eighth Lok Sabha) on the
Ministry of Human Resource Development
(Department of Education) - University
Grants Commission.

13.161/2 hrs

COMMITTEE ON PETITIONS

Third Report

[English] .•. .
SHRIP.G.NARAYANAN (Gobichetti-
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palayam): I beg to present the Third
Report(Hindi and English versions) of the
Committee on Petitions.

13.17 hrs.

BUSINESS ADVISORY COMMITTEE

Fifteenth Report

[ Translation]

OR. LAXMINARAYEN PANDEYA
(Mandsaur) : I beg to move:

"That this House do agree with the
Fifteenth Report of the Business
Advisory Committeepersentedto the
House on the 28th April, 1992."

[English]

MA. DEPUTY SPEAKER: The ques-
tion is:

"That this Housesdo agree with thed
Fifteenth Report of the Business
Advisory Committee presented to
the House on the 28th April, 1992,'

The Mottion was adopted

13.171/2 hrs.

MATTERS UNDER RULE 377

(I) Need forunmedlate tntroduc-
tion of new eletronolc tele-
phone exchange of 2000 lines
at Jalna

[English] ;,

SHRI ANKUSHRAO RAOSAHEB
TOPE (Jalne): In jalna City six months
back the old system of cross Bar Tele-
phone Exchange was introduced but now
the system is not working at all. All the

phones are either dead or every phone
required 4-5 minutes forthe dial tone. In this
Wway the whole telephone system in jalna
has collapsed. Jalna being the commercial
center of Maharashtra and as the Phones
are notworking properly the people arevery
much unhappy and angry. I being the M. P.
of Jalna requested manytimes the Minister
for replacement of the system by New
Electronic Telephone Exchange of mini-
mum 2000 lines. So, unless.and until the
old system of Cross bar telephone ex-
change is replaced by the Electronic Tele-
phone Exchange, the system will not work.
so, It is my earnest request to the Govern-
mentto sanction and introduce immediately
the new Electronic Telephone Exchange of
2000 lines at Jalna.

(II) Need to Ensure Timely Distri-
bution of Loans under Inte-
grated Rural development
Programme to Farmers and
Youths of Sriganga Nagar
district, Rajasthan.

[Translation]

SHRI BIRBAL ( Ganganagar ): Sir
Ganganagar is a major agricultural district
of Rajasthan where there is the majority of
Scheduled Castes. Most of the Harijan
farmers of this district cams under the
definition of identified families. The Punjab
National Bank is the lead Bank of other this
area and several branches of many/ other
banks are also there in this area but since
loane are not provided in time by these
banks for the implemenation of the Inte-
grated Rural Development Programmes,
the farmers do not get any benefit from it
. Failing in giving loans to farmers in time
causes not only loss to the agricultural
productsbut to thegross national product as
well not withstanding the fact that the
Central and the State Governments favour
farmers in this regard and they are commit-
ted to the development of rural agricuiture.

In comparison to the loans sanctioned
for trades and industries, less loans are
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sanctioned for agricultural production and
development.

Therefore due to meagre amount of
loans sanctioned under the D. I. R. , the
farmer Community cannot reap benefit
properly.

Compound interest is realised on prin-
cipal amount. Distributing banks do not
follow policies and rules of the Central
Government properly in sanctioning loausto
educated me employed. The Coudition of
unemployrd persons belonging to sched-
uled casts is grave in my district.

(iii) Need to give more cooking
gas outlets In Rampet ParUa-
mentry constitency Andhra
Pradesh

[English]

SHRI A. PRATAP SAl (Rajampet):
Rajampet town with a population of 40,000
has not been given any cooking gas outlet.
For the entire Rajampet Parliamentary
Constituency there are gas agencies only in
two towns namely, Madanapalle and
Rayachoty. The agency in Rayachoty was
given only recently. It is not just that only
two towns will use the cooking gas in the
entire Rajampet Parliamentary Constitu-
ency with a population of about 11 lakhs.

People are at present using the electri-
cal appliances for cooking and there are
frequent powercuts. The powersupply is at
a very low voltage and for limited hours.
The voltage supplied is not sufficient to
generate the required heat for cooking . The
supply of kerosene is also inadequate even
for a small family. !n theses circumstances
people are forced to use sandalwood as
firewood. Denudation of forests will also
lead to the ecological imbalance and ulti-
mate hazards associated with it.

I, therefore, request the Central Gov-
ernment to ensure that more cooking gas

1,),:11•• ;' are given in Rajampet Parliamen-
'''',1 Gonstituency.

(Iv) Need to Extend certain Trains
up to Porbandar and Okha ln
Gujarat

[Translsation]

SHRI CHANDRESH PATEL (Jam-
nagar) : Mr. Deputy Speaker, Sir, Jamnagar
city is located on the western border of India
and due to this, only one long distance train,
Hap.Jammu- Tawi is available once a week
for Jamnagar city and Jamnagar district.
No other lonq-dlstance trains coming from
other parts of the Country are available for
Jamnagar.

Jam nagar is an industrial city. There
are forty-five small-scale brass tactories in
Jamnagar. The city is a market place of
brass- items. Thousands of business-men
have to travel throughout the country in
connection with the business.

There is a railway line trorn.Jamnaqar
to Porbandar which is the birth- place of
Mahatma Gandhi. As such it attracts
tourists to visit Porbandar and all the three
wingsofthe military Le, the Navy, army and
air force are there in Jamnagar. The total
number of military personnel and their
families comes to nearly 1 lakh 25 thou-
sand. More than 80% of these military
personnel are from outside Gujjarat and
one lakh persons travel to the other States
of the country once a year. The biggest
pilgrimage ofthe country is Dwarika. Every
year about two to three lakh people visit
Dwariks once to have a sight of the Lord
Owarjkaoheesh.

In Jamnagar district there are ports in
maximum number where lakhs of tonnes of
goods is loaded and unloaded and lakhs of
tonnes of crude oil is imported at Vadinar,

. dock of the Kandla Port Trust. The refore,
it is my submission to the Central Govern-
ment to extends the Bhopal train to Porban-
dar and the Trivandram train to Okha. Both
these trains are up to Rajkot.
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(v) Need to Allocate More Funds
for sports

SHRI BRIJBHSHAN SHARAN SINGH
(Gonda) : Mr. Deputy Speaker, Sir. sports
ares being encouraged all over the world.
But in India a reduction of 23 per cent has
been effected in Budget allocation for
sports this year. A provision of allocation of
Rs. 41 crore 36 lakh has been made in the
Budget for sports in the year 1992- 93.
Therefore, this year it will be merely adream
to win a medal in the international sports
events. The Governments sports- policy is.
also ambiguous is the Olympic Year. The
Government has no far-re aching sports
policy. If the Government has no adequate
funds to promote sports, it should promote
pervade sectors in the field of sports. Due
to lack of assistance both by the Govern-
ment and the sector sports are suffering.
If the Government is to win a medal in
Olympics this year, it will have to allocate
more funds to encourage sports.

(vi) Need to clear proposed Ther-
mal Power Project to be set
up at Ballla, Uttar Pradesh

SHRI HARI KEWAL PRASAD (Salem-
pur): Mr. DeputY,Sir, due to less power I
generation, the development all over the
country has virtually come to a Standstill.
Due to apathy on the part of the Central
Government the condition of the most back-
wardandpoor States likeUttar Pradesh and
Biharhas become pitiable. In Uttar Pradesh
the speed of electrification of village is
slowing down year by year as a result of
whichnot only the villages are without light
but the industries also being affected. The
consumers are in great hardship due to
frequent power <ut. The proposed Ther-
malpower project to bes set up at Vilpara
Roadin district Billia situated inthe eastern
part of the most backward and densely
populated state Uttar Pradesh has been
lying pending for consideration since 1988.
During this very session I have been
informed through a reply to my question as
also through a letter from the Mjnister of
Energythat the project will be included in

the next plan as soon as a revised project
from Uttar Pradesh is received. But the
common people are worried because no
action has been taken on it by now.

So, Idemand from the Central Govem-
mentto set up the proposed Thermal Power
Project immediately pending for considera-
tion since 1988 at Vilpara Road in district
Ballia in public interest and the unelectrified
villages of Uttar Pradesh and Bihar are
electrified.

(vii) Need to open more purchase
centres of C. E. I. In Adilabad
district Andhra Pradesh.

[English]

SHRIA INDRAKARAN REDDY (Adila-
bad) : Adilabad district in Andhra Pradesh
is known for cotton growing area and
Majority of the farmers who are tribals.and
Scheduled Castes depends on cotton
cultivation. Thecotton seed being provided
to the farmers are of defective quality with
the result that the growers are put to loss.
The purchase centres run by Cotton Corpo-
ration of India for purchase of cotton from
the growers are very less as compared to
the area of cotton production. Because of
this, the middleman and the traders are
exploiting the cotton growers who are pres-
surised to make distress sale to the middle-
men.

There fore, I request the Central Gov-
ernment to pay special attention in the
malterfor opening more purchase centres in
Adilabad district for cotton and to ensure
supply of quality cotton seeds to the grow-
ers.

(viii) Need to create Employment
Opportunities for graduates
passing out In Forestry.

[ Translation]

SHRI~ISHAN DUn A SULTANPURI
(Shimla) : Mr. Deputy Speaker,Sir, the
forestry university in District Solan of
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Himachal Pradesh had been set up long
• back and students, from other States. apart

from Himachal Pradesh are receiving
education here. There are various stu-
dents; among these students who have
been awarded doctorate degrees by the
President andthe Agriculture Minister ofthe
Govemment of India and the functions for
distribut-ting degrees are organised there.
The students were very happy that after
getting these degrees, they will be able to
get higher posts in forestry. But there are
many students, who have not got job till
now. The future of some students is
becoming dark, due to which discontent-
ment is developing among them. My sub-
mission to the Central Government is that
they must be provided official posts in the
Union Territories of in the Central Govern-
ment so that their parents who have in-
curred heavy expenditure on their edcation
may benefit from it.

[English]

MR. DEPUTY SPEAKER: The Houses
stands adjourned for lunch to meet again
at 2.30 P. M.

13.30 hrs.

The Lok Sabha then Adjourned for
Lunch till Thirty Minutes past Fourteen

of the Clock.

The lok Sabha Re- assemble After lunch
at Thirty- six Past Fourteen of the Clock.

(MR. DEPUTY SPEAKER in the Chair)

DEMANDS FOR GRANTS GENERAL,
1992-93 -CONTO.

(I)Mlnstry of Labour-Contd.

[English]

MR. DEPUTY SPEAKER: Now the
House will take up further discussion onthe
Demands for Grants of the Ministry of

Labour. Now the hon. Minister for Labour
will reply..

THE MINISTER OF STATE OF THE
MINISTRY OF COAL AND THE THE
MINISTRY OF LABOUR (SHRI P. A.
SANGMA): Mr. Deputy Speaker. Sir,.-t am
grateful to the hon. Members who have
participated in this debate and given many
valuable suggestions.

At the outset I Must mention that it will
not be possible on my the part to answer
each and every point which has been made
by the hon. Members because the subject
is so vast and if I have to reply to all the
points raised, I think, I will require at least
two to three hours. Iwill try to be very brief.
I will try to touch upon the main issues
which concerns the working class in our
cou~try.

Sir, today according t01991 Census
we have got 316 million workers in our
country . Out of that. 66 Million are in the
urban areas and 250 million are in the rural
areas. Many hon. Members including Prof.
kapsehad very rightly mentioned that we
are not paying adequate attention to labour
who are in the unorganised sector. It has
been pointed out that 90 perc.enLQL our
workforce are inthe rural areas and only 10
per cent workforce are in the organised
sector. Inthe organised sector we have got
31.6 million workers. And in the unorgan-
ised sector we have got285 million workers.
These 285 million workers include agricul-
tural labour, construction labour,women
labour, child labour. handloom workers,
Powerloom workers, beedi workers, etc.
Out of 31.6 Million organised labour. about
25 million are members of the recognised
central trade union organisations. And we
have over 70,000 Unions in the country
trying to advocate the cause of 25 million
workers. since 285 million workers are
unorganised, their voices are not heardvery
much. Therefore, I agree with the hon.
Members that we need to pay much more
attention to the unorganised section of our
working class.
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I will deal with the unorganised labour a
little later. I will start with the organised
labour.

As far as the organised labour is con-
cerned , I must say that industrial relations
situation in our country has shown a steady
progress in the sense that the number of
man -days lost has been steadily coming
down. I will not quote manyfigures.ln1987,
the number of Mandays lost was 35.36 mil-
lion man-days,: in 1988 it cake down to
33.94 million man daus; in 1989 it further
came down to 32.66 million man -day: in
1990 it came down to 24.09 million man-
days and in 1991- which is a provisional
figure- the figure has come down to 15. 73
million man-days. Therefore,l would like to
take this opportunity of congratulating our
workers, who have substantially contributed
to this good industrial relations situation.

Having said so, I must not lose sight of
what the hon. Members have cautioned. It
is not only inside the House but also outside
the House there has been a lot of apprehen-
sion that though the industrial relations situ-
ation, at the moment, is very good but
because of the new Industrial Policy there is
an apprehension that industrial relations
situation may deteriorate. I personally do not
subscribe to this view. The Government of
India at various forums, the Finance Minister
,the Prime Minister himseH has made it very
clear that the new Industrial Policy is not
going to affect the interests of the working
class and Government is prepared to protect
the interests of the working class.

Now, on 28. 8. 1991 while replying to
the Debate on the Ministry of Industry,
which discussed the new Industrial Policy,
the Prime Minister made on the floor of this
House a very very categorical assurance
which reads as follows:-

"I would like to make a very categorical
statement that whether it is the Exit Policy
or any other Policy, we would not allow the
interests ot the Workers to suffer in any
way. On this there will be no compromise.·
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I do not think the Prime Minister could
have made much more categorical state-
ment than what he had said.

Iwill come to Finance Minister's Budget
speech made on 24Ju1Y,1991, a little later. H
we go to the Industrial Policy document itseH
we find that the Policy of the Government
towards the working class has been very
very categorically spelt out. I will read the
relevant portion. I quote:

" Government will fully protect the
interests of labour and hence their
welfare and equip them in all re-
spects to deal with the unavailability
of teohnological change. Government
believes that no small section of
society can corner the gains of the
growth leaving workers to bear its
pains. Labour will be made an equal
partners in the progress and prosper-
ity."

Therefore; it will not be correct to say
that the new Industrial Policy aims at
harming the working class. I once again
want to categorically assure this House and
through this House to our working class that
we are for the protection and the welfare of
the working class.

Because some apprehensions had been
expressed in many quarters, The Govern-
ment decided to constitute a Special
Tripartite Committee to go into the t;;iit:t.;t of
the New Industrial Policy on the working
class. I met the representatives of the
workers on 17.11. 1991 and on that day the
trade union leaders committed themselves
that their approach to the economic problem
of this country is going to be very very
positive and it is going to be very very
constructive. On that day we had decided
that the first meeting of the Special Tripartite
Committee should be held some time in
November and accordingly we are at
Bombay on 1I1e 17th of November, 1991.
This meet.. 1 off Bombay is very Important
meeting be- .uss in that prticular meeting
we had con . to some conclusions which
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pertain to the strength of the working class 
toward the New Industrial Policy. I shall not 
read all the minutes andthe conclusions of 
that Special Tripartite Committee meeting; 
I shall only quote one or two relevant 
portions. It says, and I quote:

“The Special Tripartite Committee 
has unanimously agreed that the 
country is facing a deep economic 
crisis. The major problems before 
the country are unemployment, 
Powert and high prices. It would 
require the consorted efforts of all 
sections of people, including man-
agement, trade unions and workers 
to pull the nation out of the crisis. The 
Committee recognises that moderni-
sation of industry is a continuous 
process. The labour side is agree-
able to labour being retrained,their 
technical skills upgraded and labour 
being redeployed. The labour should 
not . however, be thrown out of 
employment in the name of moderni-
sation.”

It is a very very significant decision of 
the Special Tripartite Committee. Further 
it says:

“This Committee recognises that 
something new has to be done to 
overcome the economic crisis in this 
country and it calls for the coopera-
tion and active participation of all 
sections of the people, including the 
working class and the trade union 
leaders, and it also recognisates 
that if the country's economy has to 
grow, modernisation is a must.”

Trade union leaders have said that they 
are not opposed to modernistion. On the 
other hand, modernisation must be a 
continuous process. And in the process of 
modernisation, the trade union leaders 
also recognised that the existing working 
force has to be trained or retrained, and after 
having been trained and retrained, the

workers will have to be redeployed. This is 
precisely the policy of the Government that 
we have no intention of throwing out the 
workers from their Jobs. It has never been 
the policy of the Government, it cannot be 
the policy of the Government. No govern-
ment can afford to undertake any policy 
which will bring human sufferings, which will 
bring human distress. So, we have no 
intention of throwing out the workers. What 
we are talking about is that our industry has 
to be modernised and in the process of 
modernisation, the skill of our workers will 
have to be upgraded and these people 
have to be redeployed I am very grateful 
to the trade union leadership mthis country 
who have recognised all these aspects-and 
have come to this conclusion.

I must mention that there is an impres-
sion that is being created here because 
some of our friends sometimes speak out 
of emotion, that friends from West Bengal 
are very much opposedto this policy. Well, 
Sir, the facts show to the contrary. I have 
a letter from the hon. Member Shir 
Haradhan Roy who has forwarded to me 
the proceedings of the meeting of West 
Bengal Government with the trade union 
leaders where many M. LAs. belonging to 
many political parties were present and 
which meeting was chaired by the Chief 
Minister. In this meeting, as far as the Coal 
India sector is concerned, they have 
recognised that in coal sector, there is a 
surplus manpower and that surplus man-
power has to re-deployed. There was a time 
when the workers were not willing to go from 
one table to anothertable. There was atime 
when workers could never have imagined 
of going one place to another.placsJ3ut, 
today .that is not the situation. I am bringing 
this fact just to say that even our workers, 
today, are mentally ready for adjustment. 
And by that adjustment, if it brings good 
to the economy of this country, progress of 
this nation, our workers are willing to 
cooperate.

I am very much grateful to the Chief 
Minister of West Bengal and the leaders 
of West Bengal who have said that white
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recruiting workers for opening up new 
mines at least 30 per cent should be filled 
up from amongst local unemployed youth 
and from the dependents of workmen and 
the remaining 70 percent may be filled up by 
absorption of surpivs Eastern Colfields 
Limited workers There could not have 
been a better decision than this

SHRI BASU DEB ACHARIA (Bankura)
I request the hon Minister to kindly yield for 
a minute I want to know whetherdecision 
is being implemented in ECL because ECL 
is not implementing this dsecision They are 
not aware of the norms that one employ 
ment should be given for two acres of land 
acquired They are not following it They 
are not implementing the formula that 30 
percent should be recruited from the local 
people and from amongst the land losers 
It may be that either these instructions are 
not sent from your Ministry to the ECL or 
for any reason I request that this should 
be looked into so that this can be imple-
mented while opening new projects be-
cause in my constituency I am facing 
problems Many new projects have been 
sanctioned

SHRI P A SANGMA I will discuses 
about that separately with you The point 1 
am making here is not the local employment 
but the recognition of the surplus manpower 
in the existing mines, and the problem as to 
what to do with them There was a time 
when the surplus work force were not al 
lowed to be shifted to other mines it is not 
the situation today

SHRI BASU DEB ACHARIA Yes 
That situation is not there now

SHRIP A SANGMA This is the point 
lam making The Government of West 
Bengal has taken a decision that 70 percent 
of the surplus man power can now be re-
deployed This is a welcome decision I 
must congratulate them for this If such 
cooperation is forthcoming from all sections 
of the society and from all the governments, 
and if there is a close understanding 
between the Central Government and the

respective state Governments, I do not see 
why we cannot proceed ahead

No, as far as the other aspects ofthe 
special tripartite committee is concerned, 
the special tripartite committee has laid 
down certain guidelines and certain prin-
ciples Now, to deal with specific sick 
industries which are in the public sector as 
well as in the privaty sector, the special 
tripartite committee decided that the tripar-
tite industrial committees should be set up 
and these industrial committees should go 
into the problems of each unit of the sick 
public sector units and accordingly we have 
constituted special industrial tnpartlte com-
mittees for six sectors of economy They 
are- engineering chemicals and fertilisers, 
textiles, jute, electricity boards and road 
transport .corporations All these commit-
tees are headed by me I have not had 
enough time to have the meetings of all the 
industrial committees But, till today I have 
had three meetings I had the meeting on 
textile industry on 21st February, 1992 and 
on just industry on 3rd of this month With 
the Chemicals and Fertiliser Industry, I had 
a meeting on the 21 st of this month I must 
inform this august House that in all these 
meetings ands in my interactions with the 
respective trade union leaders, they were 
very cooperative In one of the meetings, it 
was the demand of (the trade union leaders 
that in case in certain areas the Govern 
ment is not willing to continue to run a 
particular unit and if the worksers them-
selves want to take over it in the workers' 
cooperative, whether the Government will 
be willing to hand over and whether the 
Government will be willing to write off all the 
loans and all the liabilities

SHRI SOMNATH CHATTERJEE 
(Bolpur) What about the working capital?

SHRI P A SANGMA Certainly we 
can discuss that also The Finance Minister 
was present So, we have agreed that if the 
workers are willing to take over any of the 
sick units on cooperative basis, it should be 
allowed They were willing to take over if 
the r past liabilities and all the tosses can be
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written off by Government. This experiment 
of workers* cooperative is proving quite 
well. In West Bengal, we have got the 
Central jute Mill which is being run by the 
workers’ cooperative and from a losing 
concern, it has now become a profitable 
concern. So, the workers can run it and this 
has been proved.! am not saying that it 
will be forced on them. Then , S ir, some 
points have been made that if the Govern-
ment is so keen to revive the sick units then, 
why is the public sector units are now being 
referred to BIFR? I think, it is a valid point. 
The condition is such that once a sick unit 
Is referred to the BIFR, it is not entitled to any 
financial assistance and it is not entitled to 
loans. This is a point which has been 
discussed. We formed a Special Tripartite 
committee and even my personal view as 
the Labour Minissteris, even when the unit 
is referred to the BIFR, financial assistance 
should not be stopped, because the BIFR 
takes quite a long time to come to a conclu-
sion . One impression that is going on the 
country is that once a unit is referred to the 
BIFR, then the unit will be automatically 
cfosed down. That is not the position. I have 
figures with me . I think, the Finance 
Minister had also occasion to inform this 
House at one point of time.

SHRI BASU DEB ACHARIA.: Would 
you recall the meeting you held with the 
Members from West Bengal ? A decision 
was taken that before referring to the BIFR, 
unit-wise discussion will be held with the 
Members of Parliament from West Bengal 
But without that discussion, some of the 
units have already been referred to the BIFR.

SHRI P. A. SANGMA: The unit-wise 
analysis is going on. The managements 
have been asked to give to the workers, the 
relevant documents within 15 days from 
the day I attend the meeting and within 
two-and -a- half months, the workers will 
come with alternative and viable sugges-
tions. That process is going at unit levels. 
In fact,, in the Consultative Committee of the 
Ministry of Labour, the members of Parlia-

ment suggested to the Prime Minister that 
a Parliamentary Sub-Committee of the 
Consultative Committee should also be 
constituted and they should also go Into 
this. We have done that. Under the 
chairmanship of the Deputy Minister of 
Labour, this Committee had already gone 
twice. So, that examination at the unit level 
is going on.

SHRI INDRAJIT GUPTA (Midnapore): 
I do not think that you want both these 
processes to go on simultaneously. I am not 
talking about West Bengal only, I am talking 
in general. On one side the Process of 
investigation will be done by the Tripartite 
Committee and simultaneously it wili also be 
sent to the BIFR. Have the managements 
been instructed that till the process of this 
inquiry by the Tripartite Committee is com-
pleted, they should not themselves go and 
refer the cases to the BIFR?

15.00 hrs

If the tripartite committee fails to find a 
solution, then the other question can come. 
But many managements are directly 
sending their cases to the BIFR before the 
Tripartite Committee has completed its 
work.

SHRI P. A. SANGMA: Even after the 
unit has been referred to BIFR,-  BIFR* will 
not come to a final conclusion until and 
unless they have heard it from the tripartite 
committee.

SHRI NIRMAL KANTI CHATTERJEE 
(Dumplum) In that case, that particular unit 
would get into short -term credit difficulty.

SHRI P. A. SANGMA: lam fighting for 
it. Yesterday, Mr. Shahbuddin had said: 
"You have to fight very hard in the Cabinet 
with your colleagues”. I am doing that.

SHRI SOMATH CHATTERJEE : In-
stead of creating a problem and then fight-
ing, you do not refer It to BIFR.

SHRI P. A. SANGMA: I can assure you 
that BIFR will not take a final decision.
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SHRI P.A. SANGMA : The main point 
Is, after reference to BIFR, they are not 
entitled to any funding or any loan. That is 
we are taking it up.

SHRI INDRAJIT GVPTA (midnaposre 
) BIFR is a statutory body. It is governed by 
an Act of Parliament. Your tripartite 
committee has no such statutory sanction 
behind it. It is an informal arrangement. 
Therefore, unless BIFR are specifically 
directed not to take up this case till the 
tripartite committee has completed it. they 
will proceed according to the provisions of 
the Act.

SHRI P.A. SANGMA: This is what we 
are doing.

SHRI SOMNATH CHATTERJEE: Sir, 
what I wanted to know is. once a reference 
is made to BIFR, apart from the question 
which Comrade Indrajit has raised, how 
can the business irUhe mean-time of that 
unit run because nobody will touch that 
copany for any transaction, no facility wold 
be given and no supply would be made?

SH R I P. A. SANGMA: I agree with you. 
We are taking up the matter.

15.03 hrs

([RAO RAM SINGH - in the Chaii)

SHRI SAIFUDDIN CHOUDHARY 
(KATWA): Now till the completion of the 
proces in the tripartite committee, will you 
take a decision to withdraw all the cases 
from BIFR ?

SHRI P.A. SANGMA: I the reference 
cannot be stopped by law. But the docision 
is being stopp 4 "v decision will not be 
taken unless-we have a say.

SHRI INDRAJIT GUPTA: Does the 
Ministry of Industry share the view point of

SHRI P.A. SANGMA: The Ministry of 
Industry is a party to the decision. When the 
special tripartite committee had such a 
meeting, this meeting was attended by the 
Industry Minister, attended by the Finance 
Minister and attended by the Secretary, Public 
Enterprises. That is the understanding.

SHRI INDRAJETGUPTA: lam bringing 
to your notico that the Minister of Industry, for 
example, h2s written to me regarding 
Breadth-wright prestigious engineering 
concern. When the process has started there 
of discussing and finding some other 
alternative ot making the company viable, 
the Minister writes to me, in the last sen-
tence:

“But, however, this case has to be 
referred to the BIFR."

SHRI P.A. SANGMA: I think, it has not 
been referred to so far. The impress'^n that 
when the unit is referred to BIFR that unit will 
automatically be closed down is not 
tru e.(lnterruptions)

MR. CHAIRMAN: Plese do not interrupt. 
Let the hon. Minister reply.

SHRI P. A. SANGMA: If you want 
clarifications on any aspct,

I am repdyto answer later on. But let 
me answr now. (Interruptions)

MR. CHAIRMAN: No interruptions 
please.

SHRI SOMNATH CHATTERJEE : 
There is incongtuity in the policy that has 
been adopted. The hon. Minister said that 
even ,f a reference is made to BIFR under 
staturary pravisicn no f.nai order or deci-
sion will be given. Under what provision of 
law? The hon. Minister has not indicates 
that. He says that he will Ught inr the 
Cabinet. Is that the way to answer? Thsre-
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fore, this incongruity has to be resolved. 
(Interruptions)

MR. CHAIRMAN: Mr. Basu Deb 
Acharia, Mr. Somnath Chatterjee is speak-
ing. Will you not allow even your own 
leader to speak?

SHRI P. A. SANGMA: The point is you 
are not listening to me fully. You are inter-
rupting me half-way. How will you under-
stand my stand?

SHRI NIRMAL KANTI CHATTERJEE: 
Please carry on. Now we will not interrupt.

SHRI P. A. SAGMA: The number of 
cases referred to BIFR since its inception 
is 1.596.

Of these, the units which have been 
registered are 1,158.

The number of cases under process is 
438. The number of cases in which schemes 
for revival have been sanctioned by the 
BIFR is 235. Those brought in for sanction 
of revival are 49. The Number of cases 
where companies themselves have been 
asked to revive their units is 129. The 
number of cases wound up is 165. 
(Interruptions)

MR. CHAIRMAN : Gentlemen, no 
running commentary please. I think it is 
most unfair to the hon. Minister that a 
running commentary is on while he is 
speaking.

SHRI P. A. SANGMA: A revival scheme 
has been sanctioned by the BIFR to 413 
units. Therefore, the argument that when 
a sick unit is referred to BIFR, it will be 
closed totally does not show like that. 
Therefore, we do not have to worry.

I will strictly go through some of the 
points which have been made by the hon. 
Members. There has been lot of criticism 
about delay in bringing changes in the

Industrial Disputes Act. I think the history 
of Industrial Disputes Act Amendment is 
very much well-known to all the hon. 
Members, the last one being Ramanujam 
Committee report. On February 6,1992. A 
meeting of the Labour Minister was 
convened to discuss the Ramanujam 
Committee report and it was decide to set 
up a sub-committee of Labour Ministers. 
The Sub -Committee met on April 25, 
1992. There were points of agreement and 
there were points of disagreement. I do not 
think it is going to be easy. But I hope that 
the views of the Government will be 
finalised very soon after consultation with 
various state Governments, particularly 
after taking the views of the Ministers Sub-
committee. Another point which has been 
hotly debated here is about workers 
participation in management. Shri Ram 
Vilas Paswan is not here. He is very fond 
of the subject. (Interruptions)

It was in 1976 when Congress was in 
power that Congress party brought an 
amendment to the Constitution and in-
serted Article 43A to the Directive Prin-
ciples. Therefore, you cannot say that we 
are against the participation of workers in 
the management. We are for the workers 
participation in management.

SHRI BASU DEB ACHARIA: It is in the 
Directive Principles of State Policy which 
are not enforceable and binding .

SHRI P. A. SANGMA: In the Industrial 
Policy itself, it is mentioned that workers 
participation in the management will be 
promoted. This is our policy. When shri 
Sommath Chatterjee my younger brother, 
intervened While Prime Minister was speak-
ing hare, the Prime Minister said:-

"There will be full encouragement to 
the participation of workersJn. the 
management."

Therefor, we are very very clear in our 
mind that we are for workers participation. 
(Interruptions)
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SHRI BASUDEB ACHARIA: Why are 
you not bringing Bill ?

SHRI P. A. SANGMA: I am telling you 
why we are not. It is not a question of why 
we are not. The Bill was introduced in Rajya 
Sabha on the 30 th May, 1990 I think by 
ShriRam Vilas Paswan. There are as many 
as 89 amendments to this Bill and the opin-
ions are so divided among the hon. Mem-
bers of Parliament of the other House that 
it is taking time, imust admit that. Itistaking 
time. But it does not mean that we are not 
coming up with the Bill. But then we will 
have to see certain things. Some amend-
ments say that it should go to the joint 
Committee; it should go to the Select 
Committee; some say that it should be 
withdrawn and a new comprehensive Bill 
should be brought forward. Alltheseideas 
are there. We are examining those things.

SHRI BASU DEB ACHARIA: How 
much time will you take?

MR. CHAIRMAN : Shri Basu Deb 
Acharia, please do not interrupt. Even if you 
want to interrupt, you address the House 
through the Chair.

(Interruptions)

SHRI P. A. SANGMA: Another impor-
tant point was make.

SHRI BASU DEB ACHARIA: Since 
you have said that through the Chair I have 
to address, I want to make a point.

MR. CHAIRMAN : Shri Basu Deb 
Acharia, I must comment that you are 
incorrigible. I have said that if you want to 
interrupt, against the Chair’s ruling , you 
address the House through the Chair and do 
not have direct chitchat. I request you to 
cooperate.

(Interruptions)

SHRI P. A. SAYEED (Lakshadweep): 
Mr. Chairman, let the Minister give the full 
reply. If there is any clarification which the

hon. Members want to seek they can seek 
the clarification.

MR. CHAIRMAN : Kindly give him a 
chance. Be fair to him. I feel his flow of 
thought is being interrupted by you, 
gentlemen, every thirty -seconds.

SHRI SOMANATH CHATTER JEE: 
What is interrupted is because of the Policy 
of the Government. He is feeling unhappy 
himself.

SHRI P. A. SANGMA: I am not feeling 
unhappy about it. I am feeling unhappy with 
your interruption.

Another point which was very vehe-
mently made was regarding the pension 
scheme for the working journalists. I am 
aware of the commitment given by the then 
Finance Minister Shri Narayan Dutt Tiwari 
in his budget Speech. Now. we have more 
or less finalised the pension scheme for 
Provident -Fund subscribers including the 
working journalists. It is in the final stage. 
But before reaching a final decision, I 
propose to convene a meeting of the various 
associations of the working journalists. I 
want to do that before we take a final deci-
sion. But a scheme has already been 
worked out. This much I wold like to say as 
far as the organised sector is concerned. 
The debate has mainly confined to the 
conditions of the unorganised labour whose 
number is 285 million.

Sir, the Government of India consti-
tutes a National Commission on Rural 
Labour. Questions have been raised say-
ing that this report was sbmitted to the 
Government on the 31 st of July and till today 
nothing has been done about that. This 
report of the National Commission is a very 
very exhaustive report. It covers the entire 
sector of the unorganised labour. It also 
covers the entire area of the whole country. 
The recommendations that have been 
given in this Commission number more than 
300. So, it is not easy to scrutinise the 
recommendations which are numbering 
300. Here, there are areas where the

1914(SA/G4) Ministry of Labour 466



467 Demands for Grants APRIL 29,1992 Ministry of Labour 468
(Gen,). 1992-93

[Sh. P.A. Sangma]

Central Govemmentwill have to take action- 
various Departments including the Labour 
Ministry have to take action; there are 
areas where the the State Governments will 
have to take action; there ares areas where 
the State and the Central Government will 
have to take action. So, it really takes time 
to scrutinise more than 300 recommenda-
tions. But, in the mean time, I must say that 
some of the recommendations of the Na-
tional Commission on Rural Labour pertain 
to issues which have already been debated 
in the country, where the Ministry of Labour 
and the Government of India have already 
made up their mind. Therefore, there are 
areas and I will briefly mention that.

For example, the National Commission 
on Rural Labour has said that the Minimum 
Wage or the rural labour should be Rs. 20 
and it should be linked to the VDA; it should 
be revised every two-three years and the 
increase in the wages should be there every 
six months on the basis of the Consumer 
Price Index. All these thighs were discussed 
in the Labour Ministers Conference held on 
the 6th of February 1992 and we have 
more or less accepted the recommenda-
tions of the National Commission on Rural 
Labour and we have decided...

MR. CHAIRMAN: lam sorry to say that 
there are some contradictory things in what 
you said. Will it be revised every two tothree 
years or in every six months? You made to 
statements. I wold like to know whetherthe 
minimum wage will revised every two to 
three years or in every five years.

SHRIP.A. SANGMA: The basic wage 
will be revised in every three years. Now 
it is being revised every five years. On the 
basis of the basic revision, every six months, 
it will be linked to the consumer price index. 
That is the position. And as for as the 
Central Government is concerned, we have 
already notified it. This Commission also 
has recommenders that the Workmens 
Compensation Act should be amended. An 
hon. Member said that people whogoby air-

conditioned planes get much more com-
pensation than what an ordinary worker gets. 
We are going to amend the Workemen’s 
Compensation Act and the amount of com-
pensation that we are contemplating will, in 
some cases, be 100 per cent or in some 
cases even slightly more than 100 per cent. 
It will not be below 100 per cent. For ex-
ample, fordeaths, as of now, the compensa-
tion is Rs. 96,000 and we are going to raise 
it to Rs. 2,20,000; and for a permanent 
disability, we are raising it to Rs. 2,74,000 
from Rs. 96, 000. As far as recommenda-
tions of the National Commission on Rural 
Labour is concerned, Workmen’s Compen-
sation Act will be amended and I think, it is 
going to be quite a good one.

One important recommendation of this 
Commission is that there should be a 
central legislation for the agricultural work-
ers. There are two opinions orrthisr-We 
agree on one point that as far as welfare, 
safety and the social security of the agricul-
tural worker is concerned, there is no dis-
pute. It is more of less unanimous. Opinion 
is coming that we must have a central legis-
lation which will regulate the welfare and 
social secunty of the agricultural workers. I 
hope to finalist this and by Monsoon Ses-
sion of Parliament, we should be able to 
come with a central legislation for the social 
security and the welfare of the agricultural 
workers.

SHRIBAS U DEB ACHARIA: Do you 
mean a comprehensive Bill?

SHRI P.A. SANGMA: Well, we are 
taking a model. There are two Bills avail-
able as of now one is the Tripura Bill and the 
other one is the Kerala Bill. We will take 
some portions from it. As of now it will 
confine to the welfare and social security.

SHRI BASU DEB ACHARIA:AWhatabout 
the construction workers?

SHRI P. A. SANGMA: We are bringing 
in a Bill one the construction workers, we 
are also going to amend the Central Con-
tract Labour (Regulation and Abolition) Act.
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The Minimum Wages Act will, in any case, 
be amended because of the revision in every 
two or three years instead of five years

Lot of reference has been made about 
the bidi workers I have got an announce-
ment to make in this regard Government 
has come out with a group insurance 
scheme for the bide workers who are not 
covered by the provident fund scheme 
Under this new scheme which has come 
into operation from the 1 st of April this year,
14 lakh workers will be covered This cover 
will be of Rs 3000 in the case of normal 
death and Rs 6000 in the case of accidental 
deaths Workers will not be required to pay 
premium The priemium will be paid fifty per 
cent by the Government and fifty per cent by 
the LIC This is a new scheme which we 
have launched (Interruptions)

SHRI BASU DEB ACHARIA This 
Scheme will cover whom?

SHRI P A SANGMA This scheme will 
cover those bidi workers who have got 
identity cards issued either by the Central 
Government or State Government or by 
others and not covered by the Provident 
fund Scheme And the number is 14 lakhs

I can pass on a copy of the full scheme 
to the hon Member, so that it will give him 
a better understanding

Lot of points have been made aboutthe 
Child Labour Child Labour is of immense 
concern In fact, in 1986-87, when I was the 
Union Minister for Labour, I had taken up 
this problem of Child Labour on top most 
priority basis I have myself visited so many 
places I have gone half a dozen times to 
Sivakast, I have gone to Varanasi, I have 
gone to Firozabad, I have gone to Fan- 
dabad, I have gone to Surat and practi-
cally, I have gone to all the areas where child 
concentration is there And on the basis of 
which, we have brought a Bill and I 
introduced the Bill Also, a National Policy 
on Child Labour was formulated But I 
must admit that in the implementation of this 
Act, a lot more requires to be done

MR CHAIRMAN Mr Minister, just a 
minute Yes, Shri Saifuddin

SHRI SAIFUDDIN CHOUDHURY Sir, 
It has come in the press and we hear from 
time to time and we feel ashamed that we 
have not yet singned the Convention on 
Children’s Rights that has been formulated 
by the United Nations I do not know who is 
responsible for taking a decision on this 
matter But our name is being slurred in the 
internationalcommumty

SHRIP A SANGMA ILO Convention!

SHRI SAIFUDDIN CHOUDHRY The 
U N Covenant implementing Children's 
Rights and all that This is very important 
Have you taken any decision on this7

SHRI PA SANGMA I will look into
that

SHRI RAM KAPSE (Thane) I had 
made a reference about the Child Labour 
and the contradiction which exists in per-
formance Budget and Demand for Grants 
I had referred to some pages and that there 
is a contradiction in your performance 
Budgetand Demand for Grants I had 
referred to page number 1507 and page 43 
of the performance Budget, at length, which 
is about the child labour

SHRI PA SANGMA I do not know 
about the Demand number But at page 53, 
it is about Rs 2 44 crores for the child 
labour
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Most of our child labour project are 
also funded by other agencies like ILO, 
UNDP

SHRI RAM KAPSE Even in 1990 91, 
there is a different type of reference and in
1991 -92, there is different type of reference 
And this time, there is only one Demand as 
far ass the Child labour is concerned and 
everywhere, the book is totally silent about 
the demands
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SHRI P. A. SANGMA: I can assure the 
hon. Members that as far as the child labour 
is concerned, it will receive my highest 
personal attention because this is my pet 
subject and to be very frank, I take a lot of 
interest in this subject.

ticeship programme. I would not like to 
waste the time of the House.

MR. CHAIRMAN : Will the ITI for the 
women be funded by the Center or the 
States?

[Translation]

SHRI BHOGENDRA JHA (Madhu- 
bani): Everyone speaks against child la-
bour. I am speaking my own experience 
that it cannot be banned in my area. I have 
tried many times, the children gathered 
around me and stated weeping that their 
parents have spoiled them, there is no other 
way out to feed them. If they want to do 
hypocrisy, they may do it otherwise they 
should think over it seriously.

MR. CHAIRMAN: If you want any 
clarification, Please ask after the speech of 
the hon. Minister.

SHRI BHOGENDRA JHA: Bring forth 
the scheme and we will enforce that, if they 
feel that imposition of ban is possible, they 
should introduce a scheme, we would 
implement it.

[English)

SHRI P.A. SANGMA: In view of what
I have talked about, I should inform the hon. 
House about one area which is about the 
retraining and redeployment of workers and 
also to generate self-employment. Lot of 
points have been made regarding the 
employment opportunities for women. We 
have undertaken massive programme for 
craftsmen training and also apprenticeship 
training. We have a World Bank project 
being executed at the cost of more than 
Rs.400 crores where we are modernizing 
400 ITIs all overs the country. In this Eighth 
Five Year Plan we are going to establish 
one hunderd new ITIs exclusively for women. 
We are also going to have three regional 
vocational training exclusively for women. 
Like that we have got many programmes of 
training and retraining the workers under 
the craftsmen's training and also app^n-

SHRI P.A. SANGMA: It is funded by 
the Worlds Bank. It is a World Bank 
Project.

The last point that I would like to touch 
upon is about the employment. Quite a 
number of hon. Members have stressed 
this problem. Unemployment problem is a 
very big national problem. I do not think 
there is any easy solution for that. The 
Government is very much aware of this 
problem. The Prime Minister has consti-
tuted a Cabinet Sub-Committee to boost 
employment for the educated unemployed 
under the Chairmanship of the Deputy 
Chairman, Planning Commission where 
the Finance Minister ands I also are 
Members. This Committee had its first 
meeting on the 6th of January 1992. It 
constituted a Committee of Officers witb the 
Secretary, Planning Commission as its 
Chairman. They had sittings on 30.1.1992, 
24 2.1992 and 3.3.1992. Their report has 
been submitted to the Cabinet Sub-Commit-
tee. This was discussed on the 27th of this 
month. I must say that the group of officers 
have produced an excellent document on 
boosting employment for educated unem-
ployed.

As far as the other aspect of unemploy-
ment in the other areas is concerned, the 
Planning Commission has constituted 
another Committee with Shri Hiteshwar 
Saikia, the Chief Minister of Assam, as its 
Chairman and there also I happen to be a 
Member. That Committee is going into the 
unemployment problem in general and the 
other Committee is going specifically into 
this.

Points have been made that in our 
manifesto we have promised ten million jobs 
in a year and how we are going to achieve 
thjs. This point has been made repeatedly
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earlier in other debates, particularly during
the debate on' the President's Address.
Many hon. Members have made this point.
The Prime Ministerin his reply has already
answered this. I would only like to repeat
what the Prime Minister has said because
it answers practically the whole question.
(Interruptions)

"The Railway Minister has an-
nouced that over 6000 kms. of
meter-gauge will be converted into
broad- gauge. This is a labour inten-
sive programme. Each kiiometre is
calculated to generate an employ-
ment potential of 18 to 20 thousands
mandays. At this rate if we take up
six thousand Kilometer, one can
calculate how much this will be. The
planning Commission has given us
the figures of employment. Agricul-
ture 4.16 million, mining and quarry-
ing 0.13 million, manufacturing 1.36
million, construction 0.59 million,
electricity 0.03 million, transport and
communication O. 29 million and other
services, totalling up to 8.89 million
per year. This is what we have
promised more or less in the mani-
teste."

This point has been adequately an-
swered by the Prime Minister. I can only
assure the hon. Members that this is the
problem which is receiving the highest atten-
tion of the Government because unless we
are able to solve the problem of unemploy-
ment in this country, we will not be able to
solve other problems.

With these words, I would like to thank
once again', all the hon. Members for having
given their suggestions and request them to
withdraw all their cut motions. (Interruptions)

MR. CHAIRMAN: I would request Shri
Sangma to call Shri Basu Deb }'1charia to his
Office and have a heart to heart chat with
him and to sort out all his problems. Mean-
while, I allow him to ask an!" -::!arification. If
the hon. Minister wouid like to rewly, h' . i •

iAply,
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(Interruptions)

SHRI BASU DEB ACHARIA: The La-
bour Minister has stated that 6,000 Kms of
metre gauge or narrow gauge railway line
will be convected into broad gauge. This is
within the Eighth Five Year Plan. How this
will generate ten million jobs within one
year? (Interruptions)

SHRI P.A. SANG MA: When I answer-
ing, You were statiding up and interrupting;
and you did not listen .(lnterruptions)

MR. CHAIRMAN: He gave a very
detailed reply' to that-about the power
sector and other sectors.

SHRI P.A SANG MA: One .parag!aph
of my reply gives that. For your benefit Iwill
read it again. (Interruptions) Sir, I will read
again from the Prime Minister's reply. He
said:

"The Planning Commission has
given us a figure of employment.
Agriculture: 4.16 million, Mining and
Quarrying: O.13million, Manufactur-
ing: 1.36 million, Construction: 0.59
million, Electricity: 0.03 million,
Transport and Communication: 0.28
million and other services, to tallying
up to 8.89 million per year. It is not
Coming to ten. This is What we have
promised, more or less, in the mani-
festo. M

.The Prime Minister has already an-
nounced. That is Why, I said that I need not
go into the details. This is the answer.
(interruptions)

MA. CHAIRMAN: Mr. Ram Naik can
ask one clarification.

SHRI RAM NAIK (Bombay North):
When shri Ram Kapse was elaborating his
point on unfair labour practices which are
being carried on, he had given a ~or.c:~;c
complaint about !~e 'T~ -+otol, '-"!~Qre a
;'''",mj Labour was given recognition in
preference to the genuine union. The
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[Sh. Ram Naik]

APRIL 29, 1992

Government has allowed prosecution there;
but instead of allowing the prosecution ofthe
Chairman or the Director, aJunlor Mahager
has been allowed to be prosecuted. Insuch
cases where there are genuine cases of
unfair labour practices/ it is binding on the
Government that it directs them to prose-
cuts the Chairman or the Director.

MR. CHAIRMAN: Shri Ram Naik, Ido
not think that it is afair question. He isgiving
a reply to the general debate on the Labour
Ministry. But, you are puting a specific
case.

SHRI P. A. SANGMA: I have said right
in the beginning thatit would not be possible
for me to answer to all the Specific ques-
tions raised bythe hon. Members. Ihad also
said that I would look into all the specific
points made by every hon. Member. As far
this case isconcerned, Ihave no knowledge
about it. I will certainly call for the reports.

MR. CHAIRMAN: Ishall now put all the
cut motions moved to the Demands for
Grants relating to the Ministry of Labkour ,to
the vote of the House, together, unless any

.hon. Member desires that any 'Of his cut
motions may be separately put.

SHRI AJOY MUKHOPADYAY (Krish-
nagar): Sir, I request that my cut motions no.
1,2and 3 may be put to the vote of the House
separately.

SHRI BASU DEB ACHARIA:I request
that my cut motion no. 4 may be put to the
House separately.

Please also put my cut motion No. 14
separately.

MR. CHAIRMAN: I shall now put cut
motion Nos. 1 to 3, moved by Shri Aoy
Mukhopadyay to the vote of the House.

Those against will please say 'No'..
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SEVERAL HON. MEMBERS: 'No'.

MR. CHAIRMAN: Those in tavourwnl
please say 'yes'.

~',

SOME HON. MEMBERS: "Yes'.

MR. CHAIRMAN: I think the 'Noes'
have it. The 'Noes' have it.

SOME HON. MEMBERS: The 'Ayes'
have it.

SHRI BASU DEBACHARIA: The 'Ayes'
have it.

MR. CHAIRMAN: Let the Lobbies be
cleared-

Lobbies have been cleared.

The question is:

. "That the demand under the head
Ministry of abour (Page 57) be re-
duced to Re. 1.·

[Failure to take measures for work-
ers' participation in management]. (i)

"That the demand under the head
Ministry of abour (Page 57) be re-
duced to Re. 1."

[Fauilureto formulate National Wage
Policy].(2)

"That the demand under the head
Ministry of abour (Page 57) be re-
duced to Re. 1."

[Failure to take effective measuresto
solve the growingproblem of unem-
ployment amongst the youth of the
country.}]" (3)

The Lok Sabha divided
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Kapse, Shri Ram

[Division No. 15] Khanduri Shri Bhuwan Chandra

AYES Khanoria, Shri D.D,

Acharia, Shri Basu Deb Kumar, Shri Nitish

t3ala, Dr. Asim Ma~ajan, Shrimati Sumitra

Barman, Shri Uddhab Malik, Shri Purna Chandra

Basu, Shri Anil Manjay Lal, Shri

Bhattacharaya, Shrimati Malini Mishra, Shri Satyagopal

Mollah, Shri HannanChakraborty, Prof. Susanta

Chatter Jee, Shri Nirmal Kanti MukherJee, Shri Subrata

Chatter jee, Shri Somnath Mukhopadyay, Shri A joy

Chauhan. Shri Chetan P,S. Munda, Shri Kariya

Choudhary, Shri Ram Tahal Oraon , Shri Lalit

Choudhury, Shri Saifuddin Pal, Shri Rupchand

Das, Shri Anadi Charan Pandeya, Dr. Laxminarayan

Deshmukh, Shri Ashok Anandrao Patidar, Shri Rameshwar

Dhumal, Prof. Prem Patnaik, Shri Sivaji

Dome, Dr. Ram chandra Prasad, Shri Radhika (',anjan

Dubey, Shrimati Saroj Prasad,Shri Hari Kewal

Fernandes, Shri George Rai, Shri M. Ramanna

Ghangare, Shri Ramchandra Maro-
trao

Rana, Shri Kashiram

Rawat, Shri Bhagwan Shankar

Gupta, Shri Indra jit
Ray, Dr. Sudhir

Hossain, Shri Syed Masudal
Raychaudhuri Shri Sudarsan

Jaswant Singh, Shrl,

Jha, Shri Bhogendra Sarode, Dr. Gunvant Rambhau

Kamal, Shri Shyam Lal Shastri, Shri Vishwanath
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Singh, ShriPratap 

Singh, Shn Ram 

Syed Shahabuddm, Shri 

Tripathy, Shri Braja Kishore 

Ummareddsy Venkateswarlu, Prof. 

‘Verma, Shri Bhawant Lai 

Verma, Shnmati Rita 

Verma, Shri UpendraNath 

Yadav, Shri Chun Prasad 

Yadav, Dr S P 

Zamal Abe dm, Shri

NOES

Ahamed, Shri E 

Ahmed, Shri Kamaluddin 

Akber Pasha, Shn B 

Anthoy, Shri Frank 

Arunachalam, Shri M 

Bansal, ShnPawan Kumar 

Bhadana, Shri Avtar Singh 

Bhatia, Shn Raghunandan Lai 

Bhonsle, Shn Prataprao B 

Bhuria, Shn Dileep Singh 

Chandrakar, Shri Chandulal 

Chandrasekhar, Shrimati Maragatham 

Charies, Shri A

Chaure, Shri Bapu Hari 

Chavan, Shri Prithviraj D. 

Chidambaram, Shri P.

Chowdary, Dr. K.V.R.

Dadahoor, Shn Gurcharan Singh

Damor, Shri Somjibhai

Deka, Shri Probin

Dennis, Shn N

Deshmukh, Shri Anantrao

Dev, Shri Sontosh Mohan

Dev, Shn Shrimati Bibhu Kumari

Dighe, Shri Sharad

Farook, Shn M OH

Gamit, Shn Chhitubhai

Gavit, Shri Mamkrao Hodlya

Gehlot, Shn Ashok

Ghatowar, Shri Paban Singh

Gundewar, Shri Vilasrao Nagnathrao

Handique, Shri Bijoy Krishna

Hooda, Shri Bhupmder Singh

Imchalemba, Shri

Inder Jit, Shri

Islam Shn Nurul

Jeevarathmam, Shn R.

Jhikram, Shn Mohanial
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•Wrongly voted for ’Ayes’
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Kairo, Shri Surfnder Singh 

Kale, Shri Shankarrao D. 

Kaiiaperumai, Shri P. P.

Kamble, Shri Arvind Tulshiram 

Kanithi. Dr, Viswanatham 

Kaul, Shrimati Sheila 

Kewall Singh, Shri 

Khan, Shri Ayub 

Khursheed, Shri Salman 

Konathala, Shri Rama Krishna 

Kuli, Shri Balin

Kumaramangalam, Shri Rangarajan 

Mallikarjun, Shri 

Maliu, Dr. R.

Marbaniang Shri Peter G.

Meena, ShriBheru Lai

Meghe, Shri Data

Naik, Shri G. Pevaraya

Nandi, ShriYellaih

Narayanan, Shri K.R.

Narayanam, Shri P. G.

Nikam, Shri Govindrao

Nyamagouda, Shri S.B.

Palacholia, Shri Venkata Rangayya 
Naidu

Panigrahl, Shri Sriballav 

Patel. Shri Harilal Nanji

Patel, Shri Shravan Kumar

Patel. Shri Uttambhai Harjibhai

Patil, Shrimati Surya Kanta

Patil, Shri Vijay Naval

Pawar. Shri Sharad

Potdukhe, Shri Shantaram

Prabhu Zantye, Shri Harish Nar- 
ayan

Pradhani ShrlK.

Rahi, Shri Ram Lai 

Rajeswari, Shrimati Basava 

Ram Babu, Shri A. G. S.

Rawat, Shri Prabhu Lai 

Reddy. Shri M. G.

Reddy, Shri R. Surender 

Sahi, Shrimati Krishna 

Sai , Shri A. Prateap 

Sangma, ShriPurnoA.

Sayeed, Shri P.M.

Shankaranand. Shri B.

Sharma, Shri Satish Kumar 

Singda, Shri Damu Barku 

Singh, Shri Khelsai 

Singh, Shri Motilal 

Singh , Shri S. B.

Sodi, Shri Manku Ram 

Solanki, Shri Surajbhanu
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Suftanpuri, Shri Krishan Dutt 

Sundararaj, Shri N.

Thangkabalu. Shri K. V.

Thomas, Prof. K. V.

Thorat, ShriSandipan Bhagwan 

Upadhyay, Shri Swarup 

Verma, Kumarl Vimla 

Vijayaranghavan, Shri V.S.

Wasnik, Shri Mukul Balkrishna 

Williams, Shri R. G.

Yashpal, Shri

MR. CHAIRMAN: Subject to correction, 
the result of the division is:

Ayes: 60

Noes: 102

The motion was negatived

MR. CHAIRMAN: I shall now put Cut 
Motion No. 14 moved by Shri Basu Deb

Cut motion No. 14 was put and nega-
tived.

MR. CHAIRMAN: I shall now put all 
the other cut motions moved to the De-
mands for Gamts relating to the Ministry of 
Labour to vote together.

Cut motions No. 4 to 8,15,16,23.61 to 
79 and 97 to 114

MR. CHAIRMAN : I shall now put the 
Demands for Grants relating to the ministry 
of Labour to the vote of the house.

The question is:

"That the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the forth Columan of the Order 
Paper be granted to the President 
out of the Consolidated Fund of India, 
to complete the sums necessary to 
defray the charges that will come in 
course of payment during the year 
ending the 31 st day of March 1993, in 
respect of the Heads of Demands 
entered in the seorl Column thereof 
against Demand No. 57 relationg to 
the Ministry of labour. “

The motion was adopted

•The following Members also recorded their votes:—
Ayes: S/Shri G.M.C. Balayogi. Simon Morand. Ram Naik and Dwarka Nath Das.
Noes: S/Shri Bhagey Gobardhan, Kirip Challha, Bhawani Lai Verma, Ashok Anandrao 
Desmukh, K. Thulasiah Vandayar, Bh. Vijay Kumar Raju. Dr. Faiyazal Azam.
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(II) Ministry of Commerce

MR. CHAIRMAN: The House will now 
take up discussion and voting on Demand 
Nos. II and 12 relating to Ministry of Com-
merce which may be discussed up to P.M. 
when the guillotine will be applied.

Hon. Members present in the House 
whose cut motions to the Ministry of Com-
merce have been circulated, may, if they 
desire to move their cut motions, send slips 
to the Table within 15 minutes indicating the 
serial numbers of the cut motions they would 
like to move. Those cut motions only will be 
move.

Motion moved:

“That the respective sums not exceed- ‘ 
Ing the amounts on Revenue Account * 
and Capital Account shown in the Fourth 
column of the Order Paper be granted 
to the President, out of the Consoli-
dated Fund of India, to complete the 
sums necessary to defray the charges 
that will come in course of payment 
during the year ending the 31 st day of 
march, 1993,In respect of the heads of 
Demands entered in the second col-
umn there of against demand Nos. II 
and 12 relating to the Ministry of Com-
merce."
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[Translation]

491 Demands for Grants APRIL 29,1992 Ministry of Commerce 492
(Gen.), 1992-93

DR. LAXMINARAYAN PANDEYA 
(Mandsaur): Mr. Chairman, Sir, we are going 
to discuss demands of the Commerce Min- 
istry. A new policy on export and import has 
been presented by the Government for the 
first time and it is said that the new policy will 
give a new direction to our trade as it has a 
new philosophy and it has been thought 
over, under new perspectives. Leaving aside 
ail the policies of the past, as the case has 
been with ail the previous policies that the 
duration of some policy was two years and of 
the other three years and sometimes the 
policy for three years lasted only for two 
years but now this new policy has been 
formulated for five years. As it has been 
mentioned in the documents related to this 
policy that:

[English]

“ Having regard to the need for stable poli-
cies, the duration of the new policy will be five 
years, that is , the whole of the Eighth plan 
period."

[Translation]

Further it is said in it that

[English]

" The fundamental feature of the new policy 
is freedom. It substantially eliminates licens-
ing, quantitative restrictions and other regu-
latory and discretionary controls. All goods 
may be freely imported and exported, save 
for two Negative Lists. The Negative List of 
Imports and the Negative List of Exports 
place restrictions on the import or export of 
certain goods.”

[ Translation]

My submission regarding this policy is 
that, there are certain things in this policy, for 
which we have ourselves been making 
demands. But there are many other things in 
it which can not be accepted easily and 
which are not appropriate today.

The Bhartiya Janta Party Is of the opin-
ion that licence, quota and permit system 
should be abolished and as much facilities 
as can be given should be given and this 
policy is framed accordingly. I would ilke to 
submltthatflrstof all the hon. Ministershould 
assure the House that this policy will last for 
5 years and it will be implemented properly 
for 5 years and will not meet the fate the 
earlier policies have met. I feel that the hon. 
Members of the House might be knowing 
that once the Government had said that it 
was going to effect devaluation of the rupee. 
It might have been the compulsion of the 
Government. There might have been some 
economic difficulties but devaluation of the 
rupee was once again effected after some 
time. I could not understand the reason, for 
it, the economic compulsions were not so 
severe but devaluation of the rupee was 
effected for the third time, therefore, I would 
like to know that whatever has been said in 
this policy / document, will be implemented 
till its full term.

Now there are certain things involved in 
it. Till now our foreign trade was dependent 
directly on the U.S.S.R. Still we are not fully 
free from it and as such I want to know that 
our business terms and contracts with that 
country which have been signed by the 
Government or by the exporters are appli-
cable in the same condition, since there is a 
big gap between the exchange rate of rouble 
and rupee. The business contracts have 
also suffered due to that. I want to know the 
extent of its effect on our exports and what is 
our position today ? We used to export 
leather goods and other goods to that coun-
try and an easy market was available to us 
but I would like to know whether we have 
discovered some new market or entered in it 
just to fill up the gap ? What can be the new 
markets ? As I have said just now as to what 
is the present position of the contracts signed 
by exporters.

Since the Government has said here 
many times during discussions that our poli-
cies should be open and the openness will 
be of such kind that every one will reap
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benefit from it. I want to know whether it is
possible that in order to implement this policy 
the Government maygive so much priority to 
the import of consumer goods failing under 
the category of luxury items that our own 
production is affected adversely. This doubt 
is not baseless. I would like to know from the 
hon. Minister in the context of openness of 
this policy as to what are his arguments to 
allay the fears? What is the position of export 
of tea, coffee, spices, jewellery, engineering 
goods and leather goods? lean understand 
if we have to import technology of other other 
such items which we cannot produce but 
import of luxury items is certainly not good 
for us. The import and export should be of the 
order from which we can derive some bene-
fits.

[English]

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMERCE (SHRI P. CHI-
DAMBARAM): Consumers goods are under 
restraint. Consumers goods are prohibited 
under the new Export-import policy. The 
factual position is thatthey have been placed 
under restraint. Since you said it twice, I 
thought I should interrupt. Consumers goods 
are under restraint; we are not allowing 
consumers goods to come.

[Translation]

DR. LAXMINARAYAN PANDEYA : In 
this very context, I would also like to know as 
to what role is left now for the M.M.T.C. and 
S.T.C. as the Government has fixed limits of 
various canalised items under this new pol-
icy ? The items which the Government used 
to import through M.M.T.C. and S.T.C. or 
receive or exchange have virtually been 
decanalised.

The Government had also said that it 
would reduce expenditure. To what extent 
that reduction has been made ? What is the 
impact of this reduction ? Is ft the only work 
left for the S.T.C.. as is generally said that no 
work is left for the S.T.C. now and the only 
work left for It is to go to the embassies here 
buy their vehicles and again sell them in the

market? If so, I understand that a rethinking 
should be given to its formation and utility.

It is true, just now the hon. Minister has 
said about the consumer goods. But I know 
that there are still a number of items which 
may certainly not come under the category 
of consumer goods but today these are used 
as luxury items and even today those items 
are being imported, the Government can not 
deny it. The policy, is being called export- 
import policy but main thrust is given to 
export oniy. In fact, it should be the ap-
proach. But I would like to know whether the 
Government has overtaken the State Gov-
ernments into confidence on the export is-
sue? Various State Governments want to 
extend help to the centre in export promo-
tion. The position of foreign exchange is 
almost nil with State Governments. Is the 
Centre creating a situation under which the 
State Governments which come forward to 
make export will be provided hundred per 
cent assistance to boost their export. This 
will not only benefit the Central Government 
but also help the State Governments to 
improve their condition. As per the present 
practice, the State Governments do not make 
any contribution to export. If the State Gov-
ernments are taken into confidence, the 
export will defnitely increase. It will help 
increase our foreign exchange reserve and 
lessen the foreign debt burden. The Govern-
ment should think over it. and set up Export 
Promotion Council in each State. Policy and 
documents are administrative matters and 
there are also policy directives. These pa-
pers heve been published by. the Chief 
Controller of Exports and Imports. They take 
a decision on this policy. The Government 
knows better about the legal validity of the 
rights granted under the policy. But doubts 
have been raised on it on several occasions. 
I would like to know whetherthe Government 
would provide security to exporters who had 
signed contracts on this ground. The export 
houses made export after receiving certifi-
cates. As per situation prevailing earlier the 
export limit was fixed at Rs. 2.5 crore and 
later it was raised to Rs. 3 crore. How will the 
exporters cape up with the increase ? Will 
some relaxation be given to them on this
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contract? What is its present position ? What 
are the future prospectus of export of Indian 
products ? What the development council is 
doing in this regard ? I would like to know 
about all this. While discussing this policy, 
reference have also been made to Dunkel’s 
proposals, on several occasions. I do not 
want to go in to their details but those will 
certainly have some impact on our trade 
policy. Earlier also, it has been discussed 
many times. What is the position in regard to 
Dunkel’s proposals ? What are we going to 
do with them ? What are we thinking about 
them ? How far have we discussed them? 
Have we formed a definite view about them 
or not? I have a newsitem of 14th Apni of 
Reuter, which I would like to read out:

[English]

" Geneva* Would trade negotiators 
gave a glum assessment on Monday 
of the Uruguay Round of trade talks, 
still paralyzed by differences overfarm 
subsidies 16 months after they were 
meant to end.

Arthur Dunkel, the head of the Gen-
eral Agreement on Tariffs and Trade 
, told delegates to the 108 - nation 
talks that there was a " wide spread 
perception” that the discussions on 
lowering tariffs and bringing services 
under free-trade rules were " losing 
momen turn".

[Translation]

What is its present position. Doubts 
have been raised here that we accept them 
without any consideration. Our domestic 
trade will be affected. The arrival of multina-
tional companies will also effect our trade.

Which are the countries which have 
opposed the Dunkel's proposals ? I would 
like to know as to how far India is prepared to 
accept or deny the special provisions of DDP 
while almost all the countries differ on them. 
What will be the situation if trade is done

directly with other countries ? As a member 
of G.A.T.T., where do we stand?

The parts of Dunkars TRIPS provisions 
which deal with protection of copy right sys-
tem are more simpler. In this context, the 
present Indian Copyright Act and Trade Mark 
Act are quite different from Dunkers propos-
als. But the controversial part of TRIPS is in 
regard to protection of patents. Under the 
existing Indian laws, only procedural pat-
ents exist. Production patents are not in-
cluded . I would like to know from the hon. 
Minister if these two points will be included 
while signing Dunkers proposals. Ourtrade 
policy should be long term and stable. The 
Government is not showing as much con-
cern to those Dunkers proposals as it should 
have. These points should be pondered over 
seriously. The Bhartiya Janata Party is al-
ways giving importance to it that the quota 
permit system should be abolished and there 
should be a system of free trade. Export 
oriented units should be provided basic in-
frastructure. Besides, the import should be 
streamlined in such a way that only those 
goods should be imported from foreign 
countries which are most essential, tf the 
commercial production of the business sec-
tor is import oriented, then it will have to bear 
the extra burden. There is a need to prepare 
the balance of trade on the basis of in divid-
ual units. Quality should be given special 
recognition in export. One crore 20 lakh 
Indians living in 100 other countries save 
nearly ten billion Amrican dollars per annum. 
Every effort should be made to fetch 10 per 
cent of this amount through attractive 
schemes. Besides, the Government should 
make all out efforts to set up industrial units 
by N.R.I ‘s. The Government should meet 
the requirements of non-resident Indians so 
that they pan invest money here. Such an 
atmosphere should be created.

As regards the basis on wtiichThave 
supported it, I would like to say that it is a new 
policy and a new experiment. If it is imple-
mented honestly then definately it will be 
successful to some extent. The hon. Minister 
should give answer to the doubts I have 
expressed and the questions I have put
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about B.O.P. trade with other countries and 
the Dunkefs proposals.

With these words I support the cut 
motions given notice by me. These are very 
important, practical and should be accepted 
by the hon. Minister.

SHRI MADAN LAL KHURANA (South 
Delhi): Mr. Chairman, Sir, I have just come 
from the site of bomb blast which occured at 
Naya Bazar today morning. The casuaiity 
figure is expected to be 40-50 and many 
people are stiil Iburied under the debris. I had 
accompanied the minister of Home Affairs. 
Will he make a statement on that today? I 
had raised this matter in the morning, also 
and I had demanded a statement from him. 
I, therefore, request you to find out from the 
Government whether a statement would be 
made today or not, as the situation there is 
very serious. The dead bodies are being 
taken in handcarts used by sweepers. No 
relief is being provided, other wise many 
precious lives could have been saved. Till 
now such a serious tragedy has never oc-
cured in Delhi and I had demanded a state-
ment on that. I request you to just ask him 
whether he will make a statement today or 
not?

[English]

Mr. CHAIRMAN: I am sure, if you had 
raised the point in the morning, the Govern-
ment must be seized of the matter and as 
soon as the situation clarities, I am sure, the 
Minister will make a statement. But as you 
yourseif said, Shri Khurana, the situation is 
still confused. So, they must be seized of the 
matter and they must be taking apppropriate 
action and as soon as the situation clarifies, 
I will bring it to the notice of the Government 
and the hon. Speaker, that a statement should 
be made on this issue, as soon as the 
Government is ready.

Now Shri B. Akber Pasha.

SHRI B. AKBER PASHA ( Vellore ): I 
have come forward io support the progres-
sive economic measures of the Commerce

Ministry as also the balanced Budget. Though 
the Budget is related to the Ministry of Fl- 
nance, there is a close link, and cooperation 
with the Commerce Ministry.

For two dreadful years December- 
1989 to June 1991 when Shri V.P. Singh was 
in power the foreign exchange reserves 
dropped from Rs. 6000 crores in Shri Rajiv 
Gandhi's days to under Rs. 2500 crores and 
that too after a massive assistance from the 
International Monetary Fund. It is this Gov-
ernment headed by Shri P.V. Narasimha 
Rao assisted by a band of efficient MifiT5ters 
like Dr. Manmohan Singh that saved us from 
humiliation and disaster. The foreign ex-
change reserves have now exceeded Rs. 
18000 crores after redeeming the gold 
pledged by Shri Chandra Shekhar's Gov-
ernment . The Government of Shri Nara-
simha Rao deserves all appreciation and 
abrobations.

I would like to bring forth a few points 
and observations for the kind consideration 
of the hon. Minister of Commerce:

While a liberal export policy has been 
talked about , two items , namely, rough 
granite and finished leather were singled out 
and a duty of 10 per cent was imposed on the 
export of these items. Both these items are 
produced in the South, from where I come as 
also the hon. Minister.

Talking of rough granite, 20,000 cubic 
feet of rough granite is exported from our 
country every month. If these things-have to 
be fully finished, the industry will have to 
invest Rs. 10,000 crores as fresh capital. It 
wtli require 440 Megawatts of power and an 
enormous amount of water also. The han-
dling of polished granite will also require 
sophisticated machines like vacuum ma-
chines, etc. If the idea is to earn more foreign 
exchange than the import, infrastructure need 
is not yet in place. Dropping or reduction of 
export duty on this item may be considered.

Coming to finished leather, 1 know fully 
the prevailing conditions in this industry as I 
happen to be the President of the Tanners'
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Association and as I am also, a leather 
technologist.

The Tanners especially in Tamil Nadu 
were mainly exporting crust leathers like E. I. 
leathers and wet blue leathers. As the policy 
of the Government changed in early 1970s 
They diversified their production to fully fin-
ished leather in the course of fifteen years. 
This involved huge capital investments in 
machines machines mostly imported. The 
Government later adopted a policy of en-
couraging value added Items like shoes, 
shoe uppers, gloves, garments, etc. and 
gradually withdrew the incentives given to 
finished leather exports . I should say the 
results were commendable and remarkable. 
In five years' time the export of finished 
leather have come down from 71 per cent to 
29 per cent and correspondingly, the export 
of leather products have increased from 29 
per cent to 71 per cent. All this had hap-
pened in a short span of five years, which I 
should say is very remarkable. There had 
been, consequently, a steep increase in 
export value also. In the year 1990-91 the 
export earning of leather and leather prod-
ucts reached Rs. 2,600 crores. This figure is 
before devaluation. Last year, H exceeded 
Rs. 3,000 crores.

The small tanners have the difficulty for 
further capital investments required to con-
vert their finished leather into value added 
items, but they are in the process of conver-
sion and require time to do that. The export 
duty of ten per cent will be a burden on the 
small tanners who are already experiencing 
a stiff competition f romthe product manufac-
turers in the raw market. The proposed duty 
of 10 per cent may be given up so that the 
small tanners also exist as otherwise the big 
giants, I mean the big tanners and the multi-
nationals. who have come into this line of 
business, alone will survive and the smaller 
tanners will disappear.

I have been receiving representations 
from people exporting to East Europe to take 
up the matter here. Sir, that the exports to

RRAare reoeivlng a stepmotherly treatment 
compared with GCA.

In the last year Budget the devaluation 
in two dozes on 1st and 3rd July 1991 and 
simultaneous withdrawal of Cash Compen-
satory Support and Rep. Licence were 
compensated well for the GCA exports. The 
RPAexports have to forego the CCStmdthe 
Rep. Licence which they were getting till 
then, and did not getthe devaluation benefit. 
For both GCA and RPA the raw material is 
same; the price of procurement of the raw 
material Is the same; the cost of labour Is the 
same; the cost of chemicals are the same; 
the overheads are the same and they work 
under identical conditions.

Again in this year's Budget, the partial 
convertibility of the export proceeds -40 per 
cent on official exchange rate and 60 per 
cent on market determined rate are affecting 
the RPA exports. I read in “The Economic 
Times" some time back, in as much as, now 
the contracts with Russian Republics were 
signed on 22nd February 1992, that negotia-
tion of prices and raising of invoices by both 
sides will be in U.S. dollars, the benefit of 
partial convertibility will be passed on to East 
Europian.also.

I welcome any progressive policy and 
measures by the Government~bul-there 
should not be any discriminations.

I presume this discrimination was cre-
ated in order to compress the Rupee ex-
ports. In the last meeting of the Constitutive 
Committee of the Commerce Ministry where 
in I happens to be a Member, the hon. 
Minister said that he wanted to compess 
Rupee exports to the extent of 25 per cent 
but somehow the compression has taken 
place to the extent of 50 per cent. He had 
given the figures month-wise. It had been 50 
per cent and more for the last nine month. 
This had put the Tanner-shippers and prod-
uct manufacturers in RPA to great difficul-
ties. They cannot change over to West 
immediately. It requires one or two years for 
marketing. This period is enough to make 
the companies sick. This is a labour oriented



501 (  rnrnanrtifnrCmnfir VWSKfcHA 1914 (SAKA) *  Ministry of Commerce ^ 0 2
WGe/?.). 1992-93

industry and they are mostly Scheduled 
Castes and scheduled Tribes and depressed 
classes working in the factories and as far as 
shoe factories are concerned, perhaps 80 to 
90 per cent of them are ladies, mostly har- 
ijans. I humbly submit that the hon. Minister 
has the power to compress the RPA exports 
to 50 percent and more overnight but it is not 
possible to create a production worth Rs. 
600 to Rs. 700 crores overnight. Any policy 
or measure should not be aimed to kill the 
existing industry.

I request the following for your kind 
consideration:

1) Interest on delayed reimbursement:
Payment from erstwhile USSR, though 
advised to the Banks of the exporters, were 
not released to the exporters rom 27 th 
December, 1991. Consequently the export-
ers had to suffer heavy financial losses in* 
eluding payments of penal interest, it is re-
quested that the Government kindly con-
sider reimbursing this interest amounts to 
the exporters. It is no fault of theirs. The 
money hadcome to India. It was not credited 
to the has respective account of the expos-
ers for some days. *J *'*

2) The Government had allowed export-
ers to retain 15 percent of FOREX. I request 
the Government that It should allow export-
ers to retain 30 percent of foreign exchange 
earned by them for their own use instead of
15 per cent.

3) I also request the Government to do 
away with 15 percent foreign exchange tax. 
This will help wipe out the havala or unoff icial 
foreign exchange net work once and lor all.

With these few words, I support the 
progressive economic measures adopted 
by the Ministry of commerce.

SHRI BASUDEB ACHARIA (Bankura) : I 
beg to move:-

" That the demand under the Head
Department of Commerce be reduced
to Re. 17-"

* [Failure to stop the proces&-Ql winding 
up of different departments under the

\ Ministry.] (1)
j
* That the demand under the Head Depart- 
pent of commerce be reduced to Re. 1/.-"

[Failure to reject the Dunkel Draft on 
trade negotiations. ] (20)

$HRI HANNAN MOLLAH (Uluberia): I bag 
\p move:-
»

1That the demand under the Head Depart- 
i nent of Commerce be reduced to 1/.-"

[Failure to reject Dunkel proposal en- 
irely.] (3)" That the demand under the Head 
Department of Commerce be reduced to Re.

[Import of wheat from U.S.A. / (4)

I SHRI BHOGONDRA JHA ( MADHU- 
j BANI) I bag to move:-

j " That the demand under the Head depart- 
/ ment of Commerce be reduced by Rs. 100."

[Need to reject the Dunkel proposals 
which will adversly affect agriculture, 
research and foreign trade.] (13)

" That the demand under the Head Depart-
ment of commerce be reduced by Rs. 100.”

[Need for completely stopping the im-
port of luxury goods and machines.]
(14)

" That the demand under the Head Depart-
ment of Commerce be reduced by Rs. 100."

[Need to ban the imports of good and 
machineries which India is producing or 
is producing or is capable of producing.]
(15)

SHRI KASHIAM RANA (Surat): I bag 
to move* :-

" That the demand under the Head Depart-
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merit of Commerce be reduced by Rs.100.”

[Need to establish off ice of Deputy Chief 
Controller of imports and Exports at 
Surat as early as possible.] (20)

Dr. LAXMINARAYAN PANDEYA ( Mand- 
sour) J beg to move:-

" That the demand under the Head Depart-
ment of Commerce be reduced by Rs. 100."

[Need to ensure participation of State 
Governments in the implementation of 
Export policy.] (26)

* That the demand under the Head Depart-
ment of Commerce be reduced by Rs. 100.”

[Need to issue a White Paper on Export 
Policy.] (27)

" That the demand under the Head Depart-
ment of Commerce be reduced by 
Rs. 100"

[Need to give a specific assurance to 
implement the import-export policy.] 
(28)

" That the demand under the Head Depart-
ment of Commerce be reduced by Rs. 100. “

[Need to take concrete steps for boost-
ing of exports.] (29)

“That the demand under the Head Depart-
ment of Commerce be reduced by Rs. 100.

[Need to adopt price-based competitive 
measures in our import and export pol-
icy-) (30)

RHRI MAMMAKj Mm l a h  : Mr. Chair- 
man. Sir, as you know, the would Bank have 
advised to the other countries that reform 
should begin from the trade policy. So, the 
Budget, at a stroke, slashed about Rs. 2000 
crores import duty, about ten per cent cut in

our national exchequer and this it a begin- 
ning. But the question is could our industry 
stand the fall out of this reform?

Raja Cheiiaiah Report indicated that 
there will be 50 percent reduction of general 
tariff in coming two or three years and an-
other 25 per cent by 1999. Now, what is the 
capability of our industry? About forty per 
cent of the total domestic product of our 
country gets highly effective, that is, about 
70 per cent protection at present, while 56 
per cent gets medium protection. About 53 
percent of ourgrossfixedcapitai investment 
falls in highly protected category. About 33 
per cent of our industries would be in jeop-
ardy if we fail to restructure the chemicals 
and petrochemicals industries, inmediately.

In the above background, if we examine 
our export import policy, we will understand 
the difficulties that we may face in the com-
ing days. In July, 1991, when the Commerce 
Minister took over, he announced the new 
Import- export policy framework. He abol-
ished Cash Compensatory ScfiertETand 
introduced Cxim scrips with high premium, 
which would be tradable, with 30 per cent 
Exim Scrips F.O.B. velue . You simplified 
procedures, such as , advance licensing, 
easy procurement of imports and exports, 
etc. You also daclared that by this policy 
framework, India’s total exports would go up 
by 13 percent and there would be nine per 
cent growth in dollar terms. You did it in spite 
of the trouble in Eastern European Market 
and later on the disintegration of the Govien 
Union and the entire region, in spite of the 
unprecedented recessionary trend in the 
world trade and very high rate of domestic 
inflation. These pictures were before you but 
in spite of that, you announced thirteen per 
cent growth and nine per cent growth In 
dollar terms. The Minister has said that India 
is a small player in the world trade, with only 
0.4 per cent share in trade, so, these factors 
will not affect much of our trade. Therefore, 
you expected nine per cent growth by liber-
alised trade policy, despite all these disturb-
ing developments in the intemattemaf-tFade.

But now what is your performance? For
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the first time, the Commerce Ministry's Report 
does not tak about total exports. You have 
cleverly split the OCA and RPA exports to 
mislead the people and the countiy . You 
said: Due to serious problems in Eastern 
Europe, we have serious set back in our 
trade. But in spite of the disturbances begin-
ning to show their head in the region, you 
were sleeping. You did not initiate any attar- 
native measures. When the disaster came, 
you are taking shelter behind it now. What 
steps you should have contemplated at that 
time and why you failed to judge and take 
precautionary measures, you have to ex-
plain now.

Secondly, you are talking of six percent 
growth in dollar terms in GCA export. But 
there are over 47 per cent losses in RPA 
export. If you combine both, there is a big 
deficit. Why are you concealing this by giving 
ambiguous argumant’s? Your claim of six 
per cent growth is also a misleading story. 
Can you give the figures of such supply 
these figures. In the Report you have said 
that there is six per cent growth in dollar 
terms in GCA in 1991-92 over 1990-91. But 
I want to Know what was the rate in dollar 
terms in GCA exports in 1990-91 over 1989- 
90 or 1989-90 over 1988-89 and so on for the 
last five years. My information is that there 
was about ten percent growth in dollar terms 
earlier but now you are lalking of six percent 
growth and you are talking of very great 
achievement. So these are all misleading 
jugglery of figures. This is one question I put 
before you.

Now I come to the Major commodities 
for export. Gems and jewellery and dia-
monds and the dominant export items for 
India. But this also has registered a negative 
growth last year in dollar terms. As the main 
takers of this commodity are U.S.A., Japan 
and E.C.countries, the recession in these 
countries is responsible for our loss of earn-
ing by export of gems and jewellery. As there 
is no bright sign of recovery in those coun-
tries, I have every doubt that we may not 
have much growth in the export of these 
articles. If the major exporting commodity 
fails to earn more, what impact would it have

on our total growth of trade? It is not difficult 
to imagine.

India lost Its position as the largest 
supplier of unfinished shoes to U.S.A., tothe 
Dominican Republic. There is a campaign 
that the Indian shoes contained some dan-
ger of cancer for the users. If it is not met, we 
may lose our market further. We also lost to 
Sri Lanka our tea export and earning on that 
count has gone down. These are some areas 
of grave concern.

Here again you have concealed one 
thing. Behind the 6 percent growth in G.C.A. 
as we have seen negative growth in gems 
and jewellery trade, the main contribution to 
that growth is of export of agricuttumfeom- 
modities. In the Ecpnomic Review and also 
in your Report, you have mentioned about 
the ' zero 1 growth of agricultural products 
and - 0.89 per cent - a negative growth - in 
industry last year. But in spite of zero growth 
in agriculture, there was 15 percent increase 
in agricultural export. Due to severe drought, 
the agricultural growth was - 0.89 percent 
in 1987-88 and - 4 percent in 1988-89. But 
in spite of that, the export of agricultural 
commodities was between 15 and 24 per 
cent of total export if I am correct. So, your 
income in dollar terms in G.C.A. export that 
year was not for your traditional export, but to 
some extent, for agricultural export. When 
you are insensitive to the needs of common 
people and faii to supply agricultural prod-
ucts to your domestic market you are selling 
it abroad, instead of increasing the industrial 
export. This is also a dictate of the I.M.F. The 
developed capitalist countries want us to 
remain perpetually raw-material supplier to 
them. They sill take some agricultural prod-
ucts and force on us their industrial products. 
This is the policy of U.S.and E.E.C. coun-
tries to keep us backward, and we are pursu-
ing the policy which is detrimental to our 
advancement. So your trade policy was faulty 
and is on a weak wicket.

You have now announced your new 
trade policy and exim policy. We find that the 
objectives have been changed. Now self - 
reliance is not your prime object - it has been
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relegated to the fifth place and that too with 
certain conditions such as 'under de-regu-
lated frame - work for foreign trade'. Self- 
reliance is not your first objective. It is your 
fifth objective.You are now vomiting he ter-
minology of he World Bank and I.M.F. Your 
new-found love for the so-called' globaliza-
tion’, ‘ integration with would market’ and 1 
market friendliness’ etc. are spread in every 
page of your documents. These new ' jar-
gons', dictated by external agencies.

Dunkels and Hills, are your new ‘ man-
tras ' of trade, this is the situation you are 
leading to.

Now the question is why the govern-
ment scrapped the earlier scheme. I want to 
know the reason. With much fanfare you 
have annnounced the scheme of exim sc-
rips . It was to increase exports. Even there 
days before placing at General Budget you 
in Consultative Committee scrips meeting 
emphatically told that exim scoprios is very 
success full and it will continue . But after 
there days your Finance Minister scrapped it 
in the Budget. Why? You scrapped it as it did 
not yaetd the desired results. You have now 
announced partial convertibility , which 
agradually would lead to full convertibility 
and also announced host of negative or 
restructured export-import policy. But how 
do you expect that your export would grow in 
GCA when one of your main importer, USA 
is implementing severe protectionist policy ? 
Due to their policy, even major industrial 
countries are facing trouble. In your textile 
export to USA, how would you take the full 
advantage of export? In USA election cam-
paign, the main issue is protection for US 
economy. Even Japan is restricting import of 
textiles. So, your expectation is based on 
hypothetical desire which may prove bleak 
in the end of the year. I hope your attention 
has been drawn to Human Development 
Report of this Year. HDR1992 published for 
United Nations Development Programme 
points out that when developing countries 
are liberalising and opening their econo-
mies, the industrial countries are inceasingly

closing theirs, twenty out of twenty four such 
countries are more protective today than 10 
years ago. The report also accounted for the 
potential cost of denial of global market 
opportunities to developing countries which 
is ten times the amount of foreign aldr-

In this context, I want to know what is 
your strategic trade policy. You are going on 
with adhocism. While USA declared that they 
should identify their exportable and import-
able commodities and locate the present 
and probable market and gear up policies to 
expand their trade and implement strict 
protectionism, they call it strategic trade 
policy. Have you got any strategy in this 
regard ? The idea of liberalisation of trade 
was borrowed by you from the USA while 
they are throwing it away and going in for 
protectionism.

So, your liberalisation will prove disas-
trous. India is an ‘import-hungry’ economy. 
Whenever you have liberalised, in eighties 
you can remember, only import grew up and 
trade deficit increased. Now by this policy of 
giving up restriction and squeezing of nega-
tive list, you will invite only dumping of for-
eign garbage in our market and eventually 
our import bill would shoot up furthecand all 
our expectations would be belied. Already 
the Commerce Secretary said that it would 
not be easy to check dumping. So, what we 
expect’

I want one clarification. You are talking 
of import for export. One of your main aim of 
‘import liberalisation’ is to give boost to our 
exports. But facts speak otherwise. There is 
very little relationship between private sector 
import and export. The Customs house report 
says that many big importers are foreign 
exchange losers. A study on the basis of 
Delhi Trade Register shows that the top 4, 
455 importers accountedjor 87 per cent of 
Indian imports by the private sector like Birla, 
Tata, JK, Singhania etc. But the list of export 
shows that small size a consignments held a 
relatively larger share in the overall export. 
Many of the big companies do not figure in 
the exporter list. Major export comes from 
low technology sectors like diamond, gar-
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merits, leather etc. Machinery is much less, 
even jute and textiles are also not in huge 
quantity. So, increasing imports (or the pur-
pose ot stimulating exports is not a valid 
proposition as you are arguing today. 85 per 
cent ol Tata's export is leathergoods and not 
machinery . Then, automobile sector is al-
lowed heavy imports, but what is their ex-
port? The electronic industry Is allowed 
massive import, but their export is negligible. 
Videocon imported goods worth Rs. 88 crores 
but exported only Rs. 5.5 crores of goods. 
This is the reality.

The export of our country for the last 
several decades could meet only 70 per cent 
or less of our import bill. Our share in the 
world trade is continuously decreasing, in 
1950, India ranked 16th exporter-country 
but today we are 43rd place. This shows that 
our import bill always eats up our export 
earing causing serious trade deficit and BoP 
problem. On the other hand, the import- 
compression is shown as the cause of a fall 
in export, thereby export earnings causing 
again the trade deficit, so. this vicious circle 
is always there due to the wrong understand-
ing of the Government in regardtotheirtrade 
policy itself.

I come to edible oil import, We occa-
sionally go for huge edible oil import. I what 
to know from the hon. Minister the policy in 
this regard, im 989-90, we imported only 
about 70,000 tonnes of edible oil and that 
met our requirement. No complaint ot short-
age was raised. But the officials claim that 
we have a shortfall of one million tonnes of 
edible oil. If that is so, how had we managed 
in 1989? It shows that the inflated shortfall is 
reported and it hasthe consequences in the 
internal market. I want to know from the 
Minister whether there is some things fishy 
about unnecessary edible oil import and 
damage to our foreign exchange reserve.

Devaluation and partial convertibility will 
also create furtherdevaluation. The Finance 
Minister has announced the liberalised ex-
change rate mechanism system in phases 
and partial convertibility is a step towards 
that which would eventually lead to full con-

vertibility. But in essence it is devaluation. I 
think, while replying the Minister may clarify 
the position.

Regarding GATT, the correct policy 
should be taken. I request the Government 
that while dealing with GATT, the economic 
sovereignty of the country should be kept 
intact and should not be surrendered before 
the advanced capitalist countries, especially 
In the GATT negotiation. They should not do 
in any way which would endanger the na-
tional interest in the international trade.

With these words, I may say that the 
policy which the Government is following is 
not the correct policy. It is following a wrong 
policy on many accounts. Therefore, I op-
pose the export-import policy, the trade pol-
icy and the Budget proposals also.

SHRI SYED SHAHABUDDIN (Kiihan- 
ganj): Mr. Chairman, Sir, the highlight of the 
year is what has been called the Trade 
Policy Reform. To the extent it is a proce-
dural reform with simplification of the trade 
procedures, delicensing of the system and 
unshackling of the trade process I am sure 
all of us would welcome it. Therefore I begin 
with a word of welcome.

I still await the report of the High level 
committee on the subject constituted by the 
Government I would like to know from the 
hon. Minister, when the report is expected.

I have been dealing with trade in my 
career. I have been a Commercial Repre-
sentative abroad. I must state that it is rather 
easy to juggle with trade figures and play 
with the statistics and more so, when you 
have as evolving situation, with devaluation 
and re-valuation and changes in the entire 
trade pattern. It is very easy to produce a 
picture and create an illusion which is quiet 
distinct from reality. But I am also conscious 
of the fact that many changes that have 
taken place on the global scale were cer-
tainly not within the competence of the hon. 
Commerce Ministerto control. Therefore, for 
the adverse impact received by the Indian 
trade, certainly I cannot hold the Minister
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responsible I certainly believe that he would 
protect our interests as vigilantly as he can.

I hope that with the liberalisation that we 
are talking about, India shall not become a 
dumping ground for nonessential consumer 
goods, and for second grade goods. I am 
sure that the Government shall see to it that 
there is some degree of continuing control 
on the quality and on the need for particular 
imports

We have taken a few steps for promo-
tion of exports I am not one of those who 
plead for subsidy for exports I am fully 
aware of the fact how export subsidy has 
been mis-utilised But (would certainly plead 
for something that in any case the exporters 
must have the full support of the banking 
system and it is the duty of the Commerce 
Mimstry‘to ensure that due credit facilities 
are ensured for the exporter, not only for 
those who are already established into the 
stream He can persuade his Finance col-
league to do the needful

There is another item on which he needs 
to speak to the Finance Minister and that is 
the question of export duty I am told that our 
potential for export in a number of important 
fields is likely to suffer because of enhance-
ment of export duty I am not in a position to 
go into the details But I would like the hon 
Minister to review each case for enhance-
ment of duty in consultation with the Ministry 
of Finance and sea to it that ourcompetitive 
ness in the would market does not suffer on 
account of imposition of the export duty

There is aiso the other possibility that 
arises out of the unshackling of the trade 
There are many gaps in the trade There 
have always be«n Trade has heen a con-
ventional playground for crooks I am aware 
of the system of under invoicing the exports 
and over pricing the imports This is some-
thing, I hope , the hon Minister shall be 
conscious of and he shall see to it that some 
machinery is irvblved either at the FERA 
level or in consultation with the Reserve

Bank of India, to ensure that every trade 
consignment either import or export, does 
not involve any under-invoicing or overpricing.

I also welcome de-canalisation particu-
larly about the exports of some of the items 
which are not really consumer items I al-
ways wondered why the newsprint was 
canalised. If newspritnt was available in good 
quality and sufficient quantity within the 
country, it will automatically control the 
market I am sorry to inform you that despite 
canalisation and oft-repeated promises that 
the price will be brought under control, in 
fact, the market has shown no impact at all 
and the price of the newsprint in the country 
today is as high as it was a year ago

I would there fore like the hon Minister 
to see to it that the benefit of these liberalisa-
tion measures really go to the consumer 
particularly to the small consumer who is not 
getting it

There is also one thing about the statis-
tical system of the DGCIS I am happy to 
know that the system is being computerised 
Once upon a time I used to believe that if 
there was one Department in the Govern-
ment of India which needed to be abolished 
altogether, that was the Directorate General 
of Commercial Intelligence and Statistics 
The reports you got from them were at least 
a year or two late and, therefore, they serve 
no useful purpose at all except perhaps a 
historical purpose Therefore , I hope the 
once they are computerised, the statistics of 
foreign trade shall be available to the Mm- 
isrty as well as to the academicians as well 
as to the trade and to the public at least one 
month to month basis and shall not be more 
than two months delayed under any circum-
stances Sir, the Ministry of Commeioe has 
to ponder over a fact that was just mentioned 
by an hon colleague Why is our ranking 
going down in terms of world trade’  That 
means that the expansion of our trade is not 
keeping in a step with the expansion of the 
wortdtrade In fact, at one time, if I recall the 
figure, the Indian trade used to constitute 
roughly one per cent Then, there came a 
time when it became 0 5 per cent Now, I
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believe, lor a certain number of years, it has 
even touched the lower figure of 0.3 percent.

MR. CHAIRMAN: How much? Is it 0.2 
percent?

SHRI SYED SHAHABUDDIN: It is 0.3 
per cent of the total world trade. It is 0.3 per 
cent now. I think.

MR. CHAIRMAN: I am only asking for 
information.

SHRI SYED SHAHABUDDIN: My infor-
mation is that it is around 0.3 per cent of the 
total world trade. Therefore, it is a matter of 
concern. It is a matter of concern for more 
than one reason the important reason being 
that a country which commands only 0.5 per 
cent or 0.3 per cent of the total world trade is 
not in a position to have any meaningful 
impact on the course of international trade 
negotiations. That brings down our weight. 
That constrict down the role that we can play 
in the would affairs, which we have been 
playing for quite some time.

There is another aspect that I would like 
to mention here very briefly. The question is: 
What is the content of our exports? There 
have been figures. I do not have the time to 
share the figures with you. But we export 
agricultural commodities; we export non-
renewable raw-materiais like ores and min-
erals; we export semi-manufactured and 
manufactured items. That being so, we had 
expected that the share in export of our 
manufactured and semi-manufactured items 
would be continuously rising. Unfortunately, 
of late, there has been a reversion which 
means a reversion to the colonial period, to 
the colonial pattern of trade, that is to say, 
India is once again going back to the era 
when our major role on world trade would be 
as suppliers of raw-materials and primary 
commodities. This should not be so. I think 
that needs to be checked from year to year 
and we must ensure that our share.and the 
share of semi-manufactured and manufac-
tured items in our trade go up and the latter 
does not go down as our trade increases.

Then there is this problem about the 
trade gap. The hon. Minister will explain to us 
about the reason for bifurcating the system 
of information in to Rupee-Payment Area 
and the General Currency Area. I will leave 
it to him to explain. But I am aware of the 
special problem created by the barter trade 
or what has beerr called the Rupee Trade 
which has collapsed.Of course, of late, the 
Government have taken steps to revive that 
trade. I am absolutely certain that it is not 
going to reach the same level because with 
special problems there were also special 
facilities. I am not sure whether we are going 
to continue to enjoy those special facilities. 
Therefore,! would like the hon. Minister to 
rellus what is his panacea for the switch-over 
from the Rupee Payment Area to the Gen-
eral Currency Area.

I fully recall his explanation in this House 
about the need for a compression of imports 
and expansion of exports.l am aware of the 
fact that compression of imports has its limits 
because if we look, at our import bill, you will 
find that there are certain essential things 
which we simply cannot do without. What-
ever is payable in the international market, 
we have got to pay. Therefore, that empha-
sises that we have got to work out our trade 
strategy in a manner that those countries 
with whom we can build up our exports, the 
commodities is which we can, perhaps, have 
a better exports performance, receive spe-
cial, we must fully attention. That means that 
there has to be an item-wise analysis of the 
potential of those items in which the trade 
shows a fall and of thoswe markets in which 
our exports show a fall. Special attention we 
must be given to find out the reasons for 
deterioration in the exports of those items 
and in our share of those export markets. 
Something must be done immediately to see 
to it that the trend in our favour goes up.

I would like to say a word about the 
direction of our trade. We always pay lip- 
service to the concept of solidarity of the 
Third World and more so to the need for 
expanding our economic relations with our 
immediate neighbours in South Asia . But
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unfortunately when we took at the figures 
hare, we seem to follow the old established 
pattem.l wish that the hon. Minister in his 
report had given us a clear picture about how 
ourtrade in the SAARC region isfairing. And 
how our trade with the third would, whose 
interest we share, with which we identify 
ourselves, and whose battles we are sup* 
posed to fight, is faring. We speak of South 
Cooperation. We have signed many a decla-
ration But my general feeling is that the 
share of our trade, the place of the South in 
our trade, place of our immediate neigh-
bours, in our trade, is extremely low. There 
may be very objective reasons for it. But I 
would like to know from the hon. Minister 
whether the problem has received his due 
consideration and whether anything is being 
done to raise the level of our trade in the 
SAARC region, with other countries in the 
South Asian regien and with the countries of 
the South.

.1 would like to come to the terms of 
trade. I do not understand the chart on page 
124 of the Report which speaks about the 
unit value but perhaps gives us the total 
value. There is something to be said about 
the unit value of exports. We must ensure 
that whatever be the fluctuations of the cur-
rency the real unit value does not fall. And 
that. in fact, has not been brought out in that 
chart, if I may say so. And at the same time, 
we have got to see that the unit cost of our 
imports is not going up. that is to say, the 
other countries who are out trade partners 
who had export things to India , for whom 
now we have laid down a red carpet and 
opened the front doors, do not take us for a 
ride that the unit cost does not go up by 
reasons of some sort of an understanding 
among the major suppliers of those items. 
That sort of monopoly approach we have got 
to resist Therefore, both these items must 
come out very dearly in the report and i hope 
in the reply of the hon. Minister, the unit value 
of export whether it is going up or going down 
in the case of major items of exports, and the 
unit cost of import, in the case of major terms 
of imports.

I have one or two more points. There is 
something said about the joint ventures. 245 
units are said to be operating abroad -161 
operational and 84 still non- operational, but 
in the various stages of implementation. We 
are not told how many became operational 
during the current year; we are not told how 
many became operational during the current 
year; we are not told how many were initiated 
during the current year; how many new 
proposals with which we came into the year 
1991 -92 and how many of the old proposals 
with which we oame into the year 1991 -92 
have become operational. Nor have we been 
told about the state of health of those 161 
units which are operating - how much are 
they earning for us; what is our total level of 
investment Jn>these operatmoal units and 
what is our annual income, the resultant flow 
of profits and dividends into the country? I 
wish the hon\Mimster would enlighten us on 
those aspects.

Similar questions can be asked both 
about the project reports and about the 
consultancy services We cannot really bank 
on the cumulative picture. We have got to 
justify our existence from year to year and 
we have got to see to it every year that we 
make fresh efforts and achieve good results. 
Before I finish, I must come to the GATT 
negotiations. I reserve my detailed observa-
tions to the discussion that the hon. Minister 
has promised to the House before he finally 
signs on the dotted line, if he so chooses - 
which I hope he will not. we have ail made. 
The basic points very clearly, there are one 
or two points that I would like to make. First, 
we should reject this idea of inter linking 
everything so as to ensure that cross retali-
ation measures must go. Trade is trade, 
patents are patents, investments are invest-
ments and they all follow their own logic. If 
any nations are pressing us on a global scale 
to have a global liberalisation, we have the 
right to ask; Then why not have liberalisation 
for the flow of technology, why not have 
liberalisation for the flow of manpower. After 
all, economic activities finally consist in the 
utilisation of raw materials, utilisation of 
capital, utiliation of technology and man-
power. They are very clever. What they want
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to export they say, • open your doors", and 
where we have the potential! or doing some-
thing for the world economy, they adopt the 
shut door policy. Is that fair, Mr. Chairman? 
Therefore, our counter argument must be 
very clear. Either you delink all these aspect 
from each other or you really adopt a global 
policy in which everything becomes free. If 
the flow of capital is free, the flow of man-
power should also be free and the flow of 
technology should also be free. An This 
context I would also like the hon. Minister to 
enlighten us a little about his discussions in 
UNCTAD and in Croup of 77. These have 
been pillars of our economic diplomacy. And 
through these , we have been trying to 
hammer certain common platform which we 
design, which we have to design, for the rest 
of the third would.

And therefore, a time has come, that we 
cmust again take UNCTAD and Group - 77 
more seriously and try to mobilise must 
public opinion. For example, on the Dunkel 
draft, you must try to see that the entire third 
world speaks with one voice that is shall not 
be led up to the garden path that it shall not 
be forced into mortgaging its economic 
sovereignty.

Since I mentioned to you that I have 
been a Trade Representative abroad, I know 
that our trade missions play a very useful 
role. And I do hope that the hon. Mmistor 
shall review not only their location but their 
strength from time to time, according to the 
needs of the situation. And if necessary, I am 
sure, the entireParliament would be pre-
pared to back him up in his negotiations with 
the Minister of External Affairs in trying to 
achieve a more effective, a more resourceful 
and a more productive economic and trade 
service that this country needs.

I am sorry that we have no indication of 
all these matters that I have talked about 
here in this report. And, therefore, with the 
report that we have, although I have the 
greatast respect for the hon. Ministers, who 
are in - charge of ourTrade Relations, I have 
no option but to oppose the Demands for 
Grants.

SHRI PR1THVIRAJ D. CHAVAM 
(Karad): Mr Chairman, Sir, I rise to support 
the Demands for Grants of the Ministry of 
Commerce. The Trade Policy Reforms which 
have come in the form of three statements— 
the July statement, the August statement 
and the recent 1st of April statement-They 
are an integral part of the new economic 
policy package. In this policy,-them-is a 
change of orientation from an inward- look-
ing substitution culture to an outward-look-
ing export oriented culture. A policy of export 
led growth is to be followed.

The Trade Policy has substantially lib-
eralised and simplified the procedures. It is 
evident that the policy is now a simple book 
of less than hundred pages as against what 
we used to have earlier three of four huge 
volumes of import and export rules.lt is a 
very simple document. And it has been 
welcomed by everybody, cutting across the 
party lines.

This is a long term policy. It will be in 
place for a period of five years. We also have 
brought in a legislation in the form of Foreign 
Trade (Development and Regulation) Act 
which will replace the Import and Export 
Control Act. 1947. There is a clear shift of 
emphasis now. It is for the development of 
foreign trade rather than control of trade.

There are many innovative features in 
the policy. All goods except a small negative 
list of consumer items of conspicuous con-
sumption, except these items, anything can 
be freely imported. Specially , the import of 
capital goods including second hand capital 
goods is now easy. There are special 
schemes for exporters. The imports under 
duty exemption schemee and the advanced 
licences schemes have been strengthened. 
We also have been promised that thore will 
be fewer changes in the policy. The policy 
promises that there will be a quarterly state-
ment of notifications as against hundreds of 
notifications which we have been used to 
getting earlier.

There is a substantial decanalisaton 
Virtyally, It has been done away with. Over
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the last two years, starting with the previous 
Government, there have been some new 
features which have now been strength-
ened by this government The new Board of 
Trade has been reconstituted There is a 
cabinet Committee on Trade and Invest-
ment which is looking after all trade aspects 
We have adopted fully the International 
Harmonised Trade classification which helps 
us to integrate ourselves into the global 
economy

In reviewing the last year’s perform-
ance, the trade gap was reduced primarily 
on account of severe import compression The 
import compression was of the order of 25 
per cent after this Government came in The 
fact that there was a reduction of the trade 
with the RPA area The export to RPA area 
was down by 42 per cent A lot of people 
expected that there will be no increase in the 
export to CGA area But the export to GCA 
area did go up even though by 6 per cent It 
is not a very high figure, but there are indica-
tions that they will be at much higher levels 
in the coming years Due to the severe 
import compression we had to pay a price 
and that price was the form of slowing down 
the rate of mdustnal growth It had virtually 
came to zero per cent The trade gap is now 
1 5, billion dollars as compared to 1 62 Bil-
lion dollars from April 90 to January 1991 
This, in view of the distrubed economic, 
social and political circumstances prevailing 
in the previous two years before this Govern-
ment took over, has to be considered a 
remarkable achievement The most impor-
tant policy reform of the trade and ecnomic 
policy has been the elimination of export 
subsidies and their replacement by an in-
strument of EXIM scrip which themselves 
now have been replaced further by a system 
of partial convertibility of rupee The liberal-
ised exchange rate mechanism is in fact' a 
dual exchange rate mechanism which will 
eventually lead to a full convert ibility of rupee 
This scheme is self balancing because 
imports are paid for and are regulated to the 
extent of exports

For the first time there is a tremendous 
incentive for exports There is an incentive to 
develop of worldview, to improve ourquality 
and to compete in a highly competitive global 
market as compared to the earlier era of a 
protected monopoly market created by an 
antiquated system of industrial licensing

The EXIM scrip had a major lacuna It 
did not cover trade in service remittances 
from Indian workers abroad, tourism income 
and the consultancy income The system of 
partial convertibility has now covered that

There have been some misg ivmgs about 
the partial convertibility aspect among the 
exporters Some people felt that the system 
of EXIM scrip should have been allowed to 
work for a year or so The main advantage of 
this PCR system is that it removes a major 
impediment to the inflow of foreign invest 
ment

17.03 hrs.

(MR DEPUTY SPEAKER in the Chan)

It sends signals to the international 
community about the seriousness of India 
integrate with the world

global economy On the PCR issue, I 
have a suggestion The August 1991 trade 
policy statement which introduced EXIM 
instruments, had recognised that certain 
categories of items needed additional EXIM 
entitlement and these items were, marine 
product, agricultural items, electronic goods, 
drugs and high technology engineenng items 
The entitlement of these items was 10 jaer 
cent higher at forty per cent The PCR re-
gime does away with this distinction alto-
gether If in August we considered that higher 
entitlement was required for these items, 
how come m April next year we do not think 
it is necessary? I request the Government 
that the retention amount for the export of 
these items be increased from 60 percent to 
75 per cent

In order to globalise and to increase our
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export, we have to pay special attention to 
the infrastructure. In infrastructure we have 
to look at the modernisation of our ports. 
There is a tremendous congestion in the 
ports. We need to modernise them. We 
have taken some step; but we have to go to 
the international standards. The ships are 
held up at ports for inordinately time -two to 
three weeks. We have to speed up the 
containerisation of cargo; we have to im-
prove ourwarehousing and storage; we have 
also to pay a special attention to market 
development and market survey abroad we 
have also to pay a special attention to the 
improvement of export packaging, to the 
techology of holding exhibitions and trade 
shows in India and abroad.

Trade Fair Authority of India and the 
Trade Development Authority are doing good 
work. But, it needs to be improved. TFAI has 
a very good complex in Pragati Maidan for 
holding exhibitions in Delhi. There is a need 
to have a similar complex in Bombay, which 
is the industrial and financial capital of India; 
and another complex is needed in South 
India in Bangalore.

Indian Institute of Packaging is doing a 
good job in creating export packaging. There 
is a need to have a branch of IIP in North 
India, particularly in Delhi.

The previous speaker has said a lot 
about the collection of data, i entirely agree 
with him. The collection of statistics and 
trade data is very important in today's fast 
moving economy. There is a tremendous 
divergence in the data from DGCIS and the 
figures that the RBI gives. One can under-
stand if there is a little divergence, which is 
because of the delays for some data Items to 
come In time. But, this divergence is increas-
ing rapidly. This has to be looked into. An-
other area of concern is the delay in obtain-
ing various sectoral trade datas. Monthly 
trade notes still takes 30 days to come. The 
break up of commodities and countries nine 
weeks to come and the detailed volume 
takes more than eight months to a year. The 
Daily Trade Returns are computerised; but 
there is a need to inter-connect all the major

customs ports on a computerised data net-
work so that the information is available 
instantaneously at Calcutta. I know that a 
large main-frame computer is being instaled 
at Calcutta; but there is a need to have even 
the small land customs. E.P.Z.S and others 
to be computerised so that physical trans-
mittal of these DTR data tapes is avoided 
and ft really becomes a modem system.

Regarding trading blocks, India has to 
make an effort to create our own trading 
blocks. We have the SAARC; We have to try 
to create some sort of a common market 
within the SAARC. I know that there are 
difficulties. We do not trust each other; there 
are political differences with our neighbours 
and try to create regional groupings a sort of 
a common market. As a first step. will 
have to explore the possibility of setting up 
joint ventures and counter-trade; we have to 
work for normalisation of relations with our 
neighbours including Pakistan Bangladesh. 
There is a need to enhance South-south 
trade.

The Government must resort to counter-
trade in a big way. Today, 20 to 25 per cent 
of world trade is in the form of counter-trade. 
This Is a highly specialised area for which 
expertise may not be there with us. But, we 
will have to create a specialised agency to 
work in the area of counter-trade.

The Government could even explore 
the possibility of collaboration with the lead-
ing western counter-trading agencies. This 
has to be explored to push and promote non- 
traditional items in the new market.

There are fears about dumping. We 
have to look at our anti-dumping protection, 
which our Customs Law gives us. New and 
fool-proof legislation will have to be consid-
ered.

There is no denying the fact that as a 
nation, we have done poorly in the world 
trade. Our total volume of trade is less than 
0.5 per cent today. World power groupings 
are now based on economic trading blocks. 
The weapons of world domination have now
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become trade quotas, tarril barriers, cross-
retaliation, dumping, countervailing duties, 
and voluntary export restrain. India can ei-
ther choose to integrate with the global 
economy or we can decide to insulate our 
economy and isolate ourself. I would humbly 
submit that it is no longer possible to cut off 
from the world economy and become an 
economic island. The information revolution 
which is sweeping the world has made the 
world into a global village, and as the Prime 
Minister commented the other day, where 
can we hide in this global village? United 
States is no longer talking of free trade, but 
fair trade.Fair trade means a different thing 
to different people. U.S. are today the only 
military superpower and are using this unipo-
lar reality to overcome their S 400 billion 
trade deficit. US and the capitalistic financial 
and trade organisations are exerting pres-
sure on all the Third World countries includ-
ing India to conform to their rules of the 
game.

The only way to protect our self-interest 
is to strengthen our economy, to have a 
positive trade balance. This can be achieved 
only through expansion of exports and cer-
tainly not through import compression.

Unfortunately in view of large agricul-
tural subsidies in the Western world and 
ever-decreasing commodity prices, export 
of manufactured goods and services is the 
only way out

There is a big question of debt versus 
equity. We have been looking for equity in 
the form of foreign investment and these 
steps are very very essential if we want to 
invite foreign investment, foreign technol-
ogy, or to get into foreign market, which will 
came through foreign investment.

In conclusion, the main objectives of the 
trade policy are: to establish a framework for 
globalisation of foreign trade; to achieve 
international standards of quality; to stream-
line procedures, and reduce controls. This 
policy achieves all this.

We must remember that liberalisation is 
necessary but not sufficient for growth. Strict 
enforcement of these liberal policies is a 
must.

Sufficient attention will have to be paid 
to infrastructure development.

With these words, I support the policies 
of this Government and commend the de-
mands to the House.

[Translation]

SHRI BHOGENDRA JHA; Mr. Deputy 
SpeaKer, SlrrW^are yiscussFng the De-
mands for Grants of the Ministry of Com-
merce. Today, the demand for liberalisation 
of our foreign trade policy and impo.ds.and 
exports procedures is being raised from all 
sides including the members of ruling party 
major opposition parties and prominent 
newspapers. They want his country to be an 
integral part of the global economy, of the 
international trade and commerce. And as 
one of the Members put it we should not 
remain isolated. All these factors are true to 
some extent. Even since independence, 
nobody has demanded that India should 
remain isolated, cut-off from the rest of the 
world. At the same time, there are ground 
realities on the basis of which the Commerce 
Ministry and the Union Government should 
formulate its policy decisions. Mr. Deputy 
Speaker, Sir, while taking policy decisions, 
we should not forget the fact that India is 
developing country and not a fully developed 
country and atleast it may be called a semi-
developed country. Under the circumstances, 
foreign trade can either benefit us or harm 
us. What policy shall we adopt to accelerate 
the industrial development of the country, to 
earn valuable foreign exchange and what 
policy will help us in overcoming thti cuses 
being faced by the global market? This is a 
million dollar question.

Mr. Deputy Speaker, Sir, today the U.S. 
Trade Representative Ms. Carla Hills added 
a new dimension o its trade war with Japan 
by openly threatening it to open its market 
and also foreign companies to sell their



525 Demands for Grants VAJSAKHA 9,1914 (SAKA) Ministry of Commerce 526
(Gen.), 1992-93

produce to the Japanese consumers. The 
situation has come to such a pass that U.S. 
President George Bush fell unconscious 
upon realising that the Japanese were not 
going to respond his appeal. Under the 
circumstances, one-sided demands for 
opening the market are being raised. The 
Indian market has always been open to 
foreign companies. But the conditiionalities 
being imposed are causing alarm. We should 
be care fol lest we put at stake our national 
policy of self - reliance and things get detri-
mental for our developed and developing 
industries and they are relegated to the 
backgroung. Through you, I would like to 
warn against the danger of adopting retro-
grade policies. Today, the would market is 
facing a depression. There is a crisis in the 
international market and on many issues 
there are differences between U.S.A. and 
Japan, between Japan and the European 
Community and of course differences per-
sist between the developed and developing 
countries. We should therefore adopt such a 
trade policy under which we shall import only 
those items which will give a boost to our 
industries and export only those items which 
will accelerate our growth. At present, it is 
not the case. Even now, we are exporting 
iron are to Japan and other countries. Why 
can’t we develop the capacity to make steel 
and then export it? Will the Government 
gather courage to stop the export of iron ore 
and export the finished product (steel) in its 
place.

Similarly, Mica is found in abundance in 
Bihar and we export it worldwide. Mica can-
not be the basis of heavy industry, as is the 
case with steel, but as a matter of policy, is 
the Government in a position to declare that 
instead of exporting raw mica, henceforth it 
would be exporting only finished mica 
products?There are certain things which are 
within our competence, which we can do, but 
don’t do and we are yet to overcome our 
colonial market syndrome.

Similarly, it is being said that we have 
thrown open our doors to imports. Is it nec-
essary to waste valuable foreign exchange 
on luxury items, which are dispensable? We

are proudly proclaiming about import liber-
alisation, a matter about which we should be 
ashamed of. Even now, I would like the 
Union Government and the Ministry of 
Commerce to reconsider its policies. Last 
year, we didn't have the trust and goodwill of 
the international market so much so that we 
hadto mortgage ourgold reserves abroadto 
overcome the foreign exchange crisis. Keep-
ing the economic aspect apart, I am referring 
to the blow that our self-respect suffered. 
Will the Government therefore gather enough 
courage to take a decision to the effect that 
we won’t import unnecessary items? We 
would not import those machinery and in-
dustrial goods, which are being produced in 
the country and which can be produced in 
the country. We will promote indigenous 
production and we would not export those 
raw materials, which are capable of being 
turned into finished products. We would 
export items to earn valuable foreign ex-
change and import items to accelerate In-
digenous production, thus there is a need to 
have a basic policy for the cou ntry in relation 
to the world. Our neighbouring countries are 
also backward in this respect and we can' 
assist them in overcoming it.

Nepal is a friendly country. We have a 
free trade agreement with that country in 
many items, but recently during August- 
September, cloth manufactured in India, 
which is sent to Nepal with the permission of 
Octroi Officials, was impounded by the Bihar 
Police and the traders arrested because 
they didn't grease the palm of the punce, yet 
the Government of India didn’t take any 
corrective measures. I would like the hon. 
Minister of Commerce to take some steps in 
this regard.

Similarly, the Dunkel Proposals have 
sounded the warning beils. While on the one 
hand, GATT negotiation are taking place, on 
the other, the Dunkel Proposals, which the 
newspapers have termed as compromise 
with our national interests, are going to make 
an adverse and serious Impact on our econ-
omy. The patent Laws were passed in 1970. 
At that time also, I was a Member of this 
House and the process of manufacture was
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patented, but now we are being pressurised 
to patent finished products. This will result in 
deliberate restriction on the progress we 
have made in the scientific field whether it is 
in biology, medicine, agriculture, develop-
ment of new seeds new plants and new 
germs etc. Thus the danger of slavery in the 
field of science looms large over our head. 
The Union Minister of Commerce has given 
an assurance that the Dunkel Proposals 
wont be accepted without the consent of 
Parliament, but it is my impression that our 
Foreign Secretary on his visit to the United 
States gave an assurance to Ms Carla Hills 
that India has started implementing the pro-
posals. Without signing any formal agree-
ment the Government has already started 
implementing their conditionalities, under 
which all subsidies in the field of agriculture, 
including seeds, fertilizers, would be with-
drawn. They want Indian agriculture to be 
subservient to American agriculture. In the 
U.S.A. even today, grants and compensa-
tions are provided to farmers to destroy 
standing crops and here we are not prepared 
to provide grants to increase agricultural 
production. We are not willing to provide 
subsidised goods to our rural folk though the 
public Distribution System. Thus, we have 
started implementing those proposals slowly 
and steadily. I would like the hon. Minister to 
clarify whether he is prepared to resist the 
Dunkel proposals or not?

Mr. Deputy Speaker, Sir, the present 
day monopolists won't allow a repetition of 
the groat depression of 1929. They will cur-
tail their production as well as sales and sell 
their products at a premium and they will put 
the entire burden of inflation and depression 
on our shoulders. With this liberalisation, 
they will go for imports by bringing about 
stagflationary conditions in the name of 
open market policy. The anti-people policy 
of stagflation devised by the international 
monopolists envisages a situation where in 
inflation and stagnation go hand in hand, 
production is decreased and then prices are 
hiked to get more profit. This policy seems to 
stare us in our face. Therefore. I would like to

say that we used to have rupee trade with 
some countries but now it is on a decline. 
The Soviet Union has collapsed. Is the Union 
Government especially the Committee Min- 
istry prepared to ponder over this matter? 
The contagious foreign exchange crunch 
will entangle us in such a manner that we 
won’t be able to overcome it. Nobody both-
ers about th rupee. Bangladesh too has 
rupee as currency. We would like to have 
rupee trade, but is the Government prepared 
to make maximum possible effort in this 
direction, as a matter of policy or will we 
remain slaves to the dollar or pound ? I wou Id 
like the hon. Minister to give a thoughtful 
reply. Whether our currency is simply paper 
or is, it tool which supports our economic 
policy. Gandhiji had said that with a few 
countries we could have barter system. 
Though every thing old may not hold good 
but some words are relevant even today. We 
need petrol from the middle east countries 
and they need foodgrains from us. Would 
efforts not be made to introduce bartersys- 
tem with them so as to avoid the pressure of 
Dunkel proposals and they threat of 301 
which America is giving us and thereby 
making us captive.....

MR. SPEAKER: Mr. Jha, you have al-
ready taken enough time. Two more speak-
ers have to speak and they are feeling un-
rest. You may please conclude.

[ Translation]

SHRI BHOGENDRA JHA: In such a 
situation the pressure which America has 
put should be met as a challenge and trade 
with China which has assumed great value 
as a result thereof should be treated as a 
backbone of our commerce. If trade being 
carried on through different routes-mountain 
and sea-develops and trade ties between 
India and China strengthens the problem 
which is going to befall 125 under developed 
countries of the world in the shape of Dunkel, 
can be faced by us. In the common Interest 
we can strengthen trade ties with America, 
Europe and Japan. By doing so we can 
increase the trade and become a vital part of 
the international trade and thereby save
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ourselves from economic slavery.

With this a warning, I hope that the hon. 
Minister will gave a satisfactory reply to my 
points on these policy matters. J

SHRI KASHIRAM RANA (Suratt: Mr. 
Deputy Speaker, Sir, my fellow members 
have said a lot about the Dunkel draft pro-
posals and the hon. Minister has also given 
this assurance in the House that without 
taking the country into confidence, no further 
action would be taken.

This is such a proposal, such a draft 
which can have a serious effect upon the 
economic sovereignty of the country, and 
that is why the House can expect an assur-
ance from the hon. Minister now that we are 
having discussion on the demands for grants 
of the Ministry of Commerce. We apprehend 
that the question of taking the House into 
confidence may beafarce andfurtheraction 
would be taken on this draft. Through you, I 
would request the hon. Minister to dispel the 
fears of people regarding this proposal.

A lot has been said about our new 
export-import policy and the trade policy. As 
far as simplification or liberalisation policy is 
concerned, we agree to this, but there 
should be a definite policy in this regard.

We adopted a policy then withdraw after 
a few months. As a result there is confusion 
in our economy. The result which we want to 
achieve are not achieved. Before the trade 
policy was declared we implemented the 
exim scrips, but in the Budget the Govern-
ment withdraw them. Fvcn today in the 
commerce Ministry proposals worth crores 
of rupees are pending. Repeated requests 
were made to provide guidelines for the 
exim-scrips but those guidelines have not 
been given till now. I therefore request that a 
definite trade policy should be made in this 
regard. The question of giving guidelines 
has not been decided yet, and if the backlog 
is not filled there can be a heavy economic 
loss to the nation.

Mr. Deputy Speaker, Sir, same is the

case with the issue of exports and imports. 
The country is madely rushing to earn for-
eign exchange. We are ready to accept 
everything. There are so many industries in 
this country, and they have so much poten- 
tility but we do not pay attention to them. The 
diamond industry earned foreign exchange 
worth Rs. 6,300 crore during 1991-92. If the 
Government makes a suitable policy, gives 
incentives, then crores ot rupees can be 
earned. The frequent changes in the poli-
cies by the Government and the interference 
of the R.B.I. makes the things difficult. I 
come from that region and that is why I 
possess complete information of that region. 
This industry has to suffer immense loss. I 
want to request that keeping in view-the 
potential of this industry,'we should benefit 
from it.

Similarly, the 1991-92 annual report on 
Handicrafts reflects that the growth has been 
4-6 percent. Lakhs of peope an get employ-
ment through the handicrafts industry but, 
the Government is not paying any attention 
to it. We do not earn as much foreign ex-
change from this industry,as desired. The 
foreign exchange earnings have risen from 
Rs. 600 to 750 crore from the carpet handi 
craft industry. Imitation Jewellery and jari 
work industry are such industries that if goods 
are exported, we can earn a lot of foreign 
excange. We have neverthought about this. 
The implication of this is that there are such 
industries in this country, whether they are 
handicrafts industries, small industries, 
medium industries, if we exploit the potential 
of these industries, the country can earn a lot 
of foreign exchange. I would like to say that 
there is no use ot accepting the Dunkel 
proposal thereby pawning economiCLSiiver- 
eignty of the country.

Mr. Deputy Speaker Sir, you have given 
me very little time to speak, but I would like 
to say one more thing. Regarding Viscose 
Yarn the Government has said that it can be 
exported. As a resirft the price of Viscose 
yarn increased so much that today lakhs of 
workers working on looms have been thrown 
out of jobs. Instead of that if cloth was ex-
ported to foreign countries or if Viscose yarn
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was made then all these workers would ave 
got employment and a lot of foreingn ex-
change could be earned. Mr. Deputy 
Speaker, Sir, I would conclude after submit-
ting one more point. I come from Surat and 
a major part of South Gujarat is a business 
Centre. There is a long standing demand for 
a Chief controller of Imports and Exports 
over the years. The Commerce Minister of 
the previous Government without making 
any announcement, opened an office in 
Baroda and started the work, but the staff 
sits in Ahmedabad. In this way the office of 
Deputy Controller of Imports and Exports 
which was to be opened the Surat, was 
opened in Baroda under some pressure. No 
work is done there. That is why I would kq 
request the hon. Minister to examine the 
case, f ind out how old is this demand and try 
to fulfil it. I would like him to give an assur-
ance in this regard or take some action. With 
these words, I conclude

[English]

SHRI E. AHAMED (Manjeri): I want to 
speak.

MR. DEPUTY SPEAKER: Willyou kindly 
excuse becuase it was scheduled upto.....

(Interruptions)

SHRI E AHAMED: I will take three 
minutes. (Interruptions) I have been called 
by the Deputy Speaker. I will take only three 
minutes. The other hon. Members have taken 
more time what has been allotted to them.

MR. DEPUTY SPEAKER: I am also a 
witness. The whole House is also a witness.

JSHRI E AHAMhu: i ao not want to go 
into all'these things. In view of the paucity of 
time, I will take only three minutes.

I support the Demands for Grants of this 
Ministry. I also congratulate the hon. Minis-
ter who is very efficiently dealing with the 
subject.

There are certain Industries, export 
industries which are to be given some sup-
port. As far as rubber industry is concerned, 
more assistance to the rubber of the old 
rubber plants planters for replantation of the 
old rubber plants should be given by the 
Ministry. Better sapling should also be dis-
tributed. Remunerative floor price for the 
rubber price should be fixed.

As far as sea food is concerned, more 
incentives should be given to the marine 
products manufactured and hundred percent 
convertibility should be granted to that in-
dustry.

Cashew industry is another foreign 
exchange earner for the country and export 
of kernel should be increased for which the 
Government should also allow hundred per 
cent convertibility.

The fourth point is that Government 
should also make use of the other untapped 
export resources like Gulf area. Many of our 
industrialists especially guided by the Gov-
ernment may or may not be going over to 
Europe and America. Of course, that is a 
very important area for export. But, unfortu-
nately, the Government has not provided all 
those facilities and opportunities in the Gulf 
area with which we will be able to do much 
better; the Government has neg lected them. 
We do not have the good salesmanship. 
Even now, in the engineering industry, they 
are mainly dependent on our country, India. 
But, unfortunately, the Ministry has not come 
upto the expectation.

I do not want to take valuable time of the 
House. But one more point is that whatever 
we may liberiise in the field of import, it is, of 
course, good for the country; but, overliber-
alisation is disastrous especially forthe small 
scale industry.

With these words, I, once again, take 
this opportunity to congratulate the hon. 
Minister for increasing our export in a mod-
est growth of 6 percent in spite of the fact that 
the rupee payment areas- Soviet Union and
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other communist countries have been very 
much below.

I again congratulate the hon Minister 
for having guided the export of the country in 
much better and effective way Thank of you

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P CHI-
DAMBARAM). Mr Deputy Speaker, Sir, I 
know that a number of Members are dissat-
isfied that we could not really have a debate 
on the Demands of the Ministry of Com 
merce I share this dissatisfaction I think that 
having regard to the sweeping changes in 
the trade policy that have been made in the 
last ten months, next only to the Finance 
Ministry, the Demands of the Commerce 
Ministry should have been discussed at 
greater length But our passion and concern 
for non-issues from Eleven O’clock in the 
morning to about three O' Clock in the after-
noon exceeds

SHRI SAIFUDDIN CHOUDHURY 
(Katwa) Not eleven, twelve O’Clock

SHRI P CHIDAMBARAM Sometimes 
even at eleven O'clock— Shri Basu Ram 
Deb Acharia starts even at 10 45 A M — I 
am afraid one can hardly do justice in a 
matter of ten or twelve minutes which is all, 
I believe. I have got

us to seize the opportunity that was pre-
sented and announce changes in trade pol-
icy And the opportunity came out of a crisis 
The crisis was caused by the gross neglect 
— I would even say the criminal neglect— in 
mismanagement of the Indian economy for
16 months We had a BOP problem, we had 
a liquidity problem and we were on the verge 
of defalut

The Government responded to the cri-
sis with courage, with determination and 
with wisdom We devalued the Indian rupee 
and I thought that the opportunity presented 
by this devaluation should not be lost and I 
announced changes on the very next day 
All that we have done in the last ten months 
is to implement the direction set in the begin 
ingof July, 1991 A comprehensive staement 
on trade policy was laid on the Table of this 
House on the 13th of August Unfortunately 
time was not found even to debate that

Today, Sir, I would like to respond to all 
the issued but I have to confine mysetf to five 
or six heads which have been raised by hon 
Members and hope that there will be another 
day, another time when lean speak at greater 
length on trade policy

17.44 hrs

[MR SPEAKER in the Chair]

In fact, I was looking to this opportunity 
to hear at great length the front bench speak-
ers of the BJP, the Janata Dal, the CPI and 
the CPI (M) Because, I know they have very 
important views on trade policy

Sir, barely ten days after we assumed 
office, it was my privilege to announce major 
changes in trade policy I want to omphasise 
one fact Our policy and policy changes are 
not opportunistic, nor are they dictated by 
anyone outside India If hon Members 
wonted carefully read the manifesto of the 
Congress Party, they will find we had out-
lined the direction of economic policy and 
that includes the trade policy Therefore, it 
was not difficult, even though we had been in 
office for only ten days, it was not difficult for

Firstly, I am grateful to the political par-
ties of this country that they have not seri-
ously questioned the basis on which the 
changes in the trade policy have been an-
nounced There is, whether we like it or not, 
and I have never hesitated to say this when 
I have travelled abroad, a consensus among 
the three major political parties oi Indiajhat 
trade can flourish only in a regime of free-
dom

I recognise that the CPI and CPI (M) 
have a different point of view I am willing to 
hear that point of view but the fact that you 
hold a different point of view and we hold a 
different point of view does not mean that we 
need to suspect each other's it licess bona 
fides All that I need point out is that the
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policy that is advocated by the Comunist 
Parties has not brought prosperity, has not 
brought increased trade, not brought eco-
nomic strength ta several countries in East-
ern Europe ortotheerstwhiie Soviety Union. 
It is true that at one point of time, we believed 
that model will work in India. State trading 
will work in India. But experiences have 
taught us that State.trading is not the most 
efficient way to do trade. We can continue to 
debate. But I want to acknowledge publicy 
that there is a broad consensus, although it 
is never stated quite openly, there is a broad 
consensus among the BJP, large sections of 
the Janata Dal - clearly at least the respon-
sible sections of the Janata Dal - and the 
Congress Party that trade can only flounsh in 
a regime of freedom.... (Interruptions)

SHRI SYED SHAHABUDDIN: You are 
dividing the Janta Dal into two fronts... (Inter-
ruptions)

SHRI P. CHIDAMBARAM: What does 
this mean’  This means that we have to 
dismantle the systems of licences and con-
trols, which shackle trade. This means that 
we have to dismantle the bureaucracy, which 
we have built over the last forty years to 
control trade. This means that we have to 
abolish regulation. And it is not sufficient to 
abolish regulation because it is easy to abolish 
regulations, but what do we do with the 
regulators? We have to replace the regula-
tors. We have to deploy them elsewhere. We 
have to find better and more productive work 
for our regulators. This is what we have done 
in the last ten months.

Now what are the results? Now, Sir, it is 
established in the trade data of every country 
including India that there is a crucial nexus 
between imports and exports. In an inter-
dependent world, there is no such thing as 
self-sufficiency in every commodity. The 
proposition has to be stated to be rejected. 
No country can be self-sufficient in every 
commodity. You have to produce what you 
can produce efficiently. And if you cannot 
produce something efficiently, unless It is in

a strategic area or dealing with national 
security, the best way is to get it from wher-
ever it is produced most efficiently. There- 
fore, unless there is browth in both imports 
and exports, trade will not grow. Fortoo long 
we have harboured an illusion here that 
import substitution and self-sufficiency are 
the routes to growth, I think, that illusion has 
now been shattered. We must give up this 
export pessimism. We must be confident 
that if we can import more, we can export 
more. I have never tired of saying and I want 
to say that again, the more we buy the more 
we can sell. Take China for example. Eight, 
nine years ago, India and China had the 
same level of exports. Today, India’s exports 
are 18 billion dollars and China’s exprots are 
60 billion dollars. In the next five year period, 
the Planning Commission projects that In-
dia’s exprots will grow by 13.6 per cent a 
year, compounded over five years our ex-
prots will perhaps grow from 18 billion dollars 
to about 35 billion dollars. China hopes to 
raise its exports from 60 billion dollars to 300 
billion dollars. How? It is by raising its im-
ports also to 300 billion dollars. I am con-
vinced in my mind, our Government is con-
vinced. that imports and exports together as 
a proportion of GDP need not be at the 
present low level of approximately of 13 or

• 14 per cent. We ought to move to a level of 
20 per cent and even beyond to a level of 25 
perxent or 30 per cent. Therefore, we have 
removed most controls, we have abolished 
most licences and we have madetradefreo. 
And I believe that this is the right policy. If we 
persist on this road, it will yield results.

What are the results of 1991-92? Sir, 
decline in industrial production in this coun-
try began in August of 1990. Decline in 
export growth began in March 1991. Sir, I 
need not point out who was in the manage-
ment of this country in August 1990 and 
March 1991. As our inventories were de-
pleted, as our reserves dwindled, it affected 
industrial growth as well as exprot growth. 
And the economy that we inherited in June, 
1991 was an economy where industrial 
deceleration had taken place and export 
deceleration had taken place. There was no 
option but to resort to savage import com-
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press ion. I used the word ‘savage’ advis-
edly. Never in INdia’s history, neverperhaps 
in the history of any developing country has 
a nation had to compress Its Imports by 21 
per cent in dollar terms.

During the last four years of Shri Rajiv 
Gandhi administration, imports grew by an 
average of 11 per cent in dollar terms; ex- 
prots grew by an average of 17 per cent in 
dollar terms, in 1990-91. imports grew at 13 
percent in dollar terms, exprots grew only at 
9 per cent in dollar terms and that itself tells 
the story. But in the year that has just con-
cluded. imports were compressed by 21 per 
cent in dollar terms and, therefore, by any 
measure, by any principle of trade econom-

ics, there should have been no export growth 
this year at all. That is why, I believe, my 
predecessor did not set any export targets 
and the one thing that I followed him in was 
I did not set any export targets either. It is not 
possible to set exprot targets in a year where 
Import compression is 21 percent and there 
is no assurance that foreign exchnge will be 
made available at all for imports. Neverthe-
less, in the first eleven months of the year for 
which we have figures, exports to General 
Currency Areas have increased by 6.86 per 
cent. World trade In 1991 grew only by 1.5 
percent. Germany's exprots declined by 4.5 
per cent. US is in a recession,; UK is in a 
recession; Japan is in a recession; Ger-
many, France and Italy have all slowed donw. 
These are our major trading patterns, Yet 
India’s export growth was 6.86 per cent in 
dollar terms in the first 11 months to’G.C. 
Acountries. In volume terms, our exprots 
have increased by one thousand million 
dollars or a billion dollars to the GCA coun-
tries. To the RPA countries, for reasons 
which I need not dwell upon, Everybody is 
aware, If only my friends in the Communist 
Parties had helped their colleagues in the 
Soviet Union to hold that country together, 
we would not have been greatly affected. 
Our exprots are dependent upon on Soviet 
Union whether it is good or bad. I am not 
going to comment on it now, but that is a fact 
of history, a fact of life, we had become 
dependent on Soviet Union for our exports. 
RPA exports have decline by 44 percent in

dollar terms or about 24 per cent in rupee 
terms. In volume terms, I believe, the year 
will end with Rs. 1000crore less of exprots ot 
RPA countries. So, what do we have, Sir? A 
thousand million dollars plus to GCA; a thou-
sand crore rupees less to RPA and I think on 
a balance this is a record of which we cannot 
be excited about but we can be satisfied 
about. I have advisedly used the word, this is 
a modest growth, this is not a spectacular 
growth. I want to take this opportunity to 
congratulate Indian business, Indian indus-
try, Indian trade particularly Indian exporters 
for the resilience they have shown; for the 
pluck and courage they have shown in di-
verting exports from rupee payment areas to 
GC areas and maintaining a modes growth 
of 6.86 per cent to the General Currency 
Areas.

We place great emphasis on trade with 
the neighbouring countries. The SAARC 
countries are convening a meeting in the 
next few days and I have already spoken to 
my counterparts and It is our hope that 
whatever the political differences among the 
SAARC countries, the SAARC will become a 
powerful economic union and tariff barriers 
among SAARC countries will be dismantled 
every quickly. If the tariff barriers are dis-
mantled among the seven countries. If these 
seven countries import and exprot to each 
other...

SHRI JASWANT SINGH(Chittorgarh): 
Sir, I do wish to place on record that the hon. 
Minister's reply is the most candid and pos-
sibly the most lucid exposition of the require-
ments, the imperatives of trade policy in the 
country. I have said so earlier In the House 
that I compliment and commend the hon. 
Minister for the efficiency and the openness 
with which he is approaching his responsibil-
ity. But when he is talking about breaking 
trade barriers internationally, even within the 
SAARC I find a great imbalance because 
whereas you are talking about breaking trade 
barriers internationally or within SAARC, 
there are barriers of movement of goods 
within the country. What are you doing to 
address yourself to that because it Is no 
good talking about what you are doing inter-

W U(SAKA) Ministry of Commerce 538



[Sh. Jaswant Sing]

nationally or even within the SAARC If all 
these barriers within the country are not 
addressed?

SHRI P. CHIDAMBARAM: I entirely 
agree. Octroi mustgo. I have said octroi is an 
obnoxious duty. It was a late nineteenth 
century duty imposed underthe British colo-
nial regime. Article 301 of the Constitution 
declares that trade and commerce shall be 
free throughout the country but which State 
Govement will listen to me when I say octroi 
should be abolished? I have said that octroi 
is an obnoxious duty and I am convinced 
that all trade barriers for movement within 
the country must be removed. But that is a 
separate subject which we should discuss in
the Inter-State Council or in the NDC....
(Interruptions). Octroi, I said, is an obnox-
ious duty. Entry tax is an obnoxious duty. I 
am not saying all taxes are bad but octroi, 
every Report and eve ry economist has clearly 
said, is an obnoxious duty. It owes its origin 
to the Municipalities Act of 1920 and 1910. 
What has that got to do with the 1990? Weii? 
that is a different subject.

We place great emphasis on SAARC 
and It is my appeal to the SAARC countries 
that we can all get together, remove the 
trade barriers among the countries so that 
the mutual prosperity and progress of these 
seven nations can be assured by free trade.

I have a five-point agenda for 1991-93 
For 1991-92, my agenda was to set policy. 
We have done that.

Exim policy is only one part of trade 
policy. Trade policy, according to me, deals 
with investment, technology, employment 
and production. Exim policy is one but vital 
part of trade policy. I have no time to elabo-
rate upon trade policy or Exim policy. The 
statements are there. I hope there will be 
another opportunity. But in 1992-93, apart 
from the things that we will do, we will fine- 
tune the policy, make very very few changes 
as dictated by emergencies which may arise 
but only once in every quarter, maintain the

stability and durability of the policy. On the 
1 st of May, we will announce the new hand-
book of procedure and you will find that I 
have kept my word that the procedures are 
simplified, transparent, easy of compliance 
and administration.

I have a five-point agenda for 1992-93 
and I Invite the hon. Members to write to me 
no how I should implement this five-point 
agenda.

Firstly, we have identified thirty-four 
commodities as commodities for special 
attention, what we call, extreme focus among 
the fifteen thrust sectors. It is my intention to 
present to Parliament and to the nation, by 
July, a national plan for export promotion in 
these thirty-fourcommodities where we hope 
that we can achieve a colume or value in-
crease of 30 per cent every year.

The second point in my agenda is to 
launch in the thrid week of May, a National 
Quality Awareness programme which will 
take this message of quality to every State, 
to every district and to every factory and 
plant which employs two hundred or three 
hundred workers. Without quality. Indian 
products cannot enter Europe, cannot enter 
America, cannot enter Japan. We must place 
great emphasis on quality and we cannot 
compromise on quality. A National Quality 
Awareness Compaign, is being launched in 
the third week of May and I invite all hon. 
Members to join the camaign when the 
campaign goes to their constituencies.

Thirdly, I intend to hold a dialogue with 
export houses and leading industrial houses. 
Many of the industrial houses today are not 
net foreign exchange. We must put an end 
to this practice. I have already written to 
them and asked them to meet with mer We 
intend to hold one to one meeting because 
we believe that export houses, trading houses 
and industrial houses are the engine of export 
growth.

18.00 hra.

Fourthly, we have re-organised T.D.A.
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and T. F A  I. The merged organisation is now 
known as I.T.P.O. In collaboration with the 
Ministry of External Affairs, we hope to launch 
a world-wide effort to completely revamp our 
external commercial representation, improve 
external publicity and do external promotion 
forourproducts, In at least 40 or 50 countries 
which are our major markets.

Finally, the Office of Chief Controller of -  
Imports and Exports is being re-organised. 
We do not need a Controller of Imports. We 
do not need a Controller of Exports. What we 
need is one who promotes foreign trade. He 
is going to be re-designated as the D.Q.F.T. 
jintend to appoint a State Export Promotion 
Officer for each State to work with the State 
Governments and through Export Commis-
sioners and the D.G.F.T. we intend to re-
organise the entire functions and change it 
from control to promotion.

On Dunkel there will be a separate 
debate. Therefore, I do not wish to take time 
on Dunkel.

I think we have done reasonably well 
this year. The policy is right. The direction is 
right. I ask your support. I ask your coopera-
tion.

MR. SPEAKER: I shall now put all the 
Cut Motions moved to the Demands for 
Grants relating to the Ministry of Commerce 
to vote together unless any hon. Member 
desires that any of his Cut Motions may be 
put separately.

SHRI BHOGENDRA JHA: Please put 
my Cut Motions 13,14 and 15 separately to 
vote.

SHRI HANNAN MOLLAH: Please put 
my Cut Motion 3 separately to vote.

SHRI BASU DEB ACHARIA .Please 
put my Cut Motions 1 and 2 separately to 
vote.

oHRI KASH1RAM RANA:Please put my 
Cut Motion 20 separately to vote.

MR. SPEAKER: I shall now put Cut 
Motions 1 and 2, moved by Shri Basu Deb 
Acharia to the vote of the House.

Cut Motions No. 1 and 2 were put and 
negatived.

MR. SPEAKER: I shall now put Cut 
Motion 3, moved by Shri Hannan Mollah to 
the vote of the House.

Cut Motion No. 3 was put and negatived.

MR. SPEAKER: I shall now put Cut 
Motions 13,14 and 15, moved by Shri Bho- 
gendra Jha to the vote of the House.

Cut Motions No. 13,14 and 15 were put 
and negatived

MR. SPEAKER: I shall now put Cut 
Motion 20 moved by Shri Kashiram Rana to 
the vote of the House.

Cut Motion No. 20 was put and negatived.

MR. SPEAKER: I shall now put all the 
other Cut Motions to the vote of the House.

Cut Motions No. 4 and 26 to 30 were put 
and negatived.

MR. SPEAKER: I shall now put the 
Demands for Grants relating to the Ministry 
of Commerce to vote.

The question is:

"That the respective sums not 
exceeding the amounts on Reve-
nue Account and Capital Account 
shown in the Fourth column of the 
Order Paper be granted to the 
President, out of the Consolidated 
Fund of India, to complete the sums 
necessary to defray the charges 
that will come in course of payment 
during the year ending the 31 st day 
of March, 1993, in respect of the 
heads of demands entered in the 
second column thereof against 
Demand Nos. 11 and 12 relating to
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f the Ministry of Commerce". 

The motion was adopted.

543 Demands tor G ratis A
(Gen.), 1992-93jMinistries of

(ill) Ministry of Chemicals and Fertil-
izers, Ministry of Civil Avia-
tion and Tourism, Ministry of 
Coal, etc. etc.

MR. SPEAKER: I shall now put the 
outstanding Demands for Grants relating to 
the Ministries/Departments to vote.

The question is:

The the respective sums not ex-
ceeding the amounts on Revenue 
Account and Capital Account shown 
in the Sixth column of the Order 
Paper be granted to the President, 
out of the Consolidated Fund of 
India, to complete the sums neces-
sary to defray the charges that will 
come in course of payment during 
the year ending the 31st day of 
March, 1993, in respect of the heads 
of Demands entered in the Fourth 
column thereof against:-

(1) Demand Nos. 5 and 6 relating to 
Ministry of Chemicals and Fertiliz-
ers.

(2) Demand Nos. 7 and 8 relating to 
the Ministry of Civil Aviation and 
Tourism.

(3) Demand Nos. 10 relating to Minis-
try of Coal.

(4) Demand Nos. 13 to 15 relating to 
Ministry of Communications.

(5) Demand Nos. 16 to 22 relating to 
Ministry of Defence.

(6) Demand Nos. 23 relating to Minis-
try of Environment and Forests.

 -----  Chemicals A Fertttsars. 544
■Civil Aviation i  Tourtsm, otcTbtc.

to 37 relating to Ministry of Finance.

(8) Demand Nos. 39 relating to Minis-
try of Food Processing Industries.

(9) Demand Nos. 40 and 41 relating to 
Ministry of Health and Family Wel-
fare.

(10) Demand Nos. 42 to 46 relating to 
Ministry of Home Affairs.

(11) Demand Nos. 51 to 54 relating to 
Ministry of Industry.

(12) Demand Nos. 55 and 56 relating to 
Ministry of Information and Broad-
casting.

(13) Demand Nos. 58 and 59 relating to 
Ministry of Law, Justice and Com-
pany Affairs.

(14) Demand Nos. 60 relating to Minis-
try of Mines.

(15) Demand Nos. 61 relating to Minis-
try of Pariiamentaryn Affairs.

(16) Demand Nos. 62 relating to Minis-
try of Personnel. PublicG rievances 
and Pensions.

(17) Demand Nos. 63 relating to Minis-
try of Petroleum and Natural Gas.

(18) Demand Nos. 64 to 66 relating to 
Ministry of Planning and Pro-
gramme Implementation.

(19) Demand Nos. 67 and 68 relating to 
Ministry of Power and Non-con- 
ventional Energy Sources.

(20) Demand Nos. 70 to 72 relating to 
Ministry of Science and Technol-
ogy.

(21) Demand Nos. 73 relating to Minis-
try of Steel.

(7) Demand Nos. 25 to 27,29,30,32, (22) Demand Nos. 74 to 76 relating to
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Ministry of Surface Transport.

(23) Demand Nos. 77 relating to Minis-
try of Textiles.

(24) Demand Nos. 78 to 80 relating to 
Ministry of Urban Development.

(25) ' Demand No. 81 relating to Ministry 
of Water Resources.

(26) Demand No. 82 relating to Ministry 
of Welfare.

(27) Demand Nos. 83 and 84 relating to 
Department of Atomic Energy.

(28) Demand No. 85 relating to Depart-
ment of Electronics.

(29) Demand No. 86 relating Depart-
ment of Ocean Development.

(30) Demand No. 87 relating to Depart-
ment of Space.

(31) Demand No. 88 relating to Lok 
Sabha

Civil Aviation & Tourism, eta etc.
(32) Demand No. 89 relating to Rajya 

Sabha.

(33) Demand No. 91 relating to the 
Secretariat of the Vice-President

(34)Demand No. 93 relating to Union Terri-
tory of Delhi.

(35) Demand No. 94 relating to Union 
Territory of Andaman and Nicobar 
Islands.

(36) Demand No. 95 relating to Union 
Territory of Dadra and Nagar Hav- 
eli.

(37) Demand No. 96 relating to Union 
Territory of Lakshadweep.

(38) Demand No. 97 relating to Union 
Territory of Chandigarh.

(39) Demand No. 98 relating to Union 
Territory of Daman and Diu.

The motion was adopted
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18.10 hr*.

APPROPRIATION (No.2)BILLJ1992 ' '

\ S ^ h ]

MR. SPEAKER: Now Appropriation Bill 
for Introduction. Dr. Manmohan Singh.

THE MINISTER OF FINANCE (SHRI 
MANMOHAN SINGH): I beg to move for 
leave to introduce a Bill to authorise payment 
and appropriation of certain sums from and 
out of the Consolidated Fund of India for the 
services of the financial year 1992*93.

MR. SPEAKER: The question is:

That leave be granted to introduce 
a Bill to authorise payment and 
appropriation of certain sums from 
and out of the Consolidated Fund 
of India for the services of the Fi-
nancial year 1992-93.*

The motion was adopted

SHRI MANMOHAN SINGH:1int>oduce 
the Bill.

MR. SPEAKER: The hon. Minister may 
move the motion for consideration.

SHRI MANMOHAN SINGH: I beg to 
move:

"That the Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the services of the 
financial year 1992-93, be taken 
into consideration."

MR. SPEAKER: Motion moved:

"That the Bill to authorise payment 
and appropriation of certain sums

from and out of the Consolidated 
Fund of India for the services of the 
financial year 1992-93, be taken 
into consideration."

Shri Ram Naik.

[Translation]

SHRiRAMJJAlKtBombay North): Mr. 
Speaker. Sir, just now the House has passed 
the demand of Rs. 235000 crores and this 
Appropriation Bill has been brought before 
the House to draw money from the consoli-
dated Fund of India. I would like to draw the 
attention of the Government and the Hon. 
Prime Minister towards two important is-
sues.

The first issue is related with the emo-
tions and that issue is about the name of my 
metropolitan city. The name of my metropoli-
tan city is ‘Mumbai* but by mistake it has 
been called ‘Bambai’ in Hindi 'Bombay1 in 
English. Two years have passed when I had 
raised this issue for the first time in this 
House. At that time the then Lok Sabha 
Speaker had accepted this thing-thaUwhen 
word ‘Mumbai’ is used in Hindi in the Consti-
tution. it should also be used as ‘Mumbai’ in 
day-today work and he had given an order to 
that effect on 2nd April, 1990. After that 
order, word ‘Mumbai’ in Hindi is used in the 
working of the House. Afterwards I requested 
the Chairman of Rajya-Sabha, and he ac-
cepted my demand. Election Commission 
has also accepted it. Lok Sabha and Rajya 
Sabha both have accepted it, but our Gov-
ernment has not accepted It. Therefore, I 
demand that when word ‘Mumbai’ has been 
used in the Constitution the Government 
should issue an order immediately that the 
word ‘Mumbai’ should be used wherever 
Government official work is done in Hindi.

I would also like to say that same case 
is about English also as It Is about Hindi. You 
know that today we are becoming slaves of 
English ideas and English thoughts. Due to

•Pubised in the Gazette of India extraordinary Part II, Section 2 dated 29.4.1992.
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Influence of those ideas in the pronouncia- 
tion of the words, it seems that we are 
becoming slave. I would like to tell you that 
the world is coming out from the slavery of 
thoughts. Brahmdesh or Burma has now 
been replaced by Myanmar, Cyion by Sri- 
lanka Laningrad by St Pitsbury and peking 
by Beijing. You know in our own country 
there is example of Kerala. The names of 
seventy cities in Keraia (Interruptions) Mr. 
Speaker, Sir, you know that till now names of 
seventy cities in Kerala were wrongly spelt in 
English. The Government of Keral changed 
these names. For example, Trivendram has 
now been changed to Tiruanartpuram. Qui- 
ton to Kolulom, coachin to Kochchi, Palghat 
to Pallkakkad, Trichur to Trisur etc. There-
fore, when I wrote to the Government of 
Kerala to know as to how the State Govern-
ment had changed the names? Two former 
Cheif Ministers of my State Maharashtra are 
here, but they were not able to change the 
names. The Government of Kerala said:

[English]

“The were the Anglican versions 
never used in the State Language 
Malayalam andthey were outstand-
ing vestiges of Anglican Colonial-
ism and that is why we have 
changed it”.

[Translation]

And therefore, I demand that what has 
done by the Government of Kerala, similarly 
the Government of India should also change 
‘Bambai’ and Bombay. It also happened in 
international forum.

Before I conclude, I would like to say 
that Shri V. K. Gokak, winner of Gnanpeeth 
award died day before yesterday. Last year 
when the hon. Prime Minister had visted 
Mumbai, word ‘Mumbai’ was used in English 
in the context of Literature. Therefore, I 
demand that the Government should imme-
diately decide to use the word ‘Mumbai’ in 
Hindi as well as in English.

Mr. Speaker, Sir, my second issue is 
that there Is a good system in Legislative 
Constituency in my State of Maharashtra 
and Rs.30 lakh is allocatedto each constitu-
ency as separate fund. There is District 
Planning Committee and Development 
Council. It decides as to how small works like 
construction of short distanced roads, small 
bridges, installation of small transfarmers of 
electricity etc. are to be undertaken. For 
such works Rs. 30 lakh is allocated to each 
Legislative Constituency in Maharashtra.

[English]

"Even Mumbai Coiporation Munici-
pal Councillor can suggest schemes 
up to Rs. 10 lakhs for his Constitu-
ency".

[Translation]

Such a procedure is in bogue in Mahar-
ashtra for the last seven years. According to 
this system, if an amount of Rs. 30 lakh is 
given to one constituency, then it is Rs. 1 
crore 80 lakh for six Legislative Constituen-
cies. There are approx. 550 members of Lok 
Sabha, therefore, Rs. 1100 crores will be 
given tothemforundertaking minor woifcs. It 
is not a big amount and an M.P. can get the 
minor works done.

Mr. Speaker, Sir. we have passed a 
budget of Rs. 2,33,398 crores. Rs. 1100 
crore is only 0.47 per cent of it. If the Gove m- 
ment allocates such a small amount then an 
M.P. can undertake small works in his con-
stituency. Therefore, I demand that the Un-
ion Government should take such a decision 
so that a Member is able to undertake the 
construction of toilets, stations, tubewells for 
drinking water for the poor. Such schemes 
should be undertaken by the State Gover- 
nemnts, butthe Centre should allocate funds 
for the purpose.

SHRI NITISH KUMAR (Barh): You have 
get the power. You should give some direc-
tions regarding suggestion of Rs. 2 crore. 
M.L.A. get such femos in each state, there-
fore an M.P. should also get some funds...
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MR. SPEAKER: Please sit down. Yotf 
have not given notice.

SHRI RAM NAIK: I am confident that 
the Members of the entire House irrespec-
tive of the party affiliation will agree with my 
suggestion and the Government should also 
accept my suggestion. This is my demand.

[English)

SHRI SRIKANTA JENA(Cuttack): All 
sections of the House support this idea. 
Finance Minister should respond to this 
postively.

SHRI ANBARASU ERA (Madras Cen-
tral): WTBpSSRerTSirniSw three im-
portant questions to put to the Ministry of 
Home Affairs. Ministry of Information and 
Broadcasting and Ministry of Welfare. I will 
not take much of the time of the House. 
However, I find that it is very much important, 
to make these points.

Sir, we know that the LTTE supreme 
velupillai Prabhakaran is a proclaimed of-
fender. I understand that the Government of 
Sri Lanka refused to cooperate with our 
Government In the matter of securing 
Prabhakaran. Therefore, I would like to know 
from the hon. Home Minister what are the 
effective steps taken to secure Prabhakaran; 
to get him extradited from Sri Lanka.

The otherpoint I would like to make here 
is about the meagre compensation given. 
During the bomb-blast a very meagre com-
pensation was given to the next of kin of the 
deceased as also the Injured person s during 
the assassination of Shri Rajiv Gandhi. Only 
during the Governor's rule, that too, a very 
meagre sum was given by the Government 
of Tamil Nadu. We are lortunate to have a 
scholarly statesmen and non-controversial 
Prime Minister as our Prime Minister. There-
fore, I urge upon our hon. Prime Minister to 
provide adequate compensation for those 
persons who were injured during the assas-
sination as also to the next of kin of the 
deceased.

Inhere is another Important point. We 
know that evey one of us is for wiping out 
terrorismfrom ourcountry, our late-lamented 
leader Shri Rajiv Gandhi worked out steps 
for wiping out terrorism from this country. 
Unfortunately, the same terrorism enguled 
his Ihfe. The Father of the Nation Mahatma 
Gandhi, our late Prime Miniters Shrimati 
Indira Gandhi and Shri Rajiv Gandhi - all the 
three became the victims of bullets. There-
fore, to' pay pribute to them, I request the 
hon. Home Minister as well as the Prime 
Minister* ot declare May 21 as the Anti- 
Terrorism Day so that public opinion is 
mobilised to shun the terrorism in all forms 
and in alJ its manifestations.

MR. SPEAKER: Would you like to speak 
on all the points which you have given.

SHRI ANBARASU ERA: There is only 
one question.. It relates to the Ministry of 
Information and Broadcasting. Today, the 
viewers of TV* are switching over to the 
STAR TV, the SBC and the MTN TVs be- 
c ause of the poor quality of the programmes 
shown in Doordarshan. Therefore, we have 
to* definitely regulate these programmes. 
Olheriwse, our people will forget our TV. So, 
it iis imperative that there should be a law to 
be brought in to regulate the TV. I want to 
know from the hon. Miniser whether he is 
con sidering any law to regulate the TV. Also, 
I would like to know whether the Gvernment 
of India is considering any law to regulate the 
priva te cable TV agencies in important cities 
in the country. Further, I want to know what 
are th e steps taken by the hon. Minister of 
Information and Broadcasting to promote 
Urdu kanguage since Urdu language is part 
of our composite culture.

Finally I would like to urge upon the hon. 
Minis te r of Welfare to enlighten us regarding 
the prtntdency of the implementation of the 
Mand.al Commission Report. We know for 
the la:|st two years due to pending of the 
Supreme Court decision adequate steps 
have n'ot been taken to implement the rec-
ommendations of the Mandal Commission. 
Therefore, I want to know from the hon.
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Minister whether there are any steps avail-
able to amend the Constitution in respect of 
including the economic criteria so that the 
recommendations of the Mandal Commis-
sion can be implemented expedtiously.

[Translation]

3HRIQEQRQE FERNAMQEiS (Muzaf- 
farpur): Mr. Speaker, Sir, I had given you a 
notice to raise a few things about the State 
Bank of India during the discussion on this 
Appropriation Bill. But before coming to that 
I would like to make a request to the hon. 
Mnister of Finance, because the budget has 
been passed and this time there has been no 
discussion in the House on the demands of 
many ministers. Therefore, I would like to 
make a submission regarding weavers. 
These people work on handloomand weave 
the cloth. This year Government has re-
duced, the allocation for them in the Budget. 
I would like to draw the attention towards the 
pitiable condition of the weavers throughout 
the country and especially in Andhra Pradeslh. 
More than 100 weavers committed suicide In 
Andhra Pradesh during last three months 
and it is- difficult to count the number of 
weavers who have died of starvation there. 
Therefore, I would like to make a special 
request to the hon. Minister of Finance to 
give some funds forthose weavers fronnthe 
crores of rupees passed in the budget.

Mr. Speaker, Sir, now I come to the 
issue which I have mentioned in my notice. 
Day before yesterday I raised the issue of 
the strike of stock brokers which was held 
due to the Constitution of the Secuirty and 
Exchange Board of India. Ataljl had also 
raised that issue today in the morning.

[English]

MR. SPEAKER: I said in the morning 
today itself that we are going to discuss it 
tomorrow as Call Attention Motion. You will; 
raise It and there would be a reply by the! 
Minister and you will have the opportunity toj 
put the questions to him aiso.

[Translations]

SHRIGEORGE FERNANDES: It Isgood 
if you have directed that it will be discussed 
tomorrow. I shall speak on that issue tomor-
row if you ask me to do so. I have given a 
Calling Attention Motion in this regard.

[English]

MR. SPEAKER: I have already fixed It 
up and you will be speaking on a specific 
point. If your name is there you will be 
speaking.

(Interruptions)

MR. SPEAKER: I think, your name is 
there.

(Interruptions)

MR. SPEAKER: I do not know. This has 
to be verified.

[Translation]

SHRI GEORGE FERNANDES: Then I 
shall not speak on that issue in detail here, 
but I would like to request the Hon. Minister 
of Finance that we had tried to start a debate 
onthis issueforthe last several days and day 
before yesterday also. We had raised this 
issue in the House. I would like to make a 
request to the Hon. Minister of Finance 
because other points will be raised tomorrow 
as there will be a discussion on this issue 
tomorrow. He whould give a message to the 
poor and persons having small income who 
have Invested their money in share market 
during 1st six months. That message should 
tellthem that there is no connection between 
the real position of the industrial unit and 
present activities of the stock market It Is 
merely a speculation market. The Minister of 
Finance shouldconvey this message to those 
poor people who are earning Rs. 15C0 to 
3000 P.M. as salary and who have with-
drawn money from ttillr provident fund and 
Unvested in speculation market In the hope 
that they will earn huge profits.
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Therefore, I request the hon. Minister of 
Finance that heshouklgive information about 
it. If he wants any proof regarding my state-
ment, then through you, I would like to bring 
the name of only one company to the notice 
of the hon. Minister of Finance. I will give an 
example of only one company and conclude. 
After that, I shall speak tomorrow... (Inter-
ruptions) why do you distrub me? i have 
already said no In the morning and I shall not 
repeat what I have already said. Mr. Speaker, 
Sir, I am mentioning the name of only one 
company.

Mr. Speaker, Sir, I would like to mention 
the name of only one company, l.e. Mazda 
Industrial Company. The price of share of 
this company in the share market was Rs. 
5.75 paise six months ago. Then, the rate 
increased to Rs. 1,650/- It came down yes-
terday. It declined to Rs. 1450/-. Now it has 
further dropped to Rs. 900/-. It means loss of 
Rs. 750. The Mazda share of Rs. 10 which 
was once selling at Rs. 5.75 shot up to Rs. 
900/- and now its forice has stalitised at this 
level. This conrpany belongs to a person 
who is known as big bull. (Interruptions)

I have not mentioned anybody's name. 
It is a big security scam which has ruined the 
poor and middle class people. The Govern-
ment's silence is affecting the people, lam 
not prepared to wait till tomorrow morning. 
Thus, I would like that the Government should 
warn the people against involving them-
selves in share market. (Interruptions)

I support the allocation of Rs. 2 crore. 
The amount should be increased, if it is 
feasible. If Rs. 2crore have been earmarked 
for the whole country, then Rs. 3 crore should 
be allocated to Bihar.

SHRI BHOGENDRA JHA (Madhubani): 
MR Speaker, Sir.

(Interruptions)

MR SPEAKER: Mr. Bhogendra Jha, 
you are the senior member of the House. 
You know that If somebody wants to speak 
on Appropriation Bill, he is required to give

notice, furnish points and seek speaker's 
permission. Merely writing a letter sitting 
over here will not do. It is not so.

SHRI BHOGENDRA JHA: Mr. Speaker, 
Sir, Mr. Sunain Singh, M.P. has been de-
tained by CBI in its office in Patna...

(Interruptions)

MR. SPEAKER: Not in this way, Mr. 
Bhogendra Jhaji, you please sit down. You 
always try to domomate.

(Interruptions)

SHRI BHOGENDRA JHA: Mr. Speaker. 
Sir, I have written a letter to the hon. Minister 
of Home Affairs... (interruptions)

MR. SPEAKER: No, you please sit down.

(Interruptions)

SHRI CHHEDI PASWAN (Sasaram): 
Mr. Speaker, Sir,

MR. SPEAKER: Please see, Mr. 
Paswan, you are a new member. Perhaps 
you donl know that everybody is not permit-
ted to speak on Apropriation Bill. One has to 
give notice,furnish points and seek Speaker's 
permission before speaking on the Bill. Only 
then one is allowed to speak. As you have 
not done anything so you please sit down.

(Interruptions)

If every Member starts speaking like 
this, how the House would be conducted.

(Interruptions)

SHRI CHHEDI PASWAN: Mr. Speaker, 
Sir, it is true that I have not given any notice 
to you. But at the same time, you have 
immense powers in the House. (Interrup-
tions)

MR. SPEAKER: If the whole business Is 
to be carried out by using discretionary 
powers, then everything will be done as per
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your and my wishes. How the business of 
the House would be carried out? Nothing will 
be done as per the rules.

(Interruptions)

SHRI CHHEDIPASWAN: Mr. Speaker, 
I ..... (Interruptions)

MR. SPEAKER: No as you are a new 
member, I am trying you to make under-
stand. You please try to understand. The 
business of the House should be transacted 
in accordance with the rules. If we do every-
thing as per your and my wishes nothing 
would come out. If you don’t know, then 
follow whatever is told.

[English]

THE MINISTER OF HOME AFFAIRS 
(SHRI S.B. CHAVAN)): A point was raised 
by my hon. Friend Shri Ram Naik about 
change of the name of Bombay to Mumbai. 
He has put in the example of some of the 
towns and cities in Kerala. I have found out 
from the records. Actually this proposal was 
sent in 1988. We requested the State Gov-
ernment to let us know whether all the 
guidelines which have been issued in 1953 
have been foliowed for changing the names 
of the villages, towns and cities. Merely 
because some people do not like a particular 
name, or for linguistic considerations if the 
name has to be changed, I do not think that 
such a proposal can even be accepted. But 
in the case of Kerala I could see that it has not 
been done by them and that is why the 
Government of India did not agree for chang-
ing the name, Similarly in the case of Bom-
bay also this proposal came In 1977. Keep-
ing in view the above guidelines the proposal 
forchangingthe name of Bombay to Mumbai 
was not agreed to.

Aboutthe point which my friend Shri Era 
Anbarasu has raised, the amount of com-
pensation which has to be paid to those who 
have been affected In the late Rajiv Gandhi 
assassination case, the compensation has 
to be paid by the State Govememnt and that

%
is why It does not come within the purview of 
the Central Government.

The second point about declaring 21st 
May as an Anti-Terrorism Day is a point 
which will definitely be considered very 
sympathetically in the CCPA and thereafter 
an announ6ement will by made.

[Transattion]

SHRI RAM NAIK: I have quoted from 
Hindi version of the Constitution- YoiLbave 
not metioned anything about the Hindi ver-
sion of the Constitution. The word ‘Mumbai’ 
is written in the constitution.

[English]

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI AJIT PANJA): 
Three points have been raised by the hon. 
Member Shri Anbarasu Regarding quality of 
TV programmes vis-a-vis the competition 
started by Star and other Networks, we have 
already stated that constant endeavour being 
made by Doordarshan, as I am told by 
Doordarshan authorities, to improve the 
software, that is the quality of programmes, 
so that we can withstand the competition that 
has been set on us. So far as the regulation 
of Cable TV is concerned, already amend-
ment of the law is on the anvil. The Depart-
ment of Tele-Communications, the nodal 
agency, has informed us day before yester-
day that they are making the law ready and 
immediately it is made ready, everybody will 
be informed.

In so far as promoting Urdu language is 
concerned, some steps have been taken. 
Regarding Urdu language the first step was 
taken about six' months ago. An amount of 
Rs. 25 lakhs wasgiven to the UNI, sothatthe 
Urdu news could orginate originally l.i Urdu 
and not In English and then translated Into 
Urdu. For that we have been informed by 
UN I that they have made it ready. They have 
already started tests and other examina-
tions. so that countrywise dissemination of 
news In Urdu could be made. They have
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been reporting that they are sucessful; any 
day they will start. So far as the Urdu news is 
concerned, we have come to this decision 
that from the 1st of May in the 2nd Channel 
of Doordarshan Rendras of Delhi, and main 
chamds of Hyderabad, Lucknow and Patna 
we will start at 7.45 p.m. a five minute Urdu 
news bulletin. This is part compliance of the 
reports given by various committees which 
were pending for a long time. As the hon. 
Members know, the Gujrai Committee, the 
Zafri Committee made such recommenda-
tions.

These are the steps we could take in so 
far as the Urdu language is concerned. (Inter- 
ruptions)

SHRI SRIKANTA JENA: We know what 
is the plight of the Lok Sabha Members in the 
Constituencies. (Interruptions)

MR. SPEAKER: Let us reduce the defi-
cit first, then we will consider that.

(Interruptions)

MR. SPEAKER: I am not listening to 
that. I am saying something else.

(Interruptions)

THE MINISTER OF STATE OF THE 
MINISTRY OF PLANNING AND PRO-
GRAMME IMPLEMENTATION (SHRI H. R. 
BHARDWAJ): Sir, I have noted Shri Ram 
Naik’s suggestion for the provision of Rs. 2 
crores for small work programme in every 
parliamentary constituency. Although my full 
sympathies are with his proposal, the diffi-
culty today is thatthe planning process in the 
country is not done on the individual front. 
(interruptions)

Sir, if they permit me, I will say. (Inter-
ruptions) I am not doing anything against 
them. (Interruptions)They must listen. (Inter-
ruptions) Planning is not done on one basis. 
(Interruptions) Their suggestions have been 
noted.

(Interruptions)

[Translation]

MR. SPEAKER: Please let him speak, 
First let him complete then speak.

(Interruptions)

[English]

SHRI H.R. BHARDWAJ: I have noted 
the sentiments of the House. I assure them... 
(Interruptions)

[Translation]

MR. SPEAKER: Please listen him..

(Interruptions)

MR. SPEAKER: If you do met listen, 
what is the use of speaking.

(Interruptions)

[English]

SHRI H.R. BHARDWAJ: Sir, I started 
with the sympathy, with the demand of the 
House and the sentiments of the hon. 
Members. (Interruptions) But, I felt that there 
is a planning process which has to be 
adhered to. (Interruptions)

THE PRIME MINISTER (SHRI P.V. 
NARASIMHA RAO): Infaimess. the Minister 
has to be listened to, and there is the-appel- 
late authority, in any case. (Interruptions) 
Please listen to; him. (Interruptions)

SHRI H.R. BHARDWAJ: Now, I have 
heard; I appeal on behalf of the entire House 
to the appellate authority. (Interruptions) I 
will convey the sentiments of the hon. 
Members to the appellate authority. (Inter-
ruptions)

MR. SPEAKER: Now, the question is:

"Thatthe Bill to authorise payment 
and appropriation of certain sums 
from and out of the Consolidated 
Fund of India for the services of the
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financial year 1992-93, be taken
into consideration*.

The motion was adopted.

(Interruptions)

MR SPEAKER: I am very sympathetic 
to you, but I will show my sympathy after 
some time.

(Interruptions)

MR. SPEAKER: The House will now 
take up clause-by-clause condieration of the 
Bill.

The question is:

That Clauses 2 to 4 stand part of the
Bill-.

The motion was adopted '  

Clauses 2 to 4 were added to the Bill.

MR. SPEAKER: The question is:

That Is schedule stand part of the Bill”.

The motion was adopted

The Schedule was added to the Bill

MR. SPEAKER: The question is:

“ That clause I, the Enacting Formula 
and the dong Title stand part of the Bill*.

The motion was adopted

Clause I, the Enacting*Formula and the 
Long Title were added to the Bill

MR.SPEAKER: The Minister may now 
move that the Bill be passed.

SHRI MANMOHAN SINGH: Sir, I beg to 
•nove:

That the Bill be passed*.

MR SPEAKER: The question is: 

That the BUI be passed*.

The motion was adopted.

MR. SPEAKER: Mr. Bhogendra Jha, If 
you have anything to ask, I will allow you.

[Translation]

SHRI BHOGENDRA JHA (Madhubani): 
Mr.'Speaker, Sir, a very Strange thing has 
happened. The C.B.I. on Patna has issued a 
warrant. Warrant has*t>een issued against 
Shri Surya Narayan Yadav for violating the 
Fundamental rights. Dehara Police under 
their Jurisdiction has been ordered to arrest 
him upto 30th April and produce before the 
warrant Issuing authority on 1st in Patna.

[English]

The words used are: “for violation of 
Fundamental Rights”. Tomorrow is 30th April. 
On 1st May, he has to be produced under 
arrest at Patna before the CBI officer.

AN. HON. MEMBER: Speaker must be 
informed.

SHRI BHJOGENDRA JHA: He has not 
yet been arrested. I have written a letter to 
the Home Minister day before yesterday. But 
I came to know that he has not yet been able 
to read that letter.

So, immediately an order has to be sent 
to the CBI officier not to execute the warrant 
of arrest but to take appropriate action against 
that officer who has Issued that warrant 
Today is 29th April and by 30th, he has to be 
arrested.

That is one thing.

The second thing is that according to 
our Constitution, th* languages are national
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languages. With regard to one language 
'Malthlli’ Census reprot used to be published 
during 1921,1931, etc. It has been stopped.

IInterruptions)

[Translation)

MR. SPEAKER: It was about an M.P. so
I allowed you. Don't prolong It. No not In this 
way. I allowed you because you were speak-
ing about an M.P. But please don't prolong it. 
Do not arise other matters.

UEngllsh]

SHRI BHOGENDRA JHA: If you do not 
permit, I will not prolong. But status quo ante 
must be restored.

MR. SPEAKER: The House stands 
adjourned to meet again tomorrow, Thurs-
day, 30th April, at 11 a.m.

18.48 hre.

The Lok Sabha then adjourned till Eleven 
of the Clock on Thursday; April30.1992/ 
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